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LOK SABHA DEBATES

LOK SABHA

Thursday, December 10, 1970/ Agrahayana 19,
1892 (Saka)

The Lok Sabha met at two minutes past
Eleven of the Clock.

[Mr. Speaker in the Chair)

ORAL ANSWERS TO QUESTIONS

SHRI K. LAKKAPPA : Sir, before
taking up questiors, | with 10 submit that all
the IAC flights have been cancelled and sll
the pa.sengers have been stranded (Imfer-
ruption)

DR. RAM SUBHAG SINGH : The
flight was cancelied at the eleventh hour, T
do not know whether this Goverrment is
running of not.. (inferruptivn’. Tomorrow
we have to go.

MR SPEAKER : Please do not make
it a praciice to raise such thirgs in the
Question Hour.

Service Conditions of Employees of
Dbl Zoo

*6311. SHRI M. L SONDHI: Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government are aware that
there is cinsideratle d ssatisfaction among the
employecs of the Delhn Zoo over the various
matters relaling to service conditions ;

(b1 the welfare measures taken by the
Zoo administration during the last one year ;
and

ic) the facilities for medical care, educa-
tion and cultural advancement provided to
the employees of the Zeo and their families 7

THE DEPUTY MINI-TFR IN THE
MINISTRY OF FOOD, AGRICULTURE,

2

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI S. C. JAMIR) : (a)
to (c). A statement is laid on the Table of
the Sabha.

Statement

(a) No. Sir. The Government Is not
aware of any dissatisfaction among the
employees of Delhi Zoo over the various
matters relating to service conditions.

(b) A recreation club with grant in-aid
from the Ministry of Home Affairs. is already
functioning in the Park A benevo'ent fund
for the benefit of the member-employees is
operated upon to meet emergencies. In
addition, the Zo: has itsell provided necese
sary lawns and parks where the resident-
employees of the Zoo can recreate and relax.
The arca around the Class IV staff quarters
is fenced to enable their children 10 play
about freely.

(c) The staff of the Delhl Zoo who
mainly 1eside withtn the municipal limits,
are governed bv the CG HS. Scheme. The
staff and their families get all medical facill-
ties either as indoor or outdoor patients
in dispensaries and hospilals. The Govern-
ment of India have granted varlous facilities
like re-imbursement of tuiton fees and
chiliren education allowance to the emplo-
vees of the Delhi Zoo The Welfare
Directorate of the Mini try of Home Affairs
arranges cultural programmes from time to
time,

SHRI M L. SONDHI: This Govern-
ment has & we'l-known intellectual kmnship
with the animals in the Delhi Zia. 1 am
not complaining of its trearment to the
an‘ma's but of ils treatment to the human
beings who work in the Zoo towards whom
the Minister's attitude is as kind and com-
passionste as that of & man-eating tiver. [
would like 10 know whether it is a fact that
no overti ne allowance is given to empl . yoes,
whether uniforms are never given end this
year although it is 10th Dccember, no winter
upiforms bave been issucd so far, whether
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no festival leave or holidays are granted
except for threc days in a year, whether
employees live in thatched huts and those
who have pucca quarters are without water
oo the first floar and whether workers are
charged exorbitantly for food and beverages
by the Zoo canteen, If all this is true, will
the Minister agree with me that it is time
that the whole management of the Delhi
Zoo was overhauled ?

SHRI S C. JAMIR : 1 personally went
down the Zoo yesterday and enquired from
the Union whether they had any complaint
against the Government. They said that
they did not have any complaint whatsoever
against the Zoo authorities. Rather they
were very grateful to the Zoo authorities for
providing water supply even to the jhuggies.

Regarding uniforms, due to the later
arrival of the consigament of cloth from
D.G.S. and D. the supply of uniforms has
been delayed. As soon as we received the
consignment we gave orders to the tailors.
The uniforms will be provided as soon as
possible,

Regarding leave, except three national
helideys, that is, 26th January, 15th August,
and 2od October, no other leave is granted
because the zoo is not an industry. On this
issue, they have submitted an application
before the Industrial Tribunal for gazetted
holidays. The Industrial Tribunal has declared
that this is not an industry and, therefore,
they are not entitled to other holidays,

Regarding housing, I have personally
inspected all the buildings and quarters.
There is good water supply. So, the com-
plaint made by the hon. Member is not
correct.

SHRI M. L. SONDHI : The Minister
in his reply is giving the same tranguiliser to
you and to the House which presumably was
given to the Rhino which made a bid for
freedom the other day in the Delhi Zoo.

May I know why is three this invidious
distinction between permanent and daily
wage workers that the latter in case of
accidents occuring during working hours are
given no medical facilities and are asked to
sign a declaration at the time of appointment
that the Zoo is absolved of all responsibility?

May T further know whether in the case
of regular employecs who mcet with accidents,
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the hospitalisation and outdoor treatment is
at for away Safdarjung Hospital and that no
contribution is made towards transport
expenses 7 If this is true, will the Minister
assure the House that this ridiculous position
will be ended straight away and uniform
treatment meted out to permanent and daily
wage workers and transport expenses will be
given in future to those under going medical
treatment ?

SHRI S. C. JAMIR : The people who
are working in the Zoo are entitled to medical
facilities as any other staff of the Govern-
ment. In case of emergencies and serious
sickness, we even give them advances to meet
the medical expenses.

SHRI M. L. SONDHI: What about
daily wage workers who are made to sign a
declaration that even if a tiger eats them up,
the Zoo authorities will not be responsible ?

SHRI S.C. JAMIR :
into that.

We will look

As far as compensation is concerned, I
have a long list showiog the amounts paid to
the workers who have got injured, in their
day-to-day work. If the hon. Member is
interested, I will give him a copy of that.

SHRI M. L. SONDHI : What about
this invidious distinction between permanent
and daily wage workers 7 Are you going to
stop that 7

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI F. A AHMED) :
So far as the distinction between daily wage
workers and regular employees is concerned,
1 will look into the matter.

SHRI K. P. SINGH DEO : May I know
whether it isa fact that because of lack of
veterinary facilities in  Delhi, the Zoo
authorities right from the Director down the
lower staff, they are called upon to look after
the animals 24 hours in the day and, some-
times, when animals are sick. they have to
get up even in the mid-pight and attend to
the animals and, if so, since Delhi Z2o is
under the Central Government, whether the
Government have got any scheme or they
have thought of giving any special pay or
allowance to them 7 Further, as regards
those employees who do not have the quarters,
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may [ know whether they have thought of
giving some accommodation to them ?

SHRI S. C. JAMIR ; As far as the
quarters are concerned, we shall look into it.
Regarding treatment of the animals, we have
a veterinary doctor who is stationed within
the campus of the Zoo and he is looking
after the animals very well.

SHRI K. P, SINGH DEO : 1o spite of
the veterinary doctor being there, the Zoo
staff have to go to attend the animals The
doctor cannot go and attend the animals
unicss the person who feeds the animals is
there. They are called upon to attend the
animals all the 24 hours in the day.

MR. SPEAKER : The dissatisfaction
is amongst the employees, not amongst the
animals.

SHRI S. K SAMBANDHAN : The hon.
Minister has seid that only three national
holidays are given to the workers. Can’t
the Government think of having more staff

and give them, in turn, more number of
days’ leave ?
SHRI S. C. JAMIR : The existing

number of staff is quite adequate.

Government Advertisements to ‘Piatap”
and ‘Vir Arjun’

*632. SHRI BAL RAJ MADHOK :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government have stopped
advertisements to daily “Pratap” ard “Vir
Arjun” of New Delhi ; and

(b) if so, the reasons for stopping the
advertisernents to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
I K. GUJRAL) : (a) Yes, Sir.

(b) On account of writings which are
likely to cause communal disharmony.

s gaTA weve : § WA AgEd @
WIFAT ATEATE war ag & g fe A
W A mg A A @ o 2w & T
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78TR § faegiy wRa & Tqeaar dmA
qga wvar anRe frar § 7 @m ag
g g fF dw & weqoF Aav
AEIT T mgTAE o 4 /YT Far az W
a8l ¢ fF arodY & @12 57 A1) gErAR
oA F1 @Ay swwar ¥ sfa aga weer
wWelarag it agt & fF AewgT
Fr w41 Ffeamm 7l gor, ‘gaw’ F1 0w
T gar arafea g€ 1 7 gEwr A
wacfearar Pqmr ag o w5
=7 w@ard & sfaEgre zafao ad far
s & s ag qee A agar-ad@ 5@
&7 sur ag it e § f& v w1 ‘gaw’
g3y wfgs fasy amer s@am & 9k
AT wF T AT aga suRT EAT § 7 Al
T g § S q@eIi A 30 & &fe-
foom wTLm aar 3 7

MR. SPEAKER : The Members should
ask questions and oot in the leading form.

SHRI I.K. GUJRAL: It is wvery
difficult for me to reply to all the enuncia-
tions made by my friend.

I would like to say this thing that, by
and large, newspapers in this country have a
legacy of the Freedam Struggle in which they
have generally participated. Sometimes, an
unfortunate stage does come when they take
a particular type of attitude on comimunal
relations. Then, with a great deal of reluct-
ance we have to deny them advertisements,
Therefore, the Government does it with a
great deal of hesitation. Even after doing
that, we keep on reviewing as their writiogs
continue and if we see any marked change,
we do want to restore them on the advertise-
ment list,

s} IEUS AGNG ; FAT 48 Agr g @

dg U & modl foie & da 860
7Rl 8

“Government would be justified in

withholding advertisements from papers,

which ‘HABITUALLY’ indulge in
Journalism which is obscene, scurrilous,
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which inclu’es elements of coarseness,
abusiveness. vulgarity— gives incitement
to violence or endangers the security of
the State.”

@ @ swTE wE N FAgEE T
‘sane’ T AiTugA g Agi & 115
wrEl # € o QA A ®m AR
7 ®YE Qmr ®q 9971 OF Fg 47 (owwr
wam Ag gaT & 1 A g9 q& wAGT A}
IWgT F gz w9 57 wEr o
Fzd € f5 ¥ Jux Frgaw Symoer wW@
& vafs o\ qod A f& away & w7g-
7 qnvEr F73 @ faawr wifeat stgg
2, 9797 A dag A faar omar ? ay
gar fas faferia fafeeamgdms &K
faf #faras & g %7 agf § W aw
R A FTFW 7

MR. SPEAKER : You should not put
arguments, only supplementarics.

SHRII. K. GUJIRAL . 1 thought that
as I was trying to play it in a low key, my
friend will also appreciate that.

As | have sa'd in the other House, we
have already put 34 newpapers on a list
which do not receive advertisements from us
or 1eceive them only on a resticted basis. In
the case of PRATAP also, while their Delhi
edition is not at the moment given advertise-
ments, their Julluoder edition is on the
restricted list. The main issue that I would
like to put to you is ; please don’t ask me t.
give details because it may not be very happy.
I would only like to say this that the
moment we come to the conclusion that
there is an improvement in their writing on
communal matters, they will be restored on
the advertisement list.

One thing I would like to tell my friend
that he might be having some pewspapers in
his haod which are indulging in communal
wiiting. I can assure him that if he brings
to my motice any such newspapers, his
suggestion will be carefully examined and in
the list of the 34 he might find the name of
the newspaper which he has mentioned.

So far as political vendetta or palitical
discrimination is co d, I can assure him
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that there is no political discrimination at all
because by and large, all newspapers which
have very much wider circulation and which
do not agree with the Government's policy
are receiving sizeable advertisements.

DR. RAM SUBHAG SINGH : Whether
in Government’s opinion any contingency is
likely to arise where the Government may
th nk it preper or improper to deny advertise-
ment to anv paper 7 May [ know whether
in that contineency the Government will
consider invariably referring that matter to
the Piess Council and accept the Press
Council's recommendations binding in regard
to denying advertisements ?

SHRIL K. GUJRAL : One thirg 1
would like to say which I have perhaps said
earhar in this House and that is that adver-
tisement is not a matter of right, norisit a
Fundamental Right. Advertisement is given
by the Government and its depariments
for certain purposes.

SHRI LOBO PRABHU : Fair play is
Fundamental Right.

SHRI I. K. GUJRAL : Fairplay in the
pational interest,—not in the interest of Mr.
Lobo Prabhu.

Sir, if a newspaper indulges in communal
writing, fairplay demands that advertisement
should not be given to it.

As far as the advice of the Press Council
is concerned, cases are referred to Press
Council by various people from time to
time and Press Council's findings are also
kept in view. But one thing I would say
that Government cannot divert itsell of its
responsibility, When newspapers indulge
either in communal or obicene wri‘ing, we
cannot give them advertisament support.

DR. RAM SUBHAG SINGH : Arising
out of this reply that it is mnot the right of
any newspaper 10 get advertisement and
Press Council's rccommendations may not
be accepted as binding, may 1 know what is
the good of wasting the tax-payer’s money
on the Press Council and also giving adver-
tisements to the Press, when the Government
does not consider this likely to benefit the
people ?

SHRI I. K. GUJRAL : My bon,
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friend, whom I respect a great deal, bas been
in harge of 8 portfolio which had a very
big advertisement budget, And, the policies
which 1 am following now are the same
which he was following. And, I can teil him
this thing. that so far as the Press Council is
concerned, the Press Council’s recommenda-
tions are always considercd wich respect and
we have r.ever gone even once away from the
recommendations of the Press Council. Any
pewspaper which has been branded by the
Press Council as indu'ging in ob:cenc writing
or commural writing will be denied
adverusemsnts, But Government are not in
a position 1o divores their responsibility by
sayirg that all the Advartisement poiicy will
be decided by the Press Council The Press
Council is busicaily an internal disciplinary
organisation of the newspapers. The only
thing here is, Parlizment, in its wisdom, has
given it such a stawus.  Therefore, Govern-
ment cannol , diverce s responsibility end
ask them which paper should be given
sdvertisenient and which should pot be
given,

SHRI RANGA : Can we have an
assurance that Government, in pursuing this
policy, would pot give any room for any
suspicion or any allegation that this privi'ege
of theirs,— which they claim 10 be essential
for themselves,—would not be used 25 an
instrument of patronage and lack of patronage
or absence of patronage 7

SHRI 1. K. GUJRAL : The Govern-
ment at the moment is using 1,659 mews-
papers and periodicals for advertisement
puiposes. This arore in respect of 34
newspapeis and periodicals in the country out
of which 5 have been said to be indulging in
obscene writing  There are only 29 news-
papers and periodicals which are either barred
from receiving advertisements or partially
barred. If | am giving advertisement to &
preximately 1700 newspapers and periodicals
and there are only 29 to which we are denying,
obviously, the question of partiality does
not arise. | have already placed the list on the
Table of the other House. From that the hon.
Member will sce that the newspapers which
bave a policy of opposing the Govermment
or criticising Government in a big way are
on the appioved list and they are being
given advertissment support.

THE MINISTER OF INFORMATION
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AND BROADCASTING, AND COM-
MUNICATIONS (SHRI SATYA NARAYAN
SINHA) : 1 would like to tell *ie hon.
Member that Governmeat are prepared to
give all the assurance that he has talk-d
about,

SHRI TULSIDAS JADHAV : ¢}
ot w@ter & aImar  fF 34 gaan A
& & oY arr ar fefemda oY gfan
F1 A ¥vY faad § 98 fF wdqgag
tfaas s gru afa W7 far faar
AMAT § A FIFTC IH AFIH 4 €T FT
T § atfs ag &sgaq w3 agf ag ?

SHRI L. K. GUJRAL : 1 may submit
that in the list of 34, it is not only one side
of communalism that has been tackled
Ui forrunately, in this country, theie are
powspapers in all sections of society which
do not realise their national responsibility.
Therefore, when we bar them from advertises
ment support, it is not as if only one section
has been dealt with, but all sections have
been dealt with.

ot mAmex faw : asaw wRiew, &
oo} &t ¥ &) gAw wAAT ANEAT §OF
at qg {5 ot € g GER AN
qaT g AATT IW FFIX 9 Sfqarw
a1 § AT I AW FT Q¥ Aw
% & ¥ gEd fag aw@IT & aga
TFIIT WA Afzg F2 0

gat aqr §39  gNRIfEE gAE &
F1Q & waardd a1 degdemaza g
fed i@y ar g9 AR UKW gg
Ay f Twgig ar 7@ avg # a7 faad
gad gz faas f5 F1@@ I[ET A8-
ardl @ deafegiz 33 ¥ v § faI
F) fF gan veadesiz @@ s ar
a fea s ?

SHRI 1. K. GUJRAL: For instance,

1 may say this. 1 am reading at random

from this list. One pewspaper is being
denied advertisement because of its writing
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being a communal nature and on an anti-
national basis.

AN HON. MEMBER : Let him name
the newspapers.
SHRI 1. K. GUJRAL : Five pews-

papars are being denied advertisements for
vulgar and sensational writings  Therefore,
out of the 24 newspapers which are com-
pletely barred from getting advertisements
at the moment, five are such that they indulge
in vulgar and in sensational writing. 19 are
such that they have been barred for their
communal writing, and in some cases, anti-
natiopal writing. I have already placed the list
on the Table of the other House, and if the
House wants, I have no objection in placing
it on the Table of this House as well.

New Varicties of Fuodgralns and
Vegetables Developed

*633. SHRI KANWAR LAL GUPTA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the names of mew varieties of wheat
and other food-grains and vegetables deve-
loped after research in the last three years ;

(b) the extent to which these varicties
are being used by the farmers and the
estimated benefit from the use of these
varieties ;

(c) whether Government have chalked
out any scheme to supply these varieties to
small farmers at concessional rates ; and

(d) the number of new varieties expected
to come out for use in the next two years 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI JAGANNATH
PAHADIA) : (a) to (d). A statement is
placed on the Table of the Sabha.

Statems=nt

(a) The names of new varieties of wheat
and other food grains developed by the
Research Departments of Agriculture in
States/Agricultural Universities and central
Institutes and released for cultivation by the
erstwhile Central Variety Reslease Committee
and the Central Sub-Committee for release
of seeds during the last three years, are
given in the Statement. The Statement also
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includes the potato and other vegetables
varieties/hybrids evolved at the Central
Potato Research Institute and the Indian
Agricultural Research Institute, New Delhi.
The States release varicties of seeds which
have application within the regions. This
information is not available.

(b) The area covered during 1969-70
under the high vyieldinpg new varieties of
wheat and other foodgrains is :

Wheat 6.10 million hectares
Rice 437 "
Maize 0.39 .
Jowar 0.57 "
Bajra 1.15 "
The extent of area covered by the mew

vegetable and potato strains is not available.

(c) No. But every effort is being made to
make credit available to small farmers so
that they are in a position to purchase seed,
fertilisers etc.

(d) Tt is difficult to assess the exact
pumber of new strains that are likely to come
out for use in the next two years though a
large amount of genetic material is in differ-
ent stages of testing for their agronomic
superiority.

Statement

1. List of varieties of Wheat and food-
grains released for cultivation by the Central
Sub-Committee for Release of seeds and the
erstwhile Central Variety Release Committee
during the past three years

Whect Sharbati Sonora Rice Jaya
Kalyansona Padma
Safed Lerma Jagannath
Chotti Lerma Pankaj
Sonalika Sabarmati
Hira . Jamuna
Lal Bahadur IR. 20
Bala
Barley N.P. 109 Ratna
Jyoti Vijaya
R.S. 6 Krishna
CO. 34
Maize Ambar Cauvery
Vijay Suma
Sona Kusuma
Jawahar Apnpapurpa
Ishan Hamsa
Vikram Karuna
Ganga-5

Bajra Hybrid 2
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Jowar Swarna Bajra Hybrid 3
CSH-3 Hybrid 4
Ragi  Sarda Pulses Baisaki
Moong
CO. 1
(beans)
ADT. 1

Il List of vegetable varletles releared
for cultivation by the Indian Agricuitural
Kesearch Institute, New Delhi.

Tomato SL. 120 Muskmebn Pusa-Shar-

Lal Meeruti bati
Bittergourd Pusa Do-
mausmi
Cabbage FPusa Drum- Turnlo  Puea Sweti
head Pusa Chand-
rima
Radish  Pusa Desi Pusa Jyoti
Pusa Reshmi
Himani
Franch Contender Palak  Pusa Jyoti
bean Pusa Parvati Brinjal Pusa Kranti
Pusa Anmol
(Hybrid)
Peas Pusa Arkel
Meteor Bottle- Pusa Meghdut
Onion  Ratnar gourd Pusa Manjari
Water- Sugarbady

melon Pusa Bedana
Varietles of Potate released by the
Cenrral Porate Research Institute, Simla
1. Kufri Sindhuri
Kufri Chandramukhi
Kufri Khasigaro
Kufri Naveen
Kufri Chamatkar
Kufri Neelamani
Kufri Sheetman
Kufri Alankar
9.  Kufri Jeevan

LAl o o

ot WU TR . WH ARRY,
WAt AgET A qF 9% [/ WA I F 48
FE g A FTU FA AT F qIE @
HIFTT & a8 9T Q& 197 97

“whether Government have chalked

out any scheme to supply these varicties
to small farmers at concessional rates ;"
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The reply s :

“No. But every effort is being made
to make credit available to small
farmers...”,
rasgm ooz & fFoadt aF S

FXTEENS FT AT AT § qg SATITAT A3-
ayoras #1 gaw 0 f Faw 10
qTdz €1 § arar ot 90 97Ez R fFmra
g 3= @ N7 @egE A NE waw
F FE ) AR A AW EEK § &
wrdt @ A gArwa § 9@ 7T 7T ag ATy
ar & feear g faq qmr §, sER@R
arq Sar &% Fgr o a¥a¥ wwd §
I F fad wrd, &Y & qaAT wgar g
fis g wrewd & fag sarer amy @
8% faq s #xf v i aE
T 7 wre &1 A feT 9T umE g A
ghardfemr aa A s g o d 3 ag
g afgR g5 a7 as g wrond
& faq Y mige ot ag) amr s
a9 aF W9 FT g WA &g @8
Al § owrf aafaew dar oa@ w
FAT § | HU g1 919 48 & fF A9
B sraq & fag 7 www agl wgf
IR M ag e fram @ifs 200
wqar a1 300 w9at fFa & fewa & ad
TdZ 953 a1 Ty @R wEE W O3
Fuehy FAgaw @ 9 g FE@
¥ ey GTHIR T FE G &7

@ A9 F =W aF fraar @
IyAATEs 499 & If7C G wrRAd 7
fagsr oF @ % faar &, s @z dw
& 5 gg& 2red 19 SAd #1 3 qege

a1 HifF A7 WA S QA F aw
ARz grar g ?

st o= aEfeat @ AT aTe
wag N I g 5 @am ¥ afeg

Tt gR A Y W AW A g
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aa-gwg qr & St Er g fEowa
fordt 3t €91 17 @ & 7 G Frwnal
et & fag & &1 wAdlg swg A
97 AT F) FAWAT H 0 qg FWLET
g FE F AR A g5 g fF g
SIAE & fag aar ey g Wie..

st €AW T G GREE &
faw sar @03 § & g awetE SEAT
|rgar g |

=Y smere agifeay @ siiwa, & et
frar fe &+l fRas wdtege & wfad,
sy 8@ 0 T fafwsa wheasw
gfrasfadiar & wfi ot eqavg a) feaw
& o1 7@ @ faad 5 ew u=y 9w Y-
g famAl #) g 7% | IaF wfw ¥ ag
N efag 1 n€ 2 fFra Faa oY 7
g=ag dtor ) fer ar /% afes gad |
7% w1as & fa¥ 9t gt v gy @wA
E 979 ot 9% gomsy fear s @)
3§ udlarww & A # fyaar &
fear nar 3w & ark ¥ 47 gy a« fEar
f& s a1ty qeeq oo § guAr &
&Y f &%) gru feaar w9t fegr 1ar 3@
& W ¥ Qrawrd & wwar g

s EwE™ g IAE A -
%01 #WH § ag A g Ag «amw)
# ggr g1 5 wA-R)T @ @GR
F1nd & fAg aqrg ar @r & ? get A
ger a1 fx far ag & & % &2 wrwd
F) §F AGANRATA § 9@y W g
3 9@z 91 A WA FAX 4 TW @
gur & 9 374 agmar 23 & fag @v-
FRE I E7ag A 7a19 qF 4
afgT gegia g7 AT o ¥ fody =r )
e A faa@r o

MR. SPEAKER : Loan for what ?
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w} a7 - dEw wEAT FA
§ fag, o'fez gl @9 & a & 39
ST 7g) frar g |

MR. SPEAKER :
extension scrvice.

He is asking about

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND AGRICUL-
TURE, COMMIINITY DEVELOPMENT
AND COOPERATION (SHRI ANNASAHIB
SHINDE) : The question is about seeds,
He also raised the question of supply of
sceds 10 the small farmers. This is really a
very precise question. But now the hon.
Member wants 1o go into what Government’s
schemes ere for helping the small faim:rs.
If he wants, I can reply to that, but ihis is
beyond the scope of question,

MR. SPEAKER :
the scheme in (b).

He has asked about

SHRI ANNASAHIB SHINDE : That
is, what is being done to supply seeds at
concessional rates. 1 have said we are not
supplying seeds at concessional rates to small
farmers, but to enable them to purchase
seeds, we are making credit available to them.

SHRI KANWAR LAL GUPTA : What
about loan 7 JEF TR # WA S A ¥Y
gl IqAAT § | N AW A g qH
AR X ag w7 :

“No. But every cffort is being made to
make credit available to small farmers.. ™

A4 ana qur o fr gy #fez T
Ee 9t AfF g7 §F ATAAIEATT F
T4 qEe @ i g A IR AT
ufes sz fay gad fag we a1 @
E......

SHRI ANNASAHIB SHINDE : He
does not read the whole— ““to purchase iced,

fertilisers etc™.

ot FITETT YA : FAT FIEIT AL
argd § 5 U@ 19 gAa a9 ¢ faas
f dTrgdia oY og 7 qar §¥ § @feA
FEFT GIT FAY F1 w717 WrET A
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g e oz & wa &7 wif
¢ & gg 91 wreag 200 wwar 300 %o
st & fgara & oz dizgm A8 @l g
O #7T ag g @t g @ @R frarad
%1 SYIET AT &Y arfF 93 UFe §0% samar
2 9T &Y 3@ fAe aeEr AT T @
g7

gaX 2 faem 7 off T1T e F)
2 1 w= gred ag ¢ fr anfasw mm sz
HIF & W qg  UF AT § 100 9@e
SaTeT @Y M § &) g uF wiEH FY AR
W H iy Wl Aifg @iy A fady gad
JIET FIFTT I 797 a9 Foram g !

SHRI ANNASAHIB SHINDE : I con-
cede it is true that the schemes for new
development in agriculture, particularly the
high-yielding varieties programmes have not
reached all small farmers. Therefore,
Government are making every effort to see
that our schemes have a broad-based. But
unfortupately, the progress is not even in
all parts of the couniry. For instance,
recently the UP Agricultural In-titute has
carried out some studies and it found that
in the western part of UP, particularly 50
per cent of the small farmers are taking
advantage of new sceds, fertilisers etc.
Government are trying to widen the scope.
I quite appreciate the limitations ; therefore,
a number of schemes have been formulated
by Government to overcome them.

=t ot fag @ odle, wga A
g at 71 afaf Jurdw geafaw
& ¥, w1y w2z frad @ A gfrafadts
% fad §zd &, M@ @ a1 we
tfezzgan &, dar v ar @ 1 AN
are X9 wqar $1g f2AgT &1 F FIHE
g 4ET JUT-9EH g WX IA¥ A
T FE §1 IAH R FRaEA 41
e A ) 7 faafexr & &
we waae & a1 2 F fogdk Fzq & ar
gfrafadsr & fras ded &, a0 qa1 &
I SYofeagw & fag sarr & sanan
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Sfafadter & ard, fradr ag frawe ot
Fueds 931 #T 94 wWd fag @ 6w
dqaag e ?

gt ag & ag wmw warg fe
i qa grafefads ea § fad &
fau sar 97 &4 & fewlow 9T W
Few 3 ¥ fag qae § 7

it ATy qEiEay @ AT qEE
F) W &TA BT WA @A FY AR A
gt Fnfeads wIg e Nawa A
qaré § o g NdwE § sonfead
# fagfes #1 & | gk 9f A & @ I
 Fferg & ol s ag-ae N
A &, o graT &, frarT SAFT I

FTAF |

it wgrem fag wweat ;oY S &
o wadiz @ W g A & AWH
g wk are agrge foar 1 e @A A
& weft AEET ¥ WIA @ g TH W
fs fzaar ot zard #Y ot oge ATER
feefter #t 7€ & ag aga wfear wiRam™
aifaa g€ &, s aw ¥ = dw A
gfear aifaa 78 @vft 1 g 9wt off 2
w21 a1 fF qro agrgT av gan oo
forar &1 | o Yo Tw AU ¥ Wy feehtar
gar & ag afean fag ad) gar @, gratfe
@ Iay afgar & wifFariie & &t ax
oz Ax § 99 & IALH 0F 9T
w1 mar e ara agge Fels 78 e
war 9T, 77 2N FeAIT W E, T2 &
¥ ok gt g w7 v P A AggT
fefar frgr mar 31 & SmAT STgAT E
fif qge SraTa @EY 91 A A ATE A
g?

SHRI ANNASAHIB SHINDE: This
question was in the context of last year. The

Rajasthan Agricultural University released
this Lal Bahadur varicty. At that time, it
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was not actually released by the Central
Varieties Release Committee. Therefore, my
answer was in that context. Subsequently,
the Central Varieties Release Committee,
which controls this, has taken a decision to
release both the strains. The experience be-
fore that was narrated in that apswer. I do
not think there is any inconsistency between
the two replies.

st awaea fag gwag : sar w=AT
WY a7 A9 F FO FA R AfF
a9 F g7 A fFarT wser fiw wra
<7 %) feafa & 98 § zafau @ s=a
FEHR TFEIT ACHIA 51 g @18 &4
a3 fa=rT FUi s gafag gasr @ &1
@1 Fu § 7 2w F1gee A fgmr oy 7

SHRI ANNASAHIB SHINDE : We have

already advised the State Governments
accordingly.

o} g fog : T HEET W
SFT AW AT £ 9€1 9 qAS AT @
ol g dm @ W@ ¥ ogwrd
TR ot A faae 9% 3w &3
Fa) # aw @mrd wf €1 AT A
grearEd fear ar fF wrgear @ agf g
Tw a6 gf3ar Amst § 912 9T o
@ &\ & Srawr 9rgar g s sar w7 @
=@ IS qATE 1A av gAd AUTE
fawfaa &7 &1 goe fegr s ?

QR WEIW ;. FH § FF "W gFAT
a waae frar % f5 & wrosr AW
aamgar A 1 s ¥ FR A @@ A
%3 | w7 9fF gara @ aar ¢ safad
") AET TAT 2 qFY § |

it ame agifEar : GRS qr
@ ae # #1E gIar sy Af gE
AT AFAT G50 TH T FT I Fg
AT g A K A g9 IER! AT 7T
& w1iard #3 |
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&t HiEr ATy WY wmE faa
AT F1 AT w7 &1 forow Frar war
g ag Faw faarf aeh ofar & &)
o fa=rd & Fut @ It g @ sy
FrrgdY WAew FY af § 7g HO AFHA
gt & 1 & W wgieg § srAAT 9UIRAT §
5 Far F1% UHY JTUEE W) ¥/AT A T
g ag fr o faar fasmd aet ofar &
2tk aifs 3z 97 @ N faw aF
foas yfa # 3 & awar & affa aex
ar i F qrt & asrw arfiw ¥ oqreAr @
2t g ?

=t e qgifear - 5w a@ #
Fugd 51 5w fwar mar g s I9H
%9 71 fesfer foam mar @ 1 gg el ot
erRI T E AR T F@ & T sa
F fearer &7 fauy @

SHRI HEM BARUA : [t is not a fact
that Atomic Energy Commission Laboratory
in Bombay had produced some improved
variety of foodgrains like monkey nut ?
May I know whether they propose to intro-
duce the improved variety so as to improve
our output of foodgrains ?

SHRI ANNASAHIB SHINDE : We in-
vite the hon. Member to visit Pusa Institute
where by atomic radiation processes we are
trying to bring about genetical changes. 1
shall be glad if the hon. Member
visits it.

SHRI HEM BARUA: I wanted to know
something else, whether research in atomic
energy laburatory in Bombay has yiclded
an improved variety of foodgrains or not.
If 80, do Government propose to utilise that
to improve our foodgrains ?

SHRI ANNASAHIB SHINDE :
in contact with them.
Al India Co-ordinating Research Project
for Coconut during IV Flan
*634. SHRI G. Y KRISHNAN: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have proposed

We are
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in All India Co ordinating Reseaich Pro-
ject for coconut during the Fourth Five
Year Plan ;

(b) if so, the names of the places where
research centres are going to be opened ;
and

(c) the details regarding their duties and
functions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD. AGRICULTVRE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI S. C. JAMIR) :
(a) An All-India Co-ordinated Coconut and
Arecenut Improvement Project has been sanc-
tioned under the Fourth Five Year Plan.

(b) and (c). A staternent is laid on the
Table of the Sabha.

Statement

(b) The set up under the Project is
as under :
Main Centre :
Kasaragod (Kerala)

Regional Centres :

1. Kayangulam (Kerala)
2. Vittal (Mysore)

Sub-Centres :

. Veppankulam (Tamil Nadu)
Razole (APAU)

. Andaman Islands

. Ratnagiri (Maharashtra)

. Sreevardhan (Maharashtra)
6 Palode (Kerala)

7. Peechi (Kerala)

8. Hirehalli (Mysore)

9. Mohitnagar (West Bengal)

10. Kahikuchi 'As:am)

H

L I

In addition to the above centres the
following centres which are financed entirely
by the State Government are also co-opeiat-
ing in the Project :

1. Nileshwar (Kerala)
2. Arsikere (Mvsore)
3. Mahuva (Gujarat)
4. Gudiyatham (Tamil Nadu)
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(c) The Programme of work undef
this Project pertains only to majo®
probiems of regional and inter
regional sigoificance. Reicarch
work on problems of entirely local
importance will continue to be
done under the auspices of the
respective State Departments of
Agriculture/Agricultural Universi-
ties. The items of research in the
technical programme include
breeding, agronomy, soil science
and chemistry, quality testing,
plant pathology and virus patho-
logy, plant physiology and bio-
chemistry of these crops. The
detailed technmical programme
under each of the items will be
drawn up at the Workshop meet-
ings to be convened.

SHRI G. Y. KRISHNAN : What is the
quantum of grants allowed to each centre ?
Secondly, is it not a fact that Mysore is
venturing to produce more coconut and In
view of that will they be pleased to create
one more centre in Mysore ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO.OPERATION (SHRI ANNASAHIB
SHINDE) : Rs. 40 lakhs had been provided
for the project. There is a centre at Mysore
The State Governments are also carrying on
these activities. We realise that Mysore is
onc of the important areas fpr coconut-
growing.

SHRIG. Y. KRISHNAN : Isita fact
that certain varieties begin to yield within
two years of their plantation ?

SHRI ANNASAHIB SHINDE : Certain
hybrid varieties have been evolved which
begin to give their yields with a short period,
say, within 3-4 years.

SHRI A. SREEDHARAN : India is the
second biggest producer of coconuts in the
world. lospite of that we are importing coco-
nut from other countries. [If the disease
which affects the coconut cultivation grows
at the rate at which it is growing, my fear
in cocunut cultivation will become impossible
... (Interruptions.) My constituency is one of
the biggett cocoput producing areas in the



23 Oral Amwers
country and I am myself a coconut culti-
vator. The hon, Minister has given an im-
pressive list of centres and research centres
but it is our experience that in the last five
years the leaf discase is spreading like wobd
fire. Ap entire belt of coconut growing area
in my copstituency had been detroyed.
Repeatedly we have brought this to the
ootice of the hon. Minister and various re-
search centres but npothing has come out of
research. 1 am told the Ford Foundation is
also...

MR. SPEAKER : Question Hour should
not be converted into a speech hour.

SHRI A. SREEDHARAN : 1 should
like to ask the Minister whether in any of the
research centres this guestion has been taken
up scriously and whether they have found
out the real cause of the disease and if so,
what facilities are they providing to coconut
cultivators to spray those arcas and stop the
spread of that disease ?

SHRI ANNASAHIB SHINDE :
It is true that Kerala is the
most important coconut-growing State,
including the area of the hon. Member.
Two-thirds of the coconuts of our country
are grown in Kerala, and about 40,000 hectares
are affected by the disepse to which the hon.
Member has referred, Scientists have been
strivinpg and meking efforts, but unfortu-
nately, the success we have attained so far
is limited, though some of the reasons for
the discase have been identified. But the
research and these diseases are very complex,
and | am not in a position to say that we

will be able to overcome everything. But
efforts are being made to arrest this
disease.

SHR1 A. SREEDHARAN : 1t is going

on for the last five years,

SHRI ANNASAHIB SHINDE : True ;
but there are many plant diseases in the
world and nobody succeeded in completely
checking thbem. But we have succeeded in
identifying some of the reasons and let us
hope that our scientists will succeed in the
pear future to find out and identify all the
reasons for it.

MR. SPEAKER : Yes; Sbri Shinkre ;
only from coconut-growing areas.
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&t fwd ;oY ®eiiz daw g1 T
Tar 2 IRy Grgm At ¢ 5 AW uw
q2T g, A s &= g 9l T ag
&z g 1 397 ¥ o ot §zT &Y qaAr
A9 AT F AG FIA AT § | N9 07T
g fs wam § Az A wfwmz )
GErarT agd grar & W1 agi OF q2T &
FHAFT Ae@ ar 2 @1 g9 ¢ Q-
Aar AgEAA fellsr & a9g § FFE
9T S} ATATE AT @, JAF! A WA
gU Agt OF @I AT E@AT FIA HT
faara s & ar adf &% ?

SHRI ANNASAHIB SHINDE : We do
not establish these stations State wise, but
we know the importance of the Goa area.
If we decide to increase the number of
centres, we will bear in mind the suggestion
of the hon. Member.

SHRI LOBO PRABHU : Sir, some of
us are cocoout growers and I am one of
them., But all of us are coconut-caters or
cocoput-oil users. I would like to know from
the Minister whether he considers this Rs, 40
lakhs sufficient for rescarch and development,
when we are spending about two or three
crores of rupees in the import of copra.
I am subject to correction about the exact
figure.

1 would like to komow from him what
precise research has taken place in respect of
coconut., As far es we know, it is the same
old covonut tree which continues to grow
whether it yields in two years or four
years.

Secondly, wtat has the Minister done
for extending the coconut cultivation to other
areas, to other States, because it is guite
easy 1o grow coconuts on the boundaries of
fie!ds without encroaching on other lands.

MR. SPEAKER : You are going much
beyond 1he scope of the question. Anyway—

SHRI LOBO PRABHU :
It is not beyond the scope.
give &0 answer.

It is research,
He is ready to

MR. SPEAKER :
search go together ?

Extension and re-
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SHRI ANNASAHIB SHINDE : The
sum of Rs 40 lakhs is in relation to the
co-ordinating project. But that does not
mean (hat this is the only amount for re-
search. There are provis'ons under the State
sector : there also there is a co-ordinating
project As for extending the cultivation to
other areas, our extension divisions are taking
steps to extend the arca, and there are other
areas where this can be extended.

SHRI A. C. GEORGE : Though all this
tall talk js going om, it has been our ex-
perience in Kerala that aerial spraying to a
very great extent is effective in eradicatiog
this malady.
Central Government will go 1 a big way,
in collaboration with the State Government,
to remedy this diseasc by aerial spraying ?

SHRI ANNASAHIB SHINDE : It is a
suggestion for action.

MR. SPEAKER : Why don't you see
the scope of the question 7 It relates to co-
ordinating the research projects, There is
no question of aerial spraying. Yes. Shri
MNayanar,

SHRI E. K. NAYANAR : The main
centre is in Kasaraged, and there ore two
regiopal centies. My hon.e village is 35
miles from the regional centre in Kerala. 1
have seen the regional centre last year. Even
in the regional rescarch centre, the Icaves of
the coconut trees are caten away by insects.
In the coastal belt of Malabar, more thap 40
per cent of the coconut trees are subject to
this, Two years back, the coconul-growers
convened a conference and demanded of the
Government to give help from the Central
Government, either thrcugh research and get
a reduction of the export duty or through
other measures. ’

But up till now neither the export duty
has been reduced nor the research activities
have been developed. May I know whether
Government will take uny measures to
safeguard the interests of the cocoanut
Erowers in the coasial area of Kerala because
year by year their income is being reduced ?
Will Government take some specific measures
Or constilute @ committce of cxperts to see
bow Government can give relief to the
growers ?
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So, may 1 know whether the

Oral Answer: 26

SHRI ANNASAHIB SHINDE : Govern-
ment is very much seized of the problem. As
I soid, scientists are almost near the point of
identifying the reasons for the disease. Once
that is done, control measures can be taken,
Also, the new hybrid varieties which have
been evolved are expected to be free from
this discase. Quite a large plant material
is being made available so that these arcas
do not get economic set-back.

SHRI E. K. NAYANAR : What about
relief measures for the cocoanut growers ?

MR. SPEAKER : He has noted it.
Tyagiji, you are from a wheat eating area. [
will allow you to put a question only on
account of one story : 1 was asked by an
urbao man how big is the wheat tiee and I
said, “bigger than the cocoanut tree" !

=1 Wi TETT Wi gEge Wy,
¥ qarasht frarT g 1 3% F A § gead-
frez g1 % o fa@w arm A =R e
femmar smgar g 1 ATt fawa & ow
GTiarT T A1 § @ MFAC F A
agi faad 7 dar €17 &, 9Aw § wfawia
FgETAr 13 1 AwaE § qU-qa
am I3 & faw, guFt g2 4 ¥ -
g arw 3z & fag w@gr em e
H2< 94T T § ag0 #q1 A9A qg A @0
g fFagi N AFFE I T E o) o
FY €AT @1 & I 67 @T @ A%
g diF srawra & fag wgay fad
dex A wE fig &1 & 7 g sar ®WTW
A PA MR E?

SHRI ANNASAHIB SHINDE : We
have some idea of the potentialities of grow-
ing cocoanuts in these areas, but tne real
prob'em is marketing and infrastructure. We
are attending to it.

SHRI K. M. ABRAHAM : There isa
Cocoanut Development Council, but it has
po power to look after the research centres
etc. There was a proposal by the com
mittee members that in place of the Cocanut
Development Council, a Cocoanut Board
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may be constituted May I know whether
Government is considering such a proposal ?

SHRI ANNASAHIB SHINDE : The
Coroanut Development Council has been
constituted only recently and it would not
be right for me to pass a judgment that it
should be dissolved and a new body should
be set up. I think the council is doing a
fine job in advising the Government.

Uniform Approach to Labour Problems
+
*635. SHRI MAYAVAN :
SHRI DHANDAPANI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Union Labour Minister
had urged the peed for a uniform approach
tu labour laws and growing labour problems
in industries ; and

(b) whether Union Government are
preparing any scheme in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BISHWA-
NATH ROY) : (a) Yes, Sir.

tb) The more important recommenda-
tions of the National Commission on Labour
which provide a basis lor such an approach,
have already been discussed at the tripartite
Standing Labour Committee. Action is being
considered in the light of the Committee’s
conclusions.

SHR] MAYAVAN : May I know whet-
her the labour laws are different for different
categories of labour ? May I alco know
whether the disparity in the laws between
highly paid workers and low-paid workers
is the cause of all the trouble and heart-
burning in industries ? If so, how is the
Government going to solve the problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : As it is known
to the House, it is in the Concurrent List
There are certain laws which are in the
Central sphere and some State Goveinments
have got their owo laws. Though we are
striving for uniformity in the laws, as
recommended by the National Labour Com-
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mission, because of the nalure of the industry
and type of work there is bound to be some
differences in the labour laws of different
States. So far as wages are concerned, there
is some difference between agriculture and
industry. Our attempt is always to rationalise
it as far as possible.

st TRTAATT ATedt ¢ Og NI A9l
AT GARH FAF dFgeg § g1 .«
gieH saar @ fe ogary q}W F Ay
w9gT ATEl & qER 7§ W SAdr
aTETE H 1 To ¥ 4 To % & GF &
& gg s 9gal g s sAd wfas
feafa % 2@d gu #ar gFR F F9A
7ogT FIT R fergeam & dAR
ary #¢7 F1 faar @A § 7 e A
TEd! & aY Iak a4 FRU § 7

weaw Ay ;T A8 qAgd &1
gater A3 Fzar 1

st TraTEare mest ;. SEr FTr At
qEE &, T FA-AIT F1 qATT Wiar
at IAFT gt A 977 gar & |

qeay WEIT : Ag UF AA Faqad
¢ Forasr qarg 337 2 fagr &

Expenditure on Arbitration Cages by
Food Department

*636. SHRIMATI SUCHETA KRIPA-_
LANI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether the Department of Food
even after transferring the work of Procure-
ment and Disiribution of Food grains to the
Food Corporation of India is still iocurring
expenditure on maintaining s'aff/officers on
account of a considerable number of arbitra-
tion casss still going on for the fear that in
case of their early finalisation, some posts of
officers might be abolished ;

{b) whether in a number of Arbitration
cases, where the Depariment of Food is the
claimant, the delay in finalisation of those
Arbitration cases is unnecessarily causing
loss to Government ; and
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(c) whether Government propose tv take
any suitable steps in order to avoid accrual
of such expenditure/loss to Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE!
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI JAGANNATH
PAHADIA) : (a) No, Sir.

(b) No undue delay in the disposal of
such arbitration cases has come to notice.

(c) Does not arise.

SHRIMATI SUCHETA KRIPALANI :
May I know the number of arbitration cases
pending and the wyea:s for which they are
pending ? 1 would also like to koow when
the contracts were over and when the
arbitration cases were started, What is the
gap between the conclusion of the contract
and the filing of the arbitration ?

SHRI JAGANNATH PAHADIA : The
number of pending cases is 52.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHEB
SHINDE) : Some of these are pending for
quite a number of years. These are many
legal aspects and questions over which we
have no control. Some cases onc be taken
to judicial courts. Then, even the arbitrators
bave a certuin discretivn. Even though the
name is “‘arbitrator’ we cannot act arbitrarity
in such cases.

SHRIMATI SUCHETA KRIPALANI :
I know of a case where the contract was
concluded during the period 19.2-66 but the
case was sent for arbitration in 1970. In
Bombay in another case the work was finish-
ed in 1962-63 but the case went for arbitra-
tion in 1949. In a Delhi case the contract
was concluded in 1965 but it was sent to
arbitration in 1970. In another case the
contract was concluded in 1966 but it was
sent to  arbitration in 1970. Under the
agreement all such disputes should be sent
for arbitration immediately and there should
not be any delay. But if it takes sucha
long time, the siaff have to be maintaiaed
and the office hus to be maintained for such
along time.  Also, during the period of
delay the staff gets transferred and sometimes
files get destroyed.  Thercfore, there is
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difficulty and the litigation goes on for lenger
periods. There is delay because concerned
authorities are not alert and they do not file
the case before the arbitrator in time. There
is a second category of cases where the
arbitrator himself goes on deliberately delay-
ing it. The impression is that he is delibera-
tely delaying and prolonging the case to get
some financial advantage out of it Therefore
I would like to know what are the causes
for such delay.

SHRI ANNASAHIB SHINDE : Broadly
I have explained the position as to why in
some cases there are delays. As to the
spec’fic cases to which the hon. Member has
made a reference, 1 will go into each case
individually to see what were the reasons for
the delay. Offhand it will be very difficult
for me to say in regard to individual cases.
But may I submit that the Government’s
interest also has to be adequately protected ?
We are advised about that by our legal
experts. There is not other staff maintained
and I do not think that Government incurs
additional expenditure for conducting such
cages . (Interruption)

SHRI 8. KUNDU : [ would like to
know from the hon. Minister whether he
has investigated that the delay caused in
these arbitration proceedings is also largely
due to the FCI which does not appear before
the arbitrators and does not take due
cognisance of the arbitration proceedings.
Will he make an inquiry into this fact that
in spite of several notices in some cases the
FCI has not bothered to mppear in the
arbltration proceedings 7

SHRI ANNASAHIB SHINDE: If the
hon. Member has in mind any specific case,
I shall be glad to look into it. But, as far
as my information goes, the FCI is taking
every precaution to ses that these cases are
expedited.

Converslon of PTI and other news Agencies
into Corporation

*639. SHRI S. M. BANERIJEE : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether a final decision has since
been taken to convert Press Trust of India
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and other Press agencies into Public
Corporation ;
(b) if not, the reasons for the abnormal
delay ; and
{c) when a decision is
taken 7

likely to be

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (2) to (¢}, The

is under idy

ation.

SHRI 5. M. BANERIJEE : 1 would like
to know from the hon. Minister whether
several irregularities, which are goiog on in
the PTI, bave been brought to his notice
and whether any investigation is likely to
be made till the PTI is converted into a
public corporation.

SHRI I. K. GUIRAL We  have
received some complaints addressed to us by
some Members of Parliament. It is receiv-
ing consideration,

SHRI 5. M. BANERIJEE : I want to
know whether a final decision is likely to
be taken on the basis of the Press Com-
mission’s report about the conversion of
not only the PTI ...(Interruption)

SOME HON. MEMBERS : Why ?

SHRI 5. M. BANERJEE : I am likely
to convert you also. We are not against
copversion.

I want to know whether a final decision
is likely to be taken this year of latest next
year to convert not only the PTI iato a
public corporation but also other press
agencies which are swindling public money.

SHRI 1. K. GUJRAL : As I have said
once before, the spirit of the Press Com-
mission's report was that the news agencies
should be so managed that they are oot
owned by any individual or by a group of
people but are owned in the wider ioterest
of the pation either by a trustor by a
corporation. But because at that time the
news agencies were not in existence and the
Press Commission’s report had come out,
the one point on which the Press Com-
missjon was pot clear was the method of
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such conversion. The Government is mow
examioing the possibility of implementing the
Press Commission’s report io its spirit.

So far as the paming of the date is
concerned, it is very difficult for me to
specifly just mow how long we will take.
But whatever decision we take will naturally,
be taken consultation with Parliament and
that will apply to all the news agencies,

SHRIMATI SHARDA MUKERIJEE :
I want to know from Government as to
what is their firm policy because the
Minister is often reported to have said that
they would go in for nationalisation and
State ownership whereas, on the other hand,
he says that they do not want to touch
upon the freedom of the press. Will the
Government say definitely whether they are
going to pationalise news sagencies and the
press and whether there are not enough
complaints already about their All India
Radio 7 Let the Government come out in
the open and say thit the press and news
agencies will be State controlled.

SHRI 1. K. GUJRAL : 1 have never
said any contradictory things. My misfor-
tune is that my hon. lady friend has always
misunderstood me. 1 can assure you I am
keen to create understanding.

$HRI LOBO PRABHU : Let him not
lament in public.

L]

SHRIL K. GUIJRAL : So far as the
issue raised by my hon. lady [friend is
concerned, we have never said that we want
to nationalise anythiog or the Government
wants to take over any mnew ageoncy or any
newspaper. This Government is committed
to the freedom of the press. We have been
saying it from time to time and I still want
to repeat that so far as new agencies are
concerned, we want to act in the spirit of
the recommendations of the Press Com-
mission so as to assure the freedom of the
press and 1o put it on the firm basis. The
question of the Government either taking
over or interfering does mot arise.

SHRIMATI SHARDA MUKERIEE :
The question is: How will you do it?
(Interruption)

SHRI I. K. GUJRAL : 1 hope my hon.
friend doss Dot want me to disclow ig
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public how we will do it. Whatever we do
we will do it in consultation with the
Parliament.

SHRIMATI SHARDA MUKERIJEE :
You 1ell us now how you are going to do it.
How does the Government propose to do it
in the spirit of the recommendations of the
Press Commission ?

SHRI LOBO PRABHU : This is an
important question about the freedom of the
press.

SHRI 1. K. GUJRAL : The point that
my hon friend has raised is very valid, I
must clarify repeat what 1 have said earlier.
This Government is commtted to the
freedom of 1he press. Secondly, as regards
the news agencies conversion, it will be done
within the f:amework of this commitment.
There is no question of the Government
either taking over or nationalising it.

MR. SPEAKER : The Question Hour is
over.

SHRI S. K. Sambandhan rose—

MR SPEAKER : You said you are not
ge'ling up today, that you will get up
tomorrow.

SHRI S. K. SAMBANDHAN ; If it is
definite 1omorrow, it is all right.

SHRI SAMAR GUHA : Sir, T request
to allow my Question No 640 to be
I will not ask supplementarics.

you
answered

MR. SPEAKER : We are already
beyond the Question Hour. 1 very much
wanted that your Question should come.
But could not help. In spite of all our
best efforts, we are not able to reach a
number of Questions My analysis of why
we arc not able to reach more Quest'ons is
that the Members start with introductions,
and sometimes long introductions,
which is not allowed under the rules. Then,
the Members should not give their
suggestions  Along with the introductions,
the Members give their suggestions, The
rules orovide that they should not gve
their suggestions., Further, the Members
give information which is also not allowed
under the rules. Above all, the pity of it
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that the replies of the hon, Ministers are
very long.

SOME HON. MEMBERS Shame,
shame.

MR. SPEAKER : Why did'nt you do in
your own case 7 Why are you doing it for
them ?

SHRI PILOO MODY : That is howa
parliamentary democracy works in
Opposition.

MR. SPEAKER : Then, most of the
time is taken up by Mr. Piloo Mody's
interruplions.

SOME HON. MEMBERS : Shame,
shame !

WRITTEN ANSWERS TO QUESTIONS

Subsidy for Manufacturing of Wooden
Vessels for Deep Sea Fishiog

*637. SHRI A. K. GOPALAN: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have decided
to give subsidy to deep-sea fishing vessels of
57 feet and over length built in India ;

(b) whether such subsidies are denied to
indigenously built vessels of wood ;

(c) whether this denial to the local boat-
building industry in Kerala poses a grave
threat to the existing industry of Kvrala
from the big boat-builders in Bombay and
Calcutta § and

(d) whether in view of the importance
of the local boat-building industry in Kerala
to the livehhood of thousands of expert
workmen, Government will con<ider the
question of extending the subsidy to the
wooden vessels also ?

THE MINISTER OF STATE IN FHE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The scheme is
applicable to steel vessels of 57-ft. length
or above designed for deep sea fishing and
is not applicable to wooden vessels,

(¢) Ship bullding yards manufacturing
steel fishing vessels at present are Jocated i
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Bombay, Calcutta, Goa and Cochin. It is
envisaged that the deep was fishing vessels
introduced during the Fourth Plan period
would be in the slize range of 57 ft. to about
120 ft. in leogth. The bulk of the fishing
vessels being built at psesent by the wooden
boat-building industry in Kerala are smaller
vessels, mainlv in the size range of 32 ft. to
36 ft. The Kerala Government's Fourth
Plan env'sages introduction of 1600 mecha-
nised boats. These boats are covered by a
separate pattern of assistance. The pattern
of assistance in force provides for 25%
subsidy on [the cost of engine, loan of
759%, on the cost of the engine and
loan of 1009% on the cast of the
hull. This programme is independent of
the scheme of introduction of deep sea
fishing vesse's. In addition mechanised
vessels, which are gencrally constructed in
wood, are also being introduced on private
initiative. The existing wooden fishing boat-
building industry in Kerala is therefore not
affected by the scheme of subsidy for steel
fishing vessels of 57 ft. and above.

(d) In view of the position indicated
ahove the question of subsidy for wooden
vessels in the context of the existing wooden
fishing boat-building industry in Kerala does
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not arise. The present scheme of subsidy
has been drawn up iu the context of the
need to encourage the introduction of larger
fishing wvessels, the comparatively high cost
of steel vessels manufactured in the country
and the available under utilised capacity for
construction of steel vessels.
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Settling of East Bengal Refugecs in
Andamaps

*c40, SHRI SAMAR GUHA : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

() whether he assured the House on
the 12th November, 1970 that East Bengal
refugees will be sent to Andaman as soon
as preliminary requiremen's for their settle-
ment are fulfilled :

(b) if so, the time schedule fulfilling the
prerequisites for setthing refugees there ;

(c) the names of the Islands where
refugees will be settled and the time schedule
as also the number of families Government
intend to settle there ; and

(d) whether Government propose to
send a team, consisting of the members of
Parliament, to visit Ardaman Islands and
make a field survey there in regard to the
progress made for settlement of fresh refugees
and report their supgestions to Government ;
if s0, when such team would be sent and if
not. the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): (a) I had stated that,
before we can undertake rehabilitation of
more persons in the Andamans, we will
have to strengthen the infiastructure of the
Islands.

(b) No time schedule as such has been
laid down for the purpose.

(c) For the present, East Pakistan mig-
rants will be mainly settled on the Little
Andaman and Katchal Islands. It is esti-
mated that n all about 6000 families of
East Pakistan migrants and repatriates from
other countries can be setiled in the
Andaman and Nicobar Islands initially as
the requisite 'and can be cleared.

(d) The Department of Parliamentary
Affairs are making arrangements for a visit
to the Andaman and Nicobar I<lands by
Members of the Consultative Committee for
the Department of Reha ilitation. | The dates
of the proposed visit and other details are
being finalised in consulation with the
Andamens Administration.
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Buffer Stock of Groundnut andlmport
of Edible Qils

*641. SHRI HARDAYAL DEVGUN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have decided
to creale a buffer stock of groundout to
hold the price line of vegetable oils ;

(b) if so, the details thereof ;

(c) whether there is a proposal under
consideration for the import of edible oils ;
and

(d) if sc, the quantity thereof and the
time by which the shipments are expected
to arrive 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

CO OPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

{c) and (d). Arrangements have been

made for the import of 75000 tonnes of
rapeseed from Capada during January June
1971. Steps are also being taken to obtain
further supplies of soybean and sunflower
oils during 1971.

Mode of taking Decisions at Indian
Lubour Conference and Standing
Labour Committee

*¥342. SHRI S. KUNDU : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government have decided
to decide matters in the Indian Labour
Conference and the Standing Labour Com-
mittee by majority of vote ;

(b) whether earlier decisions were taken
on conscnsus ;|

(c) the reasons for the shift in Govern-
ment's policy io this regard ; and

(d) the reaction of the pational trade
union organisation to this matter 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) No.

(b) Yes.
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(c) There is no shift in Government
policy in this regard.

(d) Does not arise.

Legislation of Enforce Wage Boards
Awards

*543, SHRI SRADHAKAR SUPA-
KAR : Will the Minivier of LABOUR
AND REHABILITATION be pleased to
refer to the reply given to Unstarred
Question No. 6Y9 on the 12th November,
1970 and state:

(a) whether Government piopose to
bring forward suitable legislation to make
the awards of various Wage Boards statu-

torily enforceable ; and
(b) if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) and (b). This matter is
still under examination.

Abolition of Patta System and Formation
of Co-operatives for Farming on

Big Scale
*644. SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD

AND AGRICULTURE be pleased to
state :

(a) whether a suggestion has been made
that ‘patta’ system under which land was
distributed to farmers should be abolished
and farmers should be asked to form co-
operatives and undertake farming on a big
scale ;

(b} if so, the reaction of Government
thereto ; and

(c) the steps proposed to be taken in
the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir,

(b) and (c). The aim duriog the Fourth
Five Year Plan would be to ensure that
the services which the farmer requires are
institutionalised to the greatest extent possi-
ble. A selective planned approach has been
recommended for assistinog the farmers in
organising cooperative farmiog  socictics
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particularly on lands which become available
for settlement of landless agricultural
workers.

Resettlement of Ex-Servicemen
*645. SHRI S. K. TAPURIAH :
SHRI N. K. SOMANI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

{a) whether at a recent Conference held
between the Chief Secretaries of the Srates
and the Union Territories, Cabinet Secretary
and the representatives of the Seivices, some
decisions have been taken for the resettlement
of ex-servicemen ; and

(b) if so, what are those decisions and
whether border areas were kept in view while
reviewing the matter of re-settlement of these
people ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHR1 BHAG-
WAT JHA AZAD) :(a) and (b). Yes;
certain decisions were taken at a conference
held on the 1ith and 12th November, 1970,
on the ‘Rehabilitation and Resettlement of
ex-Servicemen® at which the Cabinet
Secretary, Chief Secretaries of State/Union
Territories and representatives of the Minis-
tries/Departments concerned and Services
Headquarters participated.

The matters relating to all States were
considered on 11th November, 1970, and
those relating to Border States were consi-
dered on 12th November, 1970. The key
decisions taken at the conference on 11th
and 12th November, 1970, are as follows :—

1. There was general agreement that
the Directorate General of Resettle-
ment at the Cenire should give a
lead for the entire operation of the
rehabilitation. The Central Organi-
sation must be suitably strengthened
and streamlined to allow for taking
up the case of ecach individual
Serviceman one year before he is
due for release.  Six months before
the release, the organisation must
be able to specify the type of
resettlement he will prefer and any
pre-release or post-relcase training
that is to be given to fit him for the
vocation ke bas chosen. The
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information must be paseed on to theJ
State unit and the district unit six
months before the release so that
all concerned may organise them-
selves to follow up the case. When
the ex Servicemen is to be offered
for emplovment in @nv State or
Central Oreanisation, the selection
processes should be completed well
before the release so that the
serviceman knows whether he has
been selected or not. If selected,
he wi | be in 2 position to go over
on release after undergoing what-
ever training has been laid down
for him fur this purrose, If not
selected, he should be able to opt
for alternative employment. It was
agreed that the present organisation
at the Centre would need to be
strengihered to cope with the
volume and importance of the work.

Some S'ates considered that the
existing methods suitably streng-
thened might be adequate. Others
wished to introduce the system
recommended by the Directorate
General of Resertlement, yjz that
S'ate units and district uni's for
rehabilitation should employ officers
of the Defence Services in active
service for this work. Tt was
agreed that the D fence Services
should send, to Siates who wish,
lists of officers who can be placed
on deputation for this purpose and
the States allowed to select from

that list. Officers of all the three
Services shall be offered.

The States had been informed
previously that in the various

Services not more than 45% of the
posts could be reserved for special
categories, including ex-Servicemen
It was now agreed that, it will be
reasonable to reserve up to 50%,
and to increase the reservation for
ex-Servicemen by 59, in all the
Stares. It was mentioned that
States which had not yet reserved
places for ex-Serviceman would
bring in this category for reserva-
tion quickly. It was also agreed
that ex-Servicemen who fell within
other reserved categories should be
shown against the reservation for
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those categories, namely Scheduled
Castes or Scheduled Tribes, and not
under reservation for the ex-Service-
men. It was also agreed that, even
in the general competition for the
non-reserved posts, ex-Servicemen
who came in by merit should also
be absorbed. Thus, ex-servicemen
have the possibility of Securing
further posts.

Large areas have been offered for
special reclamation and settlement
for  ex-Serviceman. Presently,
several States have offered sub-
stantial areas. These lands are to
be surveved by expert teams and
the cost of reclamation and settle-
ment is to be worked out quickly.
Meanwhile, pilot schemes of settle-
ment couid already be taken in the
Fourth Plan. But a large scale
programme should be identified and
kept ready for allocation of funds
in the Fifth Plan. One Staie
introduced a scheme for giving loans
to ex-Seivicemen to buy lands.
Similar proprammes could be
introduced by others and these
advances can be used for the
reclamation programmes. so that the
work of rehabilitation of ex-Service-
man need not suffer for lack of
funds.

It was accepted that pre release
training would be a charge on the
Defence Ministry ; the posi-release
training a charge on the States
concerned. Suitable programme of
training are to be evolved so as to
suit the type of Ex-Servicemen
being released and the types of
civil employment available in the
States. Early action is to be taken
to stabilise this programme,

Special investigations are to be
made in co-ordination with the
Development Commissioner, Small-
Scale [Industries, as to how the
technical personnel released from
the Defence Forces can be absorbed
in the small industries sector and
the ancillary industries sector either
as cotreprencurs or as skilled work-
men. The Director General,
Resettlement, is to draw up 3
detailed plan of action.
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Increase fn Price of Post Cards

*646, SHRI D, N. PATODIA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government propose to
increase the price of Post Cards which is
being subsidised at present and the reasons
therefor ;

(b) the element of subsidy involved at
present ; and

(c) when a final decision is likely to be
taken in this regard ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) No, Sir. There is no proposal
at present to increase the price of postcards.

(b) The present subsidy on the postcards
is about 45.6%, of the cost of the service.
This may further increase to about 509, as a
result of the proposed interim increase in the
allowances of the E. D. staff.

(c) Question dces not arise in view of
the reply o part (a) of the Question above.

Government Directive to A.I.LR Stations
in Orissa State

*647. SHR1 DEVINDER  SINGH
GARCHA : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMM UNICATIONS be pleased to state :

(a) whether Government have issued
instructions to the officials of All India Radio
Stations in the Orissa State that it a magis-
trate iseues an order under Section 144 Cr.
P. C. prohibiting them from discharging
public duties entrusted to them, the legal
validity of the order should be challenged
and stay of its operation sought from the
High Court ;

(b} if so, the details thereof ; and

(c) the reasons which necessitated the
issue of such instructions ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) Yes, Sir.

(b) and (c). Certain political parties in
QOrissa had called an agitation on 9.11.70 in
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support of their demand for a second Steel
Plant in Orissa. It was expected that there
would be demonstrations in front of Central
Government offices with a view to paralysing
their functioning. Station Directors of AIR
were asked to keep their stations on the air
under all circumstances.

Magisterial orders were issued under
Section 144 Cr. P. C. on 27-7-70 for the
closure of AIR stations in somewhat similar
circumstances. In case such an order was
issued again, Station Directors were directed
to file a petition in the High Court under
Section 435 Cr. P. C. for revision immediately
and pray for an interim stay order so that
the radio stations could continue to function.

Supply of Bad Qualny Rice and Wheat
by F. C. 1. Cocch behar

*/48., SHRI B. K. DASCHOW-
DHURY : will the Minister of FOOD
AND AGRICULTURE be pleased to state @

(a) whether supplies of rice and wheat
from Food Corporation of India godown at
Cooch Behar are of very inferior quality and
not fit for human consumption and various
complaints have teen lodged in this regard
both by the Deputy Commissioner, Cooch-
Behar and the public ;

(b) if #0, whether Government have
teken any action in the matter ;

(c) whether the local ration dealers
refused to accept such bad qualities of supply
and Manager, F. C. 1., threatened them with
dire consequences ; and

(d) if so, the action taken in this matter,
and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (d). The information is
being collected from the Food Corporation of
India and will be laid on the Table of the
House.

Direct Dialling to London

*649. SHRI V. NARASIMHA RAO:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased 1o state :

(a) whether Government propose to have
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a direct dialling system to London in the
near future ;

(b) if so, the time by which this system
will come into operation ; and

(c) the total cost likely to be involved in
this project 7

THE MINISTER OF INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS (SHRI SATYA NARAYAN
SINHA) : (2) to (¢). With the establishment
of Satellite Communications Ground Station
in India, which is expected to start working
with the Indian Ocean Satellite by early 1971,
it will be possible to provide facilities for
trunk dialling to London on a semi-automatic
basis some time in 1972. Introduction of
fully-automatic International Trunk Dialling
System is, however, not anticipated before
1975.

The total cost of the entire Ground
Station Projec’ consisting of the main Station
at Arvi and Inter-continental Telephone and
Telex Exchanges, etc., at Videsh Sanchar
Bhavan, Bombay is estimaled to be about
Rs. 786 lakhs. It is not possible to foresee
the cost of the edditional equipment required
for providing facilities for international trunk
dialling on fully-automatic basis at this stage,
as the technical systems rcquired for the
pu:pose have still not been fully developed.

Setting up a Corporation for
Telecommunication

*650. SHRI R. K. BIRLA : Will the
Minister  of INFORMATION AND
BROADCASTING AND COMMUNICA.-
TIONS be pleased to state :

(a) whether demands are made in
various Circles for setting up a Corporation
for telecommunication ;

(b) if so, whether Government are
proposing to set up a separate Corporation
for telecommunication and the details there-
of ; and

(c) if not, the rcasons thereof ?

THE MINISTER OF INFORMATION

AND BROADCASTING, AND COM-
MURNICATIONS (SHRI SATYA NARAYAN

SINHA} : (a) Yes, Sir. The demand has
been made in some circles and telephone
districts,

(b) and (c). This equestion of conversion
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of P and T Department or the telecommunica-
tion branch into a public corporation was
considered by the Administrative Reforms
Commission who recommended that the
present would not be the most opportune
moment for such conversion and that the
Pand T Department should be enabled to
function on sound business and commercial
principles within the confines of public
accountability like any other public sector
enterprise.

This recommendation of the commission
is uoder the consideration of the Government,

fgrgram wta gea A aE &
qrawy # faxe

«651. ot SAsaT faw : FT ouw
aar gAata g+t ag I9E FT F9 FI0
f:

(F) emr fggram  aA zew &
qFFT aar FAIfal F dw Hr A
7 5% a7 & 987 o 9 faarz ao @
g

(@) afz gi, at gad fras FF990
arfaq & ;

(7) %@ SwwE # 56 fqarg & s
sfafeq fradt vfo srerfr & @ 2
154 ’

(9) ga%r goa gAEAN F@ & o
HTFTT GIAT §AT FTHATE! KT 9T @Y ¢ 7

ww wire grata w6t (s 9o gatdar):
(%), (=) ®1T (). ag A@«r AT F
2w 3§ AT § 1 9¢g TS @RI GG
ey FTE TE AT F wgArT, sfaw
¥ 4 qavay, 1970 & gEarew &, ford
AT 5,000 wfas aifee §, Afra &
e ara qraeg fagre wsy aifirs
qIqF A I gAwar FrEard & faw
e fFar mar 1 gufc eswlar am-
1§t ST o, Y ot wfeFi F 9 Fawag,
1970 & g¥aTe 9T 9 A W gEar
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fast 2\ warwFi & 397 faq ¥ araE=r
Hifga ®#T & 1 17 7AvET, 1970 ) Usa
VIFTT 7 A9, gSAE AT qEd 1
gaar ®YT ez ¥ grafigq frarr 01
A fagrag & fau Aw fear T amw-
|19 ggar WX qrAra=E 9T QF a1
9%g ag gfuq far nar § f& sfasia
FIW F MET W@AT TQ @1 WG AN
¥ wyaifrs mafastg & frga o
feaeflm faar-famg wx 29 agmEw,
1970 & guly & arg, fawd wgax
afgsi & 1969-70 & fauw 4 sfasma
g @F s fagr ) § 30 FgrEg,
1 70 1 @ %17 92 AM9W |IY |

() #1997 TN 5 91 § A
sy # EfF gifa &1 ww A gzar

91T TN KFEETT afiay W) isw
¥ qEigal uw geqrst & w1d-
®TT 97 HwEay

«652. »it Tgaly fag mrest : man

ww Far wfg 4R a@ FaE & o
G fF

(%) wr damd@ uwr  GEEER
afvaz & aaraz, 1970 ¥ q@faq gy}
o7 do% ¥ q9rAdt U geqrHy F F4-
w1 § Ak ¥ O=r qwr wwalw wwe
faar ;

(=) afx g, Y 2o a9 § qfree
gra #t 7€ fawrfeat #r sofr qar @ ;
=11

(7) g=raEt Tw degiHl F1 oS-
AT a9r %9 A9 F Qe @ w7
Far FTGAEY A #71 faare &

ww, sfy, amgofos fasm am
HEEIT ReATAY § It (st Wo go
wie) : (%) St Agh ) gEymay Tw
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gaTzFTC qfigg & 10 7@y, 1970
g€ uod gan 33§ ¥ W § dAwad a9
SUET & FAFIAT FT AEET €] F
gadera frar w1 o® wfas awa qar
FTUIX a9 & Irgt &1 gwiq fear

(@) afaz %t famifodi &1 faacw
/AT 9T TAT AT 1

() gwr 1@ fafwsw soml ¥
qarEdt Us gearei 71 qaie  wfasrd,
guaifaedl s agfaa  fafedqy v
areafas geaigw@m &0 afemfag &
a% gfaftw 3% wrazas  degrgT
[EMEAfF Y g & mem
sl gargT o gar s o

frazan
fawrfeni w1 @
(1) qemadt = dearal £ qaiea
gfgsrdy, sowifoat  agr

sgfaa fafadl &1 gr@raww
FLH gagd @ i Fifge
zas wiafes, 3¢ wsaws
srargd W gaw f§5r 9w
. wrfge, arfs ¥ suam & qreag
¥ wwrdlg gaeAl FY g @ |
(2) farar qfewsl, st aga & Teal
¥ gumay 39 JrEY Fgeqrd §
7Y, fadrg &7 ¥ qfaxw afawr
af97 @7  wFEgwEar g, WG
qrmes g1 Az W @l
qRradr YA T AN & @@
wearel At gz ¥ fro a
gfgsrdl & wf T g
arfgq 1
(3) duradY war & sfyeq qar
FAF ¥ fafeg ogt #
agd Praard | mgrng g
AT 7 gay qfew goa qfy
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¥ dare fear @ aar gE%
FUFQ . AW qSE gra
wet wifs sgew fear ar
F5ar ¢, st @qq  wfgwil,
forat faemer qwraf & age oY
afeafag £, #1 A % o7g-
W &7 AW I8 & faw W
TEd 2 |

(4) ¥ FHR & Tvg F damadr
AT AT FIF q9T Ww AL
¥ &7 gEUTHl F) wogd @Ay
& fau ara=ha groew &
arfgw 1

(5) gfarar s & frag fEar
nar fF & qaradt wer deaml
¥ fau wamw gardl @ A
TS 3T Weaer  gAral &
@ W @ ¥ oy 9@
faare w37

(6) Tai & argafas fawra wkx
qqmET o um fawm &
AT FAT & F=0rd  grAr
arfgr | |y N F fawe
ez & gfasr @it ok
FARS TS FEATST F1 AT
faw famm sitc o= 9w fasm
ol & fawres & fae ow
FIET wfadam & &9 § s
F@ ¥ agaar faadt

(7) T8 9% & F77 # A, qryEr-
fax fasm AT damad aw
gaEFT afwdl #1 oF FT
faar strar wnfge )

(8) wrow weaTd &1 ag ghifeaa
F@r afge fF o argfew
fawre oz 7amdt Txr FT
gl & $f § FIU T &
T v ary & qofy avwT-33491
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# U §W F fav A
arar/fas aEn & areaw &
YT HTHET Wreq F37 AR

(9) zwam oz aw fear mar fs
feda swoar @8 qafa
gaTfe gaw  arr afed

(10) Trg gl F gETEET AW
& dgrAl W), g@ AEi &
gramrg -uIem & fgemr
I gawafa & agAr
F[MfET | .

(1) gz frem, @wra e,
domk W FW =W oz
fady  dvoarsl ¥ e
qaradl TS Heqreil & qrew
¥ 97 g FIA & GFATEAT
& ueA &7 wiw 1 g, aq1fw
gri Swar & g H gimfaa
FA & 51 7 gfafesa foar
ST oA |

(12) w& a1a 9T a@ fxar v fs
qaad! UH GEqTHT F7 FHIAST
oo fasmt & fafwsr o3 o2
M FWF fauow fafges
dai ¥ grawwar @ 1 fafas
gaat ¥ afasfat £ a7 )
TR AW FAAT FATAAH
Zn q #1d 4@ F O § SfF
¥ gfgFrd @93 gaaf & gy
gaTaAral 1 M @A @D
L4

(13) &= & wadw frar man fs ag
am & fafweq wrll & g=radt
qT ' S IuAewATH &
WeqaA JUT qEIFT ;AT

& AR wwEl ¥ g
fawfed / rrx su7 #
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fae fege ofa & sger &2
YETaEr U GUEAT & fafae
T2 X HAF  ION  WeuaA
&, A% guan faar s )

(14) = #Y wdim sz a7 Sfwew
Mfesal & s &tk arfga
& faarw & IR ¥ Iuafae
T =rfgw )

fadwi & wadw o1 safyadl o
gaty

4657, Wielw swwrw eyl : &dT
wn aq gaate wof Iy @Ay Far
s fe e

(%) sirerer, anf, wafwar, famge
1T qaf ABFt 2 F1 FEA A I
Y ¥ g @ Wt @ gfa meerd e
@ Aifa & afcamersy fraa Al
# g I AR B FAAAE

(®) TrawR A @ A §
grate & far #¥ aleer @ § ; W

(w) afz g, @ st s
2?

oW, AW aqr gai| wwrEg §
g A (St ATES W e ¢ (F)
e ¢ 5.25 s safew

awi: w7 aF ani ¥ 1,82,042
afig A § AT 1971 & s &
AT 3,000 safgqai & o9 ® wraw
Tt ¥ ART W X AE AT £
deqT &1 A eaisd g6 Waear # v
T & wifs ag fafam sgi W
ararfe &

wienfraw : FT 2,300 safed gga
a1 & ot et @I aE &
T AIAErd JEsy g g |
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Farmrge oo wfer - g7 2V A a9
as &ré AT TE "y F )

o wwe IW: (Defas F
wfafaa) gg @&f s 3 o0 g
 H A Y gy fqArd qer @
JUTET * 9 489 faq afegai & wra
|TH FY EAEAT § AT q&@T HT ST
TEI AT AT gHAT |

(&) w1 (7). uF faaww & #1
Har qx <@ fear mar g 1

faazm

sfieFT S 997 § €939 @R weqr-
Tifgal & gasgavanT & fau feafafaas
FaW I 1Y § i—
. =erR g1 FAIRX & fau
5,000 w9 9fy af@a aF &
W 3 & wrEw 9T F7 far
g

2. QR FEiwdl & Ff@ ey
gt & gl fagfeaat &
swar 2 &

3. A FEtadl & afd wra
8w & wedtT fagfea & fau
w1g @AT & 45 af aF (a-
gfwa wrfaat s\ sggfaa om-
arfagl & fadr 50 a5 as)
wdaf g

4. &9 % Ja1 I grar wfa-
A QI F AT ) FY
oy aret fagfeaal & ar &
@ a7 Ft FE W gow H
foaraa W & af &

5. &w AR s & R
aifg # agmar sgw @ &
forg wzre WX fmangeTy
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Ffy afeardl Y qgaafa faamw
gra d@ge &t af Ffw afz-

6. waTe ¥ fau wgd o & Ay, w8 farage afgiemr
4,170 vy a% ST Froivy vl (), Fqa fes (w0
¥ 2,050 Ty aF ® fasy W), Wk e sefEm
qETaaT & AW 2 ATl § W ot awrar

7. e wied ¥ o W g
w9 # faerr fngd & sndt @ 9. sfredr ¥ AYew v WA
#R ang qAaEl & gra gioai & fa grata fawm qrar frear
A HT AT fafaa Q1FaTC AgT Fr af . —

sy FYAAT FT ATH qAME
(zad wral ®)
arfae a1 Hafrd srg aema g
(400 gfzar) 92.71
FAIGATR WE A0
(333 afam) 124.63
AT § qgFTd Fard
fa=
(200 gfTare) 15.00
kg # faedwge w2410
Fars faer
(200 afeare) 15.00
AT gfewar @y amm dvomr
(1334 afare) 275.13
w=AM 4T #%5g¥ Q19 ¥ Wy A
fastare av (1200 gfeam) 450.00
10. o@ a® »NewT § @ Wi warfs & awf & @39 &R

% 1075 afErd T awi &
W & 52,721 9ft-
q #t sqigre ¥ fag =,
gfa yfs a1 s@wEd W%
T # Ao g '
¥ gaate agraar & Ty |
tas sfafaa, sfam 9
#1 fRerHe @@ Fratwy),
(et qur wEwfas SUEHT

9,78 | AT QAT 9L FH
)

. 99 AN, AN qar W

arfas arsarat £ fag gear-
aifedi &1 =W }]| ¥F fayg,
gearart  @gFrd = aar
fawra 4% eqrfya < fear mar
£ | XE® AT HITH W § |
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wiwnfraw ¥ |1 WG ¢

seraTa & wwg, Wyefaw § @A
T W w e @nr gen giaang
@t € F o fagarsl, qamal W aaEd
sgfyadl #1, i faga ofcfeafaal # 7,
1,200 w97 &% ) ariys fasita  agraar
ST F AT Y 4 | AR GIFR A
saaEifaal &1 er ARr F14, A9
3TN A9aT a9 AT AT F & fay
fearadt sarer &Y 7 QT Q@ WIL FG
g7fe ggraar oY gaiT &Y af 4 ) Fiw
yfa 1 geiEe & ark ¥ §t 9 wwar
& st & ssrifa) § as=) B fen
% fag fa.qges faoar, g gfaar, grast
# fer o gonfe 7t gfaarg A s2E
Y et &

Decentralisation of A.I.LR. Administration

*654. SHRI SHIVA CHANDRA JHA :
SHRI MANIBHAL J. PATEL :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUN!-
CATIONS be pleased to state :

(a) whether Government
to decentralise the
India Radio ; and

(b) if so, the specific reasons therefor ?
THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE

DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir,

(b) For securing better administration of
Stations and improvement in planning of
programmes from the stations in different
regions of the country.

wigEr wAl & 3w qgfa ware
w7 & fag winfx

«655. 5t YMmEET vt ;o Far
uw aw gwafw w#A FgEr ;AT F A0
g3fa g &7 3G 9w WA F AR
H12m4, '970 F arifes w39 gEar

are plaoning

administration of All
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392 $ IWL & gFav9 H ;g Fmm AN
Far w3 f& :

(%) #ar wiw sfade & @ «f
fawrfmY #Y g@ drx femifrag < faar
oqt § ;6%

(&) afz g, @ qeawalt a@)T @0
g?

wq mm gaate weR (s Wo
woltdar) : (¥) R (W), awR A
frarsl st Faafed) & e ¥ @
fawrfat #r fraifaa & fag wgfea
FHAE FW #1 wgdw fear g
frarfafa fea gz o= g€ &, @ 4w
¥ quar oF # o1 @ & wR " A
¥ qT 7@ @ SO

Date Stamping of Unregistered Postal
Articles and Streamlining Postal
Services

*656. SHRI M. N. REDDY : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether the practice of date stamp-
ing of unregistered postal articles before
deliver, has been discontinued ; and

(b) if so, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING, AND COM-
MUNICATIONS (SHRI SATYA NARAYAN
SINHA) : (a) It has been decided to dis-
continue the practice of date-stamping the
upregisiered postal articles before delivery
on an experimentsl basis &t a fcw selected
places.

(b) Tie practice of date-stamping of
articles before delivery has been given up in
many countries, as it results in delay in the
delivery of mails and also increases the cost
of the service, The new scheme, which is
being tried out on an experimental basis on
& limited scale, is aimed at providing quicker
delivery of articles and also effect economy
in expenditure io due course.
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Presence of a Dead Rat in a Bottle of
Milk Supplied by D.M.S.

*657. SHRI KEDAR NATH SINGH :
Will the Minitser of FOOD AND
AGRICULTURE be pleased to state :

(a) whether Government's attention has
been drawn to the report that a dead rat
was recently found in the bottle of double
toned milk supplied by the Delhi Milk
Scheme ; a'd

(b} if so, the action taken by Govern-
ment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.
(b) The Government have taken a

serious view of this incident. The Chairman,
Delhi Milk Scheme has been asked to issue
strict instructions to the staff employed on
bottling lines just before the bottles are filled
with milk and capped to ensure that no
bottle containing any foreign matter is filled
with milk. He has also been asked to take
strict disciplinary action against the officials
at fault in such caaes.

Refusal to Allow Import of Indian Sugar
Iato Ceylon

*558. SHRIE. K. NAYANAR : Wil
the Minister of FOOD AND AGRICUL-
TURE be ploased to state :

(a) whether the Ceylon Goveroment has
refused to allow import of Indian Sugar into
Ceylon for which there is & considerable
demand ;

(b) if so, the reasons advanced for this
decision ; and

(c) Government's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). No, Sir. We bave
already sold 40,000 tonnes of sugar to Ceylon
for export during 1970 end about 30,000
tonnes has already been shipped. The bal-
ance quantity of 10,000 Metric tons is being
shipped during December, 1970.

(c) Does not arise,
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Review of National Forest Poljcy

*65 . SHRI HEM RAJ : Will the
Minister of FOOD AND AGRICULTURE
be pleased to refer to the reply given to
Starred Question No. 651 on th+ 26th March,
1970 and state :

(a) whether a review of the WNational
Forest Policy has been completed and if so,
its main conclusions ; and

(b) whether a copy of the same will be
laid on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A statement is Jaid on the
Table of the Sabha.

(b) Tt will be published as o Resolution
of the Government and a copy will be
maintained in the Library of the Parliament,

Statemenrt

(8) No, Sir. The National Forest Policy
was discussed article-wise in each of the four
Regional meetings of the Central Fotestry
Commission. Theresfter it was discussed
in the Fifth meeting of Central Forestry
Commission held at Srinagar on 26th and
27th September, 1969. The Commission
considered the recommendations made at
four Regional meetings and -appointed a
drafting Committee to prepare a fdraft of the
new revised National Forest Policy for the
consideration by the States and ultimately
by the Central Board of Forestry.

2. The first meeting of the Drafting
Committee held at New Delhi on 26 10.1570,
discussed the approach to be adopted for
the revision of the existing policy and decided
that the revised Forest Policy should have
three parts, viz. PART I—BACKGROUND,
PARI II— APPRAISAL OF THE EXISTING
POLICY AND PART H1—-POLICY
ENUNCIATION. It was also. decided that
the President, Forest Research Institute and
Secretary, Central Forestry Commission will
prepare a draft and circulate the -same to the
members of the Drafting Committee before
the next meeting is held. The draft is under
preparation.
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“Unemployment Day'* Demonstrations
by Students

*660. SHRI R. K. AMIN :

SHRI SHRI CHAND GOYAL :
SHRI BHOGENDRA JHA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether demonstrations were held in
response to a call given by the Communist-
Jed Youth and Students Federations to
observe ‘Unemployment Day' on the 25th
Movember, 1970 ; and

(b) if so, the details thereof and reac-
tion of Government thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (b). Yes. According to
Press reports, demonstrations were organised
in various paris of the country to focus
Government’s attention on the problem of
unemployment.

Government have already taken several
steps designed to geperate more employment
opportunities in the country and more such
steps arc under contemplation.  Attention
is invited to the statement laid on the Table
of the House by the Prime Minister om
2-12-1970 in reply to Lok Sabha Unstarred
Question No, 2970,

Workers Dead or Affected by Silicosis
Quartz Crushing Plants

4029. SHRI BABURAO PATEL : Will
the Mipister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the number of workers dead or
affected by silicosis, owing to working in
quartz crushiog plants, State-wise. during the
last two years ;

(b) whether it is a fact that the manage-
ments of these plants do not supply masks
and gloves so badly peeded for protecting
workers from inhaling the fine particles of
sil:ca ;

(c) whether it is also a fact that no
medical check-ups or sometimes cursory ones
are taken of workers ; and

(d) whether in view of thkese hazards,
Government will enact special new legisla-
tion providing safeguards to workers engaged
thus : if not, the reasons therefor 7
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) According to information
available there were five suspected cases of
silicnsis among the workers in West Bengal.

(b) to (d). Under the Factories Act, 1948
which is administered by the State Govern-
ments, Rules have been framed by them to
provide for efficient exbaust dravght on
certain processes ; protective clothing and
dust respirators to be worn by the workers
while working on certain processes ; and
initiul and periodical medical examination of
workers. These Rules are being enforced by
the State Factory Inspectorates.

Agricultural Land Held in Excess of
Celling by M.Ps.

4030. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state the pumber of
acres of agricultural land possessed over the
permissible ceiling by Ruling Congress M.Ps,
with their Individual pames and names of
family members, individual-wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : Ceilipg Legislation has been
enacted in almost all the States and is at
different stages of implementation. No
person, whether he is a Member of the
Parliament or not can on implementation of
the legislation hold land in excess of the
permissible limit. The feasibility of collect-
ing the information asked for will be
explored.

Absorption of Class 111 and IV staff of
P & T Department who volunteered
to work during September, 1968
Strike

4031. SHRI S. N. MISRA : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether there was any concession
made during the strike period regarding
recruitment of Class III and IV of the Postal
Department by Director General, Posts and
Telegraphs by G.O. No. 29/22/68— SpB-1
of 12th October, 1968 ;
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(b) whether such concession embraced
all the persons who had volunteered for
service during the strike and whose offers
were accepted with consequent call for duty
or training ;

(c) whether all such volunteers, having
fulfilled these conditions, have been absorbed
in the Department ; and

(d) if not, the reasons therefore ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes. Govern-
ment offered certain  concessions in
regard to recruitment of strike volunteers in
the P&T Department in their orders dated
12-10-68 as further clarified in the orders
da‘zd 11-11-68.

(b) All persons who volunteered for
service during the strike and those who were
actually engaged were considered for
absorption under ths concessions, provided
they satisfied the conditions laid down for
the purpose.

(c) Yes. All eligible persons should
have been absorbed by now.

{d) Does not arise. However, il there
is still any specific case of non-absorption,
it is open to the concerned candidate to
tepresent to the Government.

Allocation of Newsprint to U.P.

4032, SHRI S. N. MISRA : Will the
Mipister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the quantum of news-print allocated
to Uttar Pradesh ;

(b) the portion of the allocated news-
print which has been reserved for cistribu-
tion to Daily, Weekly or ,Monthly
periodicals ;

(c) the reservation, if any, provided for
small newspapers ; and

(d) whether Government are aware of
any allocation of news-print quota for
District of Farrukhabad, Etawah in Uttar
Pradesh 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
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BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a), (b) and (d).
Newsprint is not allocated on a State wise
or district wise basis ; nor is any portion of
the available supplies of newsprint reserved
for distribution to dailies, weeklies . or
monthlies. Allocation of newsprint , to
individual newspapers is made in accordance
with the Newsprint Allocation Policy i which
is formulated and declared annually afer
taking into account the anticipated availa-
bility of indigenous and imported newsprint,
the needs of different newspapers and the
declared policy of Government to loster the
growth of small and medium newspapers.
The Newsprint Allocation Policy 'for the
licensing year 197071 was announced on
April 7, 1970. A copy of the Public Notice
issued in this bebaf was laid on the Table of
the House the same day.

(c) There is no reservation of any
quantity of newsprint for small newspapers
but the annual Policy provides for liberal
increase in mewsprint quota to this category
of newspapers.

Money advanced to States by National
Cooperative Development
Corporation

4033. SHRIS. N. MISRA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to statec :

(a) how much money has so far been
advanced by the National Cooperative
Development Cooperation in the wvarious
States, State-wise ;

(b) whether any State has not fully
utilised the facilities offered by National
Cooperative Development Corporation ; and

(c) if so, which of the States 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI JAGANNATH
PAHADIA) : (a) An amount of Rs. 78.45
crores has been advanced by the National
Cooperative Development Corporation to
the State Governments from 14.3.1963, that
is the date on which the Corporation was
set up, to 31.3.1970. The State-wise
details are furnished in the statement placed
on the Table of the House.

{b) and (c). Yes, Sir. A statement is



63 Miltsen Answens

placed on the Table of the House.
[Placed in Library. See No. LT—4533/70]

Facilities for Cultivation of Soya Beans

4034. SHRI S. N. MISRA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether it is possible for Govern-
ment to provide koow-how and details for
cultivation of Soya Beans for extraction of
oil for export ; and

(b) whether Government will provide
free facilities for cultivation of Soya
Beans ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The technical know-how for
the cultivation of Soyabean and extraction
of oil is available in the country.

(b) A Centrally Sponsored Scheme for
Soyabean Demonstration has been
sanctioned in 13 States at an estimated cost
of Rs. 1,70,000/- during 1970-71 with a view
to acquanting the farmers with the package
of practices. A Ceniral assistance of Rs.
500/-per hectare is provided under the
Scheme to meet the cost of inputs. In
addition, a proposal to start a Centrally
Sponsored Scheme for the development of
Soyabean in the country is under
consideration.

Loss suffered due to mango pests and steps
for mango pest control

4035. SHRI S. N. MISRA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the financial loss suffered by India
due to mango pests in the last season ;

(b) the State in which the maximum
damage to mangoes has been caused ;

(c) the ecfforts being made to combat
mango pests in various States of India ;
and

(d) how much money was spent on
rescarches over mango pest control during
the last financial year 7

THE MINISTER OF STATE IN THE
MINISTRY OF FQOD, AGRICULTURE
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COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) It is estimated that the
yield of mangoes was reduced in various
States on account of attack of mango pests
and diseases last season. The extent of
loss ranged from 259 to 75%. No data
is, however, available regarding the financial
loss suffered by the owners of mango
orchards.

(b) Theé maximum damage was reported
from Eastern Uttar Pradesh where the crops
suffered heavily on account of the attack of
gall-midges hoppers and powdery mildew.

(c) Plant Protection measures against
mango pests are organised by the State
Governments and pest control campaigns
against the major pests of mango, i.e. mango
hoppers, powdery mildew, gall midge, mite,
anthracrose, malformation etc., are being
organised by the State Departments of
Agriculture regularly.

(d) Research on  different problems
including pest control on mango crop is
being wundertaken under the Coordinated
Fruit Improvement Project which has been
formulated for research om mojor fruits
including mango. A sum of Rs. 43.83
lakhs has been provided for this project
during the Fourth Five Year Plan and the
expenditure last year was Rs. 5.15 lakhs.
Under this Project, programme for research
on major fruits including mango and pest
control on mango crop is to be carried out
at four Rescarch Centres established at (i)

LLAR.I., New Delhi, (ii)) Institute of
Horticulture Research, Hessarghatta,
Bangalore, (iii) Sabour (Bihar) and (iv)

Sangareddy (Andhra Pradesh).

There is no separate scheme for research
o0 mango pest control,

Foreign nationals in services of A.L.R.

4036. SHRI MADHU LIMAYE :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA.-
TIONS be pleased to state :

(a) whether all foreign nationals in the
service of the A.LR. (External Services
Division) were getting an equal overseas
allowance of Rs. 350/- per month ;

(b) whether the Information snd Bread-
castiog Ministry has sinee categorised theywy
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forcign npatiopals into 4 categories with
wider differing overseas allowances ;

(c) if so, the details of the new rates ;

(d) the reasons for discriminatioa
between Nepali and Afghnn, pationals on
the one band and Tibetl, Ceylonese and
Burmese nationals on the other ; and

(e) the reasons for dissimilarly treating
Taiwan  natiopals and Hong Kong
Nationals ?

* THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir, uplo
end of August, 1970.

{(b) Yes, Sir.
(c) A statement is laid on the table of

the House. [Placed in Library. See No.
LT—4534/70]
(d) and (¢). The quantum of overseas

allowance admissible to various nationals has
been fixed having regard to the salary levels
in the countries from where the personnel
are recruited, so as to ensure availability.

Interpational Film Festival in India in
"M

4037. SHRI BABURAO PATEL
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government are planning to
hold another International Film Festival in
India in 1971 ;

(b) if so,
festival and
countries ;

-(c) whether there will be a cultural
censorship of entries to the film festival ;
and

(d) if not, the reasons therefor ?

the date of the proposed
the number of participatiog

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Yes, Sir.

(b) The festival is proposed to ke held
some time in November/December, 1971.
The pumber of participating countries will
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be known only alter inviting entries for the
Festival.

(c) and (d). Before accepting a film
for admission to the Festival, selection will
be made with the assistance of a scresning
committee consisting of some eminent film
critics and some persons conversant with art
and culture.

Proper Distribution of Seeds by National
Seeds Corporation

4038. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) total value, names and quantity of
seeds sold by the National Seeds Corporation
during the last . years ;

(b) whether the import of sugarbeet seed
is not allowed because National Seeds
Corporation grows it in sufficient quantity ;

(c) whether there were complaints from
some growers in Maharashtra who said they
were neither given the promised seed nor
allowed to import it, thus preveating many
farmers aud private agencies from doing
pioneering work in this fleld ;

(d) the reasons for this treatment ; and

(e) the steps taken to cnsure speedy and
proper distribution of seceds ; if pot, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE, : (a) The names and quantitics of
seeds sold by the National Seeds Corporation
during the last two years and the valuc of
these seeds at sale price are shown in the
statement laid on the Table of the House.
[Placed in Library. See No. LT—4535/70]

(b) The production of sugarbeet seeds
was taken up by the National Seeds Curpora-
tion for the first time in the year 1969-70.
Owing to unforeseen adverse oatural factors,
they could produce only 15 quintals of seed
instead of 50 quintals as they had expected.
The umport of sugarbeet seeds was not allow-
ed because it involved a great nsk of intro-
duction of disease and pesis which are not
yet koown, to atfeci this crop in lodis. It
was also felt that these pests and discases
may affect otber crops also especially the
cruciferous crops in addition to sugarbeet.
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(c) A complaint was received from one
seed producer from Maharashtra.

(d) Because of the shortfall in production
as explained in answer to part (b) of this
question, only 2 quintals of seed could be
supplied to this seed producer as against his
demand of 10 quintals.

(e) Production of sugarbeet seeds has so
far been undertaken as an experimental
measure only. No special distribution
arrangements are, therefore, necessary for
sugarbeet seeds. However, for seed distri-
bution in general, the N. S. C. have set up
a vast net work of dealers and distributors
all over the country to ensure speedy and
proper distribution of seeds. 68 direct sales
outlets from the regional units and subunits
of the N. 8. C. have been opened and 491
sales depots have been set up through dealers.

Utilisstion of Additional Agsistance to
Film Finance Corporation

4039. SHRI BABURAO PATEL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleasced to state :

(a) the maoner in which the proposed
additional assistance of Rs. 50 lakhs to Film
Finance Corporation will be allotted for
leating rinema theatres in Bombay, Calcutta,
Delhi and Madras with salient details of the
respective Jeases ; and

(b) the total amount spent by the Cor-
poration so far, in granting loans to studios
for purchase of essential equipment with
names of studios ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) Out of Rs. 50 lakhs
provided in the Budget for 1970-71 for grant
of a further loan to Film Finance Corpora-
tion & sum of Rs.25 Jakhs has been
earmarked for acquiring four cinema theatres
on lease in Bombay, Madras, Calcutta and
Delhi. The Corporation are at present
negotiating with some theatre owners in
Bombay and Madras for this purpose. As
the theatres have npot yet been acquired on
lease, it is not possible to give details of the
proposed leases,

(b} The Corporation has so fur sanctioned
loans for purchase of equipment as under :
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Rs.
1. M/s. Recording Centre, Bombay 0,000
2. M/s. Filmalaya Pvt. Ltd., Bombay 95000

Total 1,85,000

The entire loan of Rs. 90,000/- to the
Recording Centre has been received back
with interest.

The loan of Rs. 95.000/- sanctioned to
the Filmalaya Pwt. Ltd.. kas not been
disbursed yet.

Ingtallation of Metcrs at Resldences of
Telephone Subscribers Served by
Cross-Bar Exchange in Delbi

4040. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of INFORMA.-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether Government have any pro-
posal to instal separate meters at the
residences of telephone subscribers on the
Cross bar Exchanges in the Delhi Telephones
Territory on extra-payment, 0D 8D experi-
mental basis ; and

(b) if so, from what date ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) No.

(b) The question docs not arise,

Shortage of Postal orders of Denominations of
Rs. 8 and above in Delhi

4041. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATION .« be pleased to state :

(a) whether Postal orders of the denomi-
nations of Rs. /- and upwards were not
available in the Post Offices in Delhi in the
second and third weeks of November, 1970 ;

(b) if so, the reasons therefor ; and

(c) the steps Government have taken to
replenish the stocks of such postal orders ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) to (c). There was some
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shortage of Indian postal Orders of the
denomination of Rs. ¥/- and above at a few
sub-offices of Delhi Circle, due to short and
late supply by the audit office. On receipt
of remaining quantity of the indented Indian
Postal Orders adequate stocks of the postal
orders have been provided in all offices.

Inconvenience at Registration Counter
of Parliament Street Post Office,

New Delhi
4042, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of INFORMA-

TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether people getting their letters
registered at the counters of the Head Post
Office in Parliament Street, New Delhi are
asked to paste the lables of the registered
letters” and serial numbers on their own
letters becapse the Counter Clerks insist on
it;

(b) whether no Peons have been provided
to the Counter Clerks for pasting such Jables
o1 the incoming registered letters of the
public ; and

(c) the steps Government are taking to
set matters right 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) No.

(b) Assistance of Class 1V officials is
invariably provided to the Counter Clerks for
this purpose.

(c) Does not arise.

Exaggerated Clrcalation Figures of
Mewspapers

4043, SHRI LATAFAT ALI KHAN!
Will the M:nister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state @

(a) whether any instance has come to
Government’s notice where the circulation
figure in respect of any newspaper in India
has been found as exaggerated during the
last three years ;

(b) if so, the naroes of such newspapars
which exaggerated their circulation figures ;

(c) whether any action has been taken
in such cas¢ ; and
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(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
L. K. GUJRAL) : (a) to (c). Yes, Sir. The
names of newspapers, the circulalon of
which is found to be exaggerated, are given
in the annual reports of Registrar of News-
papers for India, copies of which are laid
every year on the Table of both Houses of
Patliament. The Thirteenth Report entitled
“PRESS IN INDIA—1969" for the vear
1'68, was placed on the Table of the Lok
Sabha in August, 1969 The Fourteenth
Report for the year 1969, is expected to be
laid on the Table of the House during the
current Session,

The circulation of such newspapers is
re-fixed and the excess quantity of newsprint
drawn by the pulishers is adjusted against
their future entitlement.

(d) Does not arise.

Correspondence with G D.R. Regarding
Specifications of RS-09 Tractors
before their import

4044, SHRI RAM AVTAR SHARMA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether before the contract for the
import of G. D. R. Tractors was signed by
the State Trading Corporation, the supplers
had given a comparative statemment of the
specifications of the previous model of RS-09
Tractor which was tested at Budni, Madhya
Pradesh and the current model which was In
production in G. D, R ;

(b) whether the specifications
technically examined ; and

were

(c) if so, whether the copies of the com-
munication notifying the changes sent by
the suppliers and the technical opinions
expressed will be placed on the Table 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Yes, Sir.

{c) It is not in the public interest to place
these papers on the Table of the Sabha.
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T.V. Development and Expansion

'rogramme
4045, SHRI CHANDRA SAEKHAR
SINGH : Will the Minister of INFOR-

MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to refer
to the reply given to Unstarred Question
No. 245 on the 2 th November, 1970 and
state :

(a) the names of the 20 regional pro-
gramme origipating T.V. Stations and 150
relay stations as per tentative proposals pre-
pared by his Ministry for expanding T.V.
net-work in the countiy ;

(b) whether a copy of the said T.V.
Development and expansion programme as
prepared by his Ministry will be placed on
the Table ; and

(c) whi.h of the towns in Bihar are
likely to be covered by these tentative
proposals of Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUIRAL) : (a) to (c). The details
of the scheme for country-wide T.V cover-
age have not yet been drawn up. It is
envitaged that almost all the States and
some Union territories will have a regional
programme originating station each and a
suitable number of relay stations depending
on area/population to be covered.

Range of proposed T.V. Statiors In
Srinagar, Bombay, Poona, Calcutta,
Luckoow, Kappur, Madrus cte.

404, SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of INFOR-
MATION AND BROADCASTING AND

COMMUNICATIONS be pleased to state :

(a) the total cost of each project and
the actual expenditure incurred on each of
the T.V. Stations to be set up at Srinagar,
Bombay, Poona, Calcutta, Lucknow, Kanpur,
Madras, etc. separately, till date ;

(b) the progress made till date in respect
of installation of its studios and telecasting
equipment in respect of cach station
separately ;

(c) the foreign countries from which
T.V. cquipment for each of these stations
are being imported, ity cost in foreign
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exchange, separately for each station and
whether all the foreign equipment has arrived
at its destinations in India ; if not, when it
will arrive ; and

(d) the range of each of the above T.V.
stations, when these start functioning 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL): (a) The total
estimated cost on each of the project is :

1. Bombay/Pouna Rs. 336.67 lakhs

2. - Srinagar Rs. 306.00 "
3. Madras Rs. 1:2.76 ™
4. Calcutta Rs. 19059
5. Lucknow/Kanpur Rs. 30033
Actual expenditure in.urred on these
projects so far is :
1. Srinagar Rs. 9.82 lakhs
2. Bombay/Pcona Rs. 1257 "

No expenditure has been incurred so far
on Madras, Calcutta, Lucknow/Kanpur
projects.

(b) The pirogress made in setting up of
the above stations is given below :

(i) Srinagar :
Work on construction of studio build-
ings and the road leading to the
Transmitter site is in progress. Equip-
ment required for the project has
been ordered.

(ii) Bombay|/Poona :

The wotk on the studio building and
the transmitter site for Bombay TV
station is in progress. Work on the
erection of 300 metre high TV tower
is under way. Site for Poona reluy
station has been finalised and is being
acquired. Equipment for Bombay/
Poona TV station is to be supplied by
the Government of Federal Republic
of Germany as gift.
(iii) Madras :

Site has been selected for locating the
television transmitter and s udios.
The Government of Tamil Nadu have

agreed to make available this land,
free of cost,
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(iv) Caleutta:
Site is being finalised.

(v) Lucknow|Kanpur :

It is proposed to have the TV Studio
ot Lucknow with a relay station near
Kanpur. Sites frr the project are
being finalised.

(c) The position regarding import of
equipment for the proposed television stations
is indicated below :

Srinagar :

Equipment is being imported from
France, Holland, West Germany and
Japan. Major part will be imported
through M/s. Bharat Electronics Ltd.
Foreign exchange involved is Rs. 47.27
lakhs. The equipment has been
ordered and is likely to errive in
September/October, 1971,
Bombay|Poona :

Equipment for these projects is to be
supplied by West German Govern-
ment as gift. The total value of the
gift is Re. 113 lakhs. The equipment
will reach India by June, 1¥71.
Madras :

Equipment has not been ordered so
far. Foreign exchange involved is
Rs. 56.34 lakhs.

Calcutta :

Equipmont has pot been ordered so
far. Foreign exchaoge involved is
Rs. 60.85 lakhs.

Lucknow|Kanpur :

Equipment has not been ordered so
far. Forelgn exchange iovolved is
Rs. 78.73 lakhs.

(d) The coverage of each of these TV
stations and the time by which they are
likely to start functioning is given below : .
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TV Station Area Time by
covered .  which they
are likely
to start
functioning
1 2 3
Srinagar 3500 8q. kms. 197172
Bombay! 16000 sq. kms. 1971.72
Poona
Madras 10400 sq. kms. 1973-74
Calcutta 11400 sq. kms, 1973-74
Lucknow/ 27000 sq. kms. 197374
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Financial Assistence to Guojarat for
Drought Affected Areas in
Amreli District

4048. SHRI SHANKARRAQ MANE :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Central Government
have sanctioned Rs. 1.80 crores for Amreli
District in Gujarat for the development of
the Chronic drought areas ; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a)and (b). Amreli is one of
the 7 districts of Gujarat selected for i:nple-
mentation of the Rural Works Programme.
Ap amount upto Rs. 2 crores is expected
to be spent in each selected district over the
4 year period from 1970-71 to 1973-74. A
sum of Rs. 40.20 lakhs has been sanctioned
for the following schemes in Amreli district
during 19.0-71 :

(a) Minor Irrigation Rs, 19,00 lakhy
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(b) Soil Conservation Rs. 2.75 lakhs

{c) Development Rs. 2.46 lakhs
of Forests and
Grass Land in
Forest Area

(d) Gauchar and
Fodder Develop-
ment

Rs. 0.39 lakhs

fe) Roads Rs. 15.60 lakhs

Government Advertisements in Kerala
Newspapers

4049. SHRI K. M. ABRAHAM:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the total amount spent by Govern-
ment towards advertisements published in
the newspapers of Kerala ;

(b) the circulation of these newspapers
as per latest records of the advertising
Bureau for the period August-September,
1970 ; and

(c) the names of the leading newspapers
of Kerala State ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Advertisements
of the total value of Rs. 3,47,539 were
released by the Directorate of Advertising
and Visual Publicity to newspapers in Kerala
during the period 1.4.1970 to 30.9:1970.

{b) Details of circulation for the preced-
ing year are furnished by publishers of
newspapers in the annual statements required
to be submitted by them by the last day of
February every year, to the Registrar of
Newspapers for India, under the Press and
Registration of Books Adt. The figures of
circulation of newspapers for the months of
August and September, 1970, are not avail-
able with the R.N.I. now. The D.A.V.P.
largely go by the circulation figures as given
by the R.NLL.

(c) A statement of newspapers having a
circulation of $0.000 and above is attached.
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Statement
S. No. Name and Circulation
place of as on
publication 31.12.1969

Periodicity : Dallles

Malayalam

1. Malayala Manorama, 1,78 895
Kottayam

2. Kerala Kaumudi, 1,21,959
Trivandrum

3 Mathrubhumi, 1,21,572
Calicut

4, Mathrubhumi, 1,13,238
Ernakulam

5. Malayalam Manorama, 67,685
Calicut

Periodielty : Weeklies

Maiayalam

6. Malayala Manorama, 2,54,085
Kottayam

7. Mathrubhumi Illustrated 1,18,945
Weekly,
Kozhikode

8. Janayugam, 56,965
Quillon

Periodicity : Monthlles

9. Cinemamasika, 53,374
Kottayam

Purchase of Coal by Government Depart-
ments from Uncertified Companles

4050. SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government Departments,
particularly that of Irrigation and Power, are
purchasing coal from concerns who have not
got the certificate of clearance from the
Labour Department ; and

(b) whether many of the Government
Departments purchesed coal not directly but
through intermediaries who get coal from
companies who have not got the requisite
certificates 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-

VAYYA): (a) and (b). All Government
Departments have been informed that coal
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purchases are to be made only from those
collieries which produce certificates of hav-
ing implemented the Wage Board's recom-
mendations. These instructions apply also
to the coal purchased through intermediaries.
If any specific case of default is mentioned,
the matter can be looked into.
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Allocation for Medical Benefits

4052, SHRI D. N. PATODIA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that per family
allozation of medical benefits for the benefici-
aries of E.S.I. has bzen reduced from Rs. 62
to Rs, 50 :

(b) whether it is alvo a fact that the
Medical Officers Association of the E.S.I
has protested against this cut on the ground
that it will substantially cut down the bene-
fits to the users ; and

(c) if so, on what basis the cut has been
imposed and in view of (b) above, whether
Goveinment propose to restore the cut ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): The administration of the
Employees State Insurance Scheme is the
concern of the Employees State Insuiance
Corporation set up under the Employees
State Insurance Act, 1948. The Corporation
has furnished the following information :

(a) No cciling was in existence prior to
1-4-70. The Employees' State Insurance
Corporation has decided that the ovzrall
ceiling of expenditure on medical benefits
should be Rs 50/- per annum per employee,
including the State Governments' share, This
ceiling is to operate as the maximum limit
of shareable expenditure on medical benefit
and if the actual expenditure exceeds Rs. 50/-
per capita in any State in a particular year,
excess [s to be borne exclusively by the
State Government concerned.

(b) No protest has been received from
the Medical Officers working under the
Scheme in various Siates except Delhi. The
Medical Officers in Delhi had suggested
raising of the ceiling of expcoditure on
medical care.
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(c) The Corporation decided to fix the
ceiling as it was found that income was not
sufficient to meet the rising cost. The ques-
tlon of revising the ceiling is under
consideration.

Setting up of Khandsari Mill in Manipur

4053. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state the
pregress made in the setting up of the
Khandsari Mill in Manipur and pature of
the scheme in detail ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : The Government of Manipur
propose to set up khandsari mill of 60 tonnes
daily cane crushing capacity in the public
sector in Thoubal area with a capital outlay
of Rs 10 60 lakhs. This will be the first
mill of its kind in the Union Territory
whose requirements of sugar are at present
imported from surplus States. MNo difficulty
is, therefore, expected in the sale of khand-
sari sugar produced in the proposed mill.
An area of about 5,000 acres is already
under sugarcane cultivation around the
proposed site of the mill, with an estimated
yield of about 20 tonnes of svgarcane per
acre. This area will yield sufficient sugarcane
to meet the requirements of the proposed
mill which will have its own generating set
to meet its power supply requirements. When
completed, the project will give employment
to over 200 persons The factory will be
set up under the guidance of the National
Sugar Institute, Kanpur.

The Director, National Sugar Institute,
Kanpur, afier inspection of the side and area
prepared & project report ndicating the
feasibility and economics of the project.
Administrative approval for an expenditure
of Rs. 10.60 lakhs on the project has already
been given. The drawings of the building
and lay out etc have been provided by the
National Sugar Institute.  Building works
have started. A tender enguiry was floated
by the Government of Manipur to finalise
the purchase of machinery and equipment
required for the project, but no tender could
be accepted and the Manipur Administration
decided to reinvite the tenders. This has
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been done and the l:st date for the receip
of the tenders is 26th December, 1970,

gAwwr ¥ faarf € gfand
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World Bapk Team's Visit to Tamilnado
to Study Agricoltural Problems

4056. SHRI BENI SHANKER SHARMA
Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether a four-man World Bank
team visited Tamil Nadu to study agricul-
tural problems in the Districts and minor-
irrigation and  agricultural development
schemes ;

(b) if so, the outcome of their visit :
and

(¢) the action taken in the matter 9o far 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir, A four-man team
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of the World Bank visited Tamil Nadu
recently to appraise an Agricultural Credit
Project consisting of proposals for ‘on-farm’
development of minor irrigation and mech-
anisation in that State.

(b) The World Bank has not et
informed that GOI whether it would finance
the project.

(c) The question does not arise. Further
action shall be taken when indication is
received from the World Bank regardiog (b).

Central Asgigtance to Madhya Pradesh
Government for Expansivn of Small
Irrigation Schemes

4057. SHRI D. V. SINGH : Will the

Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) the Central assistance given to
Madhya Pradesh Government during 1969-70
and for 1970-71 for small irrigation schemes
in that State ;

(b) the progress made in the implementa-
tion of these schemes, indicating the number
of tukewells sunk, lift irrigation projccts
financed and irrigation pumps energised,
during 1969-70 and targets fixed in this
respect for 1970-71 ; and

(c) the total acreage of land brought
under irrigation and to be brought under
irrigation by virtue of these schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) :(a) According to pattern in
vogue Central assistance is not related to any
individual programme/schemes, but it is
provided by the Centre on block loan and
grant basis in respect of Annual Plan as a
whole. The discretion for allocation of funds
to individual State Plan Scheme rests prim-
arily with the State Government. Hence the
question of ccotral assistance to specific
schemes like small irrigation scheme does not
arise.

The State Government, however, incurred
an expenditure of Rs. 6.18 crores from the
Plan sector funds on minor irrigation schemes
during 1969-70. The anticipated expenditure
for the year 1970-/1 is Rs. 6.62 crores.

(b) The progress made during 1969-70
and targets fixed for 1970-71 jo respect of

DECEMBER 10, 1970

Written Answery 84

the number of tubewells sunk, lift irrigation
projects financed and irrigation pumps
energised is as under :

Scheme 19 9.70 1970-71
Achievement  Target

Tubewells sunk 401 525

Lift Irrigation 3 45

Projects (Coop.)

financed.

Electric Pumps 22,000 25,300

et ergised.,

(¢) In addition an area of about 1.87
lakh acres was benefited by all minor irriga-
tion schemes during 1969-70 and additional
arca of about 2 47 lakh acres is expected to
brought under minor irrigation during
1970-71.

Sheep Breeding Programme for High
Quality Wool

4058, SHRI MADHU LIMAYE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have any sheep
breeding programmes for indigenous high
quality wool ; and

(b) if so, the deiails thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE): (a) and (b). Yes, Sir. The
Government of India had set up an ad hoc
Committee of Experts to suggest a suitable
breeding policy for sheep improvement work
in different parts of the country. The report
of the Committee was considered and
adopted by the Central Sheep Development
Council at its meeting held in April, 1970,
The Committec has Inter alia recommended
selective breeding and grading up of Indian
breeds of sh.ep which are known as prod-
ucers of better quality wool and crossbreed-
ing of local sheep with exotic Merino type
sheep, particularly in northern temperate
region and suitable areas in other States for
production of fine quality wool in the
country. The report of the Committee
provides guidelines to the States for taking
up breeding programmes which consists of
production of quality studrams at sheep
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breeding farms for further use for upgrading
local sheep in the rural areas.

A Central Sheep Breeding Farm with
Australian assistance is being set up at
Hissar (Haryana) based on Corriedale sheep
which will supply pure bred corriedales for
breeding programmes to the States. The Farm
will also provide facilities for training of
State personnel in sheep husbandry and
management of breeding programmes.

It has been decided to set up seven large
sheep-breeding farms uoder a Centrally
sponsored scheme. These farms will meet
to a large exten{ the requirements of stud
sheep for sheep breeding programmes in
different regions. Import of exotic sheep is
being arranged mainly for providing pure
bred stock for upgradation of the local
stock.

Selection of Chronically Drought-affected
areas under 2 Crash Plan

4059. SHRI M. SUNDARSANAM : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state whether Govern-
ment have selected some chronically drought
affected areas in the wvarious States under a
crash plan of long term productivity in
nature ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD., AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : 53 chronically drought affected
districts in various States have been selected
for implementation of the Rural Works
Programme during the IV Plan period. A
list in laid on the Table of the House,
[Pluced in Library. See No. LT—4536/70]
The Programme is designed to assist such
areas by organising works of a long term
productive nature and which are also labour
intensive so that emergent scarcity relief
measures can be avoided after some time.

Housing Facilities fozro Employees of Delhi
]

4060. SHRI M. L. SONDHI : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have taken any
steps to provide permanent dwelling apart-
ments to the employces of the Delhi Zoo
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who have been living in jhuggis for the last
two decades and who were victims of a
devastating fire some time back ;

(b) if so, the result thereof ; and

{c) whether an enquiry has been held
ivto the reasons for the delay and failure to
promptly comply with the assurance given by
the Minister of State to the firc victims that
pucca-dwelling apartments at the same place
would be provided at once ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. The following
steps have been taken :

(i) 10 Nos. Type I quarters are

proposed to be constructed
within the Park premises during
this year.

(ii) The Government of India is
considering the guestion of ‘out-
of-turn’ allotment of quarters to
the fire victims, from the Central
Pool.

(liiy The fire victims have been
advised to furnish applications
for allotment of flats built by the
Delbi  Development  authority
under the Low Income Group
Housing Scheme,

(b) The work regarding the construction
of 10 No. quarters is being undertaken
during the current financial year. Necessary
administrative and expenditure sanction of
the Government of India has already been
issued,

(c) The proposal for puttiog up dwelling
apartments at the site of the fire, for fire
victims was not found feasible and as such
arrapgements as detailed in (a) above, are
being pursued. As such, the question of
bolding an enquiry does not arise.

Openlng of T. V., Relay Station in Panjab

4061. SHRI RAM KISHAN GUPTA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state

(a) whether any decision bas been taken
to open T.V. Relay Station in Punjab ;
and
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(b) if so, the place chosen and by what
fime it will be opened 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) The matter is
under convideration.

(b) Does not arise.

Provision of Amenities in Rehabilitatlon
Colonies in Delhi

4062. SHRI BAL RAJ MADHOK:
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the total amount of lease collected
from the Rehabilitation Colonies of Delhi
during the last twenty years ;

(b} how much of it has been used for
the improvement of Rehabilitation Colonies
and how much of it is still lying with the
Government ;

(c) whether it is a fact that some of the
Rehabilitation Colonies have not been taken
over by the Delhi Municipal Corporation
because his Ministry has not provided proper
services there ; and

{d) if so, the reason for Government not
spending the money obtained from Rehabili-
tation colopies for Improving services and
providing other amenities there 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) Department of Rehabilitation
have collected an amount of Rs. 82.39 lakhs
as lease money upto October, 1970. This
does pot include the amount collected by the
Land and Development Office, Department
of Works, Housiog and Urban Develop-
ment.

(b) Lease money was not to be utilised
for effecting improvements in the rehabilita-
tion colonies and the question of spending
any amount out of such proceeds, therefore,
does not arise.

(¢) Almost gll the colonies developed by
the Rehabilitation Department in Delhi have
been transferred to the Delhi Munbicipal
Corporation for purposes of maintenance of
services, except for a portion of the old
Kalkaji Colony known as ‘Kalkaji Exten-
sion" and L, M and N Blocks, and Geeta
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Colony Extension. The Local Body have
not taken over the services in these places,
as they feel that services here are mot upto
the specified standards.

(d) In view of the reply to part (b)
above, the question does not arise.

Construction of Hosplials in Keonjbar
_ District Orissa for Iron Ore
Workers

4063. SHRI G. C. NAIK : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the site selections for cons-
truction of 50 bed Regional Hospital building
at Joda and 10 bed Regional Hospital building
Jarori at in the district of Keonjhar (Orissa)
have been made in January, 1970 ;

(b) if so, the reasons for delaying the
construction of the above hospital buildings
meant for iron ore workers ; and

(c) what will be the estimated cost of
each hospital building with the equip-
ments ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA); (a) The Iron Ore Mines Labour
Welfare Fund  Advisory Committee for
Orissa approved the sites for a 50-bed
Regionsl Hospital at Joda and a 10-bed
Regional Hospital at Jorurl at its Meeting
held on the 15th Januaiy, 1970.

(b) the plans and estimates prepared
carlier are being revised as per the sugges-
tions of the Lirector General of Health
Services.

(¢) The estimated cost of construction
of buildings works out to Rs. 4,21,000 in the
case of the 50-bcd Hospital at Joda and
Rs. 1,52,000/- in the case of the 10-bed
Hospital at Joiuri. As for equipment and
staff quarters, the estimates have not been
finalised.

Inclugion of Fictatloos Name as Member of
Rajya Sabha in gc::?hnne Directory,
el

4064. SHRI V. VENKATASWAMY :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether one, Shri Brij Behari Lal,
has got his name included as a Member of
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Rajya Sabha in the latest edition of the
Telephone Directory Delhi;

(b) if so, whether any inquiry has been
conducted into the matter ; and

(c) the sction taken ugainst the person
found responsible for this error ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI1 SHER SINGH) : (a) Yes.

(b) Yes.

(c) The mistake appears to have occurred
due to wrong information given by the
subscriber to the official who deals with the
proper listing of subscribers in the directory.
The information was given verbally by the
subscriber and accepted in good faith by the
telephone clertk. While it is not proposed
to take any action against the official the
General Manager is taking steps to plug the
loop holes in the existing procedure (o
prevent recurrence of such situations.

Dubblog Films on Agriculture in Reglonal
Languages
4065. SHRI G. VENKATASWAMY :
SHRI N. R. LASKAR :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether Government propose to dub
films on Instructional and Research on
agriculture in all the regional languages ;

(b) if so, the total number of such films
proposed to be dubbed ; and

(c) the total cost likely to be incurred in
this process 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) to (c). Instruc-
tional and Training films on Agriculture are
being produced in Eoglish or Hindi. Depen-
ding upon the need they are sometimes
dubbed in the regional languages. Several
instructional fllms on agriculture have been
dubbed into regional languages.
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Development of a Novel Power Tiller Multi-
Purpose¢ Implement Suitable for Small
Farms

SHRI G. VENKATASWAMY :
SHRI JAGESHWAR YADAYV :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

(a) whether a Hyderabad Eongineer has
designed a mnovel power tiller multi-purpose
implement suitable for small farms ;

(b) if so, the name of the desigper ;

(c) whether Government are convinced
about the utility of this tiller ; and

(d) if so, whether it is proposed to
manufacture these tillers on a commercial
basis 7

4066.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Ministry of Food, Agricul-
ture, Community Development and Coopera-
tion have no ioformation about any such
implement. However, Shri V. R. Reddy of
M/s. Krishi Engines, Hyderabad had taken
up production of a power tiller which was
licensed for manufacture in 1963. The same
with suitable implements is now being
manufactured by the above firm sioce
1963.

(b) to (d). In view of (a) above, the
question does not arise.

Recovery on Account of Failure to Carry out
Contractual Obligations

4067. SHRIMATI SUCHETA KRIPA-
LANI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(r) the names of those firms who have
backed out, during the last three years, of
their contractual obligations after their
teoders having been accepted by the Depart-
ment of Focd/Food Corporation of India
and from whom the Department of Food/
Food Corporation of India have decided to
effect recovery due to risk and cost on
account of their failure to carry out contrac-
tual obligations ; and

(b) the names of those firms from whom
the aforesaid recoveries could not be effected
so far and those officers with whose mani-
pulations, the said recoveries are being
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delayed as well as the reasons for the delay
in effecting such recoveries from those
firms ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) and (b). The information
is being collected, and will be laid on the
Table of the House.

Productlon of Fllms on Agricultural

Rescarch
4068, SHRI N. R. LASKAR :
SHRI YASHPAL SINGH :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a} whether a Committee has been set
up to review the progress of film production

in regard to the films on Agricultural
research ;

(b) if so, who are its Members ; and

(c) what will be its functions ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. A Committee to
review the progress of Instructional and
Research Films on Agriculture has been set
up in the Department of Agriculture.

(b) Additional Secretary in the Depart-
ment of Agriculture is the Chairman of the
Committee.  The other members are
Secretary, Indian Council of Agricultural
Research ; Joint Commissioner (Extension
and Training) ; Dircctor of Public Relations
located in the Department of Agriculture
from the Ministry of Information and Broad-
casting ; Director, Farm Information of the
Directorate of Extension ; and Producer of
the Films Division Unit at Delhi. Senior
officials of the Ministry of Information and
Broadcasting are al<o regularly invited to the
meetings.

(c) The Committee advises on the
programmiog aspects of produclion as also
periodically reviews the progress in the
production of Instructional and Research
Films on Agriculture.
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Conference of Labour Commlissioners

SHRI N. R. LASKAR :
SHRI SITA RAM KESRI:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that a Conference
of State and Central Labour Commissioners
was held in New Delhi on the Sth March,
1970 ; and

(b) if so,
discussed 7

4069.

what were the subjects

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) A Confereoce of State and
Central Labour Commissioners was held in
New Delhi on 9th and 10th November, 1970,
and not on 9th March, 1970.

{b) Among the important subjects
discussed at the Conference were liaison
between Central and State Industrial
Relations Machinery  Officers, industrial
relations in the publlc sector, disputes fit for
conciliation and their bandling by Concilia-
tion Officers, functioning of Conciliation
officers as arbitrators, recovery of workers”
dues, and improvement of labour statistics.

grerET B arfofae garal
¥ urta WG
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e famea dar & gf 3@ o
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AGRAHAYANA 19, 1892 (SAKA)

g fag 7q wW Y Tfw
T
1968-69 19,06,358
1969-70 17,36,893
1°70-71 7,03,¢00

(30 geay, 1970 aF)

Depatatlonists In Offices of Provident Fund
Commissioner

4072. SHRI S. M. BANERJEE : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether a final decision has been
taken to send back all the deputationists
from the various offices of Central and
Regional Provident Fuod Commissioner's
cffices to their parent departmeuts ;

(b) if not, the reasons for the same ;
and
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(¢) whether this is the unanimous
demand of the employces belonging to the
Provident Fund Organisation ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) to (c). There has been a
demand from employees® organisations that
deputationist officers should be repatriated.
It has been agreed in principle that as and
when cfficers of 1he Oraganisation acquire
the necessary qualification and experience to
make them eligihle for appointment to the
posts at present filled by deputationist offi-
cers, the posts will be filled by promotion of
departmental officers but until then the
practice of getting officers from Central
and State Government Departments will
continue.

Land Revenue Appropriated by Political
Parties

4073. SHR1 VIRENDRAKUMAR
SHAH ; Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to the
reply given to Unstarred Question No. 4310
on the 27th August, 1970 regarding the land
revenue appropriated by Political Parties and
state ;

(a) whether the required information has
since been collected ; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Information is
awaited from the State Government.

Research fn Marloe Biology of Kerala
Unlversity

4074. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to the
reply given to Starred Question No. 656 on
the 27th August, 1970 regarding research in
marine biology of Kerala Unpiversity and
state :

(a) whether the required
has since been collected ; and

(b) if so, the details thereof ?

information
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEYELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) It has been reported by the Kerala
University that Prof. G. E. Fogg, Professor
of Botany in the Westified College, London,
spent about 4 months in the University De-
partment of Marine Biology and Oceano
graphy at Cochin. He, however, did not
visit the Marine Biological Laboratory and
the Aquarium of the University located in
Trivandrum. Prof. Fogg's Report is based
on superficial observations and has bzen
made without a clear understanding of the
facts. The University, therefore, feels that
the above Report should not be taken as an
authentic Report from an expert on Marine
Biological work in India.

It is not correct to say that the research
facilities available are not being made usc of.
As regards the Biology Research Vessel of
the Kerala Universily, it has done very good
work in the oceanographic survey of the
continental shelf of the Kerala coast and has
also been used during the last 13 years for
training students and research workers in
Oceanographic  investigations. Recently,
there has, however, been a move to scrap
the vessel owing to heavy expenditure on
repairs and to go In for a larger vessel which
would be suitable not only for inshore work
but also for offshore investigations.

Remedy for Maloutrition

4075. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FOOD AND
AGRICULTURE be pleased to refer to the
reply given to Unstarred Question No, 2747
on the 13th August, 1970 regarding remedy
for malonutrition and state :

(a) whether the information has since
been collected ; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The information
has not been received from the concerned
agencies.
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Categorlsation of Teaching Staff in
Industrial Traioing Institutes
in Delhi

4076. SHRI HARDAYAL DEVGUN :
SHRI BENI SHANKER
SHARMA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the teaching staff working
in different lodustrial Training Institutes in
Delhi comes under the category of industrial
workers or techaical teachers ; and

(b) what is the code of conduct and
duties entrusted to teaching staff working
in Industrial Training Institutes in Delhif
New Delhi ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) ; (a) The officials engaged in train-
ing work in Indostrial Training Institutes
in Delhi/New Delhi do not come under the
category of either industrial workers or
technical teachers. They are government
servants and are usually termed as instruce
tional staff.

(b) The instructional staff in Industrial
Training Institutes is governed by the Central
Civil Service (Conduct) Rules 1964 and is
generally entrusted with instructional duties,
50 that the Industrial Training Iostitutes
function effectively.

Specifications Provided for Fixing Prices
of Paddy and Rice in Orissa

4077. SHRI S. KUNDU: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government prescribe any
specifications for the aod paddy for fixing
their prices, if so, what are these specifi-
tions ;

(b) the meaning of tolerance and rejec-
tion limits generally and specifically for the
rice and paddy as traded by Food Cor-
poretion of India in Orissa ;

(c) the percentage of broken, admixture,
foreign matter, admixture red grains etc. are
allowed io common, medium, fine and super-
6ne rice procured from Orissa ; and

(d) whether any allegations have been
received in Balasore, Sambalpur and
Mayurbbanj Districts of Orisss for supply of
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sub-standard rice and the steps taken to
arrest the supply of sub-standard rice 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) (a) Yes, Sir. The specifications
for purchase of rice and paddy in Orissa are
laid on the Table of the House. [Placed in
Library. See No. LT 4537701

(b) Tolerance limits are limits laid down
in respect of different refractions in Uniform
Specifications, upto which stocks are accept-
ed as Fair Aversge Quality without any
quality cuts. Rejeciion limits are the limits
laid down in respect of different refractions
in the Uniform specifizations upto which the
stocks are accepted with quality cuts at the
rates specified against each item.

(¢) The rice is classified into five groups
namely, Long slender, Short slender and
Medium slender comprising slender group
and Long bold and Short bold comprising
Bold group. Specifications are laid down
separately for Slender group and Bold group.
Percentages for different refractions like
brokens. Foreign matter etc. are indicated
in these specifications. Copy attached
against part (a) of the answer.

(d) Information is being collected and
will be placed on the Table of the Sabha

Telex Service at Cuttack and
Bhubaneshwar

4078. SHRI S, KUNDU: Will the
Minister of INFORMATION AND BROAD-
CASTING AND COM vUNICATIONS be
pleased to state :

(a) whether any step has been taken or
is being taken to provide Telex service to
traders and other people at Cuttack and
Bhubaneshwar ; and

(b) if not, the reasons therefor and when
It will be provided ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) A 50 line telex
is ready for commissioning at Cuttack during
December, 1970. At Bhubaneshwar also a
0 line telex exchange has been programmed
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and is expected to be commissioned towards
the end of 1971-72.

(b) Does not arise.
Rehabllitation Industries Corporation

4079. SHRI S§. KUNDU: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) the details of activities of the
Rehabilitation Industries Corporation Ltd.
at present when and for what purpose it
was set up and the financial outlay
thereof ;

(b) whether the said Corporation has
achieved its objective, if not, the programme
for expansion ;

(c) whether workers of the Corporation
are not provided with work when they de-
mand for it ;

(b) the steps being taken to make the
Corporation remunerative and provide ade-
quate work to workers ; and

(e) the loss sustained by the Corporation
so far 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) The Rehabilitation Indus-
tries Corporation Limited, Calcutta, was set
up in 19:9 under the Companies Act, 1956,
with the main object of creating employment
opportunities for displaced persons from East
Pakistan, by giving financial and other assis-
tance to industrial units in private and co-
operative sectors, and also by setting up
{ndustrial units of its own, The financial
outlay of the Corporation is indicated
below :—

(Rs. in crores)
() Authorised capital 5
(ii) Paid-up capital (sub-
scribed entirely by
the Central Govern-

ment upto 31-3-1970) 3.03
(iliy Loan sanctioned by

the Central Govern-

ment (upto 31-3.1970) 346

(b) The Corporation bave so far provid-
ed cmployment to 5728 displaced persons.
Due to limited financial resources of the
Corporation and labour situation in West
Bengal, it has oot been possible to undertake

any expansion programme,
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{c) Information is being collected and
will be placed on the Table of the Sabha.

(d) One of the terms of reference of the
Board of Rehabilitation, set up in January,
1969 to advise the Government on the planning
and formulation of industrial and related
programmes, was L0 suggest measures esscn-
tial for placing the Rehabilitation Industries
Corporation on a sound economic footing.
The Report of the Board of Rehabilitation
has been received, and the recommendations
contained therein are under consideration of
the Government of India. Besides, it is pro-
posed to undertake an “In-plant Study” of
the uneconomic units of the Corporation
and find ways of making them commercially
viable.

{e) Rs. 210.33 lakhs upto 31-3-1970.

Establishment of Film Council

4080, SHRI S. KUNDU: Will the
Minister  of INFORMATION AND
BROADCASTING AND COMMUNI-

CATIONS be pleased to state :

(a) whether Government have decided to
establish Film Council, if so, the details of
its composition and the scope of its acti-
vities ;

(b) when and how Government are going
to implement it ;

(c) whether any legislation is being
brought to regulate the conditions of work
and employment in the Film Industry ;
and

(d) if so, when and the Jetails there-
of 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUIRAL) : (a) and (b). The
Central Government are actively consideriog
details of setting up a Statutory Film
Council.

(c) and (d). The Central Government
also propose to introduce legi-lation to regu-
late the employment of workers in the film
industry. The legislation will seek inrer alia
to provide for registration and licencing of
employees engaged in film production and
film processing, regulate hours of work and
employment of women and children, provi-
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sion of rest rooms and payment of gratuity
to regular employees, etc.

Fixation of Wages of Part-time Employees
Working in P and T Circle

4081. SHRI P. VISWAMBHARAN :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(») whether the Director General of
Posts and Telegraphs had issued orders in
1969 directing all P and T Circles to refix
the wages of the part-time employces of the
Department ;

(b) if so, whether wages of part-time
employees were refixed in all the Pand T
circles ;

(c) the total number of employees whose
wages and ellowances have been reduced
as 2 result of this refixation of wages ;
and

(d) the total number of pari-time P and
T, employees in Kerala circle whose wages
and allowances were reduced in 1969 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTIVG, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes.

(b) to (d). The information is being

collected and will be placed on ithe Tuble of
the Lok Sabba.

Development of Production of Cotton in
Nimar District, Madhya Pradesh

4082. SHRI SHASHI BHUSHAN :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state ;

(a) whether Nimar District In Madhya
Pradesh is the largest cotton produciog area
in the country ; and

(b) the specific steps taken by Govern-
ment to set up special farms and to impart
special training for developing an improved
variety of cotton seed to further develop the
production of cotton in that area ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.
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(b) To evolve superior varieties of cotton
& sub-rentre of the All India Co-ordinated
Cotton Improvement Project of the Indian
Council of Agricultural Research has been
located in Nimar tract at Khandawa.

To step up cotton production, special
schemes both under the State and Central
Sectors are being implemented in this tract.

Number of Employees’ Unijons in
A.1R,, Delhi

4083, SHRI SHASHI BHUSHAN:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of the employees vnions
in the A.LLR., Delhi alongwith their member-
ship in each case ; and

(b) whether certain demands of the
employees® Unions are under consideration
of Government and if so, the details thereof
and the decisions so far taken by Govern-
ment on them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) Two Associa-
tions of employees of AIR are registered as
Trade Unions. These are the AIR Staff
Artistes Union and the AIR Broadcasters and
Telecasters Guild. Their membership, as
certificd by the Ministry of Labour, was 1094
and 765 respectively on March 1, 1969.

(b) These Unions had given lists of their
demands carly this year. A statement
showing action taken/present stage of action
on each point is placed on the Table of the
House. [piacedin Library. See No. LT—
4538/70]

Houses not Fully Paid for by Allottees
in Malviya Nagar, New Delhi

4084. SHRI SHASHI BHUSHAN :
Will the Minpister of LABOUR AND
REHABILITATION be pleased to refer to
the reply given to Unstarred Question No.
170" on the 6th August, 1970 regardiog
houses not fully paid for by allottees in
Malviya Nagar, New Delhi and state :

(a) the pumber and other details of

properties so far resumed and put to
auction ;
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(b) the number of cases in which the
original allottees have died and the substi-
tution proceeding were made ;

(e) if the substitution proceeding have
not so far been instituted, the specific
reasons therefor and when it is proposed to
do the same : and

(d) whether Government have ensured
that the list as supplied in reply to USQ
No. 6405 on the 16th April, 1970 is complete
and there is no omission and if there is
any omission, the reasons therefor and the
specific steps taken against the default.ng
officers ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : 1a) 6 properties bearing Nos.
10/133-134, 15/212, 6,76, G-15/7, G-3/3 and
14/195, Malviya Nagar were resumed due to
non-payment of the instaiments of belance
cost and were advertised for sale by auction.
All these propertizs, excepting 14/195 Malviya
Negar, were  subsequently deleted from
guction programme as the allottees turned
up before the proposed auction and paid the
dues.

(b) and (c). Originally, in cases the
allottees were reported to have died.  Substi-
tution proceedings in all these cases have
been completed.  Subsequent to the reply
1o Unstarred Question No. 6405 on the 16th
April 1970, 6 more such cases were reported.
Out of these, 3 cases have been completed
and decided, and in the remaining 3 cases
substitution proceediogs are in progress.

(d) There is no omission in the list
referred to by the Hon'ble Member.

A.LR. Contract Artistes

4085. SHRI SHASHI BHUSHAN :
Will the Minister of INFORMATION
AND BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that a large
rumber of artistes are employed by A.LR.
on contract basis ;

(b) if so, the total number thereof in
the country ;

(¢) the justification of employing them
on contract basis when contract labour
system is being abolished from the country ;

(d) whether Governmeot propose to
regularise all such employees and give them
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all benefits, such as, pension after retirement
ete. ; and

(e) if so, since when Government propose
to regulerise them and if not, the reasons
therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
1. K. GUJRAL) : (a) Yes. Sir.

(b) 2.554, as on 10.1.1970

(c) to (e).
employment

The system of contractual
of Staff Artistes has been in
existence in AIR for nearly 20 years.
However, Government are now reviewing
the Staff Artistes personnel structure and an
early decision is likely to be taken on all
these matters.

Working of Imported Milk Plants

4086, SHRI SHASHI BHUSHAN:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the number of milk plants imported
so far in the country ;

(b) their production cepacity and
whether all of these are working to their
full capacity ;

(¢) the annual output therefrom ;

(d) the amount spent annually on the
maintenance of these plants and whether
some foreign exchapge is also involved in
it; and

(¢) the amount of foreign exchange
involved and the break-up of items/heads on
which it is spent and whether the imported
know-how and equipment for mainicnance
of these plants could not be developed in
the country and if pot, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Seventy-four.

(bY The estimated production capacity of
all these plants is about 3.5 million litres of
milk per day. 24 plants out «f these are
working to their full installed capacities.

(c) The annual output of all these plants
{s apprcximately 730 million litres of milk.
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(d) All the plants except the Delhi Milk
Scheme have been implemented by the
respective State Governments. The amount
spent annually on the maintenance of the
plants in the States is, therefore, not known.
As regards the Delhi Milk Scheme, Rs. 9.24
lakhs were spent on maintenance during the
three years 1967-68 to 1969-70. Out of
this, the foreign exchange expenditure was
Rs. 3 lakhs approximately.

(e) The foreign exchange incurred on
daries in the State Sector is not known, The
amount of foreign exchange expenditure
incurred by the Delhi Milk Scheme as on
31-3-70 is Rs, 136.47 lakhs approximately,
the break-up of which is as under ;—

(Rupees in lakhs)

(1) Reception 5.75
(2) Processing 6.41
(3" Bottling 34,69
(4) Boiler 6.73
(5) Refrigeration 15.06
(6) Chilling Centres 37.8+4
(7) By Products 29.95

Total 136.47

The manufacture of dairy machinery
except some equipment of very specialired
pature has now been taken up in the
countiry.
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Amount of Loans Outstanding against
State Cooperative Societies

4088, SHRI SHANKARARAO MANE:
SHRI BENI SHANKER
SHARMA :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the amount of overdue loans given
by the Cooperative banks to be repaid,
State-wise : and

(b) the steps Government eare going to
take in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI JAGANNATH
PAHADIA) : (a) The required information
g'ven in the Statement laid on the Table of
the House. [Piaced in Library. See No.
LT—4539/70]

(b) The question of overdues was
discussed in the Conference of the State
Ministers for Cooperation oo 24-10-70 and
the following decisions [nrer-alia Wwere
taken :—

(i) All out efforts should be made to
reduce overdues.

(ii) Defaulters should be disqualified
from standing for election either in
cooperative institutions or other
similar bodies while nominees of
defaulting  societies should be
debarred from holdiog position on
the Board of Management of higher
level organisations.
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(iii) In the context of new developments
like multiple cropping, norms now
adopted for fixing period of loaning
and repaymenls may be reviewed
so that a proper criteria for arriving
at the correct level of overdues may
be adopted.

(iv) The Districct Central Banks should
be enabled in all States to proceed
directly against the dcfaulting
members of societies if the societies
failed to take action against them
for recoveries of overdues.

(v) The rules and procedures in force
for utilisation of special bad dept
reserves are to be reviewed so that
the reserves may be drawn upon
for writing off of old and bad debts
and the financial working of the
primaries strengthened.

Service Conditlons of Staff of Industrial
Training Institutes in Delhi

#089. SHRI ~BENI SHANKFR
SHARMA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

\a8) the total pumber of class III
employees working in each of the I.T.Is in
DethifNew Delhi who have put more than
three years continuous service but have not
been declared quasi-permanent so far ;

(b) the reasons for not declaring them
quasi-permanent ; and

(c) when they would be declared quasi-
permaaent ?

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI D, SANJI-
VAYYA) : (a) 98,
1.T.I, Arab-ki-Sarai 56
LT.L, Pusa 4
1.T.I., Shahdara 18
1.T.I., Malviya Nagar 14
I.T.1., Tilak Nagar 2
L.T.I., Subzimandi 2
1.T.1,, for Women 2
Total : 98

(b) Completion of three years scrvice
is only one of the many conditions for
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declaring an official  quasi-permanent.
Declaration of most of the said officials as
Quasi-permanent has been delayed, as they
do not fulfil all the requirements for the
purpose.

(c) The declaring of officials as quasi-
permanent is a continuous process and it is
difficult to lay down a specific date for
completion of the same. The oflicers
concerned have, however, been asked to
expedite the finalisation of the cases.

Amendment of Reserve Bank of India
Act of Treatment of Fishcries on par
with Agriculture

4090 SHRI1 BENI SHANKIR
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is preposed to amend the
Reserve Bank of India Act to facilitate the
treatment of fisheries cn a par with agri-
culture in extending credit requirements ;

(b if so,
matter ; and

(c) how far it is going
fisheries trade in the country ?

the action taken in the

to help the

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
(OMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) A proposal to amend the
Reserve Bank of India Act to enable the
Bank to provide refinance to the fishery
industry is under consideration of the
Reserve Bank.

(b) and (c). As the Reserve Bank of
India Act stands at present, fisherics do not
clearly fail within the purview of Sectivn
17(2)(a) of the Act which defines agriculture
operations. The financing facilities provided
by Section 17(2)(b) of the Act are not at
present considered applicable to fisheries
activities. The Agriculture Credit Board
have accepted a recommendation to the
effect that specific provision may be made
in the Act to eoable the Bank to provide
refinance to the fishery industry. The
amendment of the Reserve Bank of India
Act in accordance with this recommendation
is under consideration of the Reserve Bank
of India. The extension of the financing
facilities under Section 17(2)(b) of the Act
w fisheries activities is expected to result in
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increased flow of finance to the fisherics
industry and consequent acceleration of the
pace of the development.

Confirmation of Instructional Staff in
Industrial Treining Institutes in Delhi

409:. SHRI BENI SHANKER
SHARMA :  Will tlie Minpister of LABOUR
AND REHABILITATION be pl ased to
state :

{a) why the Instructional Staff working
in different 1.T. Is in Delhi/New Delhi under
the control of Delhi administration has not
been declared permanent so far although
some of them have put more than 10-15
years cootinuous service in the department ;

(b) the total number of such employees
not declared permanent ; and

(c) when they would be
permanent ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 D. SANIJI-
VAYYA) : (a) Confirmations sagainst the
permanent posts of Instructional Stafl in
Industrial Training Institutes in Delni/New
Delhi have been made.

(b) There are about 150 members of
Instructional Staff in I, T. Is who have put
in more than 10 years of service, but have
not yet been confirmed.

(c) They will be confirmed after the
poste ure made permanent.

declared

Setting up of a Soviet Aided State farm
in Tamil Nada

4092. SHRIS. K. TAPURIAH :
SHRI MEETHA LAL MEENA :
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) whether & new Soviet aided State
Farm is likely to be set up in Tamil Nadu ;

(b) if so, the details ihereof ;

(c) the extent to which it is likely to
help the agriculiural production in the
country ; and

(d) the experience and performance of

the alre«dy functioning Soviet aided farms in
the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A proposal for the
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establishment of a Central Mechanised Farm
in Tamil Nadu has been received from the
State Government and the matter is under
consideration. The State Goernment had
suggested a few sites for the Farm and one
site near Tuticorin was inspected recently by
a team of experts of the State Farms Corpora-
tion, 8 Central Government Undertaking,
The site has been found suitable for a Farm
subject to the condition that trial borings to
as certain availabili'y of undergiound water
are successful. These trial borings are being
organised by the Siate Government and
results would be aveilable shortly. A decision
to set up the Farm at this site would be
taken after these results arc available.

(c) The Farm if established is expected
to take up seed production required by Tamil
Nadu and will contribute directly to increased
agricultural production in Tamil Nadu,

(d) Most of the other Central State
Farms are on the whole doing well. They
are being administered by the State Farms
Corporation of India Ltd., a Public Sector
Undertaking set up in May, 1969, These
Farms produce substantial quantities of seeds,
cereals and commercial crops. The first
year's working of the Corporation for the
year 1969-70 is likelv to result in a profit of
about Rs, 34 lakhs.

Children’s Films not Screened in Delhi
on 14.11.1970

403, SHRI DHANDAPANI : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether children’s films shown in
theatres throughout the country on the 14th
November, 1970 have not been screened in
Deihi this year ;

(b) if 50, the reasons for this ;

(c) whether in all the States the children's
films were shown ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and (b). Neces-
sary arrangements for children’s film shows
on November 14, 1970, were made in all
States and Union Territories. However,
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according to & letter from the President,
Motion Pictures Association, Delhi, to the
Chairman of the Children’s Film Society,
the exhibitors of films in Delhi called off the
film shows &s a measure of their protest
against the attitude of the Delhi Administra-
tion towards the exhibition sector of the film
industry.

(c) and (d). Information is being collected
from State Governments and will be laid on
the Table of the House in due course.

Alr Directors’ Conference to Improve upon
Programmes

4094 SHRI YASHPAL SINGH : Will
the Minlster of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether the Directors of All India
Radio Stations held a conference in New
Delhi on the 16th November, 1470 to discuss
the means to improve their programmes ;

(b) if so, whether he also attended the
conference ; and

(c) the various suggestions made by him
and the Directors to improve upon the pro-
grommes of AIR 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) The Annual
Conference of Station Directors of AIR was
held from 16th to 18th November. 1970,

(b) The Minister for Information and
Broadcastirg and Communications inaugu-
rated the Cunference. He did ot attend
the business sessions.

(c) A summary of the speech made by
the Minister for Information and Broadcast-
ing and Communications is laid on the table
of the House. [Placed in Library. See
No. LT—4540/70]. The Conference was a
gathering of Sta'ion Directors and officials of
A LR. and the Ministry to exchaoge exper-
ience and views on professional matters. The
Station Directors discussed various aspects
of matters of professional interest to them.

Registration of Labovrers at Calcutta Port

4095. SHRI YASHPAL SINGH : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whetber according to the scheme of
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Government only casual labourers are regis-
tered at Calcutta port ;

(b) if so, whether there is a demand
from Members of Parliament that all labourers
should be registered under the scheme ; and

(c) if so. whether Government propose
to concede their demand and if not, the
reasons therefor ?

THE MINISTER OF
REHABILITATION (SHRI D. SANIJI-
VAYYA) ! @) It is presumed that this
refers to the Calcutta Dock Workers (Regula-
tion of Employment) Scheme of 1970 ; if so,
the answer is in the negative

({b) During the course of discussion on a
Short Notice Question regarding the strike
in Calcutta Port tabled for answer in :he
Lok Sabha on 26th November, 1970, a
Member supported the demand for registering
all the general purpose mazdoors and
gearmen. Similarly, in the debate on Calling
Attention Motion on the same subject in
Rajya Sabha on 11th November, 1970 some
Members raised the point that all general
purpose mazdoors and gearmen who are
working on casual basis should be immedia-
tely registered under the aforcsaid Scheme

() Under the

LABOUR AND

aforesaid Schene, the
workers registered and listed under the
Calcutta Dock Workers  (Regulation of
Employment) Scheme, 1956 and the Calcutta
Unregistered Dock Workers (Regulation of
Employment) Scheme, 1957, respectively are
to be registered. Besides these, a certain
number of general purpose mazdoors and
gearmen who are working on casual basis are
also to be registered, provided they fulfil the
conditions, laid down in the Scheme. The
number of such casual workers belonging to
these categories to be registered will be fixed
on the basis of the estimaled actual require-
ments by the Calcutta Dock Labour Board,
subject to approval by the Central Govern-
ment.

Procurment Target of Kharif Crop in
Rajasthan

4096, SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Food Corporation of
India has failed to reach their target of
procurement of 40,000 tonnes of Kharif crop

o Rajasthan ;
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(b) if so, the extent of shortfall in pro-
curement, crop-wise ; and

(¢) whether procurement is particularly
low for Bajra and if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The target of procurement
from eny State is fixed by Government in
consultation with the State Government, The
Agricultural Prices Commission recommended
a procurement target of <0,000 tonnes of
Kharif coarse grains from Rajasthan Kharif
coarse grains are being purchased by the
Food Corporation of Incia as a price support
measure to stabilize the prices at procure-
ment price level and, as such, fixing of a
target for such price support purchases does
nrot arise,

(b) Does not arise, The Corporation

has, however, purchased the following
quantities so far :
Maize 2029 tonnes
Jowar 66,
Bajra 1962 ,,

(c) It is not correct to say that procure-
ment has been particularly low for bajra.
Since the Khariff marketing season has just
started, it is too early to assess the quantum
of purchases likely to be made for price
support.

Revislon of Procedure for Sale and
Resale of Tractors

SHRI D, N. PATODIA :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Government have since
revised the procedure for the sale and re-sale
of tractors ; and

(b) if so the particulars thereof ?

4097,

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVYELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) :(a) and (b). It is proposed to
jmpose statutory control on the sale and
resale of tractors. The matter is under
active consideration of the Government,
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Production of Protein Food by F.C.L

4098. SHRI D. N. PATODIA : Will
ths Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Food Corporation of
India has entered in the field of production
of protein food ;

(b) if so. the schems that has been
formulated by the Food Corporation of
India and particulars of the food to be
produced by the Food Corporation of India ;
and

(¢) when and where the scheme will be
implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. :

(b) and (c). The details of the schemes
for production of protein foods which have
been formulated by the Food Corporation
of India are as under :

(i) Production of ‘Balahar® a low cost
protein  food containing 25%
groundnu flour 70 9, whest compo-
nents, 5% milk powder foitified
with vitamins and minerals. The
scheme is already leing undertaken
by the Corporation at Madras and
Kerala.

(i} Fortification of resultant atta with
vitamins/minerals and groundnut
flour to the extent of 5%. This
scheme is alsn being implemented
by the Corporation through Roller

Flour Mills in Bombay and
Calcutta and is being extended to
Delh!.

(ill) Production of protein rich edible
grade ground-ut flour. A proposal
is under consideration for develop-
ing a processing unit at Ujjalo,

(iv) Praduction of edible grade protein
rich Soyabean flour. A proposal
is under consid+ration to set up &
plant with UNICEF assistance for
the processing of soyabean. The
location and other details have not
been finalised.
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Warehooses In 'West Bengal

4099. SHRI JYOTIRMOY BASU ;
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the number of warehouses cons-
tructed in different regions of West Bengal
by the Central Warehousing Corporation, and
the West Bengal State Warehousing Corpora-
tion the total storage capacity of those public
sector warchouses.

(b) whether the Food Corporation of
India started its operation in West Bengal
by eatrusting storage of their stocks to the
public sector warehouses :

(c) if so, whether recently. the Food
Corporation of India has reduced and in
some cases, totally withdrawn the stocks
from scme of the Public Sector warehouses,
in and around Calcutta, and introduced
Private Storing agents who do mot posses
any storage expertise ; and

(d) if so, the reasons thercfore ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION SHRI ANNASAHIB
SHINDE) : (a) The Central Warchousing
Corporation and the West Bengal State
Warchousing Corporation have constructed
5 warehouses in different regions of West
Bengsl with a total storage capacity of
10620 tonnes.

(b) No, Sir.

(c) and (d). The Food Corporation of
India have, in some cases, given up storage
space taken on hire from the Public Sector
warchouses, as the space taken on hire was
considered to be surplus to the Corporation’s
requirements, and also because the Corpora-
tion's own godowns under construction were
getting ready.

The Storing Agents have been In
existence for the last many years, and their
services are being utilised by the Food
Corporation of India in a limited way, in
conncction with the maintenance of the
public distribution of foodgrains in the
rationing areas, etc.

Private storage agencies in West Bengal
4100. SHRI JYOTIRMOY BASU :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state 2
() whether open tenders were called 1o
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award storage agencies to Private Storing
agents in and around Calcutta recently by
the Food Corporation of India ;

(b) if so, the details thereof : and

(c) the names of the Private Storing
agents in West Bengal who have been
awarded storage agencies by the Fuvod Cor-
poration of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to {z). The information is
being collected, and will be laid on the
Table of the Sabha.

National seeds corporation

4101, SHRI JYOTIRMOY BASU
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) when the National seed Corporation
was set up and its aims and objectives :

(b) the total value and volume of seeds
distributed till date during the last three
years and the total expenditure incurred on
account of transporation of seeds during the
said period ;

(c) whether the Corporation has built
its own House for office purposes, if not,
why not and the aonnual expenditure on
account of rent, furniture etc. ; and

(d) whether the Corporation has no
seed farm of its own and has mainly to
depend on the growers for the production
of quality seeds, if so, the reasons thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELUPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The national Seeds Corpora-
tion was registered &8s a company on
19 3-1963 under the Companies Act, 1956.
The Corporation was set up to promote the
production of improved seeds especially of
high vyielding wvarieties, by serving as a
foundation sced agency, by sponsoring
training programmes in cpllaboration with
the Central and State Governments, by
affording technical guidance and providing
_certification services, wherever required.

(b) 1,79,237 quintals of seeds of maize,
jowar, bajra., paddy, wheat and seeds of
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vegetables of the order of Rs. 5,15,75,408
were sold during the last three years. Total

expenditure incurred on  transportation
during the last three years comes to Rs.
23.56,078/-.

(c) The Corporation has not so far
constructed its own building for office pur-
pose. Efforts are, however, being made to
acquire land for office building. The annual
rent expenditure is being hired.

(d) The Corporation has 3 Seed Farms
at Nandikotkur (Andhra Pradesh, Hempur
(U.P.), and Yamunanagar (Haryana). These
Farms are mainly utilised for the produc-
tion of foundation seeds. The production
of certified seeds is generally undertaken by
entering into contracts with suitab'e growers
from season to season. The Corporation
undertakes production of certified seeds only
agaiost likely demands in order to remove any
pottlcnecks in the supply of certified seeds.
The production and distribution of certifieds
seeds is primarily the responsibility of the
State Governmenis.

Emoluments of Workers

4102. SHRI JYOTIRMOY BASU :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state the
State-wise and industry-wise basic wage,
D.A. and value of other benefits enjoyed by
the workers (per head) earning (i) less than

Rs. 200 and (ii) less than Rs. 400 per
month ?
THE MINISTER OF LABOUR AND

REHABILITATION (SHR1 D. SANJI-
VAYYA) : The Payment of Wages Act,
1936 currently covers workers in manufac-
turing industries drawing less than Rs. 400
per mooth, Two Statements showing State-
wise and industry-wise per capira carnings
of this category of workers in 1968, along
with their break up according to compo-
nents, are laid on the Table of the House.
[Placed in Libiary. See No. LT—4541/70]
Information relating to a later period and
separate information relating to workers
drawing less than Rs. 200 per month are
not available.
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Setting up of Refugees Indusirial
Finance Corporation

<103. SHRI DEVINDER SINGH
GARCHA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state

(a) whether a demand has been made
for setting up of a refugees Industrial
Finance Corporation by Central Government
to advance loans on easy terms and a fact-
finding Committee with Members of Parlia-
ment and important public men to ascertain
the actual living conditions of the refugees ;

(b) if so, the details thereof ; and

(c) the reaction of Government thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) Consequent of discussions
with the Government of India, State
Government of Madhya Pradesh are conmsi-
dering the seiting up of a State Rehabilita-
tion Industries Finance Corporation, which
would establish industries on its own, and
also extend financial assistance to private
entreprencurs for establishing pew industries
or for the expansion of old industries, for
the purpose of refugee rehabilitation.

There is no information in this Depart-
ment as to the demand for setting up of a
Fact-Finding Committee with Members of
Parliament and important public men to
ascertain the actual living conditions of the
refugees.

(b) Specific proposals from the State
Government regarding the rehabilitation
Industries Finance Corporation are still
awaited.

(c) The Central Government would
examine the proposals on merit as and when
received.
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nTATA-OHT Gal AiHT
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Distribution of Plots in E P.D P., Colony
Kalkaji, New Delhi

4108. SHRI B. K. DASCHOWDHURY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state ;

(a) whether his Ministry has enquired
into the allegations made by Members of
Parliament regarding distribution of plots
in the East Pakistan Displaced Persons
Colony, Kalkaji, New Delhi ;

(b) if so, the details thereof ; and
{c) the action taken thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a)to (¢). A number of refer
ences were received from several Members of
Parliament in this regard. All have been
looked into and suitable replies have been
sent to  the coocerned  Members of
Parliament.

thnﬂlon of Ground Rent for Plots in
. D. P, Colonv, Kalka)i, New
Delhl

4109. SHRI B. K. DASCHOWDHURY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the reply given to Unstarred Question No.
4266 on the 27th Auvgust, 1970 and state :

{(a) the dates when the proposal for
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reduction of ground rent for plots in the
cclony was sent to the Ministry of Finance ;

(b) the pature of correspondence with
the Ministry ;

(c) whether it was also decided that after
Sending the proposal to the Ministry of
Finance, the Members of Parliament with
whom the matter was discussed will also be
informed ; and

(d) if so, whether any of those Members
were informed and if not, the reasons
therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANII-
VAYYA) : (a) to (d). In this connection, a
reference is invited to paragraph 7 of the
note circulated to the Members of the Con-
sultative Committee for the Department of

Rehabilitaticn, of which the Hon'ble
Members is also a Member, with the
Department of  Parliamentary  Affairs’

Circular No. 528 dated the 13th October,
1970. A copy of the relevant extract is
laid on the Table of the House. [Placed in
Library. See No. LT - 4542/70).

Pricing of Plots in E. P. D. P. Colony
Kalkaji, New Delhi

4110, SHRI B. K. DASCHOWDHURY :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether his Ministry egreed to revise
and reconsider the existing priciog of plots
per 5q. ¥d. in the East Pakistan Displaced
Persons Colony, Kalkaji, New Delhi along-
with vouchers of actual cost and other
expenses ;

(b) if so, whether any scrutiny of the some
has been done to the satisfaction of some
Members of Parliamzot ; and

(¢) if pot, how soon the same scrutiny
will be made and the value per sq. yd. will
be reduced according to assurances given by
the former Minister of Rehabilitation, Shri
J. L, Hathi and if not, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) to (c). The scheme for allot-
ment of plots in the East Pakistan Displaced
Persons Colony hes beeo prepared on a “no-
profit-no-loss” basis. The final cost of
scquisition is Dot yet available as several
awards are pending in the Courts, However,
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for the purpose of calculation, the cost bas
been teken as Rs, 4/- per square yard. On
the basis of the actual expenditure incurred
on the development including the cost of
land as calculated above, the rate per square
yard comes to Rs. 30.39. The final price
will be further determined as soon as the
final cost of acquisition is available. A
scrutiny as contemplated by the Hon'ble
Member will, if considered necessary, be
made only after material has been available
for determining the fina' cost.

Resolutions Passed by Executive Committee
of Manipur Veterinary Association

4111. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Secretary, Manipur
Veterinary Associaticn, an affiliated unit of
All India Veterinary Association, sent some
resolutions passed by the Executive Com-
mittee of the Associalion to the Personal
Secretary, Lt. Governor, Manipur and
whether he was given warning and censured
by the Secretary of the Government of
Manipur for despatching the resolutions ;

(b) If so, the reasons for this stern step
against the Secretary of the Association ;
and

(e) whether Government
the step taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The Ministry is
ascertaining the position. A statement giving
the requisite information will be laid on the
Table of the Sabha in due course.

are reviewing

Ald for Applied Nutritional Programme
in Manipur

4112. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(m) the progress in the Applied Nutrition
Programme works in Manipur duriog the
last two years ;

(b) the number of wvehicles given as aid
for this programme during the said period ;
and

(c) whether the said wvehicles are also
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used for other purposes unconpected with
Applied Nutritional Programme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI . C. JAMIR):
(a) The Applied Nutrition Programme was
being implemented in 2 blocks in 1967-68.
During 1963 69 and 1969-70, three and ore
more blocks were taken up bringing the total
number of blocks to six. In the last two
years, {.e., during 1968-69 and 1969-70, 333
villages were covered, 194 school, kitchen
and commumity gardens came up; 167
horticulture village units, 161 fisheries village
units and 84 poultry village units were set
up ; demoostration feeding was extended to
4520 child and women days ; 153 Mabhila
samilis and Youth clubs were associated in
the programme and 522 persons were traioed
under this programme.

(b) Thirteen vehicles,

(c) According to the report received from
the Man‘pur Administration these wvehicles
are not being used for purposes unconnected
with the Applied Nutrition Progremme.

Request for Grant of Recognition to
Manlpur Vetternary Associstion

4113, SHRI M. MEGHACHANDRA :
Will the Ministes of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether the Manipur Veternary
Association organised by the Veternary
riraduate Doctors on the model of the All
India Ve'ernary Association and as affiliated
to the all India body, is body, is by now
recognised by the Government of Manipur ;

(b) whether  the Association has
represented to Government for their accord
ing recognition to the Association ; and

(c) if not, the reasons for the delay in
according recognition thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a} to (¢). The required informa-
tion has been called for from the Manipur
‘Government and will be laid on the Table of
tlie Sabha in due course.
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Opening of Post Offices in each Village
of West Bengal

4114, SHRI SARDAR AMJAD ALI:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of applications lying
pendiog with the Governm-nt for opening
village-wise Post Offices in West Bengal and
for how long ; and

(b) the reasons for not taking final action
thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : (a) and (b). The informa-
tion is being collecied and will be laid on
the table of the Lok Sabba.

Expansion of Irrigation Facilitles io
Tripura During 1970-71 and 1971-72

4115. SHRT KIRIT BIKRAM DEB
BURMAN : Will the Minister of FOOD
AND AGRICULTURE te pleased to state :

(a) the total area of land under cultiva-
tion in Tripura and the acreage thereof
which is provided with irrigation facilities ;
and

(b) the details of scheme to expand
irrigation facilities to more lands in Tripura,
both under small and big irrigation projects,
during 1970-71 and the propused schemes for
1971-72 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (a) The total gross area under
cultivation in Tripura is about 3.4 lakh
Hectares of which about 18,000 Hect. (gross)
is provided with irrigation.

{b) Additional irrigation facililies are
being provided in Tripura mainly through
lift irrigation projects and tubewells and also
to some extent by suriace water flow irriga-
tion projects, The anticipated expenditure
on these schemes for the year 1970-71 is
Rs. 21 lakhs. The plan for 1971 72 has not
yet been finalised.
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Co-Operative Societies in Tripura

4116, SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) the number of Cooperative Societies
including credit cooperatives, in different
Trades, in Tripura at present ;

(b) the number of Cooperatives, which
have been liquidated during 1969-70 and
1970-71 in Tripura ; and

(c) the derails of the schemes for develop
ment of Cooperation in different fields in
Tripura for 1970-71 and 1971 72.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI JAGANNATH
PAHADIA) : (a) There are 606 Cooperative
Societies of all tvpes in Tripura at present.

(b) Five Cooperative Societies were
liquidated in 1969-70 and one in 1970-71,

(c) The figures of approved outlay and
anticipated expenditure on the schemes for
development of Cooperation in different fields
in Tripura during 19°0-71 and the proposals
received from the Administration for 1971-72
are given in the Statement laid on the Table
of the House [Pluced in Library. Ses No.
LT—4542/70]. The proposals for 1971.72 are
still  under consideration of the Plaonin:
Commission,

Froduction and Acrcage of Land Under
Food Crop in Tripura

4117. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) the amount of rice and other food-
grains produced in Tripura during 1969-°0
and the targets fixed for 1970-71 ;

(b) the acreage of land under cultivation
for each different foodgrain in Tripura ;

(c) the details of any intensive cultiva-
tion projec's under implementation in Tripura
and the success achieved under each so far ;
and

(d) the highest per acre yield of paddy
in Tripura during 1969-70 and the corres-
ponding figures for each diffcrent State and
Union Territory and the details of incentives
being extended for increasing the per acre
yield of paddy in Tripura ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIBR
SHINDE) : (a) Ac:ording to the Final
Estimates, 234.7 thousand tonnes of rice and
L1 thousand tonnes of other foodgrains
(Pu'szs) were produced in  Tripura during
1969-70. The target envisaged for foodgrains
production during 1970-71 is 2459 thousand
toones.

(b) According to the Final Estimates for
1969-70, acreage under rice in Tripura during
the year was 266.4 thousand hectares and
that under pulses 3 2 thousand hec'ares.

(c) The only intensive cultivation prog-
ramme in operation in Tripura is the High-
yielding Varieties Programme. [t is planned
to cover 10,000 hectares under paddy and
2,000 hectares under wheat under this prog-
rammes during the Fourth Plan period, over
the level of 1,4 0 hectares under paddy and
132 hectares under wheat during 1968-69,
The reported achievement for 19.9.70 is
7,890 hectares under rice and 300 hectares
under wheat. The information for 1970-71
bas not yet become available,

(d) Information regarding highest per
acre yield of paddy during 1969 70 has been
cilled for from the States/Union Territories
and will be placed on the Table of the Sabha
8s soon as it is received.

Demonstrations for increasing per acre
yield of paddy are organised on farmers’
fields in Tripura and the seeds, fertilisers and
plant protection chemicals for thess demons-
trations are supplied free of cost.

weg w3m § agef & A9 qwm
a1 IHA gIIT &A@ & fAg

uw dorr & fenfafa

4118. wit vrA@AATT TAT : 54T WY
am wfa @it ag @R ) FU oFQ
fie

(%) sar wem w2 & Gre wmr §
agl F ARG TN JA IAY gAR
FE & FIR | Fvg AHIT NI IAfa
et avor Y Prarfaa frar ar g 2
waa f&d 1 ye@E § ;) 6
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(@) afg g, at #ea 92w & feq
&= # 337 Qraar & frmfeaa fFar ar
@ 2 a91 I 9T FF GLEX LI 97
ax fEad uta @ #1 wf 2 qqr Qs
& frad ~gui o ar g & 7

ww, Ff, amgufos fasm aar
gEIT weAmy W usw oweA (s
wmmge { ) : (F) 77 937 G
¥ gz gro aaifsa anfaa o swaa
af@lgar & weada, USRI 9g E0H,
g, fxar g # gt aww & qafa
qitfwa misl & 3fz #rizg @1 grew
FLFT JEA1T AIT gHT @ | J&A09 9T

it FElg gREe gra fawi faar
HATAAT |
(@) sea &Y adY @ar

National Commission on Employment

4119. SHRI R. K. BIRLA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether there is any proposal under
the coasideration of the Union Government
to set up a National Commission on employ-
ment on the pattern of National Agricultural
Commission  to solve unemployment
problem ;

(b) if so, the details thereof ; and

i¢) if there is no proposal to set up such
a commission, the reasons therefor ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) and (b). Government have
decided to set up a Committee of Experts on
Unemployment, which will include Members
of Parliament, to assess the extent of
upemployment in all its aspects and to
suggest remedial measures. The Committee,
which is expected to be set up shortly, will
be requested to present its report within a
period of one year.

(c) Does not arise.

Use of Chemical Named 702 to Raise
Rice Production in Chioa

4120. SHRI R. K. BIRLA : Will the
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Minister of FOOD AND AGRICULTURE
be pleased to stale :

(a) whether the attention of Government
has been drawn to a news-item published in
the ‘Times of India* of the 3rd November,
1970 in which it is stated that China is usiog
a mysterious new chemical named ‘702' to
raise its food harvests in rice production ;

(b) if so, whether Government have tried
to collect the information relating to this
mysterious chemical for amnalytical study ;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE N THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) Efforts are being made to obtain
information regarding the chemical.

(c) No information is available at the
moment.
gl § gfemat &t g & faawm
& a1t § &89 fadw

412, =t wYgT Wiw WAT : EGT
@M aur Ffw w4 92 q@™ & I HQA
fF :

(%) #mr FAm gwr ¥ fafa
Treal & fagy ot & A R, fadmss
gferl #Y, qfw & fraco & wwaw ¥
sraw el fedr & AR

(=) afg @i, @) 5@ wravw & feat
safa & ; a9r S|, USEAT, =RT
T 2 ?

g, sfy, migafos fasm i
AEEI WATEE ¥ www weEr (st
geraigs @) ¢ (F) sggfes =
wifaadl aor wggfas anfadt & gfede
g sfesi 1 yfa & fgaa & gm-
faFar 3 Y grasaFar 9T UST G
F1 eq  srid fwar aar § 1 wfasw
Al ¥ I9gET I 95w & 1 fA Ay
g1
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(=) aygfas wfaal qar wggfm
o wnfeat & enfeqal @1 yfw fraaq
§ graeg ¥ Ioqey I ) aggia
wrfaai aar wggfea v wfagt &
grgEa #t o 18-dY frae & sfam eq &
fegr mar & wfes swsrd uw
TR ¥ g AT G R

Conditions 'Tmpostd on Mr. Malle for a
Film on Celcutta

4122. SHRI RABI RAY : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state :

(a) whether some conditions were put
by Government in making a film on Calcutta
by Mr. Malle ;

(b) if so, the details of the conditions ;
and

(c) which are the conditions that have
pot been followed by Mr. Malle io makiog
the film and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRII. K GUJRAL): (a) to (c). Yes,
Sir. Mr. Louis Malle was granted permis-
sion by Government to shoot the fi'm on
Indian locations subject to the conditions
that care will be taken by him to ensure that
India would not be projected in an un-
favourable light and that the final compi-
lation of the film would be shown to the
Embassy of India in France before it is
released. Both these conditions were violated

by him.

Soviet Equipment for State Farm
at Jullundur

4123. SHRI RABI RAY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Sovit Unlon gave equip-
ment to Jullundur State Farm and if so, the
details thereof ; and

(b) whether the State Government had
failed to make land available to the Farms
Corporation for which the said equipment
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bad not started functioning and the details
thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Under an agreement
signed with the Government of India in
November, 1966, the Goveroment of
U.S S. R. agreed to supply free of
charge machinery and equipment for the
establishment of five large-sized mechanised
farms. One cf these five farms is proposed
to be set up in Sutlej Bet area of Jullundur
District in Purjab  Machinery and equip-
ment worth ebout Rs. 24 lakhs have already
been received for the Farm. Land for the
farm has been located but the State Govern-
ment have not been able to give possession
of the land so far as most of it under the
upauthorised possession of squatters etc,
The matter has been discussed with the
Punjab Government from time to time
and they have indicated that they would be
able to make the land available by the end
of January, 1971. In the meantime, some
of the machinery received for the farm is
being utilised for land development, land re-
clamation and harvesting work on the lands
of private parties on purely commercial terms.
If the State Government are not able to give
the land ultimately, there will be no difficulty
in utilising the machinery as it will be possi-
ble to find land elsewhere in the country for
a Central State Farm,

1971-72 & A amaEi .
s

4124, =it g Tag men . aw
wig aqr wfs oA ag I T FO
w01 fF :

(%) @ s & 2T *T-AT qr
s (FaA-feadr amr § s fear
a1 SR I§F guS-99F Ay gew
qaT g ; W

(=) a§ 1971-72 & A foa-
fex @i w1 feadrfeadr e §
araTE & F1 faare § W 3§ wg-
arfaa gea sar gy ?
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o, wfw, wyaifaw faemm  aa
aEE A § Ton HAY () g
faR) : (%) fasfa ag 1970-71 &
ek 31-10-70 a% wigrer as fAsywme
wHE: AN 72.47 aur 8.97 F)T TH
W ama 1776 qr@ e o A

aar 1.37 §rE WiTd o 9mEw 9EE
firar T a1 )

(=) 1971-7! % @mr=T & gwarat
U # OATAT &1 9T gIA ST

-4
wfr gfe av wewem w1 W

4125. =t g4z fag et @
gumﬁwﬁ'ragaaﬁ F F9T FAT

(%) 2w & 2@t &4 ¥ Ffg ofw
QT WX & §Faeg § W@r g A 93
gegu fFar §

(@) afe gi, o fafwmr weal & o
e qfy o wifga aafral f oiea
deqr | § ; AT :

(7) sfeyfrar o 9 s &
fa @R 3 T FEAE F g7

wig, gfw, wgufae faww ok
agert wTwn # vy oaer (s
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g=mmga @)1 (F) 6tz (@), @
1§ gequ A frar mar 2 9Tg
fafssa <edl & 1966-67 faarina
a7 ¥ ixe, 1966 £ g My FAvsEar
FOguT W T WFE F QN ©
afa 3z wYaa =afsaal A1 geqr gzfaa
LY qraT oF fagww e &)

(n) sad@r MTACER F AT
# Aqar gfg e oz garaqar  f
wrea & #fq ¥ aava ofq aafzq yfs o
2= wfasg ¥ g9 amg & fan garca @
Sy | g% Sty dwadta QA &
g7 a3 gu qar 9T Qv F 61T
wfas sraaT yaw s 71 @iy faww
7Y gafamsy afs s |4y dFadiy
dy & fafza aedl, @g fawd gfw
gaa, s frafasan, arda o
@q @, gy aar wed fawra S
fafae su-a9rT AT Qi ®1 Crar-
frafa & ofcrwegsg, VI F TIW
FF F GENIEAT & | BT FOF, @miq
gasl A1 Fw siEd, sigd & S
&5l Y wiw: gw § warfaa a9 § fag
ge fed o ary fale srwdi &
&1 a1 agr &1 & fee afafay Qe
& wgaT fasT

famcm
wea e gfuns 67 (1966-67) aget ark 1966 1 a7 dvere wted
(gom< &weX) srafoa qrra sgfaqal it
waeqT (gL ¥)  Hear g 3
gavy 2
1 2 3 -
e =W 13,517 32,350 2.4
waq 2,503 12,495 5.0
fgr 9,918 47,138 4.8
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1 2 3 . 4
UERE 10,130 17,360 1.7
g 3,682 7,252 2.0
T T FTET 793 3,151 4.0
LG 2,118 16,140 7.6
HEQ qIW 18,162 31,105 1.7
L AR 19,329 31,703 1.6
AT 11,077 20,243 1.8
ATTHE 47 379 8.1
Sfear 6,713 18,210 2.7
g 4,132 9,853 2.4
AT 16,510 19,392 1.2
afqa arg 7,005 26,447 3.8
I g4 17,840 71,336 4.0
9o FATH 5,569 29,722 5.3
gfaa wa 150,329 401,063 2.7

Gront of Advance Incremecots in Telegraphists
of P #nd T Department

4126. SHRI SHRI CHAND GOYAL:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether Government have grarted
one advance increment to the Telegraphists
w.e.f. 1st January, 1970 after their training
to give telegrams in Hindi ;

(b) whether the Postal Sigoallers who
arc similarly trained and similarly circum-
stanced have pot yet been given the benefit
of advanced increment ;

(c) if so, the reasons for the same;
and

(d) how long Government will take to
remove the disparity ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHR1 SHER SINGH}: (a) and (b}
Yes.

(c) The concession of grant of advance
increment to Telegraphists was the result of
an award by the Board of Arbitration to
whom the maiter was referred and the award
was given only in respect of Telegraphists.
The award was not automatically applicable
to Postal Signallers as the question of grant
of similar advance increments to Postal
Signallers was not within the purview of the
Board of Arbitration,

(d) The matter i8 under consideration
and is being expedited.

gnd & faacor wwear aw
qrewat  avrw

4127, st A fag wacars : sar
gt aa swRw Wk wwre A ag
aqry & FaT F0r fF

() ourf & faaww as & aaedr
g% dRzEE 9 aman  feadl @mg
Orr g ;
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(@) 7ar 2w & fafwem sl & 2r®
A #F gfg #0 &1 AE QT FWR
& faaradl & ; Wi

(7) Su& fear wfofem e
STE g1 &7 FgwT & ?

AT AT AW AATHT WH AT
faatn & g =t (ot 3 Tag) @ (F)
18.4 4y sfg Nwesrs .

(@) s@ @mg  Td@r 1§
famrareir agf & 10

(v) SuT 9 (@) & 9T = Ad-
AW @I U 9§ & A& IzAT |

aYsar

TSI § GEpa AET §
T gafen &1 warw

4128, it Wiw SwTI Y AT

FEAT A4 GARTW @R g% qA Ag
TaTy FY FIT FAT 6 ¢

(%) @ar swge F1 fa= e @ &
dwga widr &l # 9 ) s R
W@HT WIFTIA ¥ GEFT § ANER
gafeal &1 yqRy grow FAFE

(@) afggh, @Y fvq aiftm & <&
WO FIF &1 GUFC &1 faae § ; Wi

(7) afz adl, &t ves v Fww
§?

gEAl A91 NEEW  WAET WY
gart famm & Tww el (s go go
qweE) (%) S, adi

(&) s&T 7E Izar

(m) @faa gtafaz @Al aqr @
SHIT F AT FAfeAt Y mrawasar
wqfid 7 R & I W srwmETy
¥ @epa ¥ sfafer gamm gafer @ig
HTAT TFHT TG 9T WAT 2 Fanfy,
gea ¥ o oifas awrac after aart,
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FUGT, NI, T2, GAT, 247 Jq7 T
w2l & wmifea # st &1

ufa wfea 3 & aga W
3T W INTIA TAT GAWT
I A & fag
e

4129, st w\® swm e oA
g Far wfg 39 g I FI7 FIN
fF :

(%) faza & fafw=r 2= & wfa
safia 39 Y fradt aga @ w1 sEw
fepeaT Searad gar g ;

(@) wrea & g7 ¥ vwrzA sf@
safqa fwaar & ; AR

(w) wiea & wfqey & qu & IQREA
# gfg s & faq gwe 7 a7 a8y
fraffea fear & ik Far @ywar &g
2?

wg, wfy, mgarfus fasm W
|EHIT weArEg ¥ ey weA (s W
ae ) : (%) @ s Hfw q0T
§ A FIEANG—1967 & ANATH
SFTIA & wgar, foer & afwe @ &
sy aafya e faea gwT g i —

FH 2 1966-67 gq 1966
wear 1 A ¥ wfg afyw  Hagw v
g9 ) |IT  I9IEA
gy ¥ gL
(1966-67)  #Hr=d
z41 #
1 i 3 4
1. wrfegar 566 3259
ITATH 728 5306
3. feasE 937 3690
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1 2 3 4

4, w¥AY 557 21434
(afew)
5. g 417 10616
6. dfgeee 682 7236
7. 1] 617 1658
8, @ 257 3166
9. weq 745 3545
10. gATEe® 593 12750
fFen
11, ATer 646 8:43
12. gifesr 673 54535
1. qffm= 195 5950
1965-566

(@) wza & za # sfy =afew
gysifaa syafer 105.02 amw 2 1

() ad 1973-74 a5 & faggw
F1 Ju@TEA @&7 25.86 W@ WA A
fafewa frar war @1 g9 ¥ Semeq ¥
gfg #t smamsar gafdfaa § 1 ¥
agr sy gEIT Al g g9 F IR
¥ gfg & fag g} agr 481 & AT 9T
afeFifas sqm 2 @ £ 1 agel & qTi
# i gaIT agqr IEF g IAE
Furzs ¥ @ 3z & fag, og goaw
Afr wr falges ¥ gaddwww faa
war 1 aud o fasrE aferaaml aar
0 avar ¥ geafaa siew e A4 H
fagra @< 9T %W & fag @ diF a6t
%Y wafg ¥ gg @il qar faRar A=)
& agal & waitfaa d &1 waa fEar
ngr 2 1q9 & Tam ¥ 3fg F fac
feaifaa &1 1 @ 37 mEETT 97
fara AYqAd fea sre & i —

(i) wrzsr gy A@SAT
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(i) waw ag fawra afedismr

(iii) arda aar IeATdT A
# gfaw awigm &27 &
TGT9AT |

(1v) o 5999 qar g QT GHE
F TqQAT |

(v) a@®r qreq @ |
(1v) wafy qirag Frsar aar 9 |

fadsit 7ew € ol & @gH w1 ITEm

4130, #Y wgrerw fag wreat : v
am gur gfe @ qg FFA FoFor
Exoli

(%) aar a1 7 97 fadd aes
F gl & gl 1 Iqaw H oA v
Ufa & art # fa=< fFar ¢ faad wra
¥ A T AR SkAET T @ g Aq
fa Ut ¥ #Y dEAr 49T WO Er
g Ay ; W

(@) #ar 9 & gur @ &
WA & 9AE A IAF dqr 9w ¥
FTW &7 T3 & 7Y 491 & &7 *
g9aY Agt fwar or awar & ot faday
#1 a7g W@ ¥ IAF Aiw F1 I9A 78
fear w7 axar § oz afz &, A <7 fema
1 GWR fFq g1 gFraer sy ?

wra, gy, wigafos fasm sk
HEEIC HAterd § Twa /A (st wer-
aR® faR) @ (%) q@arEa & dmifas)
F qad at fgwrfl 9y, @R grr
garé v qg qET ifs § oge gearea
# o Afas a3 org #+<@ & &9,
F¥ g9 A N BN qgAl F1 Afgw g
2y ary fa3d edl & wrg @FT 99949
FY aogeqr 2 | fafwa 441§ fad gagsr
fazst 7ew & fraifed @ & arg gars
qgaf & Afod &1 faswm w3
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Afa w1 9297 2 1 fa3aY woa7 v mal
& qar gf afgael /) W wfas ofige
SA9T & AT qm@r qim, wafs
ag? guq oy fawrg ofclsm, amer
ardt qar ¥ AR F g A H,
g5 qgal ¥ SR A agm ¥ fag
AT TE & 9gHT F HFT qAAH &
© S9N H 9 ST

(@) §FTgaa & Tl & fag
fagst Aeel ®) ¥aa dfva gear smar-
frmarar@ 2 ag dx a8 ¢ &
EFL AT & I3 Wey a4« AG g,
affrgrasar g f& ¥ wrw s faAw
arwr AT e qEA’ F oW wsg A
grad

w9 & gz § feaEl o o
@1w fanw & agmar

4131, & mgree fag Al @ v
mg aar wfg 5= ag Far §1oFar
FI0 fF ¢

(%) e fame gror vl & geares
aar fagew & far PRy a7 ga=i &
YT Far @ ; AN

(@) @teii & ImRT ¥ \gE@ar @
1T fidt F1 @O T2 F fAag wea-
T fra-fra feqrat & amm dw fom
7 ez fFr & 7

ag, gfe, migafos fasm 6K
\EFIT WFAEA W ST vy (o wAl-
aga =) : (5) vy dw faw
fafwsa waat & drat &1 aewifag @im
Fizfez & w@d gu gwfos @it #
IAIZT T 9979 F@r ¢ | warfoa s
241 fan & «rF g asal & wEl A
WYT 3@ 9 AT ATHIT ArA FeqrgHi g
dar feg oy 1w 1970-71 ® wfa-
oifig F1aFw § weana, fAmm F gwy
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garfog @i geqigw F aFaTad  FEAAIT
a7 ¥ fear mar & :—

I. g%T A&%T 1600 uss
2. §FT HEH £00 ,,
3. g@&T AT 2200 ,,
4. g9 1400 ,,
5. ¥ 8000 ,,
6. TTEw 850 ,,
7. ok 735,
8. wwer 150 ,,
9, {:r 250 ,,

' (srearfaa adt 1971)

sarfaa st &1 fagY 2w & fafoes
anit & faaw g fags 400 aararfe}
F o fane & wed faxr F21 qar 95
faawwi ¥ aregm @ FY @Y &) weAl &
gy fawer ot fraral &Y 97 & fag
frmr & dta &@dad §

(&) us & wea § geas Af\w ®
frardl & aim 9} gear ¥ weT ar
grfafvamaai 3 A & 5% & fao
A grer A 2000 fFma 93 w@
g, fmrg g7 &1 &1 wnafas srateal gra
gfrgaeq fear arar & 1| i FegrEa §
frn #Y wgmar ¥ faq f&dr feaa Y
wqritey & faeet g fear smar &

Wal w1 7ew gureA & ey fada agaar

4137, wf ggrem fag awE) @ Far
ara agr sfe T+ 7g Fg & FO
w4 &

(%) aar avFTT el F qEA AN
& fau a9 agraar win @Y 2 ; sk

(=) afz gi, a1 agzars) safr @ar

LI
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amw, gfa, agnfms faew o

AgEI weAtaq A ww wA (s AT
arda fr) : (%) A 7Y 1| g # Aa)
FT gaRET ATA £ W4 G @LEAr
F Y5 ALY AT |

(@) s Ad) @var |

Advance Increments to A 1 R. Techoical
Staff with A.M [ E. Degree

41313, SHRI MADHU LIMAYE : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

{a) whether a large number of the non-
gazetted (Technizal) stafl of All India Radio
possess qualifications equivalent to an Engi-
neering Degres (A .M.1.LE.—India) ;

(b) whether the Additional Chiel Engi-
neer, promised them 4 years ago, four
advance increments at a basic salary of
Rs. 350/- and below ;

(c) whether it is also a fact that later
on, they were promised three advance incre-
ments on the basis of the same salary
(minus dearness allowance merged in the
salary) ; and

(d) if so, the reasons for not implemen-
ting the assurances given to the non-gazetted
technical staff of the ALR. ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING. AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL); (a) Yes, Sir;
some non-gazetted 'Technical) employees of
All India Radio possess qualifications equi-
valent to an Engincering Degree.

(b) to (d). No commitment was made to
the members of the staff of A.I.LR. for grant
of additional increments on their acquiring
qualifications equivalent to an Engineering
Degree. However, on representations from
non-gazetted Engineering staff, a proposal
to grant some increments to those who
possess or acquire such gqualifications has
been under consideration, No final decision
has been taken so far,
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A.LR. News Broadcasts of 17-11-1970

4134. SHRI SHIVA CHANDRA JHA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether it is a fact that on the 17th
November, 1970 at 845 P. M (in Hindi)
and at 9 P. M. (in English). All India Radio
had mentioned the names of the members,
whose amendments to the Taxation Laws
(Amendment) Bill were accepted by the
State Finance Minister on the I7th Novem-
ber, 1970 in Lok Sabha in its news broad-
casts ; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (a) and ib). Men-
tion was made of only one name ,/z. Shri
N. K, P. Salve on whose amendment the
House divided.

N & @El § wearg sqaifay et
wear ¥ 3fg
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Location of Sub-Record Office and Head
Record Office In Patna

4137. SHRI RAMAVATAR SHASTRI :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether in West Bengal Division
Howrah SRO and HRO are located in the
same building ;

(b) whether in Patoa Division a great
injustice is being done by not allowing both
SRO and HRO to function in the same
building although in the newly constructed
building at Patns, separate accommodations
have been provided for both ; and

(c) if so, the reasons for discrimination
in the case of Howrah and Patna ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) ; (8) Yes, Sir,
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(b) No, Sir.

{c) There is no intention to discrimi-
nate. The circumstances in which SRO and
HRO W. B. Division are functioning in the
same building In Howrah and whether
they can be merged will be examined.

Offer of Milk and Protein Biscuits
by New Zealand

4138. SHRI M. N. REDDY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the New Zealand Govern-
ment have offered to supply a new type of
milk and protein biscuits for children ;

(b) whether that Government have also
offered to provide the know ho v to produce
similar biscuits in our country : and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢). The Gowvernment of
India bas no information regarding the offer
excepting that a pews item which has
appeared in the.papers on November 6, 1970,
indicated that in a meeting of the World
Food Programme held in Rome the repre-
sentative of New Zealand is reported to have
stated that his country was prepared to give
away to the developing world a new mrlk-
and-protein biscuit beneficial to children. The
report also indicated that New Zealand was
prepared to waive manufacturing rights on
the biscuits for non-commercial producers
provided it was used only for aid. The matter
will be considered by Government when a
proposal is received,

Power of A. 1. K, Trivandrum

4139, SHRI P. VISWAMBHARAN :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the present power of the Trivandrum
Station of the A. I. R ; and

(b) the decision taken on representations
received to increase the power of the

piatiop 7
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a1 The
Trivandrum Station of All India Radio has
two transmitters—one of medium power and
the other of low power.

(b) There is ro proposal to increase the
power of transmitters at Trivandrum as the
high powes transmitter being set up at
Alleppy is primarily meant for the
Trivandrum Station.

G.D R Traciors

4140. SHRI S. M. BANERJEE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the G. D, R, had gifted
two tractors each (o th= Tractor Testing
Station at Budni and Hissar ;

(b) if so, whether the D. G. T. D. bad
cleared the impert for these tractors together
with matching implements ; and

ie) whether copies of the reference
made to D. G. T. D. and his reply thereto
will be placed on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE): (a) and (b). Yes, Sir.

(c) It is mot in the public interest to
place these papers on the Table of the
Sabha.

Study of Cooperative Development

4141. SHRI1 S. K. SAMBANDHAN :
Will the Mi ister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whetlier Governinent at any time
made out any study of the cooperative
development in  different States in the
country ; and

(b) if so, the results of such study ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

COOPERATION (SHRI JAGANNATH
PAHADIA) : (a) Committees have been
arpointed, from time to time, by the
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Government of India to go into the specific
problems of cooperative  developments.
Enquiry into the working of individual
cooperatives, however, is the statutory
responsibility of the Registrar of Cooperative
Societies under the respective State Acts.
The Govarnment of India last appointed a
Committec under the Chairmanship of Shri
Rem Nivrs Mirdba in 1964 to0 :

(i) lay down standards and criteria by
which the genuineness of coopera-
tive socicties of various types may
be judged and to suggest measures
for weeding out non-genuine
socicties and  preventing  their
repistration

(ii) review the existing cooperative
laws, rules and practices with a
view to locatipg the loopholes
which enable wvested interests to
entrench themselves in  cooperative
institutions and recommend
measures—IJegislative as weil as
administrative . for the elimination
and pieventing of such vested
interests ; and

(iii) examine the factors inhibiting self-
reliance and self-regulation in the
cooperative  movement and to
suggest appropriate remedics.

(b} A statement is enclosed.

Stat ment

The Miidha Commitiee submitted its
Report in 1965, Tt reported that while the
cooperative movement as a whole was
procecding on right lines, there were short-
comings and defects which could be remedied
successfully with vigilant administration and
supervision at official as well as non-official
levels, The Committec recommended open
membership, exclusion of money-lend. s,
traders and other middlemen, adequate
arrangements for audit and independent
agency for audit, building up of common
cadres of qualified and trained personnoel,
regular clections and meetings of general
body and adequate arrangements of educa-
tion and training of members and staff of
cooperatives. These recommendations were
referred to the State Governmen's and were
geperally endorsed by the Conference of
State Ministers of Cooperation held in 1965,
However, there was not much progress in
their implementation, Quick study was also
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the Government of India in
the extent of wvested
interest in primary agricultural credit
coopeiatives. This  problem of vested
interests in the cooperative movement was
considered in detail by the Conference of
Chief Mirnisters aod State  Ministers of
Cooperation held in Junc. 1968, The
Conference recommended a number of
measures for curbing the growth of vested
interests which included the following :

(1) Exclusion of moneylenders, traders
and other middleinen from the
membership of the cooperative
societies by statute, if necessary.

(2) Strict enforceinent of the principle
of open members' ip in the primary
societies.

(3) Reservation of sests on the Board
of Management to small farmers
and members of weaker sections.

(4) Restrictions on  holding office for
more than two ferins in the same
institutions and also holding oflice
simultaneously in more than two
institutions.

Regulation of the loans issued to

the office bearers.

(0) Repular election by an independent
authority.

(7) Adequate arrangements for audit

(8) Creation of cadres of

maragerial personnel.

Formulation of rules for recruit-

ment ¢ f stafl.

(10) Adequate arrangements for educa-
tion and training of ataff.

attempted by
1967 to ascertain

(5

trained

9

—

These recommendations were communi-
cated to the Siale Governments by this
Ministry. The action taken thereon was
reviewed in the Conference of Registrars
of Cooperative Sucieties held at New Delhi
on 6th and 7th June, 1969 and in the
Conference of Ministers incherge of Co-
operation held at Bangalore on 30th June,
196 and 1Ist July, 1969,

Some States have amended the State
Cooperative Societies Acts/Rules  in
pursuance of the recommendations of the
Conference of Chicl Ministers. Some other
States have set up commitiees to study
comprehensive amendments to the State
leg:slation.
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Demand for increase in preduction of
Vanaspati Industry

4142. SHRI1 P. C, ADICHAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleascd to state :

(a) whether the Vanaspati industry has
been demanding increase in prices of their
production ;

(b) if so,
industry ; and

the precise demand of the

(c) Government's reaction (hereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE): (a) and (b). The Vanaspati

industry has not asked for any specific
increase in the price of vanaspati. They
had, however, approached Government for
increase in the packing cosis on account of
the rise in the price of tin-plate used for
manufucture of containers.

(c) The requisite increase has since been
allowed. The price of vanraspati, however,
was revised downwards on three occasions
in the last two months,

Circulation of Indian Newspapers as Com-
parcd to Japan. Pakis'an, Ceylon, Burma,
USA, USSR and U. K,

4143, SHRI D. AMAT : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(@) the comparative circulation of, news-
papers in India, per lakh of population, with
that in Japan, Pakistan, Ceylon, Burma,
USA USSR and the U. K. ; and

(b) the steps Government propose to
take to ensure large circulativn of news
papers in India for educating and keeping
the public well informed ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, -AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) . (a) A statement is
attached.

(b} The anoual Newsprint Allocation
Policy is framed with due regard to facilita-
ting the growth of newspapers, particularly
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those belonging
categories,

to small and medium

It is proposed to set up a Corporation
to render financial assistance to small and
medium newspapers.

A liberal policy is being followed in
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regard to the grant of licences to amall and
medium newspapers for the import of prin-
ting machinery.

It iis the policy of Goveroment to make
increasing use of small and medium news-
papers for Central Government advertise-
ments.

Starement

Number, Estimated Circulation and Copies per 1000 of Publication

Country Year Number of Circulation ("000)
dailies ——— e
Total Per Thousand
inhabitants,
Japan 1966 174£ 45978 465
Pakistan 1965 95 18.9 18
Ceylon 1967 16 509 44
Burma 1966 27 231& 9&
U, S A* 1967 1749 61560 309
U. S 5 R, 1967 616 69560 295
U. K. 1966 106 26700 488
India 1969 650 T687(rn: 14 5
£

Including some dailies having both morning and eveniog editions.

Circulation figures refer to 12 dailies only.

@

Circulation figures refer to 448

Data relate to English dailies only.

dailies.

(Authority—Unesco Publication)

Prefercnce to Tamil-Medlum Graduates in
Employment by Tamil Nada Govern-
ment

4144, SHRI YASHPAL SINGH : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government are aware of the
Tamil Naduv Government’s order that pre-
ference should be given to Tamil medium
Graduates in official employment whereas
the English-medium Graduates have been
excluded from employment ; and

(b) if so, whether the Central Govern-
ment propose to take up the matter with the
State Government of Tamil Nadu 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) and (b). Information is being
collected.

Colourisation of Vanaspati Ghee

4145. - SHRI E. K. NAYANAR : will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

fa) whether any success has since been
achieved for colourising  Vanaspati to
prevent adulteration of pure ghee with
Vanaspati ;

(b) if so, the details in this regard ;
and

{c) if the answer to (a) above be in the
negative, whether further efforts in this
direction have been abandoned ; if so, in
what circumstances ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICUL1URE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.
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(b} Does not arise.

(c) The research institutions which had
in the past collaborated in the search for a
suitable colouring agent for vanaspati have
been requested to continue their efforts in
this regard.

Press Council Opimon not Binding

4146. SHRI E. K. NAYANAR : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government's attention has
been drawn to the Haryana Chief Minister's
statement in the State Legislature on the
29th August, 1970 to the effect that the
decision of the Press Council regarding
Tribune's complaint was not binding; and

(by if  so,
thereto ?

Government's reaction

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) and (b). The
attention of the Central Government has
been drawn to the statement. The Pre:ss
Council is a self-regulatory body and the
Press Council Act does not have apy provi-
sion for legal enforcement of decisions of
the Council. The very structure of the
Act contemplates that decisions of the
Council will be willingly accepted and acted
upon by the parties involved in all com-
plaints ad’udicated by the Council.

Recruitment in ). A. A. Sectionof Pand T
Directorate

SHRI GUNA NAND

THAKUR :

SHRI SUBRAVELU :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether there are various Clerical
Cadres working in the D. A A. Section in
in the P and T Directorate ; and

(b) if so, the details of recruitment and
oiher particulars about their cadres ?

4147,

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
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DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) It is a fact
that there arc a few clerical cadres in the
DAA Section in the P and T Directorate.
They are Air Mail Accounts Clerks, Surfice
Mail Accounts Clerks and Lower Selection
Grade Clerks.

(b) Air Mail Accounts Clerks are
recruited on transfer basis from the Time
Scale Clerks of the Railway Mail Service
Offices and the Surface Mail Accounts
Clerks are recruited on transfer basis from
the Time-Scale Clerks of the Foreign Post
Offices. There are 20 posts of Air Mail
Accounts Clerks in the scale of Rs. 130-300
and one temporary post of Air Mail Account
Clerk in the scale of Rs. 130-280 and 8
surface Mail Accounts Clerks in the scale of
Rs. 130-280. These are five Lower Selection
Grade Clerks in the scale of Rs. 210-380.
These Lower Selection Grade Posts are filled
up by promotion from the Air Mail
Accounts Clerks and Surface Mail Accounts
Clerks in the ratio of 3:1. This ratio has
been fixed taking into account the number
of posts in the grades of Air Mail Accounts
Clerks and Surface Mail Accounts Clerks.

Delay in Telephone Connections in Bombay

4148, SHRI DEORAO PATIL : will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether there is a long list to get
Teiephone connections in Bombay ; and

{b) if so, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) Yes. The
total number of pending applications of all
categorics is approximately 74,600.

(b) There is a general shortage of
exchange equipment and underground cables
in the Country as a result of which it is not
possible to cope up with the increasing
demand for telephones.

Delhi Adminis'ration’s Demand for Grant
for Cooperative Activitics of Weaker
Sections of Society

4149 SHRI G. VENKATASWAMY :
Will the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether the Delhi Administration
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has demanded an additional grant from the
Central Government for co-operative activi-
ties of the weaker sictions of society such as
rickshaw-drivers, tongawallas and hand-cart-
me7 ;

(b) if so, the extent of grant ashed for ;
and

() the reaction of Government thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI JAGANNATH
PAHADIA) : (a) and (b). The Delhi Adminis-
tration hes approached the Central Govern-
ment for an additional allocanon of Rs,
71,200/- for giving Rs. 70,000/- as loan and
Rs. 1200/- as managerial subsidy to Torga
Drivers Cooperative Societies. No proposals
have been received for additional allocations
for rickshaw-drivers or  hand-cartmen’s
societies.

(c) Government have accepted the
proposal necessary funds have been released.

Amnesty for Renewal of Unlicenced Radio
and Television scts During 1971

4150 SHRI RAMACHANDRA VEER.-
APPA : will the Ministzr of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state
whether Government propose to  grant
amnesty for unlicensed radio and Television
sets for a period of 3 months to enable
holders of unlicensed receiving sets to get
them licensed without payment of fine or
panalty and without prrduciog authority of
ownership during 1972 ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI
SHER SINGH) : No. There i: no such
proposal under consideration at present.

Import of Four Tractors and Their
Distribution

4151. SHRI SADHU RAM : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Ford Tractors which are
being imparted into this country are going to
be distributed by the private partivs ; and

DECEMBER 10, 1970

Wriiten Answers 1356

(b) if so, the steps Government propos®
to take to stop black-marketing in the sal®
of these traclors ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY  DEVELOPMENT AND
COOPERATION (SHRI AMNMNASAHIB
SHINDE) : (a) and (b). M/s Escorts Lid.

bave an approved programme for manu-
facture of Foird Tractors, The S.T.C. through
whom import of Ford Tractors is being
arranged, have entéred into an agreement
with M/s Escorts Ltd. for entrusting the
work of clearance, slocking, assembly, pre-
sale and after sale services of the tractors to
M/s Escorts 1.1d. According to the contract
the delivery of these tractors hus to be made
only to the nominces of the Siate Agro-
Industries Corporations and the Ministry of
Defence.

Sale of Polish Tractors Through Private
Agency

4152, SHRI SADHU RAM : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether the Agro-Industries Corpora-
tiuns in different States are dealing with fully
assembled imported tractors and if so, why
Tully assembled Polish tractors are proposed
to be sold through Private Party ; and

(b) the steps being taken by Government
to stop black-marketing in the sale of these
tractors ?

THE MINISTER OF SIATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHIRI ANNASAHIB
SHINDE) : (a) The Agio-Industries Corpora-
tions are dealing with the import and
distribution of fully assembled tractors in
the country. However, in the interests of
organised service and indigenisation in the
case of import of such tractors as are being
manufactured in the couniry, assembly from
S.K.D. packs, pre-sale and afier-sale services
have been entrusted to local manufacturers
of the same tractors.  Polish tructors are
being imported in S K.D, and PK D. condi-
tion with deletions and services mentioned
earlier have been entrusted to an indigenous
manufacturer, namely M/s. Escorts. However,
the delivery of these tractors is to be made
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to the nominees of the State Agro-Industries
Corporations and Director General Resettle-
ment and Employment, Ministry of Defence.

(b) Since the private firm is only to
render certain services and delivery of trac.
tors is to b: made only 1o the nominees of
the State Agro-Industries Corporations and
the Ministry of Defence, no black-marketing
is anticipated. However, to guard against
any such contingency, STC have entered into
an agreement with M/s ESCORTS to ensure
that tractors will be sold at controlled prices
to customers nominated by the Agro-Indus-
tries Corporations Ministry of Defence.

Distribution of Cu'tivable Waste Land to
Poor Handlooum Weasers

4153 SHRIN R. DEOGHARE: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government propose to give
cultivable waste land to the handloom
weavers ; and

(b) if s0, the steps being
regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DLEVELOPMENT AND
COOPERATION  (SHR1  ANNASAH!B
SHINDE) : (a) and (b). There is no specific
proposal to distribute Government cultivable
waste lands to bandloom wcavers. They
can, however, the eligible to allotment of
land if they fulfii other conditions lnid down
in the rules for allotment of Government
waste lands.

Setting up a Zoo at Nagpur

5154, SHRI N. R. DEOG:ARE : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether there is any proposal under
consideration of thc Government to set up a
Zoo at Nagpur on the pattern of the one in
New Delhi ;

{b) if so, the details of the proposal ;
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DPEVELOPMENT AND
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COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise.

(c) Maharuj Bag Zyo, Nagpur is under
the administrative control of Nagpur Muni-
cipal Corporation. The State Government
is said to be having no suitable land at
Magpur for starting a Zoo on the pattern of
Delhi Zoological Park. Nor any proposal
has so far been reczived from th: Municipal
Corporation of Nagpur in this regard by
them,

Wastage of Fruiis and Vegetables

4155. SHRI N R. DEOGHARE : will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether a big percentare of total
production of fruits and wvegetables in the
country goes waste in various ways ;

(b) if so, the percentag: of wastage and
the wayvs through which this wastage occurs ;
and

(c) the steps being taken to check this
wastage 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE.
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) to (c). The post-harvest
losses in the production of fruits and
vegetables vccur due to several factors such
as improper methods of harvesting, handling
and packing ; bad transportation and
inadequate storage. De:lays in markeling
after arrivals in the terminal markets, and
shorlage of cold storage or godown space
also causes these losses.

No studies have been carried out to
determine the extent of these losses in
respect of various fruits and vegetaples, but
from the ioformation collected by the
Directorate of Marketing and Inspection
during the course of their marketing surveys,
it is estimated that on an average this
wastage effects 20 to 25, of the production
of fruits and vegetables in the country,

The measures alrcady taken or proposed

to be taken to minimise these losses are
given below :
The Central Food Techoological

Research Institute has been carrying out
rescarch (o deleimine the proper staie of
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harvesting of some fruits, It has also
developed some techniques to minimise
damage during transit and storage. The

Extension Agencies in some of the major
fruit growing States are educating the
growers in these methods of ha:vesting and
handling. Cold storages have been licensed
to ensure proper condition of storage. Their
number has increased from about 710 in
1965 to over 1200 at the end of 1969. It is
proposed to expand this facility further all
over the country. To speed the transit of
perishables, the railways have been requested
to increase refrigerated transport and to run
special “green line” express trains for their
speedy movement. They have also been
advised to provide insulted wagons for the
movement of perishables instead of ordinary
steel wagons in which damage often occurs
on account of absence of wentilation and
presence of cxcessive heat. In addition to
this, an Agricultural Marketing Research-
Cuym-Training-Cuym-Demonstration  Institute
is being set up at Nagpur during the Fourth
Five Year Plan with the assistanze of the
FAO and UNDP. This Institute will study
problems relating to handling, packing,
transport and storage of perishables and
evolve and demonstrate application of
techniques for reducing wastages which ure
practicable and economical for the trade.

Production of teak Wood and its Price

4156. SHRI N. R, DEOGHARE: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the areas in the couniry where teak
wood is grown and the annual production
of this wood during the last three ycars ;

(b) whether the production is sufficient
to meet the couptry's demand for this
wood ;

(¢) whether any special efforts are being
made to increase the production of the teak
wood, if so, the details of efforts ; and

(d) the reasons for increasing price of
the teak wood in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The major teak
producing areas are in the States of Madhya
Pradesh, Maharashtra. Gujarat, Mysore and
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Kerala though it is also found to a varying
extent in Rajasthan, Andhra Pradesh, Uttar
Pradesh, Tamil Nadu and Manipur.

Man made forests of teak are also being
established in the above States besides
several other States/U.T's in the country.

The information regarding annual pro-
duction of teak wood and extent of man-
made forests thereof established during the
last three years is being collected and will
be laid on the Table of the Sabha. However
till 1966-67 an area of about 2.26 lakhs
hectares have been planted up with the
teak.

(d) There has been no appreciable
increase in price of Teak in the country
from 1967 1o 1969,

Amendment of lund Reforms Act of Tripura

4157. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a} whether the Land Reforms Act in-
force in Tripura is being amended so as to
give to Bargadars to sell the land in their
possession and to protect the Bargadars from
eviction ; and

(b) if so, the precise nature of the
amcndments sought to be introduced in the
existing law thereby ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Proposals for
amending the Tripura Land Revenue and
Land Reforms Act 1960 are under consi-
deration for conferring further rights on the
share-croppers. The details with regard to
the proposals are bein; finalised.

Scheme for Providing land to Landless
Tribals of Tripura

4]58. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) the number of landless agricultural
labourers in Tripura and the number of such
labourers who are tribals ;

(b) whether there is any scheme for
providing them with land particularly for
triba) Jandless agricultural laboyrers ; and
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(c) if so, the details thereof indicating
the areas of land to be allotted to them and
the cost of the Scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRIGULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATIONS (SHRI ANNASAHIB
SHINDE) : (a) According to 1961 census
data there were 32912 landless sgricultural
labourers.  Precise informatlon is not
available with regard to the Jand less
labourers who belong to the Scheduled
Tribes 31.539%, of the total population in the
State belongs to the Scheduled Tribes. The
percentage of landless people among the
tribals is estimated to be much higher than
the same among others.

(b) Yes Sir,

(¢) Under the Fourth Five Year Plan
the Government of India have approved an
outlay of Rs 10000 lakhs for settlement
of Jhumia and Landless Scheduled Tribes.
The amount of financial assistance for
reclamation, purchase of bullocks, seeds and
implements will be Rs. 1910 per family in
case of Jhumia and Rs. 300 tor other
landless Scheduled Tribes. Each family is
allotted 2 standard acres of land. 50 families
were settled under the project during 1969-70
in Amarpur Sub-division. 10 more familics
are being setiled during 1970-71 and 250
familiey will be settled during 1971-72.

In addition to the scheme provision has
been made for Rs. 4.00 lakhs for setilement
of land'ess Scheduled Castes in the Fourth
Five Year Plan and for Rs. 29 00 lakhs for
persons not belonging to the Scheduled
Tribes and Scheduled Castes.

Openlng of Stenography Institute

4159. SHRI HARDAYAL DEYGUN ;
Will the Minister of LABOUR AND
REHABILITATION he pleased to state :

(a) whether at present there is no
Government Institute of Stenography in
Delhi where candidates are given training of
Stenography for aopearing in the Union
Public Service Commission Sienographers
Grade I posts (Rs. 210-330) examination @s
private candidates ;

(b) if so0, the steps taken by the Govern-
ment for opening such a Stenography
[nstitute ; and
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(c) whether there Is any proposal under
Government consideration for opening a
Central Institute of Stenography in Delhi
where unemployed persons are given com-
prehensive training in stenography and other
allied subjects ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) and (b). The Industrial
Trainiog Institutes in the Union Territory
of Delhi provide full-time and part-time
English and Hindi Stenography courses,
designed to provide practice in shorthanu at
a minimum speed of 0 words per minute,
There is, however, no course for preparing
candidates for any particular examination of
the Union Public Service Commission.

*  (c) No.

faeet & emrarfal st mlwrﬁc Al
wl 91T WG § awar g1 ufy
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g 21T areat & afwmani/fon o
sIraal wifz # faaradla £13 & s
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&Y FIFA F14EE A% A @ E

Views of States and Union Territories
on Report of Land Acquisition
Review Committee

4161. SHRI HEM RAJ: Will the
Minister of FOOD AND AGRICULTURE
be pleased to refer to the reply given to Un-
starred Question No. 676 on the .0th July,
1970 regardine land acquisition enquiry re-
port and state :

(a) whether the replies of the various
State Governments and the Union Territory
Governments on the Land Acquisition Re-
view Committee’s Report have been
received ;

(b) if so, whether a gist of them will be
laid on the Table ;

(¢) whether Government propose to dis-
cuss the report in the House before a draft
bill is prepared on it ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Replies of ouly a
few State Governments and Union Territories
have bzen received wiz., (1) Maharashtra,
(2) Nagaland, (3) Himachal Pradesh, (4)
Pondicherry, (5) Dadra and Nagar Haveli,
(6) Andaman and Nicobar Islands, (7)
Laccadives. The gist of their replies is given
in Siatement is laid on the Table of the
House [Flaced fn Library. See WNo. LT-
45 .4/70.]

(e) Yes, Sir.

(d) Does oot arise,

Working Conditions In Film Industry

4162. SHRI G. Y. KRISHNAN : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(8) whether it is a fact that the emp-
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loyees of film industry are facing great diffi-
culties regarding their rules of conduct and
working conditions in the industry ; and

(b) if so, whether there is any proposal
under Governmen''s consideration to intro-
duce any legislation regarding its problem ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 D. SANIJI-
VAYYA) : (a) Representations have been
received from film employees associations re-
garding need for legislation to regulate their
conditions of work and employment.

(b) Yes.

Transler of Agricultural Institutes to Indian
Council of Agricultural Rescarch and
itg effect on Employces of
Institutes

4163, SHRI RAM SWARUP VID-
YARTHI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) the names of Government Institutes
of Agriculture transferred to the Indian
Council of Agricultural Research in 1966
and the relevant Act under which the trans-
fers were affected ;

(b) the reasons of the transfer ; and

(¢) whether as a result of these transfers
Government Employees were declared sur-
plus and if so, whether Home Ministry was
consulted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) Administrative control of the
following nine Research Institutes, which
were previously controlled by the Depart-
ment of Agriculture, was transferred to the
Indian Council of Agricultural Research with
effect from 1st April, 1966 :—

1. Indian Agricultural Research Insti-
tute, New Delhi.

2. Indian Veterinary Research Insti-
tute, Izatnagar (UP).

3. National Dairy Research Institute,
Karnal (Haryana).

4. Central Potato Research Institute,
Simla (Himachal Pradesh),

5. Central Rice Research Institute,
Cuttack (Origsa).
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6. Central Arid Zone Research Insti-
tute, Jodhpur, (Rajasthan)

7. Indian Grassland and Fudder Re-
search Institute, Jhansi (UP).

8, Central Tuber Crops Research
Institute, Trivandrum (¥erala'.

¥, Central Sheep and Wool Research
Institute, Malpura (Rajasthan).

Similarly, the administrative control of
the Central Inland Fisheries Research Insti-
tute, Barrackpore (West Bengal), Central
Marine Fisheries Recearch Institute, Man-
dampam Camp (Tamil Nadu), Central Insti-
tute of Fisheries Technology, Ernakulam
(Kerala) and cight Soil Conservation Re-
search, Demonstration and Tiaining Centres
Ootacamund (Tamil Nadu), Bellary (Mysore),
Chandigarh, Kotah (Rajasthan), Dehra Dun
(U.P). Vosad (Gujarat), Agra (U.P.) and
Ibrahimpatan (Andhra Pradesh) was trans-
ferred to the Council with effect from 1st
October, 1967.  Subscquently, the adminis
trative control of the Sugarcane Breeding
Institute, Coimbatore (Tamil Nadu:, Indian
Institute of Sugarcane Research, Lucknow
(U.P.) and a major Portion of the All India
Soil and Land Use Susvey Qrganisation was
transferred to the Council with effect from
Ist April, 1969. Finally, the Institute of
Agricultural Research Statistics (Government
Side), New Delhi was transferred to the
administrative control of the Council with
cffect from 1st April, 1970.

The administrative control of the above-
mentioned Institutes has been transferred to
the Council under Government Resolutions
and not under any Act of the Parliament.

(b) The Government of India appoinied
an Agriculiural Research Review Team
tknown as the Parker Committce) in October,
1963 with a specific objective of enquiring
info the research set up and suggesting
changes therein, This team, in its Report
submitted in March, 1964, recommended
that the Indian Council of Agricultural Re-
seareh should be made a central bedy for
co-ordinating and directing agricultural re-
search and education in the whole country.
The recommendations were very carefully
examined by the Covernment It was felt
that this c~-ordination was necessary in the
interest of the country and it could be best
achieved if all the Agricultural Research
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Institutions were placed under the adminis-
trative control of the Council

(c) As a consequence nf the Government
decision to transfer the administrative con-
trol of the Research Institutes to the Indian
Council of Agricultural of Research, the
Government employees holding posts in the
said Institutes became surplus to the require-
ments of the Department of Agriculture, as the
said posts under the Government had to be
abolished. However, the Indian Council of
Agricultural Research agreed to take over
such officers and staff employed in the losti-
tutes as were willine to serve the Coungl.
Option documents were accordingly served
on the employees, in accordance with whig h
on such emplovment under the Council, ¢ he
officers and staff would be given all gthe
benefits of past service under the Gov ra-
ment such as, scale of pay of the post,
emoluments drawn at the time of employ-
ment by the Council, pensionary benefits,
Provident Fund, carry forwardal of leave, the
existing inter-se seniority, and other secrvice
conditions, The past s rvices of the Govern-
ment staff which have been taken into
account by the Department of Agriculture
would also be taken into account by the
Council for all purposes  All the concerned
Ministries, including the Ministry of Home
Affairs, were consulted in this behalf. Such
of the emplovees as had opted for the
Ceuncil’s service by 30-11-1966 (in case of
the nine Research Iostitutes taken over by
the Council with effect from 1-4 1966)/
30-9-1967/3!-3-196Y/31-3-:970 had  been
appointed as regular employees of the
Council with effect from 1-12-1966, 1-10-1967,
1-4-1969 and 1-4-1970 respectively. As regards
others who did not option for the Council's
service by the above mentioned dates, their
services were placed at the disposal of the
Inrian Council of Agricultural Research on
notional foreign service terms without any
deputation allowance, till such time as a
final date by which the staff may be required
to exercise the option is appointed. [n the
meanwhile, who ever had opted for the
Council’s service after the above said dates,
their options have been accepted and will
continue to be accepted and they will bs
reated as having entered the Council's
service with effect from the date they exer-
cise their option,
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New ' arleties of Rice Developed
4164, SHRI RAM SWARUP VID-
YARTHI : Will the Minister of FOOD

AND AGRICULTURE be pleased to
state ;

(a) the new varicties of rice evolved in
the country since 1967 and their Research
Centres ;

(b) which of these varieties are expected
to bring a green revolution in the pext two
or three years ;

(c) the totul period for which these
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varicties were tested in the field with acre-
age of each variety and the region of country
in which tested ; and

{d) whether they are discase resistant ;
if so, how their resistance is verified 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPNFNT AND
CO-OPERATION (SHRI ANNASAHIB
SHINDE) : (a) The new varieties of rice
evolved in the country since 1967 are :

Name of variety

Developed at

National headquarters of the All India Co-ordinated Rice

Improvement Project, Hyderabad,

Orissa University of Agriculture.
Indian Agricultural Research Institute,

Central Rice Research Institute, Cuttack.

Paddy Breeding Station, Coinibatore,

Andhra Pradesh Agricultural University,
Ceniral Paddy Research Station, Pattambi,

Mysore Agricultural University,

1. Jaya
2. Jaganath
3, Sabarmati )
) New Delhi.
4. Jamuna
5. Vijava )
6. Padma )
7. Bala )
8. Krishna )
Y. Ratna )
10, Cauvery )
11. 1ET.400(CO.34)) Tamil Nadu.
12, Karuna )
1}, Hamsa
Rajendranagar.
14. Amnnapurna
Kerala.
15. Suma )
16. Kusuma ) Hebbal.

All the above varieties have been evolved

under the All-India Co-ordinated Rice
Improvement Project sponsored by the
Council.

The varieties IR-8 and IR-20 are high
yielding but were not evolved in India.

(b) Among the rice varieties released,
Jaya an1 Vijaya have high yicld potential
and hence it is anticipated that these two
varicties and the introduced IR-8 may bring
about green revolution, though the other
varieties would also contribute towards in-
creasing the overall national production.

(c) All the warieties that are released
have been tested for 4 to 7 seasons.

(d) Some of the released varieties have
shown resistance to specific discases and
pests For example Jaya, Bala, Sabarmati
and Jamuna are resistant to blast ; Co. 34,
Bala and Ratna to Helminthosporium, Sabar-
mati, Cauvery and Krishoa to bacterial leaf
streak.

The reaction to discases is confirmed by
specific screening tests conducted in different
regions of the country. Wherever possibie,
the reactions were studied both uader
patural and artificially induced conditions.
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Project Allowances to P and T Employees
of Profect Aress in Kerala

4165, SHRI VASUDEVAN NAIR :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

fa) whether Governnient have issued an
order dated the 4th March, 1967 allowing
Project allowance to the P and T employees
working in the Project areas of Kerala
State :

(b) if so, whether the department has
till today refused to disburse the Project
allowance to the employees ; and

(c) if so, the reasons for this non-
payment and who is responsible for this non-
payment ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) Yes.

(b) and (c). Project allowance sanclion-
ed in this Department’s order dated 4-3-1967
is still being paid at all the places mentioned
therein except at Mattupatti, Sethu, Parvathi
Puram, Malapuzha, Munnpsar, and Anathodu.
Project allowance at Anathodu is not being
paid from 19.8-1970. since no departmental
staff is stationed there. The question of
payment of project allowance at Mattupu-
patti, Sethu, Parvathi Puram, and Malapuzha
does not arise in view of the condition speci-
fied in para 3 of this Department order dated
4 3-1967 viz. that the project allowance to
P and T employees will be withdrawn when
the same is withdrawn from the staff of the
Kerala State Electricity Board. The Question
of payment of project allowance to the
P and T employees at Munnar is under con-
sideration.

Linking of bonus with production

4166, SHRI ESWARA REDDY : Will
the Minister of LABOUR AND REHALI-
LITATION be pleased to state :

(a) whether it is a fact that the Hindu-
stan Antibiotica Ltd. had entered into sn
agreement with its workers by which the
criteria of paying boous will be linked to
production ; and

(b) if so, whether Government propose I
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to accept the same principle on this matter
in all other public sector undertakings ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) Yes.

(b) This is a matter for consideration by
the managements and the workers in
individual undertakings.

Annual Agricultural Conference held at
Srinagar

4168. SHRI M. SUDARSANAM :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the salient features of the discussions
at the Annual Agricultural Conference
convened by US Agency for International
Development in Srinagar in September ;
and

(b) who took part on behalf of the US
Agency for International Development and
the Government of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : t(a) This conference is an
annual and internal affair of the USAID
Mission. It provides an opportunity for
the US Agricultural Specialists, working in
India, to relate their experiences and discuss
problems. The principal objective is to
improve their technical assistance programme
in agriculture.

(b) On behalf of USAID, 116 of their
experts participated. Three Government of
India officials also attended as special
invitees at the September conference.

Chauge in the name of Post Office at
Dalmiapuram into Kallakudi

4169. SHRI MURASOLI MARAN:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government are aware that
the Dalmiapuram Railway Station hes been
rensmed as Kallakudi ; and

(b) if so, whether there is any proposal
to change the name of the Post Office also
into Kallakudi ;

(¢) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF . COMMUNICATIONS
(SHRI SHFR SINGH) : (a) Yes, Sir. The
name of the Railway Station has been
changed to Kallakudi Palanganatham.

(b) and (c). Yes Sir. A proposal has
been received from the State Gevernment on
3-12-70 to change the name ol Dalmiapuram
S0, as Kallakudi S.0. This is under
consideration.

Reimbursement of Expenditure by ford
Foundation on establishing & seed
processing unit at Tiruvarur,
Tamil Nadu

4170. SHR1I MURASOLI MARAN :
Will the Minisier of FOOD AND AGRI-
CULTURE pleased to state :

(a) whether the Government of Tamil
Nadu has written to the Central Govern-
ment regarding reimbursement by Ford
Foundation of the expenditure in establish-
ing a Seed Processing Unit at Tiruvarur in
Tamil Nadu ; and

(b) if so, the action taken thereon ?

THE MINISTRY OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) The Seed Processing and Drying
Unit was established at Tiruvarur as a part
of the Intensive Agricultural District
Programme with financial assistunce fiom
the Ford Foundation. The actual expendi-
ture exceeded the sanctioped amount and
the State Government had approached the
Government of India for reimbursement of
the excesy expenditure The matter s
under consideration of the Government of
India.

Mecting of Agriculture Commission

4171. SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state :

(a) whether it is a fact that National
Commission of Agriculiure held the first
mecting recently ;

(b) if so, whether the commission took
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some important decision at this meeting ;
and

(c) if so, the nature of the decision

taken 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (2) Yes Sir. The Commission
held its first meeting on the 17th October,
1970.

(b) Yes, Sir,

tc) The nature of the decisions in shown
in the attached statement,

Sratement

The following important decisions were
taken at the first meeting of the National
Commission on  Agriculture held on
17.10.1970

() The Commission would furpish
within six months interim reports on six
priority areas viz.. (i) Applization of Science
and Technology to Agriculiure, (ii) Multipli-
cation and Dis'ribution of Quality Sceds,
(iii) Supply of Fertilisers and Chemicals,
(iv) Pilot Projects for creation of Employ-
ment Potential in different types of areas,
(v) Agricultural  Credit, with  special
reference to the needs of small and medium
farmers and (vi) Land Reforms.

(b) The most important item to which
the Commission would nced to give priori'y
wss the role of science and technology in
agricultural development. The Commis-ion
would start consultations with scientists
immediately following the first meeting. The
Commissicn would hold discussions with
students wherever possible, to find out their
problems, ascertain their view and altitudes,
Further, scientific research and education
efforts would have to be more broad-based
and keeping this in view, the Commission
would like 10 loock into not on.y the work
done in the Agricultural Universities and
Agricultural Colleges but also that being
dope in the general Universities.

(c) The Commission would also hold
discussions with State Governments. Each
State Government would be requestcd to set
up a small group at the official level which
thould undertake a similar examination of
the problems falling within the fpurview of
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the National Commission on Agricultore,
and keep relevant material and data ready
8o that these could be used by the Com-
mission during the discussions with the
States. The group could also make brief
recommendations and suggestions for the
consideration of the Commission.

(d) The Commission would hold discus-
si ns with selected groups of administrators,
scientists and economists on matters fulling
within the purview of the work of the
Cemmission.

Land leased in Vijay Nagar, Delhi

4172, SHRI1 SITARAM KESARI
Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the reply given to Unstarred Question No.
263 on the 26th November, 1970 and
state

(a) whether the Department of Rehabili-
tation have filed an appeal against the
Judgement of the Authorised Chief Seitle-
ment Commissioner who upheld the lease
involving public lane and public park in
Block G, Vijay Nagar. Delhi-9 ;

(b) if so, the result of the appeal ; and

(c) if not, the reasons for not fil'ng an
appeal ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) : (a) to (c). It has been decided
to challenge the decision of the Authorised
Chief Settlement Commissioner in review
proceedings under Section 33  of the
Displaced  Persons (Compensation and
Rebabilitation) Act, 1954.

Death of East Pak Refugecs in Deoll Camp

SHRI S. M. BANERIEE :
SHRI D. N. PATODIA :
SHRISAMAR GUHA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that nearly 150
displaced persons from [FEast Pakistan,
including 100 children, who recently arrived
and camped io Deoli Camp, died ;

(b) whether it is also a fact that they
died because they had no proper clothing
during winter ;
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" (¢) whether any enquiry has been
in this regard : and

(d) if so, the persons responsible for
such negligence 7

made

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1I D. SANI-
VAYYA) : (a) No, Sir. Altogether. 73
migrants, including 65 children upto the
age of 5 years, had died till 25.11.1970

(b) No, Sir. They died of diseases
carried over by them fiom East Pakistan to
India, “/z. measles, dysentery, broncho-
pneumonia etc. Malnutrition has been a
predisposing cause of illness and consequent
death.

(c) and (d). Do not arise.

12 04 brs,
RE: PROCEDURE UNDER R LE 353

MR. SPEAKER : Now, before 1 take
up the Call Attention Notice, Mr. Jyotirmoy
Basu, I received your small chit that you
wanted to mention some name under Rule
153, Rule 353 is not so simple that you
will just say. you want to mention some
name. You must give some details of it,
as to what is the matter, who is the gentle-
man and all that, so that the Speakcr could
judge the matier before hand. Don't
abruptly put the Speaker in difficulties,

And when specially the person is an hon.

Member of this House, it is still more
serious,

Now, we take up the Call Attention
Motion.

Mr. Indra it Gupta,

12,05 brs.

CALLING ATTNENTION TO MATTER
OF URGENT PUBLIC
IMP JRTANCE

Reported Closure of the Daily ‘Basumati”
and Its Allied Publications

SHRI INDRAJIT GUPTA (Alipore)
Mr. Speaker, Sir, I call the attention of the
Minister of Labour, Employment and Rehabi=
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litation to the following matter of urgent
public importance and 1 request that he
may make a statement thereon

“The reported closure of the daily
‘Basumati’ and its allisd publications
resulting in the unemployment of a large
number of workers,"

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (THRI BISHWA-
NATH ROY): Sir, according to informa-
tion made available by the Government of
West Bengal, there was a closure of Basumati
Group of Papers by the management in
Calcutta from November, 16, 1970. The
number of workers affected by the closure
is reported to be approximately 550
Reasons for the closure as stated by the
management  were indiscipline, acts of
insubordination, show down and refusal to
work on the part of the workers. The
matter falls in the State sphere ; the Stafe
authoritiss are seized of it in conciliation
and are contiouing their efforts to secure
re-opening of the establishment.

SHRI INDRAJIT GUPTA : Sir, I am
really surprised to find that the Union
Miaistry is trying to avoid its responsibility
and seek to take shelter behind this techni-
cal plea that this is a matier which falls in
the State's sphere and the State authorities
are dealing with it. Everybody knows that
West Bengal is under President’s rule and it is
this Government which is responsible for
whatever happens there.

Besides that, as far as the question about
the conciliation proceedings conducted by
the State authorities is concerned, I would
like to know whether the Minister is igno-
rant of the fact that three dates for conci-
liation meetings were fixed by the State
Depar[mcn{ on the 2ird November, 26th
November and 9th December, {e. yesterday
and the management has failed to attend
even a single one of these meetings. Their
representatives have pot turned up and I
am told that yesterday, je. on the 9th,
when the third of these meetings was called,
they did not turn up, bu} |hfy. scm} a
message saying that, 1n their opinion, since
thev have closed down ‘Basumati’, there s
nothing to have a conclliation about and,
therefore, they did bother even to come an‘d
the hon. Minister comes forward with this

DECEMBER 10, 1970

Basumati and allled 176
Publications (C.A.)
statement saying that the State authorities
are going in for conciliation and so. there
is nothing more to be done, So, this is a
big attempt, If 1 may say so, just to shirk
responsibility, There is no conciliation
proceedings. They are abortive. The
management is not attending these meetings.
Therefore, the Government here cannot
avoid its responsibility for intervening direct-
ly in the matter now. This is my first
point,

Secondly, as I am sure, you know also
this ‘Basumati’ institution is one of, I should
say, the national institutions in West Bengal.
The first Bengali newspaper which was ever
published 50 or 60 years ago was this
‘Basumati’. What are the reasons given by
the management for closing down this news-
paper, which have been dutifully trotted out
in this statement, which have been dutifully
reproduced here 7 ‘Indiscipline, acts of
insubordination, slow down and refusal to
work on the part of the workers’. May I
ask the Minister whether he knows if these
acts of indiscipline, refusal to work, etc.
have reached a stage where the management
had no alternative but to close down ? How
is it, firstly, that when this closure notice
was put up on the 16th of November. 1
may point out that the date of the closure
notice was 15th the closure notice was dated
15th —but the notice was put up on the 16th
—that with immediate effect the closure was
effective and then on the 16th morning, the
date of the closure, the paper has come out
quite normaliy. It has never ceased publi-
cation for a single day and even on the day
when the employees were suddenly informed
that from today the institution is closed’, the
issue on that morning came out quite
normally.

Sir, the latest available balance-sheet of
this daily shows that they made a clean
profit of Rs. 14.8 lakhs. So, all this talk
of indiscipline, refusal to work, etc. is, I am
afraid, nothing but a cover by the gentle-
man who is really the owner of this coacern,
a member of this House, I regret to say and
a former Minister of the Upion Cabinet.

reason for the closure is
something clse. The real reason is this,
He was annoyed with the editorial
policy of this paper, which was the prero-
gative of the editor Mr. Vivekananda
Mukherjee, who is probably the mosi

Sir, the real
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respected and the most popular of all
Editors in Bengal today, writing in Banogalee.

I have a signed statement here from the
Editor in which the Bditor has alleged that
Mr. Ashok Sen has been consistently trying
to interfere with the editorial policy. Only
last year, during the Presidential election —
this should be of interest to Members on
the other side—Mr. Ashok Sen consisteatly
put pressure on Mr. Vivekananda Mukherjee
to make him support the cause of Mr.
Sanjiva Reddy and not the cause of Mr.
V.V. Giri, which Mr. Vivekananda Mukherjee
refused to do. And, there‘ore, last month,
suddenly, on the spurious ground of super-
annuation the Editor was served with a
dismissal notice. Some agitation took
place ; the employees agitated and later on,
the Management was forced to reinstate
Mr. Mukherjee, This was something which
he found diflicult t» digest. Ever since then
he has becn trying to get his own band.
And now, Sir, what is the situation 7

A closure notice dated the 15th is pu:
up on the 16th and with immediate effect,
closure i< effected. 1 think, the Minister of
Labour at least knows that this absolutely
illegal.

Sir, under the existing labour law, if
any Management anywhere wants to effect
a closure, under that law, it has to give due
notice,—not oply to the employees, but
also to the Gowvernment., No such notice
was given ig this case. This is a totally
illegal closure. The salaries of 530
employees for the month of October have
not been paid. Their salaries for the month
of November have not been paid. Instead
of wages, they have heen served with a
closure notice, which is absolutely illega!.
When conciliation is taking place, the
Management is refusing to go to congiliation.
This is the position, Sir.

I do not want, on this occasion to deal
with one aspect, because I leave it to other
friends, to dwell in detail on the financial
past of this paper, sioce Mr Sen and his
binamdars took over this Management, I
do not want to go into it in details here.
Those are well-known in Calcutta, Sir. They
know how large amounts of black-money
have been invested—running into some 15
to 20 lakhs—how there has been rackteer-
ing in newsprint, how several lakhs worth of
Income-tax have been evaded. A C.BI.
probe has been ordered and that C,BI
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enquiry is still going on. I do not want
to go into that. But that aspect has not
been brought out here at all ; it is only the
employees who are being blamed.

I want to know this specifically from
the hon. Minister Instead of trying to
pass on the back to the State authorities
—in view of the serious sit uatin,—will they
intervene or not, to sec that the illegal
closure is lifted ? Secondly, will they
intervene and see that the wages due to
these employees, which have been withheld,
are paid to them ? Thirdlv, will they inter-
vene and see that adequate compensations
are given to the employees for this illeeal
closure 7 Fourthly, will they see that steps
are faken to sec that the closure is with-
drawn and the normal operation of this
paper is resumed ?

In this connection, I would like to draw
the hon. Minister’s attention to the fact
that the emp'oyees have in a General
Meeting, passed a Resolution, which has
been duly forwarded to the Governoment,
saying that they are prepared to form a
Cooperative, if the Government of India
could come forward to gve them the
assurance of assistance. They are prepared
to form a Coopsrative to take over and run
this Paper,—whether it be a coopsrative set
up or a new trust or something else. Mr,
Ashok Sen and his binamdari friends should
withdraw from this Bisumati Enterprise, and
the Goverument should help the employees
to re-start the whole thing, either through a
Cooperative or a Trust or s mething else.

I waot to know whethsr they are pre-
pared to take that responsibility.

SHRI RANDHIR SINGH (Rohtak) :
This 18 only one side of the picture. We
should have a full discussion on this. We
want to hear the other side also. It involves
a Member of Parliament. We are interested
in upholding the interests of the Member of
Parliament. We waot to hear him and see
what he has to say. This is only one side
of the story. I want that this should be
go on record.

SHRI INDRAJIT GUPTA: He is
defending somebody who wanted him to
vote for Shri Sanjiva Reddy. The Congreeg
(R) should be ashamed of this
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SHRI RANDHIR SINGH: He is
devoted to Congress (R). We know his
faithfulness.

SHRI INDRAJIT GUPTA: He s
doing this behind his back.

SHRI RANDHIR SINGH : Let there

be a discussion on this. This is my most
Iumble submissivn. One side of the story
alobe has come here. We want to hear the
other side also. What is the harm in
heariog the other side.

SHRI S. M. BANERIJEE (Kanpur) :
This is a factual statement, not a story.

MR. SPEAKER : Let him not become
an official interrupter. Let him not do
it. Everyday, it is not good. For the
calling-attention-notice, there is a special
procedure, and th: hon, Member has asked
the hon. Minister to explain the position.
Why should the hon. Member worry about
it 7

Some hon. Member’s think that his name
has been brought in unnecessarily., But he
is having his own procedure to follow. Why
should other Members worry about it ?

SHRI RANDHIR SINGH : We wanted
to hear hun also. This is only one side of
the story. What is the harm in hearing
the other side 7

SHRI J. M. BISWAS (Bankura): He
has heard Shri A. K. Sen outside. We
khow that...

MR. SPEAKER :
Piocedure be thrown to the winds ?
does the hon. Member want ?

Should the Rules of
What

SHRI J. M. BISWAS :
argument.

It is a usecless

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD) : This notice was given
on 15th November, and it was closed oo the
16th November. We had tried to call the
parties, It is tiue that we called them
thrice, that is, the management, thrice, on
the 2 rd and 26th of last month and even
yesterday on 9th December, We thought
that it shou'd be possible for the manage
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ment to come and put forward their point
of view before the West Bengal Government
representatives. Bot they have taken the
stand that since it is closure, the Govern-
ment canoot intervene in the matter. There-
fore, they have not come.

SHRI INDRAJT GUPTA: On a
point of order. This informaticn has been
given by me to the House. May [ know
why the hon. Minister did not put it in his
statemeat 7 He has only repeated what I
have said in my statement today. Why
have these facts not been given by the hon.
Minister in his statement ? That there
were three conciliation meetings and the
manragement had adopted that attitude ? He
has come out with these things now because
I have revealed them here. What kind of
statement is this which conceals all the
essential information ?

SHRI BHAGWAT JHA AZAD : The
hon, Member is not revealing anything new.
This has already been told in reply to
questions in the Rajya Sabha.

SHRI INDRAJIT GUPTA :
is Lok Sabha and not Rajya Sabha.

But this

SHRI BHAGWAT JHA AZAD ; So,
he is not giving anything new to the House
or to the people. Government have said
all this in reply to questions in the Rajya
Sabha. There is only one thing new,
pamely yesterday's meeting, That was not
told in the Rajya Sabba. So, I am saying
it here. 1 can only be hauled up for not
giving information if...(nterruptions) When
the questions are put, 1 shall give the reply.
(Interruptions)

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Alter all, he is dealing with a
Congressman's case, ([urerruptions)

SHRI S. M. BANERJEE: Let him
reply. He had raised four points, and the
hon. Minister should reply to them,

SHRI BHAGWAT JHA AZAD : I am
prepared to reply, but unless I am heard,
how can I reply ?

SHRI H.
North-East) ;

N. MUKERIEE (Calcutta
He had asked so maoy very
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important guestions. What is all this ?

He should reply.

SHRI BHAGWAT JHA AZAD: 1
am prepared to reply, and I want to reply.
But upless I am heard, how can I reply ?
(niereuptions) 1 said ia reply to questions
in the Rajya Sabha that these facts were
mentioned there...

Weget WA ;. W AT @A
@ @ & m9Ft $5 AT FT FFAl g—
MIZ FIA & a1 71§ wWAT 7A AG grar
# o 3@ f araifas raeq @nge
ArE I Iamar fF A 9 goAr
FurT fear @ 99t § mad Syaru g faar
AR g wE 5 & wsa awm § w7
FFTE 1A A W [SW gwr FoEgr
ag agh T g T A1 wvar 91, (=4E-
).

SHRI N K. P. SALVE (Betul): It
arises ou! of the supplementary questions.

MR. SPEAKER : 1 do not want to
embarrass the hon. Minister. But a point
of order has been raised. For future
guidance, I would say this. In respect of
whatever he says in the Rajya Sabha, he
cannot say that he has said it there and,
therefore, he has not said it here. Let him
kindly mention it in this House also Let
him state here also whatever he had stated
in that House. Otherwise, there is bound
to be difficulty. Hon. Members are quite
justified in asking that whatever has been
said there should also be said here.

SHRI BHAGWAT JHA AZAD : I bave
said the same thing here as I had sald in
the Rajya Sabha. I was cnly sayiog in reply
to the question that I have given the
information.

Anyway I will say ttat three conciliation
meetings were called when the management
did not come on the ground that it was
closure. We are trying to make further
efforts to call the management and know
the points of view.

About the balance sheet, black money,
white money etc., I do nnt know anything
about these charges. It should be addressed
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to the concerned Ministry ; J am not con-
cerned with it.

So far as the rest of the Act is
concerned , the ID Act does not say anything
about closure but it says in sec. 25FFF that
wherever an undertaking is closed down for
any reason whatsoever, every workman who
has been in continuous service for not less
than one year in that undertaking
immediately before such closure shall be
entitled to npotice and compensation in
accordance with the provisions of sec, 25F.
Sec. 25F says that when there is closure it
will be presumed 4s if he had been
retrenched and he will under that section
be given ecither one month's notice or
conmpensation,

SHRI S. M. BANERJEE : What about
a co-operative society ?

SHRI BHAGWAT JHA AZAD : That
is outside the scope. I cannot reply.

SHRI INDRAJIT GUPTA : I wanted to
know whether they are prepared to intervene
and help a co.operative society of the
workers to run the paper. 1 put a specific
question.

MR. SPEAKER :
dealt with his question.
side issues.

He has materially
But there are some

SHRI INDRAJIT GUPTA : Not side
issues. Let him say : *‘we are not prepared to
intervene. This is the law. Please go and read
it. Pleast go and read the Rajya Sabha
proceedings. I have got nothing more to
add to it". Let him say that-—- He must reply
1o my question,

SHRI BHAGWAT JHA AZAD : So far
as the workers are concerned, 1 have
replied. So far as the formation of co-
operative society is concerned, | have
already said that [ cannot reply.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : The closure of Basumart is a
matter of concern not only because 500
people are thrown out of job but because
this is an old paper as my hon friend, Shri
Gupta, told you before, and Bengal would
like it 10 contipue. But is it not a fact
that this paper or the concern was doing so
badly that a Receiver was appointed by the
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|Shrimati Sucheta Kripalani]

Calcutta High Court in 1962 and he was
instructed to sell it ? Somehow or other
some people got together and the paper was
revived. In 1963, when the paper was
revived and an agreement was entered into
between the editor, Shri Vivekananda
Mukherjee, anrd the mapnagement, it was
stipulated therein that the paper would
broadly follow a particular kind of policy.
Under that, it was decided that they would
follow the national intercst of the country
and would zealously defend it.

It appears that from 1966, the policy of
the paper changed under which it reflected,
more or less, the policy of the Communists

{Marxist). Some of its phrascology
resembled that of a Marxist-Naxalite
bulletin, Not only this. It went out of

its way to attack hon. members, such as
leaders of the party and members belonging
to the PSP, leaders of the party and
members belongirg to the SSP and many
other people. A particularly virulent and
bad attack was made against Shri Samar
Guba, abeut which you are all aware. This
matter was raised in this hon. House
through a motion of privilege as a result of
which the editor apologised on the front
page of the paper.

1 would like to know whether this would
indicate that the paper was running
properly. To my knowledge, a section of
the staff was deing all this while the rest did
not do it. ‘There was conflict between staff
and stafl : there was conflict between the
management and the staffl. The financial
condition of the paper, as my hon. friend,
Shri Gupta, pointed out, was all right.

There was some profit, and the paper
was financially going or more or less
properly. What I am concerned with now
is the steps that are beiog taken by the
Government. My hon. fiiend bas rightly
pointed out that there is President’s rule in
Bengal and it is the responsibility of the
Central Government, not of the West Bengal
Government. Iwould like to know what
special efforts the Central Government has
made to see that the financial dues of these
500 people are paid. They are low-paid
people They have not been paid for over
a month. We would like to see that at
least their arrears of salary are cleared.

May Ialso know also what arrange-
ments they would make to see that the paper
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is run properly according 10 the agreement,
following a policy of supporting mnational
interests, security of the nation and the
defence of the pation, end that it is
prevented from  making  defamatory,
scurrilcus attacks on  honourable citizens of
this country ?

SHRI BHAGWAT JHA AZAD : So far
as the details given by the hon. Member,
narrating the story from 1962, are concerned,
I cannot at the present moment say
anything about their truith or otherwise,
but so far as the operativefpart of the
question is concerned, as 1 have stated, we
called two mectings and a third one
yesterday, on 9th December, to find out a
solution. Neturally, we are concerned with
the 550 workers who are working there, who
have not been paid wages for October, and
who will continue to be unemployed, and
we want that they should have their employ-
ment. Qur effort, therefore, is to talk to
the manegement and bring the parties
together and find out if it is possible to get
any solution. Once industrial relations are
properly established, I think the paper will
be run on proper lines. We have not been
able to convince the management to talk,
because they have taken the stand that it is
a closure and therefore the Government
cannot intervene.

Though West Bengal is under President’s
rule, the West Bengal Government has not
ceased to exist. They are taking all
precautionary measures under the labour
laws. For example, we have asked the press
workers to file thier claim under the Payment
of Wages Act for payment of their wages
for October. We have advised the working
journolists also to file their claim under the
Workiog Journalists Act. They are already
taking action. At the same time, we are
trying to find out how we can bring about a
compromise between the two parties.

st grame daqm (99 fees) o
WEqY HElAW, qmA H WY GUSFAr§
Iqar ag dfas gararc 93 agafa fasc
FAT & | g FZIAT FIY VAT ULATR)
T g1 fs wF & g a4 R SER
fades § vt & wg@ Aqr s s@rE
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T FrEFaial F oAy F@A A INLA
T E...

SHRI S. M. BANERJEE : It is wrong
- (Interruptions) It is an impartial paper.
I am rising on a point of order.

MR. SPEAXER : When Mr Indcajit
Gupta was discussing it, he himeself raised
the issue and said that there was a difference
of policy.

SHRI S. M. BANERIJEE : That is not
my poit of order,

MR. SPEAKER : 1 did not stop him

then. Why should I allow it in one case
and not allow it in the other case...
{Interruption:)

SHRI S. M, BANERIJEE : Are they all
Naxalites ? They are not here to defend
themselves ? How can he be allowed to take
the name of Vivekanath Mukerjee...

AN HON. MEMBER : Why did you
talk about Shri Asok Sen then ?

SHRI J. M. BISWAS : He should not
be allowed to speak something against those
persons and say something which is not
correct.

SHRI H. N. MUKERIJEE : Diffzrence
between the editor and the proprietor of the
paper raises some issues of great public
importance and it should certainly be
permitted in the House but a reference to
an individual who is not even an officer of
Government—he could not be defended by
the Government—a reference to him in
derogatory terms is certainly not permissible,
He is referring to a very highly respected
cditor as a Naxalite,

MR. SPEFAKER : 1 do not allow the
name of any individual...

SHRI H. N. MUKERIJEE : These people
consider that to be a Naxalite is something
criminal. They bad no busioess to say that
sort of thiog. Our people go Naxalite;
because of these gentlemen,
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SHRI KANWAR LAL GUFTA (Delhi
Sadar) : We are prepared to face Naxalites ;
we cannot be threaienped by them ..
(Interrupiions) )

MR. SPEAKER : So many things were
said. Even the name of the gentleman who
is running it was mentioned ; he bappens to
be a Member of our House. If one side
mentions one name the other mentions the
other name. That is why I said even at the
beginning. I invited Mr. Basu’s attention,
He did not give sufficient reasons for
mentioning the names of persons...

SHRT H N MUKERIJEE : You will
forgive my submission. He is a Member of
this House and he has been mentioned in
answer to questions a number of times.

He is a Member of this House ; he
should be present here ; he should have
been present here today. He has not got
the guts to come and be present here.
And we cannot mention him ! Why ?
(Interruption)

MR SPEAKER : Don't get excited so
much.

SHRI H. N. MUKERIJEE : [ am very
much concerned about the order and
propriety in this House. (/nterruption)

SEVERAL HON, MEMBERS rose—

s graaiw EqW : # gg &i=ar
a1 f& ag @ oA 1 Fegfaer Faa=
§ gfanry gawy &1 4% o derar
f& 3% wrag ¥ gawz a1 FWifE Iga @
&Y wradETE F GG FW E AT FG
FFqFaTT F1 G FA & agH G0 R
qar 7} @1 fF ag Aa AFEAAR H
mat wwT & ar wegfaw @ar A e
awwy § 1 afFa w4 3@ 9 W
T § i agi ongw § waws ar, ar #
FgaT wrgarl g 5 agi ¥ av9Ts Asq &
g & faeag 9 dha &1 Q@A 9%
ot v § 1 qar 7z A5 ¥ fF ag T A
AFEAATX FT IR F& § ar 394 79-
4z 4r,..(wmaEm),..
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SHRI JYOTIRMOY BASU: Sir, ona
point of order.

MR. SPEAKER : What is your point of
order ?

SHRI JYOTIRMOY BASU : The scope
of the Call Attention motion - is quite clear.
It falls within the jurisdiction of the Labour
Minister who is here, It concerns the
unemployment, created by the closure, of
541 workers. The Labour Minister is here
to reply, but if the hon. Member talks about
somebody going to China, somebody going
to Israel, somebody going to Taipeh, I do
not think it is relevant here,

SHR1 PILOO MODY (Godhra) : The
workers have been exploited for their
political purposes. (/nuterruption)

st graute AP ;- AR A gwA §
Y FRIAT-9F FY 97 FIF FT AF
IaF aXA1T FRdY T F197 F g0 gea-
89 T aFd & ar 7 ° gAY A ag
fs afz ag aw=r-ax garr ge gur at
a7 GIFITSE ANd &7 €414 @AM fw
g 7 a9 4 gWMEF FT s AfF ax
gaar ¢ afes gad gl A fow
e & fag st ssmgr ar 3 T
ao q9f g@% fas @md ®1T W@ F
wrEaTfEE) F1 ZE2 AT FX IAH gATA
& fear st ar /@ 7 & a@g W qEAr
=1gar g f feeeit &1 o “Gfame” waar
2 famd Faarfal 3 @t gl &%
@ar ¢, 3wt A fral gw & gaw &
%Y Fifgg £ q@d ?

sl WITER W WA : I A
TmA ¥ feg wET Y w67 WA 7 EET
waTa fem Srd Ag wuWAT W &
gy gar 8, e fer N § @y waw
#ar ¢ f§ gaa) §g 391 )

TF a1 AIAAIG §IET T gEAAT FE
&' 1 FE I HAT W Arg FT WA WY

fag a5 "o o V3 F wgr M
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aAtT & gad Tawr faarg 48 ¢, av oY
i gfFar 5 (%0 uFe nHo) A IW
Fg & f aatw7 92 fog s & oo
aar 2, faad sdardy perd wraT SAR
fegse arar s | sai § 37 Y fidse
A1AT WA A7 G 2° (TH) F WIAC
g it FEdt & fF gasr fedadz &0
Afeq fear o a1 gaat gmmwr far
SH I AH AT fE T 1 & ag W
FRAGT FT A TJAFT § IAF WA
IR gz faA &Y Qalw ¥ @ Al
w12y TR A% sfegua afaw faaar
|1fgd | GTF1T 0 20 9T FEAAT FT FFHAT
t wifs s 3aF gumer adf F A
oF A F1 Afem dar aifgo ) @
R # qftgw Fora GIFIT FIETE FT
@ &1 g 399 marg 41 & f5 o dw
aFT § 9g FEAFAGA THE WIT AT QAT
F e ard g wdAfeeza § @aF
O ZH ZEAAT F4T |

w1zt % gaxr 1 Afg §1 q99 2,
17 Iy S g & fF O agi 9z gear
Aard AR FT W9 gwa Fga & (5 F
A 1 F N g & awar g

sigt 9% qfeaz 1 qraeq §, ag g
9 /1T H & A8 IIAT 0

SHRI JYOTIRMOY BASU : Sir, in the
eastern zone comprising Bengal, Orissa,
Assam and Bihar, the newspaper readership
is vne of the lowest. For every thousand
population it is only 22 to 25 whereas in the
western and southern zones it is about 65.
Government cannot be silent watchers ; they
have a duty here 10 see whether a paper
which was circulatiog for the last 60 years
with a circulation of 60 to 65 thousand copies
could be allowed to be closed down so
suddenly. You cannot afford to sit down
like that. 54) employees have not been paid
their October salary. Today with the high
cost of living index, thanks to this samajwadi

Government, the monthly salary does not
lnst 8 man for ¢ven 10 to 15 days. lmaging
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a man who got his wages for September and
not receiving anything at all after that—
how is he and his family supposed to
survive 7 You put yourself in his position.

The key person in this Basumari is a
former Law Minister and a sitting member
of the House. He had promised that the
October salary will be paid, but that was not
honoured. Afier reading the closure notice,
I mairtaio that it is illegal, baseless, false,
motivated and ma‘a fide, The notice was
given on 15-11-1970 and effect was given on
16-11-1970. Under the Working Journalists
Act, you requite a minimum period of 3
months’  notice. Under  the Industrial
Disputes Act. 1947, under section 25 FFF
read with section 25F, a minimum notice of
onc month is zbsolutely essential. Will the
Minister give a categorical reply whether he
considers this closure to be illegal and, if so,
what steps Government have taken in this
regard ?

The people of Bengal were given the
impression that the paper was running at a
loss. This is far from the truth. That is
why I said, it is motivated. If you read the
balance sheet you will find in a very recent
year it has made a profit of Rs. 1,48,747.
For 1968, it made a substantial profit. Mr.
Azad told the Rajya Sabha that members
should wait for the outcome of the concilia-
tion. Three times they have defied this
Government. How do they dare defly the
summons of this Governmenmt ? If some
people do something illegal, if Government
summons them to come and sit for concilia-
tion, can they go on defying it ? They have
done it three times, Government should tell
us what steps they propose to take in this
regard. Or, are they going to surrender
because he is a powerful man and a sitting
Congress (R) MP ?

It is a fact that from 1968, the provident
fund money of the workers has been misap-
propriated. If so, it is a case of breach of
trust and misappropriation of funds. Govero-
ment can certainly proceed with a criminal
case, get him summoned in a court of law
and put him behind the bars. You area
party to these things and that is why vou
cannot put your finger on it. You sermonise
here, talk about socialism and shed crocodile
tears., Shri Azad is the representative of the
Cabinet here, or of the Council of Mipisters,
Will he tell us how the Government allowed
how this gentleman was allowed, to dabblg,
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[Shri Jyotirmoy Basu]

with the income-tax of Basumati to the
tune of Rs. 4 lakhs. Then, look at the case
of victimisation. One Shri K. Sen Gupta
was victimised without aoy notice. Sir, I
.assure the Government through you that
there is no politics in this. 1t is a gquestion
of a person using all illegal means against
the workers, depriving the exchequer by not
paying tax, involving himself in all sorts of
malpractices, namely, newsprint black -market-
ing, hoardiog and so on. S>, I demand...
(Interruptions)

MR. SPEAKER : Let me know why you
interrupt all the time, The other Members
I allowed to speak without interruption.
This Member also 1 am going to allow
whatever he says,

SHRI PILOO MODY : **

MR. SPEAKER : I will not
whatever Shri Piloo
without my permission,

allow this—
Mody savs. That is

SHRI LOBO PRABHU  (Udipi) :
Expunge it.
MR. SPEAKER : I will expunge all

such remarks.

SHRI JYOTIRMOY BASU : Let there
be a permanent injunction on Shri Piloo
Mody that for the rest of the session noth-
ing of what he says will go on record.

SHRI NATH PAI1 (Rajapur) : Sir, what
is expunged and what remains ?

SHRI PILOO MODY: I want to know
why my remark has been expunged. Will
you give a rcasonable answer ?

MR. SPEAKER : I have decided to
expunge all unauthorised interruptions.

SHRI PILOO MODY : I cannot under-
stand how an interruption can be authorised.
If you will tell me how an interruption can
be authorised, 1 will get authorisation every
time. I would like to take this opportunity
of seeking authorisation for the rest of my

tenure in the House.
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MR. SPEAKER : Shri Piloo Mody, that
will help you to compose yourself because
you are always thinking of the next interrup-
tion. 'When I try to prevent the present, he
is ready for the future, There should be
some limit. One a day is all right.

SHRI JYOTIRMOY BASU : To resume,
I demand immediate payment of wages
according to the Payment of Wages Act and
also the Working Journalists Act.

This person has disgraced and will
disgrace any political party by the action
that he has done. 1 say, take over this
institution as the United Front in Bengal
has taken over Calcutta Tramways or before
that Oriental Gas Works or India Electric
Works. If you really want to end these
malpractices and wickedness of people in
power and in position, take it over, give job
security to the workers and see that the
paper comes out and pursues a proper and
decent journalistic line.

SHRI BHAGWAT JHA AZAD : I think
1 have one way or the other replied to this
guestion pointedly whether we are sitting

over this, As 1 have repeatedly said, we
have called the management, including
yesterday. We propose to call him again

and see that a rapprochement is arrived at,

I have also said about the payment for
October. We have advised the press workers
and the worktng journalists to go under the
two Acts for payment

About the employees’ provident fund,
unfortunately in the country provident fund
has not been paid by many employers against
whom we are proceeding. [In this case also
if this management has not paid, we shall
proceed. But this management has paid the
employees’ provident fund up to August
1970. That means that they are in dues only
for September and October for which months
the workers have not been paid.

So far as income-tax, taking over and all
these things are concerned, 1 cannot reply.
So far as Kalpana Taru and Sen Gupta's
cases are concerned, if they are editors they
should have six months” notice and if they
are other working journalists they should
have three months' potice. 1 am told, be
was given 27 days' notice,

* *Expunged as ordered by the Chair,
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SHRI JYOTIRMOY BASU: My ques:
tion was whether the Government considers
the closure to be an iliegal act on the part
of the owners.

SHRI BHAGWAT JHA AZAD : 1 have
already replied about the provisions of the
Act. I have repeatedly said sections ?5FFF
and 25F .. (/nterruption)

SHRI INDRAIJIT GUPTA When
neither compensation nor notice is given, is
it not illegal ?

SHR1 BHAGWAT JHA AZAD : 1 have
already replied to that.

SHRI SAMAR GUHA (Contai) : Why
do you pot say that it is illegal ?

SHRI BHAGWAT JHA AZAD : Repea-
tedly 1 have said in reply to questions...
{Interruption

SHRI JYOTIRMOY BASU : On a point
of order You will give us protection. All
that T wanted the Minister to say clearly
was whether Government considers the
closure to be legal or illegal.

MR. SPEAKER : It is not a point of
order. He has already mentioned it.

SHRI JYOTIRMOY BASU : You kindly
help us to get a reply.

SHRI J. M. BISWAS : He should come
out with a categorical reply. The question is
very clear.

SHRI BHAGWAT JHA AZAD : Sir,
you as a lawyer will know how I can say
that. I can say only what is possible under
the Act. Whether the lock-out is legal or
illegal, I cannot say. All I can say is that
under section 25 FFF any  worker
who is removed is supposed to be
retrenched and the moment he is retrenched
section 25F applies. Hon Members should
appreciate and sympithize with me how I
can say whether it is legal or illegal. 1am
quoting the relevant provisions. I have said
that there are other things which are wrong
and which should not have been done but I
cannot say whether it is legal or illegal.

SHRI JYOTIRMOY BASU : What is
the Government's finding oo this 7
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SHRI SHIVA CHANDRA JHA (Madhu-
bani) rose—

MR. SPEAKER : Shri Shiva Chandra
Jha has mentioned something about Ambala
Cantt. I have recuived it just now. I am
not sure whether some people being uprooted
in Ambala can be raised in the Parliament
of India. How can it come up in Parliament?

ot fsra=mr W1 : weqE WEIEA, OF
famz # ¥ arg @1 oAt | w0 B2
AR qry gz ary W@ g, I OFANT
Az% AIFz, o fe VT 9T GifFea &
Wi g We AEOEITE F A g
warz gf O 3t § 73 wis fawg @
&1 gg s &feadiz &1 oo ®ew A
go1 &, g9 9gu & fefigee waifdls
ITHY WIFE FT W E Fqagar g fe
4 a% 9T WIAAT @IF T &) AT 3T A6
wed) AEIEY g6 AT F wHAT § EW
YT F1ar 3 NI AT F @ 9 wrE
frare & 1 B sarer & AaT fafaeer #
Wt e A gem 1 & wgar g fe
9 g99 IA%T A9s¥ fwar orAr qie-
@7 w3 fzar a9,

weaw wgren ;o fodfafedes
Aoty ST Q@ E Wi !

st farm W W1 T AT T
feéfafadaa fafrey & gdfwa &)

weaw wgad : g, 4§ 3% & T
AmFzwWE !

SHRI SAMAR GUHA : On a point of
submission, Sir. My name has been men-
tioned by the hon. Member, Shrimatl
Sucheta Kripa:ani, several times. Wwill you
allo + me one or two minutes as & personal

explanation ?

weqw AgAA @ IFH wE 38 am
Y g gk =T &
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wt Aarg qrf ;&)Y o AW AAR
ISTar aqr & |

o) gue gr : w1 @ fame oA X
& qeEae gFEeaaea ¥ fog )

weaw WENET ¢ IAFT FTG HTIRY
9ga g% 391 93¢ 1 vy fewd mma A
7z &8 TAas Far faar &

stanT gz : ww & frAz & fag
T I § 1 9IATT UERCAAGA AU Tg
-

SHRI NATH PAI : He had no warning
that his name would bs mention=d.

MR. SPEAKER : You send it in writ-
ing ; I will consider it.

SHRI SAMAR GUHA :#**

MR. SPEAKER : This is very bad. You
went on making a speech on it,

SHRI H. N. MUKERIJEE : Are you not
directing that what he has said will not form
part of the record ?

MR. SPEAKER : I will have to do it.

SHRI J. MOHAMED IMAM (Chitra-
durga) : Sir, there is a crisis created and
inconvenience caused to the public by the
total strike of Indian Airiines pilots. It has
affected the air services throughout the
country. Look at the tickeis we have......
(Interruptions) 1 want the Minister to
make a statement on it.

MR. SPEAKER : May I request al! of
you to sit down 7 1 am mot going to allow
anything unless I have prior notice.

SHRI J. M. BISWAS :
a Call Attention Notice.
make a statement on it.

We have given
Let the Minister

MR. SPEAKER : I did not allow it.
Unless I allow, you canpot suddenly get up
Ilke this. You have just mentioned it. If
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there was sofficient time awvailable, I could
have forwarded it to the Minister for a
regular statement to be made later on.  You
suddenly raise it like this. This is not proper.
Papers to be laid.

—————

13.00 hrs.

PAPERS LAID ON THE TABLE

Payment of Wages (Mines\ Amendment
Rules and Conventions ard Recommen-
dations mhp!e;l ft(:'Ser Sesslon of

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): I beg to lay on the
Table :—

(1) A copy of the Payment of Wages
(Mines) Amendment Rules, 1970
(Hindi and English versions) pub-
lished in Notification No. S. O.
3844 in Gazette of India dated the
5th December, 1970, under sub-
section (6) of section 26 of the Pay-

ment and Wages Act, 1936.
[Placed in Library. See No. LT-
4528/70.]

(2) A statement on the action taken or
proposed to be taken on the Con-
ventions and Recommendations
adopted at the 53rd Session of the
International Labour (onference
held at Geneva in June, 1969.
[Placed in Library. 3ee No. LT-
4379/70.]

Indian Maize (Temporary use in
Manpufacturc of Starch) Order

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI JAGANNATH
PAHADIA) : On behalf of Shri Annasahib
Shinde, | beg to lay on the Table a copy of
the Indian Maize (Temporary use in Manu-
facture of Starch) order, 1970 (Hindi and
English versions) published in Notification
No. GSR. 1920 in Gazette of India dated
the 21st November, 1970 under sub-section
(6) of section 3 of the Essential Commodi_

**Not recorded,
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Corpn. t Amdr.) Bill
ties Act, 1955, [Placed in Library. Sre No.
LT-45:0/70 )

Audit Report ‘Commercial; 1970
Part VII

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. PARTHASARYTHY) :
On behalf of Shri Vidya Charan Shukla, I
beg to lay on the Table a copy of the Audit
Report (Commercial) 1970 Part-V1I, under
article 151(1) of the Constitution [Placed
in Library. Se¢e No. LT -4531/70.]

Nat.onal Co-opcrative Development
Corporation Amendment) Rules

SHRI JAGANNATH PAHADIA : 1
beg to lay on the Table a copy of the
National Co-operative Development Corpo-
ration (Amendment) Rules, 1970 (Hindi and
Eoglish versions) pub ished in Notification
No. GSR. 1884 in the Gazetie of India
dated the 14th November, 1970, under sub-
section (3) of section 22 of Nati. nal Co-

operative Development  Corporation Act,
1962. |[Piaced in Library. See No. LT-
453i2'70 )

13.01 brs.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secretary
of Rajya Sabha :

“In accordance with the provisions
of Rule 111 of the Fules of Procedure
and Conduct of Business in the Rajya
Sabha, 1 am directed to enclose a copy
of the Agricultural Refinance Corpo-
ration (Amendment) Bill, 1570, which
has been passed by the Rajya Sabha at
its sitting held on the Tth December,
1970 "

AGRICULTURAL REFINANLE
CORPORATION (AMENDMENT)
BILL

As Passed by Rajya Sabha

SECRETARY : Sir, I lay on the Table
of the House the Agricultural Refinance Corj
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poration (Amendment) Bill, 1970, as passed

by Rajya Sabba.

JOINT COMMITTEE ON OFFICES
OF PROFIT

Sevinth Reprort

SHRI DWAIPAYAN SEN (Katwa) : Sir,
I beg to present the Seventh Report of the
Joint Committee on Offices of Profit.

MR. SPEAKER : You don't want to go
for lunch ?

SHRI NATH PAI (Rajapur) : Unless it
is your pleasure,

MR. SPEAKER : May | request Mr.
Surendranath Dwivedy and Mr. Nath Pai :
you may not come tu my rescue anywhere
in the House but when 1 have to control
Prof. Samar Guha, you must come to my
rescue.

SHR1 SURENDRANATH DWIVEDY
(Kendrapara) : We wanted to rescue you,
therefore, we said, ‘you permit him one
mioute® so that he can trot out whatever he
wants to say.

MR. SPEAKER : He is a heart patient.
I am more careful about his health,

SHRI NATH PAI: We appreciate
that.
SHRI S. M. BANERIJEE (Kanpur):

We want him to live a hundred years.

Do you think we
should not care for his health 7 I sincerely
advise you, Prof. Samar Guha, this is not a
joke. You should not get excited. You were
in the hospital just the other day....
({mesruptions,) No, no, please. Please be
careful about your health.

MR SPEAKER :

Now we adjourn for lunch to re-assemble
at 2:

13.02 brs.

The Lok Sahbha adjourned for Lunch
rill Fourteen ef the Clock.
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The Lok Subha re-asembled after Lunch
at Five Minutes Past Fourteen
of the Clock.

[Shri K. N. Tiwary in rhe Choir)

DEMANDS FOR EXCESS GRANT
(RAILWAYS), 19 8-69 AND DE-
MANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS),
1970-71-~ (Contd,)

MR. CHAIRMAN : The House will
now take up further discussion and voting on
the Demand for Excess Grant in respect of
the Budget (Railways) for 1968-67 and the
Supplementary Demands for Grants in 1es-
pect of the Budget (Railways) for 1970.71,
as also the cut motions thereto.

The hon. Minister.

SHRI M. L. SONDHI (New Delhi) :
Banaras is one of our important centres of
education, and there is some ftrouble

SHRI ISHAQ SAMBHALI (Amroha) :
There is a very important matter......

MR. CHAIRMAN : [ shall not allow
any other question to be caised now. If any-
body speaks without my permission, 1 shall
not allow it, and that will not go on record.
That is the standing ruling that I have
given.

SHRI ISHAQ SAMBHALI: It is a
very important and urgent matter......

MR. CHAIRMAN : This will not go on
record. | am oot allowing it.

SHRI ISHAQ SAMBHALI :**

MR. CHAIRMAN :
Minister.

Now, the hon.

THE MINISTER OF RAILWAYS
(SHRI NANDA) : As | had stated earlier,
I accept the fact that there are deficiencies
in the working of the railway administration.
1 welcome any information which thiown

DECEMBER 10, 1490 D.EG. {{'Jtl;ys.)& D.G.5. 200
ys.t

light on the points of weakness in the
administration of Railways and 1 would
appreciate any constructive criticism regard-
ing the manner in which we are functioning.
There can be no pretence, whatsoever, that
deficiencies do not exist. They do exist. 1
know that because I have made it my busi-
nest to look for them, wherever they are.
It is only an intense awareness of faulis and
shortcomings that make it possible for an
individual or u«n organisation to muster all
the strength and epergy for putting through
the necessary measures of reform.

We have undertaken a progiamme of
reform, and improvement which is makiog
headway, but it is also true, and I do not
lose sight of that fact, that we are very very
far from the journey's end. The deficiencies
persist. But there is progress also a little in
some matters and more marked in other
directions. This progress is a fact. It has
been lauded by some hon. Members who
spoke yesterday [ am grateful to them. It
has been questioned by some Members. It
must be because they have not ascertained
the real position.

I hope the testimony of the obvious
reality will convince and satisfly them. The
eleven-point programme has come in for
frequent mention It was my  burried
response to the challenge of the conditions on
the railways as disclosed by the criticisms
which I had heard here and in the Rajya
Sabha in the course of the budget debate
this year. It was, oo my rart, a recognition
of the chronic and somewhat baffling
problems and disorders which besct the
railways along with the rest of the country.
It was an expression on my side of the
faith that tangible reform in a reasonable
period of time is possible, and the hope
that a wvery appreciable change for the
better will occur in the course of the
current ycar. 1 can claim that the hope is
being'realised. Those who deny it would
be undermining the faith of the people in
capacity of the country to move into better
times. I am applying mysell to these
difficult tasks not for the sake of the rail-
ways only, but because of the wide signi-
ficance of there experiments in relation to
the solution of the problems of the pation.

The first plank in the programme is to
make an endeavour to increase -efficiency,

**Nct recorded.
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avoid losses, rezduce expenditure, increase
earnings and effect improvement generally.
As the first step, a fuel economy drive. was
initiated and a beginning was made in the
Jabalpur Divn. of the Central Railway by
setting a target of a 10 per cent reduction
in the consumtion of coal in a period of
100 days from 1 May 1970, I met and
sppealed to the railway workers, the drivers,
firemen and others in the Loco Shed,
Jabalpur, and came back heartened by (heir
enthusiasm and determinaticn to fulfil this
target. A pamphlet brought out by the
Divisional Superintendent of the Jabalpur
Divn. and already circulated to members,
embodies the patent achievement,

D.EG. ‘Rlys.) &

1 shall give the figures in brief, The coal
consumed on running engines itself was
brought down by 195 per cent. The
consumption of coal as related to traffic
moved was reduced by 18.67 per cent. The
net saving during 100 days was Rs. 1037
lakhs. At this rate the saving, during the
whole year would come to Rs. 37.4 lakhs
approx.

This is for a single Division. It is
worth mentioning that the reduced rate of
consumption achieved during the 100 days
of the drive is being generally maintained
since then.

I had offered to the workers when 1
met them there, that as soon as they are
able to fulfil this target, ] would meet them
and give them Rs. 10,000 for their Coopera-
tives and Rs. 1,000 for individual prizes to
steff for achieving the target laid down.
This has been done.

It may be remembered that the expendi-
ture on coal was about Rs. 100 crores,
last year. A 10 per cent reduction in total
consumption would lead to a :aving of Rs.
10 crores. This campaign is being extended
to other Divisions, Savings have been
reported in respect of diesel oil and electric
energy also, which, together, cost the
railways about Ra. 165 crores.

The amount of compensation paid by
railways on account of thefts, pilferages
etc. of goods aud parcels has been rising
steadily from yenar to year. During 1969-70,
the amount paid on this account was about
Rs. 11 crores. The loss 10 the community
may have been much more. By far the
most damaging conscquence for the railways
is the substantial loss of goods traffic.
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Businessmen would naturally be reluctant
to entrust high-rated goods for mo vement
by rail. Mughalsarai being the largest
marshalling yard in the country dealing with
about 7,000 wagons a day, of which about
2,500 carry coal, was the first to be selected
for a concerted attack on the evil of thefts
and pilferages and the experiment was
inaugurated on 2nd November, 1970. The
measurcs adopted and the progress of the
campaign have been described in a pamphlet
which, I believe, has been distributed to all
tive hon. Members. The work done at Mughal-

sarai has been hailed as a remarkably
successful  experiment. The first phage
ended on 2 th of last month. The second

phase will begin now with the enlistment of
the educated unemployed youth from the
villages around, a few ex-serviccemen and
some sucial workers The brunt of the
new activity has naturally to be borne by
railwaymen and other official, personnel,
but I must pay here a tribute to the
esrential role of voluntary workers and their
indispensable services. Mr. Biswas is here
as also Mr, Ram Dhan.

SHRI RAM DHAN (Lalganj) : 1 was
there when vou inaugurated, but you did
not take the trouble to send us information.

SHRI NANDA : 1 shall not be dis-
tracted from the maio reply.

In Mughalsarai, the organisation and
direction was in the hands of Swsmi Hari
Narayapanand, about whom we have heard a
good deal during this discussion. It was
in tl.e course of the performance of his
work, while rendering assistance to the
railways, that he had to stay sometimes in
a railway rest house, I thiik we should
nol grudge him this concessin. Il it is
proved that any thing improper or irregular
has beecn done by him or at his instance
and regarding matters which con ern me or
this House or the railways or th* adminis-
tration then I say here that he will cease to
be & voluntery helper of the Railways, he
will have nothing to do with this work, Let
there not be vague, sweeping altacks and
generalisations.

SHRI J. M. BISWAS (Bankura) :
Excuse me for my interruption, 1 have
given the name of this Maharaj, along with
the firm which has taken a contiact at
Katihar. 1 have also mentioped that as a
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[Shri J. M. Biswas]
private individual, he cannot enjoy the
facility of this rest house. For that he has
to pay the railways. Even M. Ps do not
get this facility.

MR CHAIRMAN : You have made all
these points when you were speaking  So,
please hear the reply. If you are not
satisfied, vou can raise the matter again.

SHRI J. M. BISWAS : The Mabharaj
was sitting by the side of the Minister at
Mughulsarai, and the officers were coming
and touching his feet. That is what vour
own partyman has said.

SHRI NANDA : Wrong, false.

SHRI J. M BISWAS : Let the Maharaj
be given the personal property of Shri Manda
for his use, not the property of the
railways.

5t w@A Aam sqT  (fFwaa)
gurafy oY, & 7arg g1 oF fam #
TEA F o7 @r A1, gFAT ey qw &
Iaw, IA qEY F @Al AW S
WY BT T W@ T wAw AU H | gEEr
3 I3 R 2@ fe agr § 2w qnes,
WY wHEIA 9z AW NG @y N oF
43 g 2 & A1 IR WA 99, ag
#5 ZaT 2

gaefa g : med  goEr ATy
fewe & gna g1 fad gg @a cargey
o AA § | 9F IAFT qq@ g Aoy

SHRI1 J. M. BISWAS : Railway is mot
the personal property of Nanda,

SHRI NANDA : I am not going to
accept the position that if a person is a
sadhu and is also a social worker he should
be deprived of the privilege of serving this
pation. We are not going 1o efface the
culture of this country : if some persons
have created the feeling that the country’s
culture could be effaced (/nrerruptions)

MR. CHAIRMAN : Order, order. If
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any Member speaks without my permission
it will not go on record If any body
wants to speak, let him take my permission
and then speak.

SHRI VASUDEVAN NAIR (Peermade) :
It is not a question of our culture. Will the
hon. Minister explain whether the sadhus
have got any special privileges on the
railways and if so what are they?
(Imierruptions)

MR CHAIRMAN : Order, order.  Shri
Vasudevan Nair has posed a specific ques-
tion and he is replying 10 it. Let us hear
his reply.

SHRI NANDA : In the first place all
the talk about a large number of sadhus
having invaded that place is wrong There
were no more than 19-20 workers ; not a

sipgle sadhu is a member of any camp ..
(Interruptions)

st meyg wma  (dagy) : fafaes
wigw A |y A ad ars w3 H
|AAAT AEAT § 341 qg SfEy 4@ gru
fF @y Q12 § faadr wifea § g 9a
&1 ger feor o wIX g9Er smg 9%
argel %Y & fzar @y ?

SHRI NANDA : Do the hon. Members
want us to send away from the country all
the sadhus in this country ? Hon. Member
asked me whether there were any special
privileges ; there was no special privilege for
any sadhu ([rrerrupiions)

st yAwA @ @wrafa agika, fafaees
q1g® ¥ {u aiw faar @ gafqw o waT
291 931 )

# sgAeqr &1 957 IIIAT AGAT E |
¥ gt wiEl ¥ qrea 1) A gE w2Ar
g ... (vwagm). @ giaran T
AW @ A R AR AT A FA A
faad fag & =i 7t & 1., (s99-
=),

AT off qard & gz o feg aqiEA
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T @ & IuH X 9 fraar @wf #@r
AR

gamfa wglag : wT AT K A0Er
fasr glar @Y «ft # ggsr I3 | A
CATEZ OT6 WIET F7 F1E a9 A7 & 1

SHRI NANDA : 1 did not know that
this hon, Member also shares the ideology
of our friends in which there is no place for
religion and things like that. 1 did not
know that. (fnrerruprion) As 1 said,—I
made it very clear-- that out of 15 persons
who are doing socia! work and are helping
in a highly successful experiment, if there
is one sadhu, is he going to vitiate the
whole work 7 There are no special privileges.
(interruption) 1 had already stated that if
it 1s proved that anything improper or
irregular has been done by him or at his
instance regarding matters which concern me
here or the railweys or the administration
or of this House, he will cease to have
anything to do with any work with which
we are connected. Having said that,...
{Inte ruprion) Sir, | should be allowed to
proceed, 1 have made it very clear.

SEVERAL HON. MEMBERS ro5.—

MR. CHAIRMAN : If you yield, I am

helpless. If you do not yield, 1 will see that
they do not interrupt like this.
SHRI NANDA : 1 will not vyield.

Incidentally, a little while ago, there was
mention of the Bharat Sevak Samaj and
some flings have been mude atit. I have
not any official position in this organisation
now. Hon. Members mentioned the Bharat
Sevek Samaj again now. I would only say
that it will do no good to the country to
denounce and run down  hundreds of whole-
time and part-time workers of the Samaj
who have rendered very valuable service to
the country and can take credit for
saving crores of rupees for the exchequer.
Interruption)

AN HON. MEMBER : Substantiate it.
SHRI NANDA : I can substantiate it.

SHRI LAKHAN LAL KAPOOR : Let
him accept my challenge.
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SEVERAL HON. MEMBERS

rose -

ot wo wrer wqe: fafreze arge
az 497 g7 BT (F MG §F AT
& q9q & f@dars oF gré 9@ FAE
FgE T .. (I9H) L eo

MR. CHAIRMAN : Order, order.
Nothing will go on record. You please
conclude. ] will not ullow any other
Members to say anything now.

SHRI RAMAVATAR SHASTRI
(Patna)  ro.e—

SHRI J. M. BISWAS  rose—

MR. CHAIRMAN : If you disturb the
house, I will request you to go out.

SHRI J. M. BISWAS: He has no
business to issue certificates to sadhus,

SHRI RAMAVATAR SHASTRI
rose—

MR. CHAIRMAN: Please do not
disturb the House. Take your seat. [ have
requested Mr. Mukerjee to tell you to obey
the Chair. Order, order.

ot e & wQT . FuEfT qgan,
... (coEETA) e

MR. CHAI {MAN : Nothing will go on
record.

s wwTm as  (afaar fael) -

4g 424 WA §AF IS 9T AE &
fog faga «T aga gf & 3@ #r 9=

7=t AR §

SHRI NANDA : They have criticised it.
I may assure the hon. Members one thing.
There may be lapses on the, part of
individuals bere and therc. Le: them pay
the penalty.  (Inrerruprion)

MR. CHAIRMANMN : You leave the
Bharat Sevak Samaj, and take up other
matters.

**Not recorded.
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SHRI NANDA : Yes, Sir. Let us await
the report of the Commission of Ir-quiry.
There is a Commission of Inquiry headed by
a Supreme Court Judge,

Let us await that report. (Jnrerruptions)-

MR. CHAIRMAN: 1 thought the
communist party was the most disciplined
party. Your leader is asking ycu to sit down
but you are not listening to it.

SHRI NANDA : 1 am entirely with the
hon. members that there should be nothing
improper and nothiog irregular. If there is
any thing which is the least immproper
anywhere, I agree that anv penalty may be
imposed.

I turn now to the question of the
functioning of the Railway Board about
which strong feclings were cxpressed May
Iplead with the House that the mivister is
answerable for all that happens in the
Railway Ministry ? The Railway Board is
just a part of the internal apparatus of the
Railway Ministry and it is for the minister
himsell to see that it functions properly.
The findings of all previous enquiries into
the administration of the railways, the latest
being the ARC, are in favour of retention of

this system and it has recently been
extended to the Posts and Telegraphs
Department. Members will have noticed

that one of the items of the eleven point
programme lays down :

“The whole organisation at the level
of officers, including the set-up at the
Board will be reviewed and changes
in the composition and structure will be
made if warranted consistant with the
requirements of efficiency and in the
light of the recomniendations of the
ARC and other bodies. Proper deploy-
ment will be made of any such staff
which is found to be surplus.”

I have introduced a degree of reforms
already and there is considerable scope for
more. T have found that the railways will
benefit by a large dose of decentralisation in
the working of the Board and layers below.
Some members have criticised the top heavy
organisation of the Railway Board. | am
looking into this aspect and if in the course
of my examination of the whole structure 1
find that there is any room for any
elimination of posis, I shall certainly do
that without hesitativn,
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Any change in the system and adoption
of new ways is usually not taken to kindly
in the first instance. But if they are pursued
with vigour and begin to produce results,
attitudes change I see this happening in
the Ministry of Railways. I was accused by

some of annoying and alienating and
demoralising the staff by the steps I was
taking. Railways workers are good for the

most part, but there are also those who are
causing harm and injury, to the railways
and the nation by malpractices and
negligence of duty. If they feel demoralised
by some of the new directions, it is so much

the better. I assure the House that with
its cooperation and support, the needed
reforms will go forward smoothly. But[

must add that the number of cases in which
suggestion and recommendations are not
found acceptable will be no criterion by
itselfl fur juiging the value and competence
of the Board, If trains cannot be speeded
up or new trains cannot be introduced
because of saturation of capacity on certain
sections or for other technical reasons, it
may take time and new investments to
improve this situation and repeated negative
replies become inevitable. I have also found
that some adjustments in a number of cases
are feasible and they can be settled after a
close discussion

It is for this reason that 1 bave
introduced a new system of regional
meetings, comprising two or more divisions,
to enable the members to have detailed talks
and give suggestings. This has become a
source of satisfaction to some extent. There
is a further stage of direct and detailed talk
by individual members and groups with me
personally in the presence of the officers
concerncd. Members know that they are
having recourse to these facilitics and they
are always welcome for this purpose
whenever they indicate their wish. The
official knows that these go to the members
in reply to their letters and so all the
suggestions have to be viewed in the context
of this background. These opportunities
for the considzration of proposals and
suggestions, 1 believe, have been availed of
earlier und 1 hope they will be utilized much
more later on, if the members so desire.

SHRI K. M. MADHUKAR (Kesaria) :
What about the reorganisation of the Railway
Board ?
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SHRI NANDA : I have apswered that
question,

At present the major handicap is that
of resources which comes in the way in all
directions of laying new lines, conversion of
metre-gauge into broad-gauge, and removing
congestion in the movement of goods and
passengers. Overcrowding in some trains
is a familiar experience. It can be set right
by a programme of more coaches, more line
capacity, advance 1o the direction of
modernisation, replacement, of steam engines
by diesel engines, electrification, and so on.

The position now is that the programme
of development, limited as it is even now,
and creation of new facilities which form
part of the Fourth Five Year Plan will have
to be heavily curtailed because of constraint
on reasources How has this happened ?
This is a long story. For »ix years form
1464-65 to 1969 70 it hes been a period of
substantial deficit budge:ts, including the
amounts set spart under the head "D :velop-
ment Fund”, which is reallv of the nature
of revenue expenditure and not capital
outlay The tota! AHeficit for the period is
Rs. 174 crores, that is, an average of Rs 29
crores for the past six vears. The dificit
has been at the average of Rs 36 crores for
the last four years, The budget as passed in
the current year accounts for a deficit of

Rs. 13 crores, taking into account the
development fund expenditure. At the same
time, in the course of the year, the other

factors that have emerged, which are not of
the making of the railways and which ace
beyond i's contro!, have n.ade the position
very much more difficult for the railways.
I had hoped that the deficit of Rs. 13 crores
visualized for the current year, when the
budget was passed by Parliament, would be
made up in the course of the year by
economies and improvements. I expected
that this can still be achieved. But, in the
mean while, new burdenos have fallen cn the
railways, particularly the grant of interim
relief in accordance with the recommenda-
tions of the Pay Commission. It is not that
Iamio any way averse to give to the
workers what they need. It is my personal
belief that even now the railways workgrs,
considering the work they do and the
responsibilities they carry, they are not
getting enough.

MR. CHAIRMAN : He should conclyde
now.
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SHRI NANDA : This accounts for
more than Rs, 36 crores of revenue expendi-
ture. In addition repair, of flood damages
in Gujarat will cost anther Rs. 4 crores.
Then, because of the fall in steel production
we are expected to iose about Rs. 7 crores
utlimately, although there is en increase in
net earnings on account of passengers.
Disturbing as these increasing deficits are,
I must point out that over the last 20 years
the staff cost, which accounted for about
60 per cent of the working expenses, have
increased by 171 per cent. The cost of
coal has gone up by 153 per cent and the
cost of iron and steel manufactures by 199
per cent. As against these, the average rate
charged for goods per tonne kilometre has
increased by only 67 per cent and passenger
fares only by 69 per cent.

This, in fact, is the central problem of
the railways. How, with such steep
increases in the cost of inputs and railways
services, this could be kept down is very
difficult for us to say. To some extent we
are making improvements and economies. I
have already mentioned them.

But it appears that there is one other
factor. which I must mention for the
enlightenment of hon. Members, that the
railways are carrying a social burden which
comes to over Rs. 100 crores per annum.
That is on account of concessions on exports,
relisf measures, losses on low-rated traffic
like coal, foodgrains, fodder, sugarcane etg.
and various other services which are
rendered, This is not taken into considera-
tion when we think of the decficits of the
railways, If this Is taken into  account and
given credit for, as some hon. Members
pointed out, the railways will be making a
substantial contribution, because no
commercial organisation will render these
seivices just for nothing.

Regarding the other things which hon.
Members have pointed out about wagons and
various other thigs, I have got all the
information (/nterrupiion)

SHRI PILOO MODY (Godhra) : Western
Express Stop for Goadhra.

SHRI MOHAMMAD ISMAIL (Barrack-
pore) : What about Martin Burn 7 What

about the light railway ?
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SHRI NANDA : A
Members have asked for warious faci ities
1 have ali the information but there is no
time to give. I shall send it to them.

number of hon.

SHRI RANDHIR SINGH
Rohtuk-Panipat Railway.

{Rohtak) :

SHRI NANDA : I have taken note of
that., We shall try to give whatever is
possible...(/nterrupiion

st wEa AW ®qT : Ffegi gride
gzfor § Ma A & ar § fAfFe...

SHRI NANDA : Regarding Katihar, I
am very sorry that at the moment it is con-
tractor’s catering and not departmental
catering. We shall do it departmentally,
as soon as possible, I shall try that depart-
mental catering is there

st gdge gwo Wt (gAr) : @EX
|l w1 §g RO ...

gamfa wgww : 7= #gm =
AT T T T F HIT I AR FCHA
IO 18 § TELT ST A A S A
FATHT AT @ T a1 A AT 3 )

SHRI S. M. BANERJEE (Kanpur) : The
hon. Minister told us that orders have been
issued regarding the railway electrification
workers who have been discharged, I want
to know whether those orders have been
issued.

Secondly, about the Saharanpur Light
Railway, what is the fate of those workers ?
Thirdly, the Rajbhani Express stops st

Kanpur but does not teke passenpers. Let
it take passengers.

Y AT W A WEAW W4,
o fad T ad wgd §us @ ag
fe #gifaezT fadls & 9N meswsss
A F qF FT F19 ¢ A9 IAH sqfqqnd
9 IAFT AT IR FUITC 1 A
R Efes gz a  agd § wEd
far wia@z forer € geEw ¢ g
iR ¥ feedlt # &Y qud fag w19 war #%
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wE?Ad S Mgy § oSy 12-13
g dnem Ay wiw g fyw At awg ¥
S Y F QY FT JFAT 2 @
FaF fam s s @ &7

SHRI MURASOLI MARAN (Madras
South) : The hon. Minister is pleading for
the reduction of the dividend rate. May I
ask him why can't he reduce the rate of
appropriation to the depreciation fund and
also to the pension fuud ? The anoual
pension amount is about Rs. 5 crores. But
they are appropriating more than Rs. 10
crores. It is not difficult to find out how
many persons will retire this year and how
much money is rrquired for pension. Why
are they appropriating more 7 What are the
reasons for not reducing it 7

st ymEae @eesy o aaafa o,
g% oF arg ag gz & fv fagq awz
gfadgs & WY g gg arg Iarg aF 4
fF ga fage & @l &Y |@Fge d OF
2o Tdo WITEA @VAA FY WA & | TA%T
wiw gzt & SN T @ F oA gw
& A ¥ @ET & az9 & @i A T@ wiT
Y IBraT & 1 @Y gwwre 4 A faafady #
#1% fare frar & a1 78f 9% afz faamx
frar & @Y w19 #47 FEF AT @ F 7 gEA
T@ L, TAGIEAIE H mATagiwhEA ase
...

gamfa wRYEq : a8 ®M aF g
g1

st TRrEare mER c wrEd aw
Aree AT Far F ) wQEr-IEAAGT
I WX AW-FGHIUT ATET W@ FY
FERA AT H 77 FaXF 39
faare farar & ar A& ?

=} qanaeE s1§T (FgAr) @ Awnafy
o, uF AEr 2 S-9%F ag AT AYEEr
# 3t fave & fag =671 & @ wEm,
Aty wR guv fage ¥ ¥ w0
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2T FAFIT gh1r | gafaq & Az wEm
frrasmda M an dan Q) fuqz &
fag qlarmar & qev AFA A mFeqr
F7 |

gudt w7 3z & fF a0 & =feg
% gieda 719 § foq aga fedi & @a-
qU 99 @ g afFwa it aF ag A&l
gar g | dlau AT garw & fF5 9E%
feee A swad § f& sflam=a &
e ggF raq @1 2 ag waY (snwwr)
AFT qrw 3 | g7 Ak F AR &
aiw ¢ fF 37 faq 7Y IT-FA-QT faw
T fear s 1 T a @ ¥ g ¥
AM 9T 9 F7 W@ E 9EST WY IA-F9-
e fawr a1 fzar g )

uF ANF g AT § g gR agd
fashare sigdT & @ax fast § f& swar-
T fad oY angr 3 qr@ g9 91 dg
1926-2 ' ¥ gew g7 w1gqr ) agi 9% 300
UTg AT 2 ) qg 9@ WY FY M F
a3-3% 9Atd & wifas1 & a9 F=RIaE
¥ a1 @ g, gfvwmt ar ada & &Y
gt & a1 @r 21 gefag & fRdea s
wigar 2 f 99 sl @t o S @
) st wElE gEIE # A @ sEsy
Bz 71 907 frami s 3 3 Far 1)
...(s@agm)...

A\ sgat @ qU aqe a1 fay &
@A Algar a1 9g garw ageal for &
A1 Y F1 € W 42T wgd ®/AIE § | BET
¥ warwidt aF 193 @z 71 faay fwar
917 1 gz g fFar agn q e § agi
2H gTAT AT 9347 1., .(3339H)...

gawfa aglew : w3 wEElg g3
WY S1F @ § 98 &E 9T I qrAAr|
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SHRI GUNANAND THAKUR : **

vt gy geamgw : awafy @y,
ATfFa ad oAt foAT @152 19T F a7
@ Az F, Ao agar g & @
FY naquz wis ifear gogtdw LM
ar g ?

whagfeda & N fga9 I5F
240 fz7 ¥ avg T |1 w1 g1 g ?
azi 9T Y 97-%qT T fazm 99 @ @,
FA ¥ w9 1IN A% wfeAT Y @ qos-
@fen ¥ gz agf @a wifgo, & @
wigar g fr fFaq Al & arz 37 #1
qTA-Z 1 &1 g% faqm ?

SHRI GUNANAND THAKUR : **

SHRI J. M. BISWAS : The Railways
have declared a lock-out in the Railway
workshop at Liluah and a case was instituted
in the High Court at Calcutta. According
to the decision of the High Court, the lock-
out has been declared illcgal, I understand
that the Railways are going to approach the
Supreme Court. I requesi the Railway not
to go to the Supreme Court,

My second poiot is about Purulia-
Kotsilla narrow gauge line. Sir, it should be
converied into a broadgauge line.

SHRI 8, KUNDU (Bslasore) : You want
us to put the questions. But what is the
use of our puttiog question ? If the Minister
is not listening, what will he reply ?

SHRI NANDA : I am noting down,

SHRI S. KUNDU : It is good that he is
noting down.

About the Shahdara-Sabaranpur light
railway, I think a cuotempt proceeding
should come wugain:t the Minister, 1 will
examine his reply and see. Apart [rom that
the Minister replied, earlier that he is looking
into it and trying to settle the labour dispute
and the problem of the pending dues, The
question ‘s : that in the lctier he has written

to me, he has said that these matters bave

**Not recorded,
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been referred to the Labour Mipistry. Sir,
1300 emplovees have been thrown out of
employment. What are you going to do for
them ? You should do something. No
closure compensation has been  paid, no
gratuity has been paid. They have not paid
provident fund subscriptions. An amount of
Rs. 75 lnkhs is pending payment with the
Martin Burns and that monsy the Minister
cannot realise. It is a powerful company.
The Minister does pot take any step. I
would like to know whether the Minister _.

D.E G.(Rlys) &

gamfy Agg: waw & JaTw
far a3t feasa @ st @ 1 w19 Tad
HEYA FIfod, 99 gH UF F CAG F
EargEiaM gadl T 999 1 W AW
¥ =iz fafuz o &% 93 war g, s
H3E 9 {8 ¥ TG, 9FAC W A0Q

g

SHRI S. KUNDU : My question, there-
fore, is : whether the Minister will tell us
that within a certain specified time, all their
dues will be peid and whether they will be
suitably re-employed in other railway
institutions and if the earlier management is
not paying. they will start legal proceedings
against them ?

N AWA ATE €9 ;. WA AgIEm A
AT |FTAT F1 €762 W@ ALl faar g |
AT 9zAT AW g9 G—Ffzp T Fa2-
far & wifas guare s2w, &t &% awg
% #2f2a & w17 gav-wAT AW ¥ FT
W@ ¢, Fg 9 MAA dar #T @R EF
s g g s gas gag FEt F
fasis, wee # & faas goamd
(A & fag nig 3l F3E gaET =gy
garadi 7 % ag oA wgar g &
3a%! gt qwg ¥ feaddem <7 F
®q i 1 Fd aF Feae FH 7

Nt fma wx Wi (wyadl) @ oger
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garg—aigwEier ot fAad) & dw #
8-9 feariizT &1 g0 2, @ai 9% ©wF
grez FY fagraq weza & o 9zar w7 &
qrg gr =iz | TarE & &l A wi
§—a3i 9T Frama £ FHY &, WO FT
ag ot g 977 &, Afwx mit av 2z a1
gl ) arf @ —ag @1ardy zal warag)
¥ & ¢ @Y, dfes ma & garqg ¥ mad
Fgrer & ) wafae SaEar Ay fad
& A9 9L@r A F 99 ez N AR |

gar gava—fawar grez #1 w-
YT aAT ¥ a9 § | qg0 AGT TG I
BY gHr 2,89 Wt Y =wr 2, «fFw 3y
ot Y A 2 fr a1 g A8 98 Wr
e—3HFI My & g U3 N gaer
¥ |

g FaE—ag A9 ¥ 11 a¥
fea # oY M@ wwat 2, ag Fviar T
& W) R, ag AR aw AT Aqrigd
anedige ¥ feedl a5 & fag oF A
ey FaEr =Sifgd | wEw AW E Sy
B g1 A ANl g R, SEd wF
uEedee %1 sgaeqr g arfgn )

T FATT—ATTH ke T AFTT AITAY
g Fgaw Jawdg A Iga a1 FW
g mfas gary &7 geeawa #F owww
qiE Jaft oY, IEFY T gE@U 71 @gq av
W § Fg7 & fF uHe dlo T 3T Izal
g @ fs @ #% sm fag aar
? 1eee &Y aEi ¥ gar afad

amafa wgaw: a7 aga Y =@
awt & fadza fear wor f < aEd
wuy ) fedos %33 & faq agr @8 @,
FaF AR § 97 aF wiFT W3 F1 7
fad, saFr aiq agi @ ¥egw T fFar

**Not recorded.
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A owg @ ar faadss aaet §,
afsa ¥ wifwad av wod =1 aqg fedos
&3 & fad 781 &1 gud fagrz qr ot
W a1 7 fagreaq: ag s3 faar 3 fw
AT FET AAAT | FAT F1E FA N A A
O ara g Ia% wew difay

St go We @i (FrEAT) : TF  HA-
sF1Afas Az aw@A-uzr A F1 F1g-
W a% agd F1 qaq aga fedi ¥ WW
wgr 8, foa® fad v #3421 gsfe
Ft af dY | gedt wElEm A 9 "OF FaT
# Fgr ar fF 99 @rga 1 83 [Far @0
wgr ¢, #fEq st a5 gg qar ag Far
f6 9@ 9ET &1 @4 O F arg Fq1 AT
fagar 91X 9§ @req &) AW @A F
faw, sam gwafas @@ & fad 51
aw 3@ 9T s ge frar w@ar 4
argar g & m=f wAew asia frand fs
4 dF 99 ATLA 9T F10 FE gor 7

s garw & g7 ¥qA § @7 AST
a1 g—IM q@IF F AT A 0F
T 7 ¢ ! QIANT FAGT & 1 AG
g wetng fad 7 &) qUgh 97, HEAET
fardr & |arg awg) a¢ W wer faer
OF g 9 &FAl 2 | 7 feadee & Oy
f§ za §7 ®) w7 grEarq 9T i @ faz
& falr Qv Wiy | vor grearr aga aww
fawdg ez &, agi wgfafsdt @ 2,
afer wrge 7@ @ fF ag amew
ared & f6T wg § 9% gur g
@AY & W19 §F d1% ddswg & |

Wt uw fiwT swiz feg (89) ¢
GIU-RAYT qRA 9T qgT MITEIH
¥ gedanw Fd19 ¥ oA g A
weT 9ga feAt & WA &F qwA 94
qTaT ATed mgl WA A, a9 IFA AT
oiw Y FaTE O, IeA Qe i W

/ GRAHAYANA 19, 1892 (5.1KA)
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AL F qiwd 2, wfFT sw f@d 713"
fgar war & ¥ ag sgr7 faw sar g f&
qgi 9T @9 & @ § gz @IGAT G
agr g 1 & wA wgwa & fAg’A wwar
argar g fF ga®) fase $T 99% I
e FEa FT 1

FUIT 957— FIU T 9T AT Fo
. 9T gAANEULST AEgdmA @ ast §
9T AT @1 § | §F g¥a9 § 97 A ]
faar qdt 2t 2, 3awr #1§ gaz fad
Wt 2w gr Afg@Ar 2 AT IF WANY)-
igsT AgTaq ary safag & a9 fee
¥ aetarg £ &1 afag a9 @ &, &
=rzar g f& mig gq afag 3 Q8 9k
ZH A FTAAT H 7 g7 3 |

stymes: Aiqgrarfs W@a &
g9 wfawrd gfzar freq 51 Fgar ad
& YT afgar fren & S1a F g 2%
Tl G AFT I H Alagr W@ H
T@r srar £ Wit sgiEr gad &7 qar
faar w@T & | §W W ¥ ®EAIG
azen o fagie fag & w4y wdeg
qx A fe@r ar 9 T® gEEd F AW
Wt fzegr & guaawg § ar gar d
aadlg §N A A WF WwTg H R
ga¥ 7Y fear, & <gar g 5 g@%r gu<
fear @17 |

15.00 hrs.

st wwda fag (StAqR) o awmfa
wEiEs, 94f 39T 37 & faq fagh 56
|IET @ ISA1 g9z ggeq 3 JI-aAry g
e fFagas & s aqw & Ay
# GAaE 1T gu gH #1E & A & wiy—
a1 38%F foq 7l agRg smr AT @ F ¢
AT AN ar A8 ?

ot gemam e (aumd)
awnfa 721w, & g feaz i @ agr
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gAY @ 3w &) arl-gEEardt #
T 1, FHAEY IT AT gAY EHAAE &Y
UF g T £ 1 931 @ osdiEREE
gy 2 41 IR W F9 gz FW 7
ZaY & sraAT Wigar § F A
faws Y Adw @ FEAw S & A
feniz & ~a# &g %7 aF QU FO 7

diadl @i ag & f& a1ge & dEER
o\ fater & dgvye, g @rzA 9T ard
NIy EagdmATa I Ear
agf 97 AT SHAT 979 F) F9 TF sqaedr
W 7., (=wE9w)... @ @9 9@ &
gaz # 7t Agieg & g0

st Frvig qifew (aganrs) @ qregr-
qEz GE WT "rEA, A FEE AT H
JaEl vi dt, 37 ax ¥ sy s
faw@ 21 2gr 2 387 = ® wWI ge
fer & fagm +1 w1 ggaw@-gI99
Frgr qatarge et qrga w1 A A5
FIGAT TATAY 2, GIFAFW@FE & (a0
) wEleq Fa4 FEAEr F:1kn 7

st fanraz Tag (waw) @ awmfa
SY, 79I H gyAr A 97 WY Hz7 Iw
F1QUAT gF a1 1T IFH daw 9
arel & faq dad @t 1 97 W A F@
99 IAAT@T @1 IW dA@d AT OAE @A
fear) ta% IR g@ 9 faww @1w
dral wizd 7TgF Fiar & ewAr awan
z f& oiy oYz feas  miefaal &) afa &
s wafs w4 wgigr &1 fod fogemm
T ag dadt Faar w1 gfaar # fag
Fard Frar |

SHRI M. L, SONDHI (New Delhi): I
would like to know frum the Hon. Minpister
whether he is aware when he handles the
problems all cver India that there are certain
tailway colonies in the New Delbi ares and
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that maintenance standards have fallen very
much there and certain other expenditure is
needea but he has not been advised correctly
and certain answers which he has given to
the questions tabled by me and other MPs
show that vital information has been with-
held from the Minister. Could he or his
Deputy visit these colonies to see for himself
what 1s happening there ?

Secondly, s far as Delhi is concerned,
'he Railway Ministry should think of the
mass transit problems a:d come out with a
proposal for a monorail system or some such
system which can meet the mass transit
needs of our capital which is a pational
capital.

Wt quUw WEIE © OF Al F5 AR
groFt 21 mar 2 fs af freet W1
feeslt ¥ & &Y Resw § sAEr afT
HeR?r 1Z 91T FIA T F) Wi @
Y FhT9F ¥ g GOAATAY T® 9T
@R agr @y F AT

zad ard ag & fi wa @3 A
ST 9T gad asi—eafeT g @ 8
fasat fF mo A% a8 53 § M W
it & fag grg a9 aqid FEF a1 |
ag =3afzn 77 QFN A R AF T8
a%d § ar g7 & & glaar 3 wifs
agi X @ @ & arfs gaFr agi ov 7@
% faq v faq &@& ?

A amag & & awg Qfgesn
¥ HeHT § 919 | Y gar ggr ofar
2 qgf 9T #Y5 a3 ¥ IMEA F@ 9
f& mfeqr oF 4@ifs agr 9¢ #0a TF
fafaas &t smardy g af 2 o w3q
AH @ T VFF A @ T3 9
W9 UF FM RGA F4 qAEGT !

SHRI LOBO FRABHU (Udipi) : There
have been so many questions and 1 hope the
hon. Minister will begin to reply to them
from this end. My first question is this. 1he
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railway is in the red for Rs. 47 crores on
account of the interim relief. 1 would like to
have an assurance from the h-n, Minister
that this is not going to be recouped from
passenger fares or fiom freights on goods
traffic, and this assurance can be justified for
the reason that the railway is a social service
that we owe to the country.

My second question has b:en lying
between me and the Minister for such a long
time. He is very keen on helping those who
are helpless.

In the railway line which is being laid
from Mangalore to Hassan there are 14
bridges. Wou'd he provide pedestrian foot-
paths over these bridges so that life is not
endangered by their crossing these bridges.

ot Wrwg wanR (agma) c & A
AT 97 AL FIAT A@AT § | H7 FA A
gHIT 7@y 91 IH ¥ gEw H Al
W § Sraar qrgar g 5 g@wr I
q 74t TG AT AEd & 7w wiy @R
F1 9ArH # 99 & fau afaw wdw
sfgatfar suan faad faar sfaa-
mi=r wrfead 21, f93% mgaEq@ gwE
gl sasr arq ¥ wwwx Ay faffa
FA— 5HF drarg H weAl wWgad A
Fg A TG FgrE T IARATE ¥ wEET
S GHTAT T

siwat goer Qga (faeex) @ &
T wglew ¥ gg wrAar e g fw
AR T F FAR A R A FWE
&% qdftg qig mfear aw 1 g SfEA
1§ o a1 agl T AT g g a1 W@
@R &9 o fasre i Jat fr gf-
Faq faem g f& agh o2 fel 7 fea
THTT F I FY JaEdT [ A

@l ara ag & fF su ¥ owdig
Q@ & fau aga @ afeds fer o
FHFE AT IE T T faure
Faar ?

wfaw a7 sraar wEg@ g 5

D.S. G.(Rlys.) m

AT 79 F1 G ¥ 0F qfoawT @
& qrq AT & ford qar war @ fF @
qT ¥ Iam uk frm Ao #1 ged
a3 faadr & & 747 avFX 9% sfaazq
9T ot agrggfr-gds fasre &5 At
g Nt T gfaad TN A fF o
FHarfat #1 fawdt § ?

st mEw feore mai (Sar) &
¥aq uF a@ @ s =g g fF
afram 393 w1 vfafedar o f5 o2
sty 3 § wifgT & 9w frema faemet
T FaT & Tgd faeEd ?

st d@tarem dad (afezr) - &
AT9H FIT AT HEIET ¥ AT ) wEAr-
g Jrg e faa ardi 1 93¢ gn @/
qf faay & Ia%1 I HI§ FF U
23 & wfgq sfees & Fraw 9t " HT
a0 A E ST g Fw oA @ oqmar
Ia% qrag & & gaAr & qg fF 9ng
FAGATAEFT § FH IgF1 I
at srarfade g7 & wfees & gra
g & &t faw 9 =ifge | 7w g
AT €Y fraEs #Aar ar )

St 9FT @IS SIeNTE (WATEaY)
waw 4§ fog gAR Fgr & aTean
f& s gul faeht & ssmar s #49Y
fe TomaE Wi 99w & dfFw faam
9z que faeet stame ax @ 1 37 afy
FT qg § AN A4 F N qEAG o
qedt g @ & A wrgar g o fF o
grar & fF aam Aw ar qoet foeet
¥ T semar war g 7

@ arq & gg s agar g
UF FEAT ¥ UNETA UFASE A
aret 4f agi & Avn &) g fewie & fr
JER g€ WAL ¥ qAqT wy A
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[t et @ areaTa |
ggr & sfasrd R AT F@E A
IaF greg A oAY & weAr mEglRw ¥
START FTEAT E |

st RS TR (FFALIR) ¢ AGAT
FATLH AT 9 AFAYL qgd AgeAq
w2gq § 9gl ¥ &9 @139 f®r #1 A
g1 9g ATSA AN T A @AY ) ZiEr
oF Fzd & wEETw rarA g @ & wmar
qrzaT ¢ fF AR € AR F e F
faa Fa1 @Ta% 9 FE =W E 7

ot wrew qre (gaAm) o rE-faeed
AOT 9% 73 NRA § AL 0T A
qAT OF WS T B oast 9% IAA AT
FIZF W F72 g1 AAT & &Y HIIT IqEAT
F SMAT 2 | 98 TEAT AT AF § | AT
w21 oFT EA ¢ geen gfEw @ A
THEAZ &1 AT & | AY IAFT ATH IITHL
F wm @ # | zAafAn g3t 9 0F weEw
fasr @R Fr agd wEwEar g d
wraar =rgar g fF agl 9 wes< faw
Fq a% aq s 7 gwd qiw & ag
amar argar g fF gfF g oF aga
g1 Agaqm #vEr § zAfAc &1 ¥ 9%
UF g9 WATL arel ME FTOUFA
spaTqr it FIa 7

Al gEw ¥ wgAm  (ISA)
gufy wga, § Ao Arew ¥ W
Y HEEA ¥ 98 FEAT AT § fE =a
TR 9T I @ G FF /I gald i
faset € 7% fou E¥ard & =rgdeq
fawr & afea & @ wd w0 AG A
§ afew qadi F1aw 32 gafh &
AT 9rgar g fF EAET &t S ag
gl & IART ORI GRTST  F0T
AT g qT AT I A7 1S gt § W
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FLA AT § IAFT 9g M [/M 7 I AT
afas F1 AR 30 O IR 9T FH Q@
2wy 90 F wwm< ! @ oAl W
e w1 Frgamr & fer wwm
FA |

wafy agim ;. o= § 7 A &
fadzs wem fr faad s gn § 9=
77 #r @Y =i e & fear gem, o w
T FT FAE AT AT A
71 fasrar &)

There are no cut motions to the Excess
Demand.

The question is :

“That an excess sum of Rs. 10,87,651
be granted to the President to make
good the amount spent during the year
ended 31st day of March, 1969, ia res-
pect of ‘Demand No. 16—Pensionary
Charges Pension Fund® in respect of
Railways.”

The motion was adogpied.

MR. CHAIRMAN : 1 now put the cut
motions to the Supplementary Demands.

All the cut motions were put and
negatived.

MR, CHAIRMAN . The question is :

“That the respective Supplementary
sums nol exceeding the amounts shown
in the third column of the order paper
be granted to the President to defray the
charges which will come in course of
payment during the year ending the 3lst
day of March, 1971, in respect of the

following demands entered in the
second column thereof —
Demand Nos, 1, 2. 4 to 8 10 and

15"
The motion was adopted.

[The motions for Demands for Grants
which were adopted by the Lok Sabha, are
reproduced below—Ed.|
Demand No. 1. Rallway Board

“That a Supplementary sum DOt €X-

cteding Rs. 5,08,000 be granted to the
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5 G (R
Prtsrd'enl to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in resgect of ‘Railway Board'.”

Demand No. 2 Miscellaneous Expenditure

“That a Supplementary sum not ex-
ceeding Rs 25 /87 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of Miscellaneous Expen-
diture’."*

Demand No. 4.
ministration

Working Expenses—Ad-

“That a Su-plementary sum not ex-
ceeding Rs 5,87,89,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1971, in respect of “Working Expenses—
Administration".”

Demand No. 5. Woriing Expenses—Repairs
and Maintenance

“That a Supplementary sum not ex-
cecding Rs. /4,76 8%,.0u be granted to the
President 1o defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Working Expenses—
Repairs and Maintenance"."

Demand No. 6. W orlingE xpenses—Opera-
tiog Stafl

“That a Supplementary sum not ex-
ceeding Rs. 13,/0,17,000 be graoted 1o
the President 1o defray the charges which
will come in course of payment during
the year ending the 31st day of March,
19.1, in resrect of ‘Workiog Expenses—-
Operating Staff”.”

Demand No. 7. Working Expevses Opera-
tion (Fuel)

“That a Supplementary sum not ex-
ceeding Rs. 826,660 be granted to the
President to defray the charges which
will come in course of payment during
the year endirg the 21st day of March,
1971, in respect of ‘Working Expenses—
Ovperation (Fuel)'.””

Demand No. 8. Working E:penles—ﬂperl—
tion other than Staff and Fuel

“That a Supplemen'a~y sum Dot ex-
ceeding Rs. 554 ,000 te granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3lst dav of March,
1971, in respect of *Working Expenses-—
Operation other than Staff and Fuel'.”

Demand No 10. Working Expenses—Staff
Welfure

“That a Supplementary sum Dot ex-
ceeding Rs 7.45,50,0 0 be granted to the
President to defray the chargss which
will come in course of payment during
the year ending the 1<t day of March,
i971. in respect of ‘Workinz Expenses-
Staff Welfare"."

Demand No. 15. Open Line Works—
Capltal, Depreclation Reserve Fund and

Development Fund

“That a Supplementary sum not ex-
ceeding Rs. 3,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of M.rch,
1971, in respect of *Open Line Works-
Capital Depreciation Reserve Fund and
Development Fund'."

15.12 hrs.

APPROPRIATION (RAILWAYS) NO. 4,
BILL®, 1970

THE MINISTER OF RAILWAYS
(SHRI NANDA) : 1 beg to move for leave
to introduce a Bill to provide for the autho-
risation of appropriation of moneys out of
the Consolidated Fund of India to meet the
amounts spent on cerlain services for the
purposes of Railways during the financal
year ended on the 31st day of March, 1969,
in excess of the amounts granted for those
services and for that year

MR. CHAIRMAN : The question is :

“That leave be granted to Introduce a
Bill to provide for the authorisation of
appropriation of moneys out of the Con-
solidated Fund of India to meet the

*Published in Gazette of India Extrp-ordinary Part 11, section 2 dated 10-12-1970,
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amounts spent on certain services for the
purposes cf Railways during the financial
year ended on the 3ist day of March,
1969, in excess of the amounts granted
for these services and for that year,”

The motion wa, udopted,

SHRI NANDA : Tintroduce} the B/l

Sir, I beg to movet :

“That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India
to meet the amornts spent on certain
services for the purposes of Railways
during the financial year ended on the
st day of March, 1969, in excess of
the amounts granted for those services
and for that year, be taken into con-
sideration.”

MR. CHAIRMAN : The question is :

“That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India
to meet the amounts spent on certain
services for the purposes of Railways
during the financial year ended on the
31st day of March, 1969, in excess of the
amounts granted for those services and
for that year, be takem into con-
sideration.”

The motion was adopted.

MR. CHAIRMA™N : The question {s ;

“That clauses 2, 3, 1, Schedule, En.
acting Formula and Title stand part of
the Bill."

The motion was adopted.

.

Clouses 2, 3,1, Schedule, Enacting Formula
and lit e were added 1o the Bill.
SHRI NANDA : I move :
“That the Bill be passed."

MR. CHAIRMAN : The question {s :
“That the Bill be passed.”
The moiion was adopred
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BILL®, 1970

THE MINISTER OF RAILWAYS

(SHRI NANDA) : I move for leave to intro-
duce a Bill to authorise pavment and appro-
priation of certain further sums from and
out of the Consolidated Fund of India for
the service of the financial year 1970-71 for

the

the

purposes of Railways.

MR. CHAIRMAN : The question is :

“That leave be granted to inroduce a
Bill to authorise payment and eppro-
pr:ation of certain further sums from
and out of the Consolida'vd Fund of
India for the cervice of the financial
year 1970-71 for the purposes of Rail-
ways."”

The motion was adopted.

SHRI NANDA : Sir, T introducet
Bill.
Sir, I movet :

“That the Bill to authorise payment
and appropriation of certain further sums
from and out of the Consclidated Fund
of India for the service of the financial
year 1970-71 for the purposes of Rail-
ways, be taken into consideration.”

MR. CHAIRMAN : The question is :

“That the Bill to authorise payment
and appropriation of certain further sums
from #nd out of the Consolidated Fund
of India for the service of the financial
year 1970-71 for the purposes of Rail-
ways, be taken into consideration,”

The morion was adopted

MR. CHAIRMAN : The question is :

“That clauses 2, 3, 1, Schedule, En-
acting Formnla and the Title stand part
of the Bill.”

The motion wa. adopted
Clauses 2, 3, 1. Schedu'e, Enacting

Formula and the Title were added
to the Biu.

#pyblished in the Gazette of India Extraordinary Part II, section 2, dated 10-12-1970,
tIntroduced/Moved with the recommendation of the President.
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SHRI NANDA : Sir I move :
“ That the Bill be passed.”

MR. CHAIRMAN : The question is :
“That the Bill be passed.”

The motion was adopted.

15.19 hrs.

INDIAN MEDICINE CENTRAL
COUNCIL BILL - (¢ontd )

MR. CHAIRMAN : We shall now take

up further censideration of the Indien
Medicine Central Council Bill (/nteriup-
rions )

SHRI HIMATSINGKA (Godda) : [ want
10 make a few comments,

grafa 5137 : At ihe third re. ding
stage.
fomet aifeat § &= f5 7@ a1a 37 §
gafag # #=41 oY 1 gomar g1 zEd
Faar 25 fawz g 1% §, *tc @y gy
giq wet A faar g wa swa wrg
ot ard FgA FAG F S A Fgy wAY
g 1 safaa s 3t goaa 7 & fafres

FY AT WETE |

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AKRD WORKS, HOUSING
AND URBAN DEVELOFMENT (SHRI
B. 5. MURTHY): Mr. Chairman, I thank
the Membeis for taking very keem intcrest
in a matter which is of great importance 1o
our cuuntty. A matter like this shouid
really excite the hon. Members to participate
in ihe debate und also sugeest changes which
they may consider good for protecting and
helping Ayuriveda, Unani, Siddha and other
systems of medicine fer which this Bill had
been brought before the House,

Sir, tlere were scme difficulties, and
tkerefore, the discu:sion on the Bill had been
stopped for two days and then we met
several  hon.  Members, especally hen.
Menilers like Mr. Joshi, Mr Lobo Prabhu,

Mr, Kenwer 1al Gupta, Dr, Sushila Nayar
und several others

AGRAHAYANA 19, 1892 (SAK A}
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SHRI KAMLANATHAN (Krishnagin) 2
Not the DMK.

SHRI B S. MURTHY : The DMK is
all-pervading in the south,

AN HON. MEMBER : It is taken for
granted, (Interruption)

SHRI B.S. MURTHY : The'e was a
difficulty here, and they wanted certain as-
surance to be given as far as the practitioners
of the integrated system of medicine are con-
cerned.  They wanted one or two things to
te done; they said that after five years of
training, the students who pass out of these
integrated institutions may automatically be
treated as MBBS. We could not give any
promise here, because the recognition is not
in our hands. It is the Indian Medical
Council which has to take up the matter.
As a matter of fact, I can inform this hon,
House that once when the ‘integrated’ per-
sons wanted to become equal 1o the MBBS,
we (ook up the matter with the Indian
Medical Council and they were good enough
to promise that after training of one and a
half years and passing cut of such an exami-
nation. the could be treated as DMS and
eatered in the allopathic list of doctors.
After that period of one and a half years,
if they persist, they could study and become
fulfledged MBBS doctors About this, we are
not able to give any assurance, but the
present system will be continued.

Todav, all the lists have been combined,
and, as a matter of fact, there are about
1,80,00 0 practitioner: of Ayurveda, Unani,
Siddha and the integrated system of medi-
cine. All thes: are given in the second
schedule. Now, a request has come to us
that this list may be divided into two parts :
one part should contain only those names
who are institutionally trained,—

SHRI KANWAR LAL GUPTA (Delhi-
Sadar) : —recognised by the statute of a
State Government or the Central Govern-
ment.

SHR1 B. 5. MURTHY : Recognised
under the statute of any State Government
or the Centre.  We have agreed to do this,
Under the rule-miking power, we want to
do that. Now, the presen! list contzined in
the second schedule will be divided into two,
Oce will consist only of persons who are
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[Shri B. S. Murthy]

{nstitutionally trained and recognised by the
State Government und the Centre.

SHRI KANWAR LAL GUPTA : A
statute of the State Government.

SHRI ‘Law of

statute.

B. S. MURTHY :

SHRI LOBO PRABHU (Udip1) : Mostly
from integrated medicine.

SHRI B. S. MURTHY : I will give you
the proper wording. I am gelting it typed
out, I shall give you the proper wording.
As far as [ know, about 50,000 iostitutionully
trained practitioners of Indian medicine are
available today out of 1,580,000,

Therefore, one list will consist only of
institutionally trained persons and recog-
nised under the statute of the State and the
other list will consist of the rest.

The third thing they wanted was this.
Today certain State Governments have re-
cognised certificates issucd by some of these
practitoners. The request is that the Centre
also should try to reinburse money on the
basis of those certificates.  This matter is not
entirely in the hands of the Health Ministry.
This will be taken up with the Home
Ministry and Finance Ministry.

I have get the actural wording now. It is
like this: The sccond schedule will be
divided under the rule making power into
two parts : (1) Institutions recognised under
statute by the State or Central Government,
(2) The rest. Wherever certificates for re-
imbursement are recognised by the State
Governments, cfforts will be made to per-
svade the Home and Finance Ministries to
recogrise the same. Tiirdly, students who
are at present undergoing training io insti-
tutions will be allowed to have the same
facilities that others are row enjoying.

The other amendmerts are verbal and
they are not of consequence. Therefore, I
appeal to h-n. member to withdraw the
other amendments. These three assurances
given on behall of the Government may be
accepled as proof that we are anxious to
accommodate all the people who are
anxious to come within the purview of the
Act.
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MR. CHAIRMAN : The question is :

“That the Bill to provide for the
constitution of a Central Council of
Indian Medicine and the maintenance of
a Cential Register of Indian Medicine
and for matiers connected there with, as
passed by Rajya Sabha, be taken into
consideration.”

The motion was adopted.

Clause 2— (Lefinitions’

st waTe g IfF anft welr
ngiza 7 geie faar @ o gR wY ag
e dfe s@ ¥ srwm aW gRe
g & faardf ar sev & 97 A w
T AT WIT I F o AEWA E A%
gt amaw, arg ff g fw Fwar gfF
wlEmsTranm A H I T @

w1 X ag AT &Y a7 &Y 7Y 39 qEA
#, za fa & s gavaw saw aar g )

SHRI LOBO PRABHU : Sir, we have
tried for thre: days thfough four meetings to
protect the integrated medicine. 1 can only
hope that this assurance of Government is a
real one and will pot be defeated by other
interpretations at a later stage. Integrated
medicine today is the backbone of service in
rural India. If you ure fair by them, you
will be satisfying the rural masses. Remember
that while you M.BB.5., MD, M.S. ctc.
are in towns, it is only integrated medicine
which is serving the pezople in the villages.
If you keep faith with them, you are keeping
faith with the people of rural India.

I am not moving my amendments.

SHRI SHIVA CHANDRA JH s (Madhu-
bani) : T beg to move :
10 Page 2, line 22, -
afier “*India" insert —

“having facilities for regular training
and hospital attendance,” (10)

MR. CHATRMAN : Mr.
absent.

Nt fmm s W osw 2 W iR
Ja% WrT Uw i om0 qamT & fE A

Sreedharan is
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FT TEICIAT FT T 7IAT LT & |
Iuat ang § gar ¢ s w0 ag fow
g “#faw Hfafadrar sx Tgax faw o
grafeewr wedew” | faf fewimn afe
AR A A @ H owae grafeew
& gfaur 4@ gei @ SwEr E@@r
waea g oo ? gafan A ag &@@-
a9 & 1 ag 7§ gfeww agt & | TA A
7w fr a5 A v @ @ 1 s @ @
ot g@F "y wgeT FT T O gEeE)-
ZgAF AT Ft faq qrasfy @y Fgar geir
e ga fefygt 3% & afyT agr & afqam
g0 & 1 Ty grad ¥ wsay 2 fAn G &
aa | geifag ¥ ag garaT g W &
AT g fF zaat srg 5 7 )

SHRI B § MURTHY : The Central
Council which we are now appointing under
this Act will look into these cases and will
se¢ that all institutions are provided with
the institu'ional training and hospital beds

etc. Therefore, I would request Shri Shiv
Chandra Jha to withdraw his amendment,

sifrg e wi: agFga é fF gw
A #tfay s fs 0ET g1 WY 6T
4% AEY 59 § WIg 7 § T &9 9% A1
TWIFW § )T ICRE !

MR. CHAIRMAN : 1 will now put

amendment No. 10 by Shri Shiv Chandra
Jha to the vote of the House.

Amendment No. |+ was put and megatived.

MR. CHAIRMAN : The question is :

“That clause 3 stand part of the
Bill.,"
The motion was adopied.

Ciause 2 was added to the Blll.
Clause 3— (Constitution of Central Couneil)

SHRI RAM AYTAR SHASTRI (Patns):
1 beg 1o move :
Page 3, line 3,—
add at the end—
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“*but in case of a contest, the election
shall be held through secret ballot’ (27)

Page 3, lioe ", —
odd at the end
“but in case of a contest, the election
shall be held thrcugh seciet ballot™ (28)
Page 3, line 17,—
after “or™ insert-—
“at least ten years''.
Page 3, line 2.—
ofter '‘persons” insert—
“with recognised redical qualifications
and' (35)

9

SHRI SHIV CHANDRA JHA:
to move :

Page 3, gfier line 20, inrert—

*(d) one representative of the students
of such systems et medicie,” (I1)

I beg

SHRI ISHAQ SAMBHALI (Amroha) :
1 beg to more :
Page ', line 43:—
after "Council” jpseps ~
“for each system of Indian Medicine”

(59

it forr @7 w1 ¢ dew Fefaw o
FHDY AT TOF AT ogere 3 B
war H HH A Fgr & amalw
¥ gzva I ¥ g ol & wTear g
fr o ae &Y Sg fzar oo feoas
fefadizfza mre &1 igzzd @me ®9
faezes omw w€tfaT 1w A @Y
fg fazafamadt 7 wg3z8 & aifzfaags
FY q1a w7 @Y g 1 A Ay AT Fr fangw
1 210 WA 7 79g v faar 7 faar-
fadi 71 frgar o fem sz g w &
aifefaasa &, Fmas €17 ghafed a1
e & fraar wifzfargs g1 w7 alx
gfaasdfT A ag aAm aa W ar a1 &
FEHA & T4 A F1A9 F07 I & T
gz A FI AT AE 7 afz sw deA
Frefad aad & 41 984 fau ag s=
g fr faarfagi 1 oy vx ffasifeg



s Indian Melicine

[t frg =57 W)

gTT IEH A | FE AT /AET |
#r1as, fagn, gaFr &t gefzz arel
Tq A2 § Are | afEw oagr & Smgar
g 5 3% oft oF gurdar faar sg

St TRTEAR TEAL © A I GRN-
g1d) uizded § o9 aar § faq a1 &
ag fear &1 99 3, @19 @ AR wE
Fromm A q@ s g 199 & ¥Q
afziz qz & {5 Fasaq @A de A
for wro’ | I A H 99 3 WvEA 12
¥ oggfifda sy ama &Y T g 9@ #H
#1 gz sz 2 f5 dfesws waadfas
Uz ez &7 WI9F 1@ H W1 W | °g
gt g afgr s @t adfd Fr 1 @&
a1 fFd F1 araw a1 wranfaa
gar v gaSt W@ faar wig ) e wW
AEN TAAT | IHG WE wAT AN gAIT
IAG I FT AFATA A & Fwar g1
zafam ¥ fAaeT g M ga%7 e «fa-
%% #C 3 f& Ia® 10 @17 F1 oFgq-
fraa gr

I 3AFA AR AT Ag dEr & A
or9ET 9, 7ex fag fowargss dfs-
Fo FAMAGHAT A fad o1F | T
qra FAAT B AT

T 7L AT gaaa & & frdey wear
fr za®T "9 T T A 0

Wt gAgTE ®Wel: ogw qmy ¥ fx
Tt fasdY 7 aga qrgaTr H oar il
grgmeniRs@afrsgfaa & oo
9T A™ET FAF T4 TEIG @ | afEa
g R FT a7 gar & fFgw faw &
Y FET AT srmear frar v @ faew
fr gardt a0% gAtaEr W1 gAIL g@Er
aza &Y AT AT F=gr A g WlT
qAT A AT B, IATR A e @&
ghifag & ag aoiw w2 fF ag
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& & fr gH ARATR B TFA F
fan Faw T srg AT Fifww F am
gt fgrgmam & fasrsr & garfas @
oix 7g fee #z g9z & @H w9 A
=y ag ¥ g § | fafaex are g2
AT 9% & X 9Ta & R g R EEeR
Zarar # feaar agr gmdY gam &7
frad ERgE wgz &) vEE w@ar
o w@ifgd | gwF arage gAr aqE
A & fau w18 s Frefaa ag &
TR g @ qug & fear AT g 1 96X
grenifas forew & oo wemwr Fefes
AT 2igh @ # A wAAA
T8 &1 ag W qdwy gAW g | T
a@ ¥ gWIX ggi s wigafeE, A,
fag ag wem-aaq (o § | €@ &
fr ge nF & fan sew wifad EAT
arfgn @ife ag q@ awg & a@H
% HIT 99 F A1 ATEHIE T g &§F |
g9 g 3mq € o gart araT agEm ar
fafaret aga Wt 5= fF @ Simrd
H gafaar g & a1 gArAT gFEl & 9
T & TS FUT & HIT FEA J2A E
afemr w3 s wdr A & Ao
TETE FC F1 dF IAFT FFW AN IIAT |
A9 GT T qgE w1 TF FHEAA
gamar mar o1 fqa F 7 g ar & oag
Y gy T & Tdeasa a1 fafye
F, gh Jo9E ¢ AR A argar fr fafa-
T ARET IAFT FA1T Z, IF T FAA A
wrgafes ferdads # fafwz frar, faa
Y FATH HAT F1 IEE AGE g@T | ;T
A FAT CF-0F FIF a= (FU o7
®E A A goF & fau fagaa
gz i gl ag & 1 a1 @ g §
I FT@aT § fF we Horaw &1 Wy
FTF 7@ AIZAEN F1 g7 frwr s
#T gt wF farew & fav ssmr-sremm
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Fifew TArd STy | F7AT gw o Amwa
fe garft wxF g famew @7 e
fag farew @1 @@ Fr QEn 2=
wedi & qrg A HOA wiedz #Y OO
FG@T {1

ged JLiire J s nds g 2o JOTTES)
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SHRI B. S. MURTHY : 1 do not agree
with the hon Member who spoke last that
Unpani is not Indian. It is lodian. There-
fore, we call it an Indian medicine. We do
not want to have three Couacils, one for
Ayurveda, the other ror Siddha and another
for Unani. Bu' we have given separate

commiltees which are autonomous more or
less. So, mo harm will be dong. Qn the
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other hand, every cffort wiil be made to see
that Unani system develops ..

SHRI ISHAQ SAMBHALI: It is a
very small Committee just like a sub-
committee  This is not sufficient.

SHRI B S. MURTHY : It is pot a
question of big or small committee. The
intention of the Government is to see that
all the three systems whizh constitute Indian
medicine are given sufficlent support to  have
full growth, Therelore, [ request the hon.
Member not to separate Unani from the
people of India. Let it not be said that
Unani is not Indian. Unani is cent per
cent Indian.

SHRI ISHAQ SAMBHALI :
a separate system.

SHRI B. S. MURTHY : Agaio, all the
facilities that we provide for Ayurveda which
is a dominant partner in this will be provid-
ed for Unani as vwell as Siddha. Therefore,
nobody should have any grouse in this. So,
I request the hon. Member to withdraw his
amendment,

As regards Mr. Shiv Chandra Jha's
amendment about students’ representation in
the Council, I think, it Is too eaily for Mr,
Jha or muvsell or anvbody to think of giving
representation on a Council like this which
is charged with 1he task ot formnlating the
syllabus, the studies and the courses in
these systems. When time comes, I think,
he will be available for bringing an amend.
ment saying that students should also get
membership here.

Then, with regard to the smendments
moved by Shri Ram Avtar Shasui, they sre
for seeking more clarifications. They do
pot count as independent amendments.  All
clarifications which have become necessary
have been given. Therefore, I request Shri Ram
Avtar Shastri to withdraw his amendments
As a Ram Aviar, he must he'p me in pass-
ing this legislation, I, again, appeal to
Ram Avtar to withdraw his amendments.

SHRI KANWAR LAL GUPTA : He
is a communist Ram Avtar,

But it is

put
Shiv

CHAIRMAN: Now, 1
moved by Shri

MR.
amendment No. 11
Chandra J ha to vote

Amendment No. 11 was put and negatived
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MR. CHAIRMAN : I will now put
all the amendmends to the vote of the
House.

Amendments Nos 27 to 29, 35 and 59
were put and negatived.

The question is :
stand part of the

MR. CHAIRMAN :

“That Clause 3
Bill."
The motlon was adopred

Clause 3 was added to the Bill.

Clauses 4. 5 and 6 were added to the
Bilt

Clouse 7—(Term of Office of President,
Vice-President and Members
of Central Council)

SHRI SHIV CHANDRA JHA : T beg
to move :
Page 4, line 4,—
afrer “'nominated™ fnserr—
“within three months™ (12)
Page 4, line 18,--
after “'shall” {nseri—
“not™  (13)

SHR1 RAMAVATAR SHASTRI :
to move :
Page 4, lines 3 or 4,—
“omit", or until his successor shall
have been duly elected or nominated,
whichever is longer” (300

st fox w7 wr: awaafy wEeEm,

gay g faar & -

“The President, a Vice-President or
a mem er of the Central Council shall
hold office for a term o’ five years from
the date of his election or nomioation
as the case may be, or until his successor
shall have beeo duly elccted or nomi-
nated, whichever is longer.”

zad fogaat & 9gv & amar g fv fafe
o wem a@gr fear sma RO FgAT A8 @
f T IGFT ZH & IS 9gA g @reAv
@t arEr @ & gdEE @ Fgm-aEE
aifrdte @1 a1 oaade @t ag @9 g
F m=x foX @ Amw, IASAT FEA E@

I beg
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T T 9@ § | wEifee A 12+t
gmar & fafer @t wem @@t @ fear
Eie ]

gET HEET S
FEAE

“Members of the Central Councll

shall be eligible for re-election or re-
nomipation."

IAH G F a1 A1e gaz Are foar s o
ag fec aifudz # &t arg o mad
JEET TR AT AT HT ATAT & 1 -
fow WY wmg ¥ fex ArfeRe @A
TELT TR & | AT AT AA F qE AR
Tm & f5 dw 71z fa ofafras sred
e AR -Arfaaee |

sl TRTEAR AT . gaefa qged
AT AT gAY AT 7 H 2 WA Ag
E.

Central Council Bill

13t & 3a# og

“The President, a Vice-President or
a member of the Central Council shall
hold office for a term of five years from
the date of his election or nomination,
as the case may be...”

¥ w7 & 5 o off a5 @ +nfim,
whae Fferr A ST ARG 1 Ew
e argd & fF o g a5 & ST
ferarz <@ #C o &1 QU X & o@-
F &) AT | IAF WA HAL JAL FAA
& 1% IEIT AL | AT T qGE A
ara & s FEr fF oam a9 g g
A1 zgsT wawa 2 fF o g & arg
giFed Ag) Ot @ aFar § 1 gefeg #
IY FHATE FIAT ATQAT § | W@ qUAAR
¥ ga Agy wiew # @ § e Fafay
#Y AITEH T AE X AT ATAT 1 g
fam oz faega smazgs awr fear om
f& o/ @A F a1 v gom Y gw
fou #71 Far fF @ & ag go-rETE
FT Afow | TUF a & A R § ITA
a1 &ifed, saar ae@ @ ¢
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SHRI B. S. MURTHY: 1 cannot

accept the Ame=ndments.

MR. CHAIRMAN: 1 will now put
the Amendments Nos, 12, 13 and 30 to the
vote of the House,

Amendments Nos 12, I3 and 30 were
put and negatived.

MR. CHAIRMAN : The question is :
“That Clause 7 stand part of the
Bill.”
The motion was adopted.

Clause 7 wos added to the Bill,

Clause 8—(Meetings of Central Councli)

MR. CHAIRMAN: Shri S. C. Jha

is moving Amendment No. 14,

SHRI SHIV CHANDRA JHA : 1 beg

t0 move :
Page 4, line 33,—
add at the end ““unanimously™

qg OF grer a1 |daraa g, foamar @ we
ard & wfes gg or 9 feew & amw @,
AT | 38 FA0T F FEoWT E—
Provided that no decision of the
Central Council in relation te Indian
medicine or Homeopathy shall be effec-
tive unless three member representing
Ayurveda, Siddha, Unani or Homeo-
pathy system of medicine, as thc case
may be, are present at meeting and
support the decision.
AT AfAY v HEH g F@E, &
Ag #2484 £, Ax A @i 7 zEfen #7
Tg “gafamad” wex &1 Ser R 99
A gq-gemfs 1 gwda FI, Jq7 I
day F1 FEifaa fear arar sifgo
o wE @WTHT F1 ard 9F W 2,
o F21 & fF azi ad-Aewa FrA gAm
wifge, &t agi a1 fawwa &1 394 93-
fad & i, zafao 1§ frasa 72

ST |
SHRI B. S. MURTHY :

(14)

Insistiog o -
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unanimity is to dilute the decisions, I am

not accepling the amendment.

MR. CHAIRMAN : I will now put
the Ameadment No. 14 of Shri S. C. Jha
to the vote of House.

Ameudment No. 14 was put and negatived.

MR. CHAIRMAN : The question is :

“That Clause 8 stand part of the
Bill,"
The motion was adopted.

Clause 8 was added to the Blil.

Clauge 9—(Committees for
Siddha and Unanf)

Ayurveda,

SHRI KANWAR LAL GUPTA: I
am pot moving my amendment.

MR. CHAIRMAN : ShriS. C. Jha is
moving. Shri Lobo Prabhu is absent.

SHRI RAMAVATAR SHASTRI; I
. m not moving.

MR. CHAIRMAN: Shri R, D.
Bhandare, not here. Shri Hardayal Devgun,
not here, Amendment No. 45 is the same
as No. 15,

Shri S. C. Jha.

SHRI SHIVA CHANDRA JHA: 1
be to move :

Page 4,
after line 38, fasert—
“(dy a committee for
Medicine” (15)
Y zo waraT § agy ¥ 2 fF wgr W
FUL AT AGIAZ BN G fag, wwd
e fefaen W @R wifen | oy
aga wgw qMEA &1 & awwar g fw
o1q S A WG H FF A ST A E,
W qF § a9 &7 At §, a7 agr /=t
LT Y #YE 9@ TEN R, WY eEey
v ¥ O AT, FTA-aTE-AATd AT
¥ & g st A, 99 fome & am

1 | & qgan g oA iy

Iotegrated
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(Shri Shiva Chandra Jha]
afefam & arr far @, 3 da wet smEn?

safan s 1 qwn & fF g<m ie
#fefaT &Y oF %A N 1@ sArg AAA |

*SHRI J. H. PATEL (Shimoga) : Mr.
Chairman, Sir, I have tabled my amendment
with a specific purpose. In our country,
we have Ayurveda, Siddha and Unani
systems. There has been lengthy discussion
in this House on the efficacy of these
systems. [In addition, there is also an
integrated syste n of medicine. However, I
am nct going to dispute the efficacy or
otherwise of it,

There are about 50 colleges in our
country where this integrated system of
medicine is taught and there are about
50,000 practitioners who have qualified in the
integrated system of n edicine. I am plead-
ing on behalf of these people as their interest
is of vital importance,

If the Government is going to give an
assurance that their interest would be safe-
guarded, I will not press my amendment,
But as things stand, 1 do not think so.
Hence 1 am urging the Government to accept
my amendment.

MR. CHAIRMAN : [ shall now put
amendment MNo. 15 moved by Shri Shiva
Chandra Jha to the vote of the House.
Those in favour may kindly say *Aye’,

SOME HON. MEMBERS : ‘Aye’.

MR. CHAIRMAN :
may kindly say ‘No'.

Those against

SEVERAL HON, MEMBERS : ‘No".

MR, CHAIRMAN : The ‘Noes’ have

SHRI SHIVA CHANDRA JHA : The
‘Ayes’ have it ¥H X fedlorm @r

Tifg 1

_ wmfa mga St ogw e ¥
qe7 § &, ¥ | gt 5y
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=it frx =@z wr: gaafa "gEe,
fraT 8% &Y a%ar, wa fedraa qi Smar
g @ @29 & fedtow &4 |

awrefa wgtem : d@T Ad gRm
woo & waTfas A1 awg F1 qgfaar
gfeqqrT 1 a7 GFT &, @Y 3AH FACH
g3 a3t am

it fora ox w: waafE TR e

awrafa Agam @ 3 5 A=F & IFN
e wa faar s

Skri Shiva Chandra Jha then left
the House.

st go Wo @i (FHAN) : wHlT
A1ET, TR W A & faArs A1 3y
Far &, Ia%1 forrd & faaram s

s wgwRa  gAd e @
famrar faam &1
MR. CHAIRMAN :

amendment No. 15 to
House,

I am now putting
the wvote of the

Amendment No. 15 was put and negatived.

MR. CHAIRMAN :

“That Clause 9 stand part of the
Bill:”

The question is :

The motion was adopted.

Clause 9 was added to the Biil.

Clautes 10 and 11 were added to the
Bili.

Clause 12 was added to the Bill.
Clause 13 was added to the Bill.

Clause 14 was added to the Bill.

*The original speech was delivered in Kannada.

***Expunged by order of the Chair,
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Clauses 15 and 16 were added 1o the
Biil.

Cluuse 17 was added io the Bill,
Clause 18 was add. d 1o the Bill.

Clauses 19 to 21 were added to the Bill,
16.00 brs.

Clause 21~ ‘AMinimum  Standards of
E;‘dncnden in Indian M edi-
cine).

SHRI RAMAVATAR SHASTRI: 1|
beg to move :
Page 9, line 9, —
after “medicine” jnsert—

“along with adcquate knowledge of
modern humen anatomy, physiology,
medicine including preventive medicine,
surgery and midwifery gynaecology”
(40)

% qg waw zafag war & fF 3
A AT At #1910 AT #
amrfaat wic wat &Y dmifear #7 ard
AT IAFT 2T FHgn | [AT IAR
TEAT qTO AAFE AGE gRO A1 9g 3
TATA AET L IET | AT HG TTE TF
@eE gArar |rgd £ ar SEE faw Y
arEawE g fF A% oA Al F1 AR
S—za DAt §r qaFd 7 7dT
¥ @rafaa aurw arar ¥ AEHIA JAH
gt arfge | & g wEm @ fagsa
FTAT A1EAT g fF F wAF1 A am@i «
qAT F4T EAT qgd &1 nA Al aga ¥
@rr g o fF o fRa 97 83 € WX
TATH FET I€ FL A g Afhq IJad
AT F1 2T WL gl g 1 Fafau
g fa3gw ¢ M @@ @mdl &1 o ey
oy afas wx afar arfs Ao ag
e faeger gued @1 W0 A1 I A
F1 oF fafmmm @3¢ 37 @@ AT fee

ATt #1 fReY s F1 S =AW IIET
7,93 | AW AW @At A AT and 33
2 TA—gditaT &% ag gMeq @r |
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SHRI B.S. MURTHY : 1 wish I could
acéept Shri Ramavatar Shastri’s amendment.
My respectful Ramavatar is always great,
But unfortunately his amendment does not
throw any fresh light because these courses
are already being taught ; secondly, we
must leave thess things to the Central
Council that is going to come to look after.

Therefore, I request you to kindly with-
draw his amendment,

MR, CHAIRMAN : I put amendment
No. 40 to the House.

Amendment No. 40 was put and negatived.
MR. CHAIRMAN : The question is :
“That Clsuse 22 stand part of the
Bill.”
The motion was adopted.

Clause 22 wan added to rhe Bill.

There are no
The ques-

MR. CHAIRMAN :
amendments to clauses 23 to 25,
tion is :

“That clauses 23 to 23 stand part of
the Bill."
The motion was adopied.

Clauses 23 lo 25 were added to the Biil.

MR. CHAIRMAN : The question is :
“That Clause 26 stand part of the
Bl
The motion was adepted.

Clause 26 way added 10 the Bill,

There are no
to 32. The

MR. CHAIRMAN :
amendments to clauses 27
question is :

“That Clauses 27 to 32 stand part of
the Bill."”

The motion was adopted.
Clauses 27 to 32 were added to the Bill,

MR. CHAIRMAN : The question is :
“That Clause 33 stand part of the
BilL.”
The motion was adopted.

Ciause 33 was udded 1o the bill.
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MR. CHAIRMAN : The question is :

“That Clauses 34 and 35 astand part
of the Bill.”
The motion was adopted.

Clouses 34 and 35 were added to the
Biu.
MR. CHAIRMAN : The question is :

“That Clause 36 stand part of the
Bill.”

The motlon was adopted.
Clause 3t was added to the Bill,

MR. CHAIRMAN : The question is :

““That the First Schedule stand part
of the Bill."”

The motivn was adopted.

The First Schedu'e was added to the
Bill.

MR. CHAIRMAN : The question is :

*“That the Second Schedule stand part
of the Bill.”

The motion was adepied.
The Second Schedule was added 1o
the Bill.

MR. CHAIRMAN : The question is :

“That the Third and Fourth Schedules
stand part of the Bill.”

The motion was adopted.
The Third and Fourth Schedule were
added to rhe Bill.
MR. CHAIRMAN : The question is :

“That Clause 1 stand part of the
Bill."

The moilon was adopred.

Clausr 1 was added to the Bill.

MR. CHAIRMAN : The question is :

“‘That the Enacting Formula and the
Title stand part of the Bill."

The motion was adopted.

The Enacting Formaia and the Tiile
were added ro the Bill.

SHRI B. S. MURTHY: I teg to
move :

“That the Bill be passed.”

DECEMBER 10, 197v
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MR. CHAIRMAN : Motion moved :
“That the Bill be passed.”

st way & g - awafy wEEE,
& T F awrt 3 g froww R
Tl A ag, 23 T & arg IR A
T @At & fav us agw sefad
#1 ffw foear | 23 qier g 3z ATHET
WHagrgarar | § mew Fw@rg fE
THE AT FIH1L FAF AT T FTF 99
gt a3 sy, afew AT Y N F F@
I w&d § fomd arc ¥ fadm 39 F2r-
i AT sE F A A § @ S A
Fgl f ag 5@ a9 &1 AREET X fF
ATgde, ZAT ST gradt F fao o
ufas Gar &, :fF 77N @z F
foq g=gia foraar dar frar @ sa% g+r-
aw ¥ W gEd agfagi ¥ fag gaer
Gar g fear mar 2

e arq g fad & arc T FgH
2 | ooy FUAST =GT HF AT gargAl Y
fagd qx @< faar, afew fergeart @a-
i gr s W f@d ad ), ofws
dFzT ¥ #1 FR@ET TEr T@ g o
feegwar=it zaTgar a=mar & 1 A w0
AT A F AT qATEAT F FAR @9 2 faa,
Ttz faam afsa wredm gt 71 0%
AT i@ afsqs dHRd a@R g
fafrs a&F fear mr A= FT A
safts WIgds ¥ gg ATE FAT Avgar
g oY ag e ¥ 7 faa wwdr foaar
qfcra gg & fe Wit & a8 gar w1
AR A wagr WigEs 97 &t g )
T 3F FF F A @ F 6 §
fe afeas d9er & w3 ATgEfEw A”
gAY ZF15AT FATY FT FATEEAT ATHEL
a qT @ WiT I8dE fma 9 a0
aafy gaa w9t sae amw @ faar @
afes & oot oft & sgamaa g g 5
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oY Frafraa awM ag Fa7 qret arsh a1
wEIsT T gt & =g fF mrgeEr o
ST TE% Hrac a4, @1 AT WAz gE-
ZaeE ¥ 937 A & I A 1 AFTT
afefFde 2 7% o ¥ 1 gama
7 41 Smq T 3@ a<g & AgaAg &
ATAT grT g 1 g oy o S ey
gElegaey § g, famar meqardt a0
g & R @ awn w0 fedlt Afwa
qrz Afsfaqa & wiq fEaq & e @,
fergeam ® gt 50 #3% swrArdt &, 9@
TOEY @ agd v e aiat § qard &1
gfaar 7 g7 &1 awg & d9s T Her
¥ a7 &, 9a%F fauwedr & f5 agafes
qATAY TETE wE QWi 9Y 9Iwed @Y
wrfed |

& sigm fr @@ W@ @l A0
AT W mafgerew @ w3 arfe amEt
¥ oFT IHFT ITART FL A AT H @
fa® @ g gas1 WET R AR 9T
TG NFQ 2 5T g1 I axg 7
gfgard & d&t sraedd 71 3@ &

st go wo @i : mwmfa oY,
FA-F qAr ot 8dr T@ wEd §
faat a@ el FE & & 97 ager
TG FIAT § | HIAAT GEGIE AT
F W@ o oge o T Fgr fw feer &
arg feforfaiaa 78 @ smom, qas
Y TUIE 0 | AEQIE, 99 99 #
7 SN que 3 & @ 3g oF swEr
T g § AT g g § fr
AY FT AT WIS qF TAR H2IT A A@
@ AR T A g froag AW ¥ e 9%
w3 @ aFn | fom @z w1 YT
qgd AT AT AT FE ;TS A qT@T
aramr 1 wwfan & argm fE A Fre-
fere aTdY WTE, AT FY AAEET, HWG-
&2 %Y yegar A% fag &1 gegar | sEEd
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awz a2 & 7 23 @ & weex 1T ow-
argere o ifemw Afsfem gwiz el
g, AT FT 7 1 oF ) gAY gHrA
A9 qF GHLL AR (BT T4T | F4T A
feferfadaa #r famer a8 & 7 g
ferqadtsr miadT § fags S8 osGdY a7,
Qi WgEs A7 W7 & gEddr &
feqaiw & | Fr WA oY F@En fF oo
a% oF A gAY feeqady gar @ 7 gAd
garar fadez #A &1 TogE@A A9
F#0 & fau mar foad smafes s
AT gAY FTAW A F AT AfHA T4 §
73 a@Far g fF feeft gart wree &7 s
= # P aw agw g R fawaw 23
ars @ gar & arg feferfaday s
T IA g FIAT F99 F a2 oW
of dama wWie sfexw wfsfaw & gy
fefemfaaa azar sroar  w< sme =
73 faar & faar & &fFa gz sraen
A & FZ0G F gL | gH gAN & R
1T FZ LN FT g fRarw gw a@wr it
diar 37 F | gfag & srgw fr gw
feferfadan 1 @am @ & fag s
At farzen & fan sefaa aamd o
gmAt & @ A a% W fwayar
AT & FTU AT FE1 & IAH WA
qaed! AF(T G, A9 §g TN T AT
faq atg &1 fa= @ § 38 w9 gaw
Z4rggl & Arg g9 g feferfaqas #1
A% FE) a0 |

ot Aq e i (aiF) o Fweafa
dr, 93 ¥ uF FEd g ¥ 3 mms,
I WET | A WA A A g aArd F
faq gz a1 § 5 $9 § 9 @aan
& a1g 23 99 415 @Y WEr @ gL A
oF g T Al frar | gy Eni A
gt fF z@ A qm & @ e A1 oqar
Fw | afga & Fgw 9@ar g fr wgi
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[ =7 Juit arFe wai]

qF WIS F1 Grarg § IOFT qAME F
AT AL FT JT AFY | THHT FAAT
oI gl oasar 2 ar 9z ¥ &Y &Y awar
¢, wify mgaz faam-awg WK 93
& It AT A1 qarer Agr @ | qAay
F a1 W aga $G F A7 ghar & At
gy 78 ffafaefias gros TmEr fa o
arg, | AR FE FIFIA @I
"FET ¥ &1 LW 9T FAT AAL A
IaHt F1E 7gf qmar | FfFT gt Arg-
q3 faqee 4o ET AR W | g H1g
2w, 719 vq qfefegfs Y s @ A
F1 fAe@ U9 IAFT IR F@ & ) T9-
faw gak g & fau strgac-Tgfa faaHt
JrgF & Iadr o Fr¢ azfa A@r @
FFdr |

a1 A WEAAT FAT A9 AT A
FEI § IAFT AEET FI@T E | W WY
agiwiat & 90 gfawa & wgd &1 fEeg
e wegdt & faad et & 3 90 wfa-
@ el § @ § zufaw ust & *fgm
a1 AT T, g F A T AGARE
gt gargEt 97 € faskT s agar g 1
feg @CHIQ wgEar & faar gg g
g W1 gHW OF ag § A @
¢ & gawar g fr e faw & 9
B9 & arg SR AreargA fadmr &

ZATL JIHITT ATRAT 1 UFT |

wgl aF wigafes siafaqi & faia
F1 HATT g F w5 421 faady €1 wrg-
i wafaat awd F g Haga &
Fre@m € wi # aar g e gg @ O
FR@M &7 -4 FAT T FT ATZAL
g ¥ a9q &, v fer st e oz o=
war 2 fF gz T s faedt §
f& agr | zafac & agm fF awR &
T F ¥ W 0F ud) qgd GaE F
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FATYAT &Y @rg wgh #2TE Aafyar aad
9T A AT gey AT 3faq At 9T AW
1 faer % |

saf % uaArfas Farsdl § @ 39
oG TATEAT FT HATT § WIYAR CHT T4l
T4l Ft AT AT H A7 F TR AR
FLEAT | qg UEGAy T grEaidgdy & o
T A HIT T gFAT & | AT TR
fer gram 213 & ag feedt e Y 9o
AT H AR A U A S wAraz g
TAT |

ne # & five a0 fam w1 @ w@r
g | 91X A *1 zq fadas &1 oA &
faw amarz 3|1 1 a8 vF wsar FH
g AT A fRaT 2

SHRI K. NARAYANA RAO (Bobbili) :
Sir, this Bill seems to the quite encouraging
so far as the title goes. From the title, one
gets the impression that the Government of
India 1s going to do something big for the
development, preservation, etc. of ayurveda
and other Indian systems of medicine, But
when one looks into the provisions of the
Bill, one is disappointed. The only purpose
of this so-called council is to bring about
certain standards of education so far as the
Indian systems of medicine are concerned.
I thiok the challenge of the day is too big
to be tackled in such a peremptory manner.
Today ayurveda is at the vamishing point.
Unless the Government of India patronises
it, it will be liquidated soun., For the rural
areas, Indian systems of medicine aie the
only hope. The M, B, B. S, doctors will
hesitate to get to rural areas. The vaidyas
who used to be there in the rural areas are
also oot getting patronage becausc the people
are more anamoured of injectlions, eftc.
So, what is most important today is that
the Government should encourage the science
of ayurveda. For that purpose, this Bill
does pot contain anything. The Indian
systems of medi:ine should be developed and
a pride of place should be given to them, so
that we can have such nsiitutions in Indian
systems like the All India Iostituts of
Medical Sciences. Ayurveda is a scentific
system and it should te preserved and
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developed, For achieving this, I suggest
that Government should broad-base the
functions and powers of this council.

Y &0 fao wygwe (Fafar)  awmafa
AR1E, 9g a¥f gar 71 A g fF aw
& WIAE ¥ 412 39 A ¥ fauaF wega
frar | ag N gegaT & WA § WITAE
&7 oY ggae F grv &, fadew A
maf, fargia gaAr wrgaaz s fag
AT F A F AEwrd dar #Y g 3
9T TH TT A ot 7w Fw g fE A
dar A # oom fg oow feew a1
ST | TET WAe HIAT gr fE wigEs,
AT wie faz AT qefEt a1 faEw
@1 1 @y W agfrar g @ dwar &
e & g g« fawr wf &, zafaw 73
At azfrat w1 § 3997 faam awEt
w3 3fAar § szl w19 g7 AT ¥ FEEA
& wr 2 7z famw FEAE aX
Hi7 9t 7zrad & fF A gEm |
W ogER aarar g% | § =garg &
wrgaz, gae A fag ag @ faeew
iy 21 @y fF gAar A1 A8 Teaw A1 A
1% ary 5 g7 AL # $1€ weE g WY
g fafza Feezn ars Afefes &1 Mz A
g WI¥ | gAT FW AT 9TEINT A
qgfag & ag Wi @7 7% ) @it & fag
g fagas =mar a1 & AT & 7oAt wgey
#1 Ta% Ao wragrs qar g1

*SHRI J. H. PATEL : Sir, I am raising
only one point on which I want an assurance
from the Government. According to Pandit
Shiv Sbarma, it is not possible to integrate
Ayurveda, Siddha and Ubani systems with
sllopathy. 1 am not standiog here to com-
ment upon the possibility or otherwise of
integrating these systems. I am pleading
wilh the Government to give adequate
security to the practitioners who have quall.
fied in the integrated system of medicine,
There are about 50 colleges in the country
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where integrated system of medicine is
taught and about 50,000 practitioners
working in different parts of the country. 1
would like to know that Government is
going to do safeguard their interest and to
look after their future.

5} ERETE @RS . FETIT ARIET,
qR et g fr faa a5 9g faw are
gl @T & 99 T fafrex @igg a3
aoit 1 Hg< A0 fFar | S| w4 Sy
& mar frar @, & svie w3an , fr faeg-
WM & 3 fasar facew & amw, fagsy
AN AT FT oAq@T &, F1E -z
T AR | ATTETE A G A oF A
T ¢ W K @ qr R W fF @y
F qAE A1 W E, ¥ ary ¥ wg
7 #7r ¢ fr 3w sAmw arde gef,
ag At wAAAA g fa F1E gud ardy
SR T A AF (wT A 7z v  f
S fFeft At § 100 #rar # @) ga¥
98 WAL oF a7z T @ § W 2 g
o faT & g ¥ 1 A oW faeew 9
AT g fae qmar &1 & Iefre Far
g & o 9t Ay fFar @ Swer far-
T o) ¥ TAwm w6 e g @
Y AN A @ ' 6 g g
@ ¥ A 5T a% |

J. -:J,ffq—.ﬁiné RO PN gt |
/M/rr,qﬂ:..awfu)wq-hrvk
J-ffﬂnﬂu\’qf/uf'- x,.rwd'rufuﬂ-aff'
G-It fON G Sa I-ruﬁf.sv,-f._.-utb
,_;Lv“*';; fu)uz_/ SISl o JE I-*'""L(‘-X’
2, éfﬁrfj; ol e iy e\l . G
WLl ey I Y I T ey
Arc e un o 8 A e pat o
r"’éu-'a o .-,z...is. GUrra u’f—-,r'f-z,).-(
Yons2l el FUn Cra v -a-Cy g ot ooian s
AL, fu/rlbr:w,,;-ﬁu-w,, e
[ ﬁ/g/ = Q)J/;‘: 0,0 é—;‘- (j‘t.m:.

-

*The original speech was delivered in

Kannada,
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it qagw At wre (ggeia) - gwrafy
wgieg, awsATAl § vewar g, fawty
2 F Fgamr mar g A wifawada
geT w1 fergeara & wfaw Aar = Fo
Fo wg A faw «1 @y & fFA a=-
i ag e Fagi o AT T@E
g gaT & O geW &1 70 geed ARl
gt | & FEems;, UFR AT UF qEAEA
TR AT agEt 774 & fag wmar fE
fergram & oY eraz Hiw gFw & ITH
1€ wifafaga oY & ar & 3@ W
gama @i & arfag qgs & gara §
Tar A1 HaA F1 fgEam@n | IEE |F
gear faq far | w7 A q@r @ & @7
TIF qT a1 94T qAT 4 A7 | AN A€
t@ gf f& gar &1 @A A AR
ATT ATZT § AT FT T &1 197 | gaow
aea 3 F7r f grwl @t ¥ Bw fear,
AT dH /I gU AT A FET 47 |
Aa{rFT TTHET 7 7T fw w@ig & & wrer
g1 a8 AT "rgw w1 faan, afew ag
#% qar arar f& 19 G 9gw Fer
qr | IR wara faar  fE fegmam
gzt & fommn faar 30w & A
HIAET IBTAT & A v gAT ! gEry weR
i fergFarm & dar @ E sowa o
g1 & zAw wpAr geAr 5 gArn
qRARIA Y A1 ¢, A fasmw s 2
az fergrama MY 3 g a7 & A g
gE, IFTA, TFOT, ARAFA AT
FFA g0 g, afaw fergeara ¥ ey wile
gaeA AT A garr freaa &1 agt
faena #1 &1 fFq azddt @ e fs
33 AR 7Y @1 ¥ oF i gu oft 9%
1 gEAAE F avg Srer frar mr AR

feedy ) fgrg & amg &g fegr man
quTif frdt A AT & | < e
¥ Igae fe=ft frdt 3 adY faely | ot
aw@ ¥ A gard frsad & 3aA fegeary
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# g 9% guem A A fazwa &,
T gt 7 AW gERAWE F |9 A
fear mar
¥ AT gewEr & OTq gOWTE
F3a1 g & $g wwawm T § W aw}
a3 |y & wfeT A A & gy g o
= e FT A A @ 1 W AT A
ZAR A TR F@ § A a8 AF T
21 ag wrf gEAAHI ¥ ATG ALFATRY
FIA FT AT AL &, gg A1 TH QA
F A &1 w9 g freaa it A1 g6
aw au% | 1g fgg gaewm fam a=ad
freft g faama @ s s@FT wm@Er
F3@AT AT AIfET | gWRS @@ Y
fergmam @ faame @ 9w gAY
AT gadY fagmer g & @1 owwdr )
ATgdc A AT A9 IS F T AF X
ST W7 T &, WfeA oz &g ar g
foamer T €t &1 97 @wdl, oA geF
F1 g fagaa 371 &)
¥ aFr & fF o Fo o mE ¥
Frfaa et @ & 38 ferg 9 gaewTal
Faw & fasre A g ag feegei
A GAAIAT #1 g FA FT aq AG
19T | 5 oA A o ¥ fgg AR
GEAAT IAHY AT 37 qrr A8 § )
e G (WS NS IS )
Up Pl s ur Judizu3s
CLLSS G JGLyCrimcang i Bl
brte Lol v s 2ube A -vilu b o
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Mo Aawr? (FEwar) @ a7 faw A
¥ dw g @ Afew gEed gwr 1 TR
ferg & qavé AT =WTEAT § 1 A4 AT A
W Fgar WAl g R gar Fand
aga 39 fFar war g dfem fas =i
st 35 gu d & fad mar FgAr A
3 fF ogAEr A OO AR @ AT gE
garl fgrgeam & @ 1 e s @ @
&1 g wex & A gar @ fF AE
ort =% ag & AfeA fTm, fo, Aifan
;f‘arca: gefaear, #E A3 gaA A
dfieg 7@t # w@ifs AR daAdAz A
waz Ag femdr 0 oW gy fawed
fgrgrara # frarfy | o g7 Ay <@ Ta@r
;AN g A § W gy T A
geare g Arfgr | zasr T 9ER g
| & |

IR
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Z7 g ot 3y § fr ggag §t @
a® & 7eg @1 afFr WgEe 9w @),
gArdT ga Er | afs gw @y & fw
g arer ot Ared AdfaT A axs 9T
wE Fewa g fr wway afgam
FRIEAT TFT TAR Y@ A FT FIfAw
FI At agd AgardY g

# f&x gaT =wgam g fF qg 1 faw
amar & g }WE arar & 1 Afew aga
o=y g37 § AT @ | T fggefaal
#1 S gt gaed), gue oy &R
FETT &, IR gAY wag et

Nt fed (qferm) @ wedlr St & &
gaqe a1 § wifs faw s ¥ ag
fasas s afafa & amar a1 o ==
¥ gawt gL fFar ar gr & gufee
FG & a1t ¥ 9g7 ®F Fgr 04T & | IAE
Rt ¥ agi & uHeHeq #f 71w 41 Afew
e St 7 AT EFIC AL fHar | gak
faw ag g & 9 § 1 {ifer w
¥ art ¥ ggi gy wmareT 2 R €
& argar g f5 o9 weareAt A qfa #3
& o wrow @ wf e ot @@
o géifes A6 T @adA TR A
g & Fifgw 1 Fafegt qard sogAr
gaH €T T aral 90  wfama
IFHIA A AN IREIA AT &I 4T
grgds 1 a@ A Ay FEEr T A
THF! GFT GR 0F fgarT qrg A T
Afr s afeFama d a1 WA
IAE § OF AT 97 G/ J4T F
mifeas o1 | AfeEs T Afzr F gL 9%
g9 FX TWEER frar) avdar s
ifea® a1, 999 F gep7 A0 {7, grias

faaa far | ¥ g wmfes 7 AifEs @
w57 fFar % ore ot fzax & wfeca 1

AT AT §, A WO AweATT &4 faa ?
afeas 4 g f& @ wwar § 5
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[ = fas)

Y AU weErAT we ot frww wwar
ol & awar g fF oq@mR &
S gEFY W& FAO AT FAT A @)
o su ¥ o wfg quw ot 7 Al
FH #1 R AGER ®1 GO frar ) &
awwar g & ag frmea adl dar anfag
qgER AT qeEfy AT A g ) I A
& gaTer agfa gardy dewpfa &1 ww
AN mggar Agr grAr MiEw |

st wifas It (SEreEan) ¢ oA
fara ot oft srgde & fawa § gz § o
T am g aga & forg ga% fom ag
AR FAAE 158 frar R @ &
fae & == w@lw # W gREE
@

UF qa A T FAT FEAT E
g} A fergrardt w1 & ¥ feeqgearh
AT IR AN AT A1 @ E ) gw
qAT ¥ AT E, §F 997 4 W Ira|ar
FOX ¥ ¥ gu v, ¥ wIw wfE X
aren @ R, dET Wrgw q%@T R EH
wo AW A Y wEfy §, S A9 g
g SaFt gH Ffrar F A 9X @F
T@AT ERT AR 99 aF g9 gET AE
g 99 aF TW AIAR Y T §, TG WO
@ AT /37 1§ g9 W A qra A=Ar
£ g I A a9d) &, SAst wC A
qW AN AT wAraT §, AEfET wET &
& w7 Afaed 3§ 9X 99 FT A9 LW

F7 ofaw 98 9T ATHFT IFAT & | WA .

#Y 7g 79 &, WEAQFAT FF T AT 8§,
Zad % 7g ara @ | §T FAT FE A
FHOFT § HET & A1 AT AAT AT
Faar & Afew gw TET AEF w@ &
TENY 9% g9 g 0T &9 |9 Y
fa § afsa ogER A1 a<E FETO AW
7 arar &1 & wifearEy A & g
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g\ gt =gl argafed zargai & e
%1 3R g ot A wwdr @, &7
qgt TEF AGT HFAT § | WA F1 @Al
FT HaZET G v =rfegw 77 fegeam
# & 78t gfar & gir =rfgr. wiw @@
qrqerores far s wifge 1 fergea
& adY afex gfaar & ga faar 2ar =rfen
fe fergear: & 31 #K oiw g faasr
gfrar TRmT FT awdr § W IHA A
fat ar a=dr 1

SHRI M. MUHAMMAD ISMAIL
{Manjeri) : Mr. Chairman, Sir, I congratulate
the Goveinment for bringing forward this
good Bill.

it afger v (afmm) : & w@@r
&1 Fgr1 argar ¢ 7 fag ag & oAy
& feemr ar felt gesdl #1 4z faed &
AT A7g & wrgaz AT gArr & feedr
s fot 2ot #1 faad sifgo ) A1 &
s & #T g =gy Wi dved o
ST o ST & oF ®AE g AR |

ot %o Mo ¥ (qfmar) : ag T A
ara & fF grow g faar £ om@ F o1
W gF W OTEE §EEd g ) g
faar &+t sfg ¥ gaTe W o sfaow
¥ | A AT AT § | AIGET FV q@TH H
Y aTea & IEAT gAT CEnafaE § AgY
#: a1 gFdr ) F amar g fF@n
Tgt & sreeT o faw wds #1 SommA
™ A @ T o gwwd ¥ oTEer
T fear mar @1 g WY @war @,
IART J FATL a9 S F U7 AT FATE ATE
aga & qm Ww fam w7 & A Ay
7w @ fam # Iard & FJar a1 M
Su% g = AT I o ¥ I9% qF
IqET g fagr wEr ar |
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e X g o W A T @
ahar g fr wgafer caml & arawd
e adm @ @ e 3z o= =@
g 9 39 qx & wyd mafg @ G0
|rgar g 1| & sgar § 5 o fag qwi @t
TH! 3G | WAT HOT FIATGAT HIA &
AWl & ArgEAfew qAE @A WHE | AT
STAA T FT WAL AT FEd f24T A0 A
TR 31T saveT g ara gfvar § € AE
g oaFar g

¥ gordrarT s § qr ar ¥
T g% Fg arzar & 4 g § owEw
gufaw aarr wrzar ¢ 7 ag oar a9 @&
ff T gargai faadt swEwrd g 'l
g\ wa st & g9 Sar 41 Q¥ gwre faar
ot git 9 garzar ¥ fear w0 ¥ 9T
fafar & faq gz wgr @&ay faam faa
FTA 4, gar< ¥ fag WA d@ A
#Y fosraa & faq saw mizafe | adsT
ag grar ut fx faaw fam 3 & 9= @A
AT F FELAEL G FH I F AT
HooTH A e AE gt | A M TN K
FE qaFAw A, T AW F faaw
Fgarygri e fag &y ar@ ¢ goar &
oF W gure gy 39 F W@ 9w
arg +ff sadfATz WEA 911 FEA
arafy g F frara faer & awar §
fora® fae ga# dgasr waR faar )
Fawt sxa fafadt 4

ZH4 IAF) AgT agd faemE AT oF
ot |mrA Fr & WX ag dtw graw
R A EE A TR A A Y R Y
= ot wrEET A g %@ ar 1 AfFA ag
UF M ATEHT IAFT TFATE G &1 AL |
za¥ qar 9q4ar & f& fead gwrEwrQ
AR TATC § | THFI SICATEA 24T HITHT
SqH Freq gET I1fgw |
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&7 weal & g & gw faer &7 awaw
FEIE

*SHRI M. KAMALANATHAN
(Krishanogiri) : Mr. Chairman. Sir, rightly
or wrongly this Bill is in the final stage of
getting passed. At this juncrure, I would
like to point out that smong the three
systems of Indian Med-cine Ayurvedi Siddha
and Unani—in Tamil Nadu, Siddha aystem
is considered to be the most efficacious and
so it is quite popular there. 1 am afraid
that in the Central Council Ayurveda might
get preponderant representation. I would
stress that the Government should sa'cguard
against this and see that Siddha and Unabi
systems also get equal representations to the
Central Council.

Mr. Chairman, Sir, in conclusion, I
would like to draw the attention of the hon.
Minpister that under the label of Ayurveda
medicines intoxican:s are being sold in my
State. I request that the Government
should bring fo-ward a legi:lation banning
the sale of intoxicants under the label of
Ayurveda medicines.

st fr o=l (fafeqr) : fogd e
fw A § Agaz & Uw A aga €
waz 7€ | AfF & qe w1 age
Faat g 5 a3 gwT & 919 97 W faw
Fr aT¢ | w7 A frat fadedy & fam oft
ut gem # vk frde 4@ )
fagar 3 fagma 7 fasr gz o A &
T feq @ gz & faar g5 o ady &
oq a1 Fad Fawdal & W g H & |

¥ fax 7 A 39T a g, & o o
2w g ¢ o wmgaz @y fez fasm fag
=t afea faam Al AR 9 gfew
fasma aww wrn &, 77 Atw g Ad
aifer sz & Far zar 9gan g 5 @
qETed § ATgIT AT gATAT § 1 0 &1 A
ufmgifa® am ar g, wEgFar 41 a
A€ FAT 1 g ag wigw gar f6 ag

*[he original speech was delivered in Tamil
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[=f farg waf)
frag s @ Fox ¥ wrar A ¥
ad g &l &, fow g fegeam
A aifeea & d9¢ g9 w@r 97 qrfe-
@ ¥ gF TR IAT A IT A FT
w & ox § ¥ - arer gaT |47
# fom feuy a1 fF & &7 omeam @
IT% g &, Uk gRiw Ama d—afeA
ATEd, g1 AT IH U FL | AN
frararmedl FY TTEATET  FJA FIATE AL
AR ¥ W #1 Fw fwav o smaEl
T ITEAT FY @ET T FT AR A
FoaT g% g 7 agl 91 T aw
ITH e ¥ | § IT gl & A gwa
Fgt g7 737 § AT @ 97 ot FE )
Th 3@ ¢ fF gt @ gFm e
FAF FTET FT EaATA 8 T, 98 YTET
g garft fas #80 &F ) @ & sy
AT g X WY B4 § &ECICgEA @
@ @Y g mmar araw, & gugafew
FHE FT JTEA g W gHH HegH
G AT HIEW gAY FHE F JWET
g | wrE o I7% SR AT AfeFr §F dag
&9 qgr a1 | a8 foogsr @ow 9 @
foa & A9 7 Fadw faags wo-
oY arfas & | uF o dg faaga gy
A€ 2 FFAT gATAT & AN F | qg W)
e & A9 gHIU gET sifae ) &
fa 9 i & s wwwEr FA A
AT 7 ar | 9 wfaFTC gAY BT A
g wa st wg ag fear w9ar
angag #1 &, Praar gart & 3 foaar
TARGY F 29, qg qOAT ZAU 2 | I 9T
# T@ A9 GMT JEY T24T | 59 A
# fah zaam aatar e g f& faaer
gfig gt 2@ oA & qra o 3@
fazdt garses wxa foafeas #1 8, st
avfeferas ggx & WX F1gAE F9%9 77
fazdr &1 wg @far & & s f
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Toar afaes @ owgl gAE X T
g @Y f5 oo gy 7 feedt ofad,
Iy A1g @ fF gw Swi w1 g
g ¥, gfe grEs ¥ wOver ¥ samEr
qga-qa 2 faar afFq s g #
g Jrfty @ Agf & afexr e W
FA Mt @rg F A @ fF e
foer arY 8% & gw i &) UE R
faaat vt 2 aweE, W@t =srer
gE-ae-7a 1T A HGL A WISAT
T4 ¥ At WAt A1 A1 migdz ¥
I=di F1 AIAR TIET AT SIGT GATAT
FY AT 9¥, g sAE wAR e
forger o9 8, #7 waw #wiFEy =T H R
fFaaT smawT awie &, Praw s S
2 @ 57 w1 vF &1 waw ¢ fF agt
gart fawga A8t & o @9 @ew 21 q@y
IaT I 7, @) EUF F1, qd e
#1, 7@ @ifar #r, @@ g7 ar
F97 & gF arfeferae gafazas @ e
TR AT Ik 19 wfre grew g
WRA ¥ q1gas 49T AE ger § AR
IR A gAY A faegwr & AW X
ﬁ'ﬂ'Tlaﬁtﬁﬁ!ﬂfﬁﬂE wedi § AT
g & g fgegqeam & afe mmrea a4y
g€ 9 %9 wfaw f5 srgaz 3 gear
meq 7E 8 faar | argEe E@ww @ o
Tt gt FT ATH gER ¥ A Forear | @
& gy ag  faamar g fF w7 a%
XD a0 gadt 2, ok o0 a59 &
ATF G Y B, e AEIT faega @Y
faiy F<dft @Y, wa grreEe Amiw TR
drar o foar aER & fag & e @
&1 a3 ¥ uF gEaT A19 A97 qav foAEs
nF-UE ITET FT TFTGHT HT Aq0
TAH § w1 f6 s A 3 1 2w
& 7Y, <9 A9 @9 w7y g foar ?
e § @ wrf aIg gt 9R 6
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@ FW IEA A fwar A § 9
fAdea o amar g f& ogw &wN A
AT wEAT & AT WA T A WE-
WFAT AE & g T WL [GET A
g9 awe faear & @Y fefy 7 HE<aml F¢
# gt fa=ar A8 AT | gw A T 2F
ATF TS F, 39 faw 9 zaAr & Aw®
ared 4 fF uF g7 gard s &1 awT
AT | A OH EFIC A GEE T
g1 @Az 9T ag @ F4 T EfE
Tgl ATATET T &9 & HIT WM 9 ARAT-
a9 qC T T AW AT A ¢ fr o
awa 7 faa arama gaFr fae mix
ufq area 7 foaq aram|d e @@
g X owm fEar sAwr Q@ AW A,
s famr 1 & 9@ a5 gz Afgsrd §
afgTT & 7g gFar g, AvA  foeEe
ov, fF (Y gww &1 ww gmmameE &
W BT AT FT AR &

TE=l & A & @iy @gEi A
geaqTe 3T § wifE =@ faw & fam @
¥ agt sy a1 |« & wwwar g w518
ggw #  a9F IOT AG 4 ¥
FANAT TF57 T 0 OF 7w F R
wRAT § 37 qaF fagq faegia 72z ¥ §
fr

g7 §ATHT 731 FAAG aF,
T o @ fF Fwmma T g

SHRI B. S. MURTHY : Sir, I do not
think from the first Parliament to this
Parliament, any other Bill has received so
much popular enthusiasm as this Bill in the
Third Reading. It is because everybody who
is patriotic has been feeling sorely about the
plight of Ayurveda, Unani and Siddha
systems. Today, this Bill gives the same
status to these Indian medicines as is enjoyed
by the modern medicine, allopathy. In this
Bill what has been attempted is to give a
status which will make Ayurveda, Unani
and Siddha equal with the Allopathic
system,
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As Shri Shiva Sharma has said, the three
Committees are autonomous. [ claim and
India claims Unani as Indian, As Dr,
Melkote said, it is only in India that Unani
being given an equal status with the modern
medicine and nowhere else in the other
countries of the world. 1t is true,

Some hon. friends said, what will be the
use of this Bill, if we don't do anything to
promote and to improve the systems of
Ayurveda, Unani and SidJha.

For the information of the hon.
Membe:s, I would say, this, that today there
exists a Central Council of Research for
Indigenous Medicines, and also Homoeo-
pathy. For this we have aliocated Rs. 4
crores and today there aie |31 Rescarch
Centres all over the counlry.

This Bill tries to give full development
fur the systems of Ayuiveda, Unani and
Siddhi, For me it is a matier of personal
satisfaction also, because 32 years ago, when
the Madras Government, under the
Adviser's regime were about ta abolish the
School of Todian Medicines, 1 fought with
the Advisers there, with not much success,
But, fortunately today, 1 um able to pilot
this Bill which will make the Avurveda,
Unani and Sidcha systems become equal
with other modern systems.

I am grateful 1o the hon. Members who
have participated in this Debats and who
have given their support.

ot gex ara fgddt (Fezrer) - oag
Ay drar 2 s #1

SHRI B. S. MURTHY : | would like to
reply to that.  Unani, Ayurveda and
Siddha systems will become ‘Prasiddhas’ in
the wor'd. I am grateful to the Members
for thanking the Government as well as the
hon. Minister, Mr. Shah, my colleague.
After all, 1 am a humble soldier. I must
thank all the Members who have cooperated
and given us their support. I only request
that this Bill passed by Rajya Sabha may b=
passed here without any amendments, Thank
you

I beg to move :

“That the Bill be passed ;™
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MR. CHAIRMAN : The question is :
““That the Bill be passed™.

The motion was adopted.

16.50 brs.

STATUTORY RESOLUTIONS RE : WEST
BENGAL (PREVENTION OF VIOLENT
ACTIVITIES) ACT, 1970 AND WEST
BENGAL MAINTENANCE OF
PUBLIC ORDER ACT, 1970

SHRI JYOTIRMOY BASU (Diamond
Harbour) : 1 beg to move :

“This House resolves that in
pursuance of sub-section (4) of section
3 of the West Bengal State Lepislature
(Delegation of Powers) Act, 1.70, the
West  Bengal (Prevention of Violent
Activities) Act, 1470, laid on the Table
on the 2ird November, 1:70, be repealed
by the President by enacting a repealing
Act.

This House recommends to Rajya
Sabha that Rajya Sabha do cencur in
this resolution.”

16.50% hrs.

[Shri Vasudevan Nair /n the Chair)

I seriously thought that after the massive
and complete bandh on the bth, that is, the
day before yesterdav, that was organised by
the combined Left forces, the Central
Goveroment would come 1o senses. |
expected that afier secing the mass wrath
and disapproval in West Bengal, thcy would
withdraw those block Acts. But that is not
in their character. So,'they want to pursue
these two black Acts and talk about demo-
cracy aod sociahistic rights in the same
breath.

But are these laws really meant for law
and order ? Is you read the Acts, you will
find that they quote frequently from existing

penal laws. So, I do not understand where
the dearth of powers is there for them
maintenaoce of law and order. Suil, they

want blanket powers. We cannoot lose sight
of the fact that these Acts have not been
passed by the West Bengaul Assembly,
because the Central Govetnment have
dissolved the Assembly. This is an issue

which means the deepest encroachment on
human rights. But have they ever bothered
to ascertain the wishes of the people of West
Bengal 7 Or are they anxious as usual to
hoodwink the people there as they have done
in the past ? They are out to dishonour,
disregard and contemputuously freat the
expression of the peop'e of West Bengal.
They should have taken a lesson from all
that they had done and the outcome in the
polling booths of 1967 and 1969. But,
unfortunately, they have not done so.
They will have to pay very heavily for it.

I would appeal to this Parliament
through your good office that it has to be
very cautious. Let us not make oursclves
the tools for the Government for their un-
democratic acts and misdeeds.

The President’s rule, as 1 understand it,
is only meant to do care-teking and run the
administration as far as its day-to-day
minimum working is concerned. The whole
nation and this House had rejected the
Preventive Dectenticn Act, or the proposal
for the Preventive Detention Act when it
came to its expiry on the 3ist December,
1969.  But this reactionary Government
wanted to enact it through back-door, and
while Parliament was in session, sitting here,
they have through this institution called the
West Bengal Consultative Committee, which
neither enjoys any power nor reflects the
ratio of the people’s verdict that we had in
West Bengal —therefore, we had to refrain,
and we did not want to join that circus—
enacted it ; there, the wishes of the people
of West Bengal cannot be reflected. It was
a convenient tool for the Central Govern-
ment for perpetuation of undemocratic
rule.. ...

DR. MAITREYEE BASU (Darjeeling) :
1 object to the derogatory remarks ..

SHRI JYOTIRMOY BASU
Chairman is there ...

The

DR MAITREYEE BASU : 1 object to
the derogatory remarks, He is calling this

august body, the consultative committee
for West Beogal as a circus. He must
withdraw it

SHRI JYOTIRMOY BASU : 1 do
not,
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SHRI RANDHIR SINGH (Rohtak) :
That is also a mininature Parliament.

SHRI JYOTIRMOY BASU : It is a
powerless body. 1 do not wish to offend
anybody, nor am 1 her to discredit
anybody.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : It is a statutory body.

SHRI JYOTIRMOY BASU : But 1
must explain that it is a body through which
they are trying to ge! things done which
constitude the deepest encroaciment on the
democratic rights of the people cof West
Bengal. There is no motivation in what I
am saying.

MR. CHAIRMAN
such words,

: But do not use

SHRI RANDHIR SINGH : Either he
must withdraw it or it should be expunged.
It is most derogatory.

SHRI JYOTIRMOY BASU : It is
neither fish nor flesh,

SHRI RANDHIR SINGH : You cannct
call Parliament a ‘circus’.

SHRI JYOTIRMOY BASU ; I bhave not
done s0,

MR. CHAIRMAN
it ?

He did pot say

SHRI JYOTIRMOY BASU : 1 did

not,

DR. MAITREYEE BASU : He did say
that ‘it is a circus.

SHRI RANDHIR SINGH : He must
behave or be made to behave.

MR. CHAIRMAN : When he says that
he did not say that, what does it m=an ?

SHRI R. D. BHANDARE (Bombay
Central) : If it has gone on record, it should
be expunged. He says that he did not mean
it or did not say that  But if it has gone on
record, he must withdraw it because one
person does mot make that Committee a
circus.

MR. CHAIRMAN : Let us pot waslic
time, The hon. Member himself has said
he did not say it,

SHRI R. D. BHANDARE : That is
perfectly right. But if it has gone on record
it may be expunged.

SHRI JYOTIRMOY BASU : Have I
said anything unparliamentary 7

SHRI K. NARAYANA RAO (Bobbili):
Whatever he has said about the Committee
is a reflection on Parliament.

DR, MAITREYEE BASU : He also said
it is a ‘tool’. No member is a tool of any-
body.

SHRI JYOTIRMOY BASU : I want a
ruling from the Chair.

MR. CHAIRMAN : 1 thought the
chapter was closed when the hon. himself
denied it, If he persisis, | want to know
that.

SHRI R. D. BHANDARE : If it is on
record, it mu:t bs expunged.

MR. CHAIRMAN :; When he said that
he did oot say that, then 1 take it that if
he has said it, he withdraws that. That is
the meaning of what he said. You have to
take it in that way. Do not insist on having
any argument on this.

SHRI JYOTIRMOY BASU : I have not
used any unparliamentary language,

MR. CHAIRMAN : It is no question of
parlizmentery or unparliamentary. It does
not help him also, using such words about
Parlisment.

SHR1 JYOTIRMOY BASU : The whole
point is that the Consultative Committce
does not represent the verdict of the people
of West Bengal. Therefore, it serves no
purpose at all. The Bills that are being
brought or have been brought are not meant
for Naxalites ; tl.ey sve meant for silencing
the expression of the resentment of the
people there, This has arissn out of utter
failure and chaos everywhere, farluce in the
field of economy, employment, rising ccsts
of living and deficits. Even members of the
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[Shri Jyotirmoy Basu]

Congress (R) in the Rajya Sabha had to
express their resentment against the rising
cost of living.

Government cannot solve these problems
because the money bags ure their patrons.
They cannot serve two masters. They can-
not serve the people as wdll as the money
bags. They have chosen to serve the money
bags. Therefore, the people are neglected.

These measures are intended to crush
the agitation of the workers, peasants, the
comimon man. The West Bengal Liarvests
are coming. They want to please the Jotedars
by depriving the Burgadars of their due with
police help. Government have put half the
State under 144, What a shameful situarion ?

They want to crush the people’s move-
ment. My party, the CPl (M) is their
formidatle political opponent. So they have
taken up a programme of annihilation of our
workers.

And we have lost no less than 120
comrades during the last few months. The
couniry has not forgotten how you had used
your power against us around 1964, It was
not done by Mr. Morarji Desai, but it was
done by socialist Nandaj: Where is he ?
Is he not joiniog hands with the socialists
today ; that is the act of socialism that you
did, that you summarily put your political
opponents under arrest, fo: having an easy
walk-over in the elections

17 hbrs.

DR. MAITREYEE BASU : You always
put your opponents behird the bars.

SHRI JYOTIRMOY BASU : I can pro-
tect mv:ell, but it may be unpleasant.

What did they do with the Muslims
under the Defence of India Rules ?  Eight
thousand Muslims were put behind the bars
with one stioke of the pen, oo charge, no
basis, that is how vou have misused this
machincry before. This is your character.
Why do you want so much power for the
police? Because you are getting more and
more isolated fiom the pcople. The success-
ful bandi. is a full-fledged verdict of West
Bengal.  They bave disapproved of all your
actions since the imposition of President's
Rule this time.

The people are fed up with you. They

are not going to put up with your police
terror and torture any more. They will rise
and give you a lesson that you will never
forget in life. They all wanted the bandh.
That is why it was successful, and even the
worst reactionary will not be able to say
that it was not wholly successful. 1f you
continue to ignore the people, I warn you
again that you will be ultimately destroyed., I
appeal to this House not to take the res-
ponsibility of passing this Bill.

I want to ask the Government why they
are not having a mid-term poll when they
talk so much about the sacred parliamentary
democracy You sought the support of
like-minded people in the West Bengal
Consultative Committee, namely the Jana
Sangh, the Swatantra Party, the Congress (O)
and their variety. May 1 tell you that if
vou make a bed, you have to lie on it too
and cannot ignore it afterwards 7 May I
ask my CPI friends to know, better late
than pever, the class character of this Mrs.
Gandhi's Government

The basic demand and aspirations of the
people have to be mei. That can be done
only by the people’s elected representative
and your helping them to solve their pro-
blems. You cannot solve their problems
through gun shots and police terror. 1 tell
vou that no amount of police, no palace
intrigue, defection or money bag patronage
will save you from the wrath of the people.
Your jute press does not reflect the feelings
of the people. Look at Pakistan. The
mighty mulitary rule of course did pot helpt.
The people's verdict was supreme. Look at
Ceylon., There the US lobby worked, bus
it did not help. The people's verdict was

again supreme.
’

Ycu have scuttled land reforms and the
peasants, workers and the common man arc
oppressed and groanming.  Exploitation is
vohindered everywhere.  You are sending
more weapons, wireless sets and vehicles to
West Bengal, more CRP, more recruitment
and more brutal force. You are scnding
other State vrmed police forces to West
Bengal and creating bad blood bctween the
people of different States. 1 know that the
Haryana Chief Min‘ster has writen to the
Central Government 1o wilkdruw  the
Haryana State police lorce from West Beogal
because he has appreciated this.
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You cannot give any employment, anoy
roof, any food, but you can give police and
bullets. It is a shame on you that you want
to run a Government. In West Bengal, in the
name of fighting Naxalities, anti-social
elements are being used with the help of the
police to commit murders. They are carrying
on this mass murder and terror and are bent
on the annihilation of people who are stand-
ing in their way. Govcrnment gave blanket
powers to the police. 1 should recall Mr.
Anand Narain Mulla’s judgment which said
that the Indian police was nothing but
organised gansterism, 1 think that what was
expunged by an order on appeal should be
restored because that is a fact today. I shall
now quote from a very important book :

“Lawless laws We know that large
amount of monev is expended from year
to year in maintaining a 'glorious’ band
of informers. If the rate payer’s money
is 8o freely circulated among the police
underlinks &nd police spies, if their
evidence is not to be tested in public
trial, is it any wonder that there should
not be any diccrimination between proof
and suspicion, berween evolutionary and
revolutionary parti:s and that many
innocent persons should suffer for afford-
ing justification for the existence and
meintenance of the secret service.”

The person who said so in 1918 was a
gentleman, the late Hakim Chandra Datta in
the Bengal proviacial conference. 1 have
seen the P. D. Act chargesheet or whatever
they call it against a very d.ar friend and
colleague and comrads, Ganesh Ghosh. They
say that after Independence he had to be
behind the bars under the P.D. Act because
he was involved in the Chittagong Armoury
Raid case. Because they fought for the
liberation of the country in the national
freedom struggle, this was the case against
him for sending the man bchind the bars
under the P. D. Act. | know ansther case—
Nirapjan Sen Gupta was put behind the ba.ra
on the charge that he was involved in
Munchla Bazar Bomb Case. Therefore, he
was sent behind the bars. What the Govern-
ment is doing today in West Bengal is as
bad as Mai La mass anoihilation in Viet-
Nam the terrorism that they perpetiated
among the youth mainly in West Bengal may
be compared to the Tiger Cage operation of
the Yaokees in Viet-Nam ;1 think itisa
little worse than those. Wolves have besn

let loose to devour the young flowers in West
Bengal. The teeth of fascism is there. Every
one is aware today that the minimum eng-
uiry requirements that the Britishers thought
were the birthright of am individual after
every police firing had been done away with
for over threz months from 28 October,
After that there was shoot-at-sight. Trigger
happy police had been let loose and they ran
amuck. 1 wrote to the Prime Minister and
asked her how she agreed to such a prepos-
trous thing. She said : | do not know any-
thing about it  The next day comes the
contradiction Jugantar that it was decided
at a meeting of the advisers presided over by
the Governor and the Central Government
was fully posted and they had given their
full consent. We live in a country where the
Prime Minister tells untruth, whole untruth.
Shame on all of us and the nation. The
Commissioner of Police immediately reacted
P.D. Act or no P D. Act, shoot. He
created a guerilla police force of plain
clothesmen. People go to a house and knock
at the door Here comes a young man. The
fellow takes the revolver and send: a shot ;
the boy drops dead. There have been
numerous such cases, not ome or two or
three, but in dozens und scrores ; there are
hundreds of cases like that. I know this,
The D I G. was sitting in a poli.e station.
There was a magistrate. The D.ICG. asked
the police sub-inspector who that
parson was and he was told that it
was the mavistrate, He said : what this
bloody Government-pardon my language-
is doing ; get these boys and shoot them ;
that is the only answer ; why are they wast-
ing time over this. We were on an M P.s
team which visited Calcutta recently, We
have seen how 1200 policemen raided the
C.I.T. barracks at 3 or 4 O'clock in the
morning and surrounded the whole place,
and snatched boys from the laps of their
mothers, from the beds and isolated four of
them out of 49 and had taken them to a
distance of fifiy yards and under the very
nose of persons who are most dependable
I have got the tape recording, 1 cannot play
it back because it is a different type of
cassette—our boys were shot in the presence
of others. One of the boys, Ashok Bose,
was holding a national talent scholarship.
This is what you are doing. You have done
the same to the Chakravarti brothers : Samir
Ranjan Chakravarti and his brother, un the
Shampur sireet were shot, by the Deputy
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Commissioner of Police and the Inspector
of Police, Shiv Mangal Siogh and Sergeant
Thakore under the very nose of their mother,
The mother broke down when she was depos-
ing before us We could not check our tears.
And do you know that the Deputy Com-
missioncr of Police is still moving about ?

You have not got the legal machinery to
bring a murder charge against this man,
because he is delivering the goods for you.
He is also helping you to stick on to power.
Similar is the case of onc Samir Bhattacha-
ryys, a boy of 17, who was beaten to death
in Shampore police station in the very
presence of the sub-inspector, Bala, and two
head constables. When the post-mortem
was dope, it was found that his spine, his
lung, kidneys, everything had been punctured
and even the dead body was not returned.

MR. CHAIRMAN : Please conclude.

SHRI JYOTIRMOY BASU : You know
it is a very difficult subiect.

MR. CHAIRMAN : There is another
Mover,

SHRI JYOT:RMOY BASU :1 would
et take much time. [ promise I will finish
in two minutes. We met the Governor. He
kept on saying, ‘*Nhere is the FIR 71
asked him, “If you find a bullet-ridden
body, in front of your gate, of an orphan
boy, what do you do ? Do you expect some-
body to come and lodge an FIR. whena
man is murdered " Unfortunately, we are
so disappointed. All'of us found that they
are so much on the dzfemSive and they look
so guilty that we were all sure that they were
on a mass murder campaign deputed from
Delhi.

The Prime Minister constaotly says that
the police are being abducted. Am I to
understand  that the police, if they are
retorted, will keep on shooting people ? Thea
give a vacation to the judiciary. The police
cannot be allowed to take the law in their
own hands. The police has been given the
power to shoot at sight, There is the law of
the jungle to day for shooling and killing.
The policemen are given rewards from the
discretionary fund at the rate of Rs. 500.
If a boy is taken to the police station and
the mother come: to rescue him, she Is asked

glg}ﬂp Violent Activities) Act and 26

ointenance of Public Order Act (Resns.)

to pay a bribe of Rs. 50, to save the boy
from haviog a beating. If it is a sub-inspector,
it is Rs. 50. If it is a constable, it is Rs. 25.
So, they are making pay while the sun
shioes.

I have got a photo here of the great
Leain, great Comrade Lenin. You have
celebrated Lenin’s centenary this year. The
Government of India spend money. But
lock at the bayonet marks that are th:re on
this great man. The photo was pulled down,
insulted.. (In errupiion)

ot Tt fag : aFaw sw@r g
a3 eI frar gar &

SHRI JYOTIRMOY BASU : Shut up.

MR. CHAIRMAN
(lnterruption)

SHRI JYOTIRMOY BASU : This was
one on the 19th September, 1970, a: 56
Strand Road. It was done with a tayonet,
1 shall present it to you. (/nterrupifon)

Order  please,

MR. CHAIRMAN : Order, piease. You
have to ernclude now,

SHRI JYOTIRMOY BASU : 1 want to
know how much more blood Lady Macbeth
wants out of West Bengal. I want to know
that. I shall close with what Nazul said :

“Bhoy dekhive krocho sasan, joy
dekhiye noy ; Amsa bhoyer tuti dhorbo
tipe karbo tar loy.”

This means, you are ruling us by terror, not
by winning us over. We shall catch the terror
(by its neck) and destroy it.

Sir, this terror is not going to pay in
West Bengal. Terror has not paid the
Britishers in 200 years. It has not paid in
23 years of our freedom. Bot you have not
taken the lesson  You want to terrorise,
shoot, steal, and bring blanket laws to put
them behind the bars. I can tell you that
you are digging your own graves. So, with-
draw this BIll, This Bill is a disgrace for any
civilived, democratic country.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): 8ir, before you proceed to
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call ths next speaker, I would like to say
this. I did not want to intecrupt my friend.
At one stage, he said that the Prime Minister
is speaking an untruth, 1 only wanted to
correct that because it is on record. At that
moment, that is the information she hade

with her ; that is perfectly true. I just
wanted to put it on record.

SHRI JYOTIRMOY BASU rose—

MR, CHAIRMAN : You have said

something, and he has corrected it.

SHRI JYOTIRMOY BASU : He cannot
go unchallenged like that.

MR. CHAIRMAN : You cannot go on
arguing like that. There are other speakers.
Thers is Shri Ganesh Ghosh,

SHRI JYOTIRMOY BASU : She has
a great many untrue statements.

MR. CHAIRMAN : Should I allow Mr.
Punt sgain to make a statement ?

SHRI JYOTIRMOY BASU : He has 1o,
of course.

MR, CHAIRMAN : I cannot go on do-
ing that in the House.

SHRI JYOTIRMOY BASU : You must
bear me, &ir. The Prime Minister was
fully in the picture. The State Government
official had given a statement to the press
that the Central Government was [ully
aware of it. I have written to the Prime
Minister seven days ago for a clarification.
She has not bo'hered to reply. 1 say that
she had written to me koowingly untruth,
(Interrup.ions..

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : That should be expunged.
(Interruptions).

MR. CHAIMAN : There is another
resolution by Mr. Ganesh Ghosh. He may
move his resolution.

SHRI GANESH GHOSH (Calcutta
South) : 1 beg to move : :

“This House resolves that in

pursuance of sub-section (4) of section 3
of the West Bengal State Legislature

(Delegation of Powers) Act, 1970, th®

West Bengal Maintenance of Public

Order, Act, 1970, laid on the Table on

the 3rd December, 19 0, be repealed by

the President by enac'ing a repealing

Act.

This House gecommends to Rajya
Sabha that Rajy 8 Sabha do conocur in
this resolution."”

In  two recemt  successive  geoeral
clections, the people of West Bengal have
rejected the Congress. They have thrown
it out lock, stock and barrel. Yet, West
Bengal is ruled today by this Congress.
This is the misfortune and mockery of the
West Bengal situation today. (/aterruptions)
These Congress leaders like to hugto the
fanciful dream that they only have a
monopoly right to administer and rule
everywhere in India. So, wheo in a general
election they get defeated, they cannot
accept it with grace as the unanimous or
majority verdict of the common man, though
they call themselves to be democratic.
(Interruptions.)

MR. CHAIRMAN : Hon members will
get their chance when the debate is on. They
need not interrupt now,

SHRI GANESH GHOSH : Accordingly,
to teach the recalcitrant people of West
Bengal a lesson and to beat them back with-
in the Congress fold, again, Shrimati Indira
Gandhi and the Congress leaders bave sent
hordes of Central Police to West Bengal
with complete freedom to do what they
like, Shrimati Indira Gandbi and 1he
Congress leaders pretend and say tbat they
want to fight and cootain the Naxalite
mepuce. But what are the Central Reserve
Police numbering about one lakh this year
doing in West Bengal 7 Have they rcally
been sent there to fight the Nuxalites ?

Here 1 will give you only ‘one or two
instances. About a couple of months
back under the police station of Basantiin
South 24 Parganas some Naxalites of a fcw
anti social elements  killed or probably
injured a jotdar. Soon came hundreds of
CRP into the small village. All the menfolk
flew away, escaping into the jungles lor
extreme fear. The CRP went there and
arrested about two dozen peasant Indies.
What did tbhey do 7 They took away their
sarces, bound their hands with their saices
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and while taking these unfortunate two
dozen ladies in 8 motor launch to the
Basanti police station—1 do not know how
to describe it ; 1 have no control over the
language— the members of the CRP tried to
violate two dozen unfortunate hand-bound
ladies and in fact actually openly raped
about six ladies. Were these ladies
Naxalites 7 Will the hon. Congress Minister
please tell us : were these ladies Naxalites ?
Is it because of that Shrimati Indira Gandhi
had sent the CRP to teach them a lesson by
violating their chastity 7 Did these unfortu-
nate ladies throw bombs on the police 7
Nothing of that sort, Unless the CRP
people were given speccial instructions by
Shrimati Indira Gandhi, our Home Minister,
and the Congress leaders to do as they like
even with the ladies, could these CRP
personnel dare rape these women ?

SHRI R. D. BHANDARE :
could such instructions be given
Central Government ?

How
by the

SHRIMATI ILA PALCHOUDHURI:
I am sure they could not be given.

SHRI GANESH GHOSH : You are a
woman end you are also a mother. They
are also ladies and mothers.

SHRI RANDHIR SINGH : When they
are our sisters and mothers, how could such
instructions be given 7

SHRI GANESH GHOSH : What action
has been taken against the CRP personnel 7
This fact was rcported 1o the District
Magistrate. They have sent petitions and
deputations on their behalf, have seen the
Governor of West Bengal and the Chief
Adviser in a body. Yet, what action has
been taken ? Has one CRP personnel been
suspended 7 HHas one been sent back ? Has
one been put into jail 7 Let the Congress
Minister give a reply to this.

SHRI RANDHIR SINGH : This matter
must be enquired into,

SHRI GANESH GHOSH : No enquiry
has been held so far. Even when they have
killed some people and surrepiitiously
thrown their bodies on the road side at

night, there would have been no enquiry at
all had there not been pressure from all
groups in Parliament the other day. Iam
sure the hon. lady Member knows this better
than I do.

SHRI K. N. TIWARY
Excuse me for interrupting you.
we all condemn what you say.

{Bettiah)
It is true

SHRI GANESH GHOSH : Will Shrimati
Indira Gandhi condemn that ?

SHRI K. N. TIWARY : If it is true,
we all condemn it.  But you will agree that
there are political murders and Naxslite
activities. You youwrself say that they are
murdering members of your party, members
of CPI and other parties. What is the
remedy 7 Should the government not take
some steps ?

SHRIS. M. BANERIJEE
the remedy to kill them ?

(Kanpur) : Is

SHRI K. N. TIWARY : | am askiog
Shri Ghosh : please give a solution to the
problem,

SHRI RANDHIR SINGH: What the
hon. Member has mentioned is a very
sericus charge. The Minister should look
into it.

SHRI GANESH GHOSH : It is a very
serious charge.

T will give you one more instance. On
the eastern outskirts of Calcutta there is a
small place called Dspa. Some poor people,
mostly landless, occupied a few acres, say,
five to seven acres of waste surplus land
theie. Pat comes the CRP there and

arrests a large number of people including
three ladies.

What did they do ? These three ladies
were raped. The youngest of them was
Shrimati Nayantara, sged only 12 years.
She was raped, I am sorry to say. I want
Dr. Basu to hear ; I want sister Pal to hear.
The yougest of the ladies, only 12 years oid,
was raped by 11 persons of the CRP,

SOME HON. MEMBERS :

Shame,
shame !
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SHRIMATI SHARDA MUKERIEE
(Ratnegiri) : Please do not go intv that. 1
beg of you not to go into that.

SHRI GANESH GHOSH I beg of
you to let me speak. You are a lady and a
mother yourseif.

Will the Minister please say if thesc
three poor peasant ladies were Nuxalites 7
Did they attack the pclice 7 Did they kill
sny traffic cons able 7 Why were they
raped 7 What chargcs were there against
them ? Will the Conpgress Minister please
say 7

SHARDA MUKERJEE :
means (o a
mentioned ?

SHRIMATI
Do you wunderstand what it
woman to have her name
Please do not give the names.

SHRI RANDHIR SINGH : This is
something wvery serious. He must give the
date, the names and the place.

SHRIMATI SHARDA MUKERJEE :
Why give the names ?

SHRIS. M. BANERJEE : Why not ?
Which is the forum ?

SHRI GANESH GHOSH Mother,
these are mnot all brain waves not only
propaganda of the Communist Party
(Maixist). Thesc are true facts, believe it
or not. Being in Maharashtra you do not
koow what is happening in West Bengal.
There are the names here of all these three
ladies. They have come before a body of
lawyers and deposed before them as to what
had happened to them and what your CRP
bad done to them.

SHRIMATI SHARDA MUKERIJEE :
Not mine CRP.

SHRI GANESH GHOSH : Only the

other day it was yours.

SHRI BAL RAJ MADHOK (South
Delhi) : It was yours (oo for some time.

SHRI GANESH GHOSH : Without
special instructions from Shrimati Indira
Gandhi, Home Minister and these Congress
leaders cou'd the CRP do any such thiog
over Calcutta ? What action has been taken

against them ? Have they been brought
back ? Have they been suspended 7 Have
they been hauled up before a court 7 Has
there bcen an  inquiry by the Governor
himself ? Has thete been any inquiry
instituted by Shrimati Indira Gandhi who
is herself a lady and who is the dispenser
of the fate of 50 crores Indians 7 Nothing.
Three poor ladies lose their honour and
cverything goes on as it is! This is
democracy ! This is socialism | This is your
sumsadia democracy !

All talk of these Congress leaders and
of Shrimati Indira Gandhi about fighting
the Naxalites is absolutely bogus and with-
out any reality. What Shrimati Indira
Gandhi, the Prime Minister, and these
Congress leaders want is to crush the demo-
cratic movements in West Bengal and
annibilate the Marxist Communist Party,
particularly the leaders and followers,
physically.

Who are patronising, organising and
helping *he Naxalites and the anti-social
clements in West Bengal ? The Congress
leaders.  Very important Naxalite leaders
have been arrested in the houscs of eminent
Congress leaders and  very prominent
Congress leaders were ecen 10 be running
about busily to pet these Naxolite leaders
out on bail. Can they deny this 7 Have
not these facts come out in Congress news-
papers in West Bengal 7 Deny this if you
can. About 150 members of my party, the
Marxist Communist Party, and our syinpa-
thisers have been killed by the Naxalites and
anti-social elements under the direction and
conspiracy hatched by the Congress leaders
in West Bengal. How many Congress
persons hav. been killed by the Naxalites 7
Can you give us an idea of that ?

The Naxalite idea caonot be killed and
destroyed and defeated by guns alone nor
by raping women. Do Shrimati Indira
Gandhi and the Congress leaders hope to
get more votes from the Basanti police
station area and from the eastern outskirts
of Calcutta by raping women ? Do they
feel that their followers and candidates will
sweep the poll against us and other demo-
cratic parties of West Bengal 7 They should
be old enough to understand that the
Naxalite idea cannot te vanquished by rifle
alone ? They can be defcated only on a
political plane and oo an ideological basis,

Has Shrimati Indira Gandhi ever gone
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over to Calcutta to talk to ome or two
Nanxalite leaders 7 Shri kanu Sapyal is in
jail. Has any Congress leader gone there
and tried to ascertain from him as to what
they want 7 Why do they kill traffic police ?

Unemployment, particularly amongst the
educated youth in West Bengal is terrific
and highest. About 8000 qualified engineers
are without any job there. The frustration
amongst the youth of West Bengal is trerific.
Waste and surplu’ lands given by the
United Front Government to the landless
and poor peasants arc being taken away on
the instructions of the Central Government
leaders by the C. R. P. for the jotedars.
Do they know that the C. R. P. is being
utilised under the direction of the Congress
leaders to harvest crop from the land that
had been sown by the poor and landless
peasants who received land from the United

Front Government ? This is why
the C.R.P. has been sent to West
Bengal, not to fight the Naxalites.
The people of West Bengal have known it
through their experience during these
months.

The prices of all the daily peces-
sities of life are shooting vp almost
daily, making it almost impossible for

the common man to survive even at the
lowest subsistence level. These Congress
leaders will not and they cannot control
inflation or control the profit of big and
monopoly houses. kHence there is mass
movement and mass struggle of hungry
people for mere survivel. And it is this
mass struggle and mass movement of the
workers, the peasants and the middle-class
people in West Bengal that Shrimati Indira
Gondhi and these Congress leaders want to
crush «¢n the false pretext of fightipg the
Naxalites. Otherwise why do they send
their police to rape women and to indiscrimi-
nately kill men, women and children,
there any answer ? What & :hame and
disgrace for these Congress leaders who
call themselves 0 be democrats that they
have cnacted and imposed these extra-
ordinary and draconian legislative measures
in West Bengal before obtaining the sanction
and approval of this Parliament ? They call
themselves democrats, What a shame 7 Is
thete any limit to their shamelessoess 7

Some assurances arc being heard now-a-
days that these draconian measures will not
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be applicd against the workers of different
political parties. Of what wvalue 1hese
assurances arc 7 We have bitter experience
of 1962 when hundreds of our workers and
leaders were sent to jail without trail on the
false pretext of being Chinese agents.

What did we say? We simply said,
“Not by war, but by pegotiations only can
good relations bsz re-established between
China and India’.

This is what we said and we were
dubbed as Chinese Agents and we were sent
to jails and detained there without trial for
months together. Is not Mis. Indira
Gandhi nowadays saying the same thing ?
Do not these Congiess |=ader say the same
thing to-day ? Do we not sec that negotia-
tions are being held by our Ambassadors in
different countries with the Chinese represen-

-

tatives 7 IH

This misuse of the CRFP a:d the so-
called war—why so called? It is an open
war declared against the people of West
Bengal — against the people of West Beugal
will oot carry Shrimati Indira Gandhi or
these Congress leaders one step ahead in
West Bengal. Al these repressions, rapes
and killings will not in the least isolate us,
the Marxist-Communist Party who are at
the head of every popular movement in
West Bengal. The entire people of West
Bepgal have taken this war in the same
spirit with which it was declared by these
Congress leadersand they have given their
unenimous answ er. What was the answer
that they have wiven on the 8th of December
last 7 This Ban dh was in protest against all
the shootings and rapes and against these
lawless measures. What has been the
answer 7 These Congress leaders were
agaiost the Bengal Bandh of the 8th Decem-
ber last.  Could they run one train ?- Could
they fly one aeroplane ? Could they bring
out one tram ? Could they biing out one
Bus of the Sate tramsport Service ? Could
you open ore small-factory in West Bengal ?
Could you control your own followers in Was)
Bengal {In‘urrupn‘on;]-

SHRI SAMAR GUHA (Coniai); The
Goveroment is a party to it. Aaybody
can call & bandh and it will bz a success,

SHRI JYOTIRMOY BASU : We know
your affiliation.

- .
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MR. CHAIRMAN : Will Mr. Gaoesh

Ghosh please resume his seat ? Order,
please.

1 take wery strong exception to the
behaviour of Prof. Samar Guha.

SHRI JYOTIRMOY BASU : He is
always doing that.

MR. CHAIRMAN : There should be a
limit. I can understand anm interruption,
But there is a limit to everything. I am

sorry that you are demonstrating (00
much
SHR1 GANESH GHOSH : The people

of West Bengal have given one answer only,
a unanimous answer on the #th December
last, against this draconian measure. against
the activities of the CRP and against the
whims of the Congress leaders and particu-
larly, Mrs. Indira Gandhi who is also the
Home Minister, The shamelessness and the
affront for the common man of these
Congress leaders certainly knows no bounds.
Otherwise, they should hawe pansed for a
moment before coming to this Parliament
with these two draconian laws to take the
approval and sanction of this Parliament
after they knew Lhe verdict of the people
of West Bengal on 8th December. Where
will they be applied ? To the people of
West Bengal. The people of West Bengal
only were concerned with these  The people
of West Bengal huve said that they do not
want these, Are you, as democrats, pre-
pared to accept the verdict 7 Then take
away these measures, bring your CRP out
of West Bengal to Delhi and hold elections
there and hand over West Bengal government
to the representatives of the people of West
Bengal and see if Naxalite violence is curbed
or not. Mot by bullets. Thepeople of Weat
Bengal will rather lay down thur lives, but
they will not submit themselves to the
whims of these Ooogress leaders, serving the
interests at the Indian and foreign monopo-
lists Down with them.

MR. CHAIRMAN
are you moviog your Amendment 7 You
can move it formally. Your turn will come
when yeur party'’s time comes.

: Mr. Deven Sen,

.B. Malntemance of Pubiic Order Act (.Re.ﬂu}

SHRI DEVEN SEN (Asansol) : Sir, I’
beg to move :

“That in the resolution—

after *'be repealed” nsert—
 with retrospective effect” *(1)

MR. CHAIRMAN : Now, both the
Resolutions will be discussed together.
Shrimati Tfa Palchodhuri. (Interruprions).
I request hon. Members to cooperate with
the Chalir.

('mterruptions).

SHRI SAMAR GUHA : Mr. Chairman,
Sir, you got a little angry with me. 1 want
to know one thing from you. Is il not a
fact that when the United Pront Govern-
ment was there, the Government gave a call
of Bangla Bandh ? 1t was also very success-
ful  This time also, it is the Government
which cooperated with them.

MR. CHAIRMAN : 1 am not here to
answer these questions.

ot forw wr s (mgEt) 0 @rge
TE FET | qg (AEGAT UF  gHEE
Wegaw &1 @ A1 oww A g far
grar g 5 deitegaa & 39T forasr oz
aw AT A gy FTArE AR WY
e qréfares aww fawy o7 Awd )
afeq ar Nt gerr & f5 teiegma o
fad qra § a1 oY WEr fear mar
@ & fag 1 gafer g 4fF ow
TrEe Wiegaa @ zafan @@ g A
qag § IAEY qgA AT w7 ORI |
tar gwr 2 989, feAdr Nt A g ailx
MG giwm WE W OF Ay
fs e W ¢ wfav g
qgd foad gad § I A= &1 g
# foe afargs A1 3 1

MR. CHAIRMAN : You know
procedure followed in this House,

the

SHRI SHIVA CHANDRA JHA : What
I say has been followed earlier. The Mover
bes been dllowed. You can check from the

record,
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MR. CHAIRMAN: If time permits,
the Mover has been allowed. It happens
whenever there is time left or something
like that. But usually the practice is, after
it is moved, we go by parties.

SHRI SHIVA CHANDRA JHA : The
Movers were allowed. 1t was the practice.
This being an important maiter, let the
Mover have a few minutes to speak first.

MR. CHAIRMAN : They cannot speak
first anyway. Resolutions are moved. There
is no speech needed for that. Shrimati lla
Palchoudhuri.

SHRIMATI ILA PALCHOUDHURI :
Mr. Chairman, Sir, first and foremost, 1
would like to say that [ have listened to the

two speeches just now made with great
interest. 1 will be coming to this point
later on.

But here, you sce one common factor.
It is this. Mr. Jyotirmoy Basu, Mr. Ganesh
Ghosh aod Mr. S, M. Banerjee have put
their names for ome Resolution. Again,
they have put their names in the other
Resolution =Mr.  Jyotirmoy  Basu, Mr.
Ganesh Ghosh and Mr. S. M. Banerjee.

SHRI S M. BANERIEE : Sir, I move
that her name should also be included in
the list.

SHRIMATI ILA PALCHOUDHURY :
1 am reminded of a story. The three
co-wives of a person used to quarrel amongst
themselves. But when it comes to a question
of fightiog one enemy, they all join together.
Here also we find the same thing. All
the three of them have joined together,

SHRI S. M. BANERJEE : We want to
include another one. I soggest that her
name also should be included in 1.

SHRIMATI ILA PALCHOUDHURI :
1 have no wish to be included. While
moviog his resolution, Shri Jyotirm(y Basu
said something which I would like to bring
to the notice of the House. He was
rhetorical. He spoke of the ratio of the
people’s verdict. What is the ratio of the
people's verdict in regard to the CPM ?

SHR1 JYOTIRMOY BASU : 83 scals
oyt of 280 in the Assembly.

SHRIMATI ILA PALCHOUDHURI :
In a population of 4} crores, how much did
the Naxalites poll and how many Members
did they have 7

SHRI JYOTIRMOY BASU : I thought
that she was a little more intelligent.

SHRIMATI ILA PALCHOUDHURI :

I think o too.

Shri Jyotirmoy DBasu was also very
poetic and rhetorical and quoted various
things. He talked of the **deepest disregard
for human rights”. Who has had the
deepest disregard for human rights, the
Congress Party or the extremist parties 7
He has said that so many pezople have been
killed. But up to date, how many policemen
have been attacked 7 The number is 526.
How many of these policemen have also
been killed up to date?7 About 36 to 40
policemen have been killed. I do not
condone any excess done by anybody,
either any cxcess done by the policemen or
any excess done by the CPM. Let them
look at therr own faces in the mirror
when they talk about insult to women.

Shri Ganesh Ghosh mentioned some
cases. I would submit that they have all
been inquired into, and they have not been
proved. You cannot take action against
anyone unless it is proved...

SHRI GANESH GHOSH : Let her not
say s0. She is not correct. | can contradict
her here its=If. No inquiry has bzen made.
So, how can she say that the charge has not
been proved ?

SHRIMATI 1LA PALCHOUDHURI :
Who was the author of the Rabindra Sarovar
incident 7

SHRI JYOTIRMOY BASU : That was
inquired into by a High Court judge and he
has given the lic to that, Now, she is
starting all this again.

SHRIMATI ILA PALCHOUDHURI:
If the policemen have been found to be in
any way worthy of blame, I am sure action
has been taken and action will be taken.
That is the policy of the Congress, and it
must be its policy.

But let me bring to the potice of the
House and to that of Shri Jyotirmoy Basu, and
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Sbri Ganesh Ghosh who have been speaking
about dishonour to women, another incident.
What about the lady who was taken away
from her husband, while they were going to
the cinema

SHRI JYOTIRMOY BASU : It is an
absolutely unfounded thing; it is en
unmixed lie. We know that story.

SHRI BAL RAJ MADHOK : May I
know from ycu, Sir. whether Shri Jyotirmoy
Basu would be allowed to hold the House
to 1ansom in this manner ?

MR. CHAIRMAN : I will not allow it,

SHRI RANDHIR SINGH : He thinks
that whatever they say is the truth, and
whatever she says is a lie. What is this 7

SHRI JYOTIRMOY BASU : That is
u fortunately so.

SHRIMATI ILA PALCHOUDHURI :
That lady was returned after three days in
such a condition that she expired after that,

SHRI JYOTIRMOY BASU: [t is the
biggest lic.

SHRIMATI ILA PALCHOUDHURI :
Has their party hauled up the reople who
did all this or who had given sanction to
all this 7 They have not done so.

Again, what happened in the Rabindra
Sarovar incident, where pecple were intimi-
dated and the wilnesses were not allowed fo
give evidence, #nd the commission of
inquiry hcaded by the High Court judge was
not allowed really to function, because the
witnesses were intimidated and the lawyers
were intimidated . (fnrerruptions)

SHRI SAMAR GUHA : That was not
ap inguiry. That was the farce of an
inquiry. The Rabindra Sarovar inquiry was
an absolute farce of an inguiry. There was
nothing of an ioguiry there. They had
suppressed the truth in the name of inquiry ;
in the name of inquiry, they bad suppressed
everything...(Interruptions)

MR. CHAIRMAN : 1 will request my
dear friend, Shri Jyotirmoy Basu, and also
Shri Samar Guba to desist from Interruptiog.

Shri Samar Guha shouM reallse that he s
not well,

SHRI SAMAR GUHA : I only submit
that I will not mince matters. You
remember when Shrimari Parul Bose was
attacked, I condemned It categorically. 1
spared no words to do so. But not a word
came from them when hundreds of ladies
were attacked and assaulted. This is the
difference between those people and we. 1
will show you when 1 speak how I condemn
police excesses. At the same time, I will
not spare the others who are guilty of such
crimes,

SHRI JYOTIRMOY BASU: Wholly
untrue. A sitting High Court Judge has
inquired into it and he has safd that there
was nothing in it.

SHRIMATI ILA PALCHOUDHURI:
Let me have my say.

MR. CHAIRMAN : The hon. lady
Member's time should not be taken away by
this kind of interruptions.

SHRIMATI ILA PALCHOUDHURI :
I would like to bring to the notice of the
House that that Commission was a farce.
My own counsel whom I had put up was
threatened. His junior was threatened. Lady
lawyers were threatened and assaulted. There
are witnesses who came and tcld me what
had happened to them. Certainly it is a
heart-rending story. I will not go into the
details. But I know those women came 10
me crying ; they showed their clothes that
had been torn.  Trey were imimidated in
these terms @ *If you give any evidence, no-
body in your family will be left alive’. Who
has said it ?

SHRI JYOTIRMOY BASU : Concoc-
tioo and lies How can you allow her to say
this end malign my party ?

SHRIMATI ILA PALCHOUDHURI ;
It is the CPI(M), his party, and other extre-
mist parties who have killed democracy in
West Bengal or have attempted to kill it
when no regular judicial inquiry could pro-
ceed.

I would like to quote a few figutes, |
think that will open the eyes of everybody.
Upto 8tb December, the number of policy-
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men who have been attacked was 526, out of
which 36 or more have already been killed,
others injured, and some are in a precarious
condition.

Just now Shri Ganesh Ghosh asked : has
any Congressman be:n killed ?  Upto 17
November, in inter-party clashes, 9 Con-
gressmen were kilied, there was one RCPI
man killed und of the Marxist Communists,
there were 7 killed.

SHRI1 JYOTIRMOY BASU : 1.0,

SHAIMATI ILA PALCHOUDHURI :
Whoever is killed, the claim that he belong-
ed to the Marxist Communist Party, a
party so small that it has a strength of
only 1} lakhs in a population of 4} crores.
(Interruptions) Let us look at these
facts.

They—particularly Sh.i Ganesh Ghosh—
have been waxing eloquent about what was
done in a village where somebody caught
hold of some woman. That is a very sorry
tale  No woman, in Parliament or ouiside
in India, can condon# such things. But I do
not think much of this happened ; 1 hope
it did not happen. But let us look at what
did happen in a village that was surrounded
where, as Shri Ganesh Ghosh described, the
people fled from fright. What happened ?
What was dope by the ‘friends’ of the
peasants who want to belriend the poor
people 7 A poor peasant Adivasi woman
was spread to death. Sh= was an expectant
mother, She was kicked and her child was
kicked. Later the body was found. I think
even Shri Jyotimoy Basu will bet stand
up and say that this was a good thing
to do.

I doubt if his party has ever censured
any of those people, who committed these
heinous crimes even in its party forum.

What did she say ?  Her last words be-
fore she died were, "*I have not seen the face
of my child”. 1 hope it will haunt the minds
of CPM that they have killed an expectant
mother.

SHRI JYOTIRMOY BASU : That is
a lie.

SHRIMATI ILA PALCHOUDHURI :
It is true. Whatever you say is gospel
truth 7

By this Act, at least we can apprehend
those people who are supposed to te en-
gaged in anti-s-cial, anti-democratic activi-
ties. Particularly, if thkere is any excess of
any kind anywhere, which is always regret-
ted, that will completely stop by the passing

of this Act once you apprehend such
persons.
You will be surprisced that in West

Bengal the Police have been able to get
hold of matcrials capable of producing
7,00,0.0 bombs

SHRI JYOTIRMOY BASU : President’s
Rule. Police connivance. We know these
things.

SHRIMATI ILA PALCHOUDHURI :
It is the Chinese lobby. Did he rot flounish
the picture of 1.enin having bullet marks on
it. Is he not a Beogali and does he not feel
ashamed that the pictures and statues of
Subhas Chandra Bose have been deses-
rated ?

SHRT JYOTIRMOY BASU : That has
been done by agents provacateurs e ploved
by the Government.

SHRIMATI ILA PALCHOUDHURI :
We do not approve of what has be n done
to Lenin. We do not owe all:giance to Lenin
though we may respect him, but we do owe
allegiance and respect and love to Subhas
Babu and Gandhiji. Even the statue of
Subhas Chandra Bose was not spared, The
bust of Ashutosh Mukeriee w:s brought
down. The statues of Chittaranjan Das and
Vidya Sagar were disfigured.

He has been quoting some instances
and so I must be allowed to quote one
instance.

MR. CHAIRMAN : If you want, you
can continue tomorrow. The House has to
take up the next item, the Motion regarding
the Report of the Study Team on Prohibi-
tion.
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MOTION Re : REPORT OF THE STUDY
TEAM ON PR JHIBITION

it wigd (arge) @ wmfy wPaEs,
it fai arfgdftoa & svara 7 graw &
amA dw gf d, & gaF wraw § IR
fasrx @y st wr g o i F @
W E, zA AT W # agd #@ avdl w7
fow frar aar & | aza a1 fad=ar @
foatE & spav 21 § zad faeare ¥ 9T
FEl Az g afea 33 @ M7 @w aa
AMTH WA VAT ATGAT § | GgAT A
@ gz & f5 s FmEdr gmt fao
wEwEF g7 Far a8 G g Few
TIMF T F7 7 T 97 979 39 ¥ A9
qar FRAT fx A1 A FW g AT grA H
FFE T1F A B/AY &0 ), QIO AT &N
ar aifax gu o7 fasma 1 &) 38% fag
grazaF 2 fx ey &1 wfaws OF aw
¥ oFm %7 oy wfeqes F O H3TF
fars wtrar & 1 ag 9@ ¥ B 3w AE
F FT g @Far | 9T g8 TG OF TH
@7 & N ff eafem & afeacs @1 agem
[Y A &1 gofen @At T H ogwry
Jamit ¥ oz wrams awwr a1 f§ mre
e 3 ¥ groifas o wifaw shaa =1
IAT A% AT g, At F) R S
F7 a7 &1 &, feeft T Y 3¢ fam=mr
gar zad faq wed g fF5 ©om =1
feamr #tF @ v wifog TaEed @
T aga A e § I q@ATA T FA
HTATEY & qgw WY A2 F oy famr mar
afz gwarfas odi %1 36, feg 99 &
37 aqr @Al #1 39, fsfraas Y
arsfasr %Y 2§ ar gaewrl A1 afex
O %1 3F af frel o ¥ Wt @ a9
7t famrerr Ay @ fF W o
fq¥ | g 91T 9T gHET W faar war

Report on 2%4
Prohibition (Min.)

1ot wggEEt ¥, AR ¥ Awwg
foms & ar wawemr afdr St Z Sifs
za T & ammfas o AT AT &
fem smET 4, IA AT 39 a1d FT /T
frar & 91X wgr & FF A1 Trarg & fam
F1E wsgr e q@r & H1T gafae gasr
IqARr TR FET Aifge 1 F amed g@ru
Tq ®34 F1 =a1q frensr fE ayeey
F1 wgt wt it ftw & af , war-ogt
AUAa AE & agt 9T @A ¥ qar
Jaar g f& gew fadr auw gf
gox 9 & mafe g@ift wk mfgs
aifr @1 @ & @, e & Ay amnfaw
sraq # ot &g aga g arfaa @y gy
Sgh 9T FAEET g 1% —gR qav &
fr meraeg T wig & g3 0d feew g
g 9 FIAATET AN R g—ApT g3
fer sfafer T agd Ir 72 & 1wy
wa wqa dF Far @ Al Ag q9Ar e
a1 Rar &1 A IAAY WifaF waear
fargdt & #ix 3z "Amifas faa &
TATET F) FgET 24T & 1 ZAH fawre w)
FRE? zad s for @ E A
e A gfeaa o faf@a & e
ITF @@ qO Ardy g @ T ag faamr
A dar FAd g 9WA @wa A am,
wit ag gt fad @ &, @dz a3y
gaR foT AN A JT P FE wTIH
g & a2 g gfF ¥ wfofua
1 @ gafae 97 3 O 47 & A7 e g
¥ o aredtz o FET § ) gaR g
#Y forgr At fet &1 @ gw &
T AR ART @A FT fOAT | wF wyw
F gIAE §@ @ O ANE A9
grrm faa) fe =@ Fool? & oy
aaf rwd B

T wFTe & ol oft aga A grfaat
gt Eofs & arod At @ @gar
9 fFaiymEiaR i oW &
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grza% &, § 9@ g ART AL a1 [k
F Fam § a1 o oadeg #1 QFAT
I WA g9 7Y arq A @ I g
B ST ¥ % owildza gu § wafw
yread A quad T mfear a9 g
T SHH zF grzad A agw A
fasrad fasft § wafr s oo dra
3F 99T & AT uwirizE fro §) ok
SIAAT T FH TR H1 gHATS & a=rAT
? 91 3@ SHIF AR ¥ a9 & A
f&T a&®t ¢ fa amadt & Fq7 a1
e & g § amar oy

aga & W #gx & 5 AamaR
T FRT ATEA @ ¢ afww F qur
FJrgar g fF w3 ag s wEwd @
gar suH frest wwAId @ 7 gY awar
g fe gare @wTe & FHWIK g1 ar fee
N FIFC FY I AT ¢ IJART FHAL
&1 afea AT FrqE & gawT g9 F7
qae gg ar Agr gran g & gw@ g A
g ger foar 9 | wiw AA & Sifar
o wafaar gt A #@T S gAR)
qFd a7 FIT § I &1 ger faar
ST P oagy |Yq agr 9% W any gt
1 o7 F1E g QT § AY SEA A
& wfty & QFr &1 @war g gEar
aawd ag &l grar g F ' A w1
HEE TEr g A I€ T B G I§O
fear arg | A& F1q7 1 I TR § W
gk Y gz A fear W wwar g
wafag & e & sgm & w137 w7
A1 Ao g 1 &) wFar § fr vad ge
et oz Fwwitfkar § @ g1 diw
o s Fg & oarg gy AT
F Hl $T FifF T2 F 39 Fra N
F59 @At ¥ a9 wuw fydE

A B agy @A § Ao

DECEMBER 10, 1970

Prohibition (Mtn.) 296

ATHTT 1 477 97 A€ & | 76 Fawfas
#Hr9 3|N fF Tl # oew 3 arer
FIH GgA! WUT S E | oTH oUA &
FRU fFadr &1 Frarn a9 g, R
£ mfedt ¥ wa? @ §, faad # o
gy g §  fradr & satfart ok w1
TAE & & Y T TEEt a8 gATer It
Fam ? BT R, g wrEdl F AW W
ywed Mg fFmum F A ¥ gy
farsar 7€t & | oF 97 fF wwE A
EAURE I S i i
Foreadft e wrat & 1 & wgar fF Y oo
A & S i weel § @ & T Ew
e famFT wraw 2 g4y @ afew A
A & wda @ FomT s IR
wfeetd ¥ 99 9T 3@ yAR A gew awrd
# | A A EEr wfer g S 3R
fag & aagi g, N fF D 7wy O
AT & A A Ary FArE O ¥ O
WE, SAF AT Had ¥ fag gy T
E FET AT e maAr gt & ded
Fratgz At taT a1 qafs F@ aEr
S AT § SAR AFAT AT & IEA
ST #Y A gt wma g 6@
A SaAT—d §RAAT § 9w
SUAT W AT OAGN R I LT WA
gt T Sf@t & oY sgrawdr g
gafan 3w fraew g fr igwmt &%
FYETT G FIT 1 A& & g F30

o ¥ ¥y gwa WY AT ARar
g agt ar= &Y ag & fF awmarT owi #
e ko fawaR feey § @Y
faeger a2 fpar o 1 W Srw g ¥
T FTA ) AT ST g A sa% fag
T @gd § 9 g fsguw &9
Tegeizaiz £ | & gaw! o) facgm o
Fx faar wmo afes s wwTA 9w W
T WA} T Ay A AR &
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¥y gt gt § TR Amam g
A axg a1 afeat § s s @
afeass 10 7€ FeaT § | @F @T9-414
el & faardd &) ot sy faar @@
fedl § arg-srg swod qra Hfafaww
it &, 3aF g Y W TAF g9 FT
a5q & fF o 14 § 7 3 grfrai @
g1 =% wfafea gak 3 & feed
ST FT aga qeT WIEA & | W faeni
& afer it s # fuar aFT EfF
= gh @ R, ag e ar ooew a4
Fur gad arat 7 Ay qfe wezr &
Tt R At EA 4aT F1 W H @R,
forr st & mror TR A8 & agr 9%
W FEEr AR FE w1 Ffag A §E
I 9gl 9¢ AgmEr An g 9gl 9%
IERT SNF & wer & A AT FAT w47
17 | wT amifaE W7 qEE dEq
FT IUTH FET & A I9F fag w4
F@m FE f g 9 ¢ AR &
wrg ey fFar 9@ s AR & afa
¥ 3T QU §F T GFT FAH F YA
faram =

oF ara & g oft g7 ¥ g fr
st gae afasrd € wifemE & wax
g T fed @Y fox sear ® swer
T W @AnT | feT fre oefe @

AGRAHAYANA 19, 1892 (SAKA)
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ST H 459 g9 wraw § qaf @
HEAT & | T AT aral w eqra § w@_@
ge ¥ g grdar sew fF A fo
oOF AWA g AR W FE g amd §
afe w9 aeqa # wAar A I PR
F T FEAT wE A1 TAWERY
FIEA T et § avg frar oy i &9
q AETAT ST FT A |

MR. CHAIRMAN : Dr. Sushila Nayar.

SHRI S. M. BANERJEE (Kanpur) ; Sir,
I am not asking for a querum.  But should
I take it that only teetotallers are present in
the House ?

DR SUSHILA NAYAR (Jhansi) : That
is why 1 had pleaded with the Speaker that
this is not the time o keep this discussion,
If they are serivus about this discussion,
we should bring it up at a proper time. To
keep it at the fag-end of the day is not good.
Just look at the House where even a dozen
Members a'e not present 7

There is no quorum in the House.
Without quorum, no business should be
trapsacted.

MR. CHAIRMAN : The bell is being
Tung.

Now, the bell has stopped ringing and
there is no quorum. The House stands ad-

jooroed till 11 A. M. tomorrow.

18.14 brs.

The Lok Sabha then adjourned till
Eleven of the Clock on ¥riday, December
11, 1970/ Agrahayana 20, 1892 (Saka).
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